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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  Deceminr,  40  WT4/
 Agrahkeyana  12,  हि  (Saka)

 ve  Luk  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Speaker  in  the  Chair]

 RE:  SUSPENSION  OF  QUESTION
 HOUR

 ot  जनेश्वर  मिश्र  (कन्नौज)  :  मेरा
 व्यवस्था  का  प्रश्न  हूँ  (व्यवधान)  क्वेश्चन

 ग्रोवर  या  कोई  भी  कारवाही  चलाना  चा  हेंगे
 तो  काम  चलने  वाला  नही  है  ।  में  बड़े  ही  अदब

 दे  साथ  ग्राहको  निवेदन  करना  चाहता  हु  कि  जो

 गम्भीर  मामला  मावलंकर  जी  उठाना  चाहते  है,
 उसका  पहने  अप  स्पष्टीकरण  दे  दे  ।  हम  समझते

 हैँ  कि  हम  लोग  जितनी  गम्भीरता  से  इस  चीज

 को  ते  रहे  है  उससे  ज्यादा  शाप  गम्भीरता  से

 से  रहे  होंगे  ।  यह  लंदन के  संम्मान  का  सवाल

 हे  और  हम  लोगों  के  तथा  ड्राप  लोगों  के  भी

 सम्मान  का  सवाल  है  (  इंटरचेंज  )  कल  जिस

 तरह  से  प्रोसीडिग्ज  चली  हैं  कौर  जिस  तरह
 से  हम  लोगों  को  तथा  सदन  को  प्रधान  मंत्री

 ने  इग्नोर  किया  उस  हालत  में  क्वेश्चन  झावर

 कैसे  चल  सकता  हैँ,  कोई  भी  कार्रवाई  क॑  से  चल

 सकती  है  ।  नहीं  चल  सकती  है  |  इसलिए

 हमारा  बाप  से  तिरे  दन  है  कि  शाप  बंबश्चन  प्रावर

 को  सापेक्ष  करें  और  माननीय  मा वब लकर  जी

 ने  प्राय  को  जो  नोटिस  दिया  है  कि  वचन  ड्रावर

 को  आप  सस्पेंड  करें  उसको  भाप  लेंभौर  बदलचन

 आवर  को  सापेक्ष  करें  ।  उसके  बारे  में  भाप

 स्पष्टीकरण  दीजिये  .  .  .  (इंहरप्यांज)  में

 उलीचता  नहीं  चाहता  हुं  ।  में  निवेदन  कर

 रहा हू  झटके  साथ  ।  शायद  कोई  रास्ता  &'! ए

 भी  निकल  सकता  है  ।  स्पष्टीकरण  ज्ञदरी है
 2958  LEI,

 सदन  की  का  रं वाही  जबर्दस्ती  ग्रुप  चला ना  चाहत

 हैँ  अपने  बहुमत  के  बल  पर  चलाना  चाहते है
 तो  यह  चल  नही  पाएगी  (व्यवधान)  ,

 में  उलझना  नही  चाहता  हूं  ।  में  निवेदन  कर

 रहा  हूं  |  मेरे  निवेदन  को  बाप  उलझना  मान

 रहे है.

 अध्यक्ष  महोदय  :  क्वेश्चन  ग्रोवर  के  बाद  ,

 श्री  जनेश्वर  मिश्र  .क्वेश्चन  आवर  के
 बाद  कंस  चलेगा  ।  क्या  यहां  लफ्फाजी  और
 गप्प बाज़ी  चलेगी  ?  क्या  इसलिए  हाउस
 बना  है?  मुल्क  में  भ्रष्टाचार  फला  रहे  लोगों
 को  खाना  न  मिले  और  यहां  श्राप  क्वेश्चन  ग्रोवर
 जबरदस्ती  चलाते  रहें,  कारवाही  चलाते  रहें,

 यह  नहीं  हो  सकता  है।  मावल कर  साहब  ने
 जो  नोटिस  दिया  है  उस  पर  आप  व्यवस्था  दे
 निजी  ये  बेचन  झावर  को  सापेक्ष  करें  और

 उसके  बाद  दूसरी  का रंबा ही  आप  ले  ?  हम
 लोग  आपके  साथ  सहयोंग  करने  के  लिए
 तैयार  हैं  भ्रामक  सम्मान  हम  लोगों  के  मन  मे

 बहुत  है.  ae

 अध्यक्ष  महोदय  :  मेंने  एग्री  नहीं  कया

 है  क्वेश्चन  ड्रावर  को  सस्पेंड  करता  ॥  ऐसे
 मोशन  को  लाता  भी  गलत  है  t

 शी  जनेश्वर  मिथ  :हमले  मजबूर  होकर

 ही  ऐसा  किया  है  1  गम्भीर  इसको  समझ!  है
 इस वास्ते  मजबूर  होकर  ऐसा  हम  कर  रहे  हैं  ।

 हम  लोगों  को  यदि  मजबूर  किया  है  तो  इन
 लोगों  ने  किया  है  ee
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 अध्यक्ष  महोदय  :  पालिका  [में  प्यार

 फैसले  इस  प्राकार  पर  करने  हैं  कि  कौन  ज्यादा

 आउट  करता  है  तो  बहस  की  क्‍या  जरूरत  है
 सल्ल  की  क्या  जरुरत  है।  अगर  मसले  शोर  मचा

 कर  ही  हल  करने  हैं  तो  बहस  की  क्या  जनरल

 ह्  ere

 SHRI  P.  G,  MAVALANKAR  (Ah-
 medabad):  Suir,  I  have  already  writ-
 ten  to  you  about  this

 MR  SPEAKER:  I  am  gorry  I  do  not
 agree  to  it.

 SHRI  P.  G.  MAVALANKAR:  I
 want  the  proceedings  of  this  House
 to  go  on  as  fast  as  possible.  But  the
 zeason  why  I  requested  for  your  per-
 mission  to  ratse  this  matter  even  be-
 fore  the  Question  Hour  started  was
 this,  Yesterday,  after  the  statements
 oi  the  Prime  Minister  and  Shri  Mo-
 raij:  Desat,  whatever  happened  sub-
 sequently  was  drowned  in  shouts  and
 counter-shouts  and  yet  many  things
 have  gone  on  record  ag  if  they  were
 dene  in  the  House.  But  none  of  us
 has  been  able  to  understand  what
 exactly  happened  After  lunch,  a  se-
 mes  of  points  of  order  were  raised
 and  the  Deputy  Speaker  was  pleased
 ६0  remark  that  there  were  some
 silver  linings  in  the  various  points
 made  ४  members  from  both  sides.
 We  are  now  waiting  for  some  kind  of
 clarification  regarding  the  Prime  Mi-
 nister’,  statement  We  want  to  know
 whether  after  the  documents  are
 made  available  tg  the  leaders  of  the
 opposition  and  other  people,  they  will
 be  free  to  raise  this  matter  for  some
 action  and  suggest  a  definite  kind  of
 parliamentary  probe.  This  should
 be  clarified  either  by  the  Minister  of
 Parliamentary  Affairs  or  somebody
 else.

 MR.  SPEAKER:  Iam  sorryi  Tam
 not  agreeing  to  this  motion  for  the
 postponement  of  Question  Hour.  Shri
 Madhukar,
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 ORAL  ANSWERS  TO  QUESTIONS

 Loot  and  Plunder  of  Railway  Pro-
 Perty  in  Grang  Chorg  Section

 "392,  SHRI  K.  M.  ‘MADHUKAR’:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  recent  incidents  of  loot
 and  plunder  cf  Railway  property  in
 Grand  Chord  section  of  Dhanbad
 Division  in  Eastern  Railway;

 (b)  if  so,  the  facts  thereof;  and

 (c)  the  action  taken  by  Govern-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  83-
 bha

 STATEMENT

 (a)  There  has  not  been  any  case  of
 loot  and  plunder  of  railway  properts
 in  the  Grand  Chord  Section  of  Dhan-
 bad  Division  on  Eastern  Railway  dur-
 ing  974  upto  ‘5-12-1074.

 (b)  and  (c),  Do  not  arise.  How-
 ever,  to  prevent  thefts  and  pilferages
 in  the  Grand  Chord  section  followin:
 measures  are  taken:

 (i)  Almost  all  goods  trains,  par-
 ticularly  those  carrying  va-
 luable  consignments,  are  be-
 ing  escorted  in  the  vulnerable
 portion  of  this  Section  i.e.
 between  Gaya  and  Gomoh
 and  vice-versa,

 (ii)  Pickets  and  Patrols  are  being
 deployed  [requently,  keeping
 an  element  of  surprise  for  the
 ¢riminals,  at  way-side  sta~
 tions  of  this  Section  like,  Pa-
 rasnath,  Nimia  Ghat,  Gurpa,
 Gulhandi  and  Bandhue,

 (tii)  Frequent  raids  and  searches
 ere  conducted  by  Railway



 Protection  Force/Police  at
 the  dens  of  criminals.

 (iv)  Crime  Intelligence  staff  have
 been  deputed  to  keep  close
 watch  on  the  activities  or  cri-
 minals  and  receivers  of  sto-
 len  property.

 (v)  Staff  from  the  Central  Crime
 Bureau,  Railway  Board,  New
 Delhi  is  sometimes  deputed  to
 make  surprise  raidg  in  the
 area  for  the  recovery  of  sto-
 len  property  and  arrest  of
 criminals.

 श्री  जनेश्वर  मिथ  टस तरद्  मे  नहीं
 चल  सफलता  है।  प्राय सू  ते  लीजिये  कल वाली

 कार्यवाही  को  आरोप  देखे

 अध्यक्ष  महोदय  :  प्राय  थकावट  न  डालिये
 आप  बैट  जाइये  |

 श्री  जनेश्वर  मिश्र  :  सोप  उनकी  बात

 सुन  लीजिये  ।

 अध्यक्ष  महोदय  :  जब  स्पीकर  आप  से

 रिक्शे  स्ट  करें  और  आपको  बैठ  जाने  के  लिए
 कहे  और  श्राप  त  बजे  तो  यह  ठीक  नही  लगता

 हैं  I  प्राचीन  तक  ही  क्या  में  पहुंच  ?  बल्ज
 में  कई  चीजे  प्रोवाइडिड  है  जिनमें  करू  या  कुछ
 कौर  कद  तो  यह  भ्रमणी  नहीं  लगता  है  ।  आप

 सत्कार  योग्य  सब  हैं।  बडे  बड़  भाप  में  नेता
 भी  हूँ  ।  इस  तरह  से  बाप  करें  तो  बताइये  क्या

 किया  जाए  t

 aft  जालंधर  मिन:  उपाध्यक्ष  जी  ने

 कहा  AT  कि  कोई  रास्ता  निकल  सकता  है  ATT
 क्या  बहु  हो  सकता  है  इसके  लिए  उन्होंने
 कहा  था  कि  दोनों  बड  सकते  हैं  ।  इसलिए
 हम  पाप  से  स्पष्टीकरण  चाहते  है  ——

 थी  te  Ho  भाचलंकर  :  सफाई  कर  दे
 तो  मामला  खत्म हो  जाता  है।  रिपोर्ट  देखते
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 के  बाद  क्या  पालिमेंटरी  शराब  के  लिए  गुंजाइश
 रहेगी  ?  प्रखर  इसके  बारे  में  मिनिस्टर  श्राफ
 पालि मेंट री  एफुंयड  सफाई  कर  दे  तो  मामला
 खत्म  हो  जाएगा  |

 ध्रध्यक्ष  महोदय  :  में  किस  की  तरफ़  से
 सफ़ाई  दू?  जिन  का  काम  है  वे  सफ़ाई  दे  ।

 श्री  जनेश्वर  मिश्र  3  में  यह  निवेदन  करना
 चाहता  हु  कि  .  (व्यवधान)  क्वेश्चन  झावर
 में  मंत्री  ही  जवाब  देते  हू  ।  मंत्री  जबाब  देने
 के  बाद,  इस  सदन  में  कुछ  कहने  के  बाद  उस
 से  मुकर  जाते  है,  यह  पाँ»  स्थिति  इस  सदन  मे

 आई  है  a  तो  फिर  बाप  विवेचन  भावर  किस

 बात  के  लिए  चलाना  चाहते  हैं  ?  झप  ने
 5

 कहा  है  कि  बहुत  से  ऐसे  स्वाद  हैं,  जिन  केदारा

 हम  लोगों  का  इन्तेज़ाम  किया  जा  सकता  हूँ,

 लेकिन  झप  उस  हद  तक  नही  जाना  चाहते  है

 हम  भी  नही  चाहते  किस  सदन  में  उस  तरह
 की  कोई  कार्यवाही  की  जाये  ।  लेकिन  अगर

 सत्ता  दल  अपने  श्रचड  बहुमत  के घमंड  में

 इस  तरह  की  कार्यवाही  करने  के  लिए  मजबूर

 करेगा,  तो  श्राप  के  पास  जो  रुल्श हैं,  उन  के

 मुताबिक  आप  हमें  निकाल  सकते  ने  श्रोरइन्दिरा

 गांधी  के  पास  पुलिस  हैँ  वह  हमें  गोली  से  उड़ा

 सकती  है।  हम  दोनों  का  स्वागत  करने  के  लिए

 तैयार  है  ।  लेकिन  इस  तरह  हैं  क्वेश्चन  भावर

 नहीं  चलेगा  और  न  यह  सदन  चलेगा  |  (व्यवधान)

 अध्यक्ष  महोदय  :  में  चाहता  हूं  कि  मुझे
 किसी  को  निकालना  न  पड़े  परमात्मा  ही
 झप  को  समझ  दे,  ताकि  बाप  पार्लियामेंटरी

 तरीके  से  काम  करें।

 शी  अनुसार  मिन :  श्रीमती  इन्दिरा

 गांधी  को  तो  परमात्मा  भी  बच  देने  के  लिए
 तैयार  नही  &  1  (ब्दचचात)

 अध्यक्ष  भदोही  :  भाप  बेठ  जाइये  4

 श्री  मधुकर'  ।
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 aft  कमला  1... ह  समुद्र!  :  प्रत्यक्ष

 महोदय  मुझे  जानकारी  है!  कि  इस  लाइन

 पर  रेलवे  सम्पत्ति  की  चोरी  हुई  है  और  मैं

 इस  सम्बन्ध  मे  पूरा  प्रमाण  देने  के  लिए  तैयार

 हु  |  लेनी  इस  विषय  मे  रेले  अधिकारियों

 द्वारा  जो  रिपोर्ट  दी  गई  है  वह  मिस लीडिग

 है।  मुझे  इस  बात  की  जानकारी  है  कि  एसी
 गड़बड़ियों  में  सरकार  के  उच्चाधिकारी  जौर

 दूसरे  लोग  मिले  रहते  है  शोर  रेलवे  सम्पत्ति  की

 चोरी  की  जाती  है।  लेकिन  जब  इनक्वायरी
 होती  है  तो  सरकार  को  यह  रिपोर्ट  दी  जाती

 हैवी  कोई  चोरी  नही  हुई  है।  क्या  मत्

 महोदय  को  यह  जानकारी  है  कि  रेलवे  के

 कुछ  अधिकारीगण  कौर  एन्टी-सो शल  शनि  दम
 मिल  ब्र  रेल  सम्पत्ति  की  चो  री  करते  है  आर

 रिपोर्ट  सामने  पर  रिपोर्ट  नही  देते  है  ?

 थी  बूटा  सिह:  मानवीय  सदस्य  ने

 चोरी  के  बारे  में  नही  पूछा  है  1  उन  का  प्रश्न

 “लूट  एड  प्यार”  के  बारें  मे  है।  मुझे  खद

 है  वि  लूट  ओर  प्लडर  के  माने  चीरी  नही  हाते
 है  L  अगर  मानवीय  सदस्य  खारी  के  बार  में
 जानना  चा  हें,  तो  मै  भ्राकडे  दे  सकता  हू  |

 शनी  कमला  मिल  मधुकर'  :  मालूम  होता

 हे  कि  मात्रा  महोदय  सही  जवाब  नही  दे  ॥  च।  हते
 हैं।  उन  के  बायान  8  विलेज,  कट  और

 लूट  शादी  तमाम  बाता  का  जिक्र  किया  गया
 है।  अगर  यह  प्रश्न  चारी  के  बारे  में  नही  है,
 तो  इस  जवान  में  याट  की  बात  क्या  कही  गई है?

 इस  बयान  मे  चो  री  शादी  को  रो  नेक  लिय
 कुछ  कदम  उठाने  और  कार्य।  हैया.  करने  की
 बात  वही  गई  है  |  मैं  यह  जानना  चाहता  हु
 कि  वन  वा  परिणाम  क्या  सि/ला  है|  क्‍या
 उनके  कारण  रेलवे  सम्पत्ति  की  लूट  चोरी  और
 पिलफंज  में  कोई  कमी  झाई  है  ?  हम  देखने  है
 कि  सरकार  जो  कार्यवाहियां  करती  है,  उन  का
 परिणाम कुछ  नही  निकलता  है।  मैं  यह  जानना
 चाहता  हु  कि  सरकार  की  इन  कार्यवाहियों
 का  मेंट  रिजल्ट  क्‍या  सभा  है

 DECEMBER  10,  1074  Oral  Answers  g

 ओ  बूटा  सिंह:  हम  ने  जो  कायेबा  हया
 की  है,  उन  के  परिणाम  बहुत  भ्नच्छे  हुए  हैं  ।
 झा कड़े  से  यह  पता  चलता  है  के  972  में
 1,29,276  रुपये  की  सम्पत्ति  चोरी  हुई  ,  शौर
 1974 %  नवम्बर  तक  जब  कि  खोजो  की
 कीमते  बहुत  बढ  गई  है,  4,29,201  877  की
 सम्पत्ति  चारी  हुई  है।  इस  मे  से  5  34  रुपये
 वा  माल  बरामद  हुआ,  ओर  25  आदमियों
 को  गिरफ्तार  1718  गया  है,  और  8  झ्रादमिया
 का  चालान  किया  जा  चुका  है  q

 भी  कमला  सिर  'मधुकर'  इन  कार्यवाहियां
 सेचोरिय।  बढी  है  कम  नहीं  हुई
 है  1

 श्री  बूटा  सिह:  यह  सही  नहों  है  व'  क्राइम
 बढ़ा  है  |

 शो  राम  देव  सिह:  मती  महोदय  ने  भ्र भी
 जाच  कराने  शरीर  कुछ  लागा  का  गिरफ्तार  किये
 जाने  की  बात  कही  है।  करा  यह  पाया  गये
 है  कि  ह-  चोरियों  मे  असर  to  एफ  के
 लोगों  का  हाथ  है  ?

 शी  बूटा  सिंह:  यह  सही  है  कि  कुछ  एक
 कैसी  मे  अर०  पी०  एफ०  के  कुछ  लोग  का
 भी  हाथ  था।  उन  को  पकड़ा  गया  है  और  उन
 के  खिलाफ  भी  कार्यवाही  की  गई  है  ।

 भी  to  एन०  तिवारी:  ये  जो  चार  लाख
 रुपये  की  कोरिया  हुई  हैं----

 प्रत्यक्ष  महिला  मिनिस्टर  साहब
 अपने  स्टेटमेंट  मे  चोरी  का  जिंक  किया  है  L
 इसी  लिए  बार-ब्रास  चोरी  के  बारे  में  सवाल
 किये  जा  रहे  हैं  1

 की  डी०  एम०  तिवारी  :  पहले  एक
 लाख  रुपये  के  सामान  की  चोरी  हुई  भौर
 अब  चार  लाख  रुपये  के  सामान  की  चोरी  हुईं
 है,  भले  ही  यह  बढ़ोतरी  वीजों  के  दाम  बढ़
 जाते  की  वजह  से  हो  या  ज्यादा  चोरियां  होते
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 की  वजह  से  हो  ।  मैं  यह  जानना  चाहता  ह
 कि  रेलवे  याएं  या  इंजिन  शेडूज़  में  कोयले
 की  चोरियां  होती  है,  क्या  वे  भी  इस  में  सम्मिलित
 हैं,  या  ये  कोरिया  उस  के  अतिरिक्त  हैं  ।  अभर
 सब  सम्मिलित  है  तो  कोयले  की  कितनी  चोरी

 हुई  है  ?  हम  देखते  है  कि  कोयला  बहुत  चोरी

 होता  है  1

 श्री  बूटा  सिंह  :  जैसा  मैंने  उल्लेख  या
 है,  इस  में  ज्यादातर  राइस,  हिट,  शुगर
 हल्दी,  मसुर  की  दाल  तथा  दूसरे  श्राप  पदार्थ
 की  चोरी  हुई  है।  इन  के  अलावा  रेन
 प्रापर्टीज  की  भी  चो  री  हुई  है  [जि  में  पूर्व  न्सिस्ज,
 मोटर  साइबर,  आदि  शामिल  है  ।  कोयले  की
 भी  चोरी  हुई  है,  लेनिन  वह  इस  में  शामिल
 नही  हैं  ।

 SHRI  KRISHNA  CIIANDRA  HAL-
 DER:  In  view  of  the  reply  given
 by  the  Minister  I  would  like  ta  know
 how  many  persons  have  been  arrested
 up  to  5-12-74?  How  many  railway
 employees  have  been  arrested  till
 now?

 श्री  बटा  सिह  :  धत वाद  सैक्शन  पर
 25  झ्रादमी  ब्रेस्ट  हुए  है,  जिन  में  से  8  वा
 चालान  हो  चुका  है  |  धनबाद  सैक्शन  में
 रेलवे  एम्पलाई  कोई  इन्वाल्व्ड  नही  है  1

 निमतो  सहोदरा  बाई  राय  :  मैं  माननीय
 मंत्री  जी  से  पुछना  चाहती  हूं---जो  कोरिया
 होती  है  इन  में  रेलवे  कर्मचारी  है  या  बाहर  के
 पब्लिक  के  आदमी  है  ?

 अध्यक्ष  महोदय  :  अभी  बतलाया  गया  है

 शी  बूद सिह सिंह  :  जैसा  मैंने  |.  किया  है-
 भ्रधिकतर  बाहर  के  लोग  होते  हैं,  लेकिन  किसी
 कैस  में  रेलवे  एम् लाई  भी  होते  हैं,  उन  क ेखिलाफ
 भी  कार्यवाही  होती  है  ।

 Increasing  prices  of  Medicines  by
 Drug  Companies

 *394.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleaseg  to  state:

 (a)  whether  the  drug  companies  are
 going  to  further  increase  the  prices  of
 drugs  and  medicines;  and

 (b)  if  so,  the  reaction  of  Govern- ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.  GA-
 NESH):  (a)  and  (b)  A  statement  is
 laid  on  the  Table  of  the  House.

 Statement

 Revision  of  prices  of  drugs  is  regu-
 lated  under  the  Drugs  (Prices  Con-
 tiul)  Order,  970  which  provides  a
 mechanism  for  the  same.  Consequent
 upon  the  petroleum  crisis  during  the
 second  half  of  1973-74,  prices  of  che-
 micals  including  bulk  drugs  have  in-
 creased  As  a  result,  a  large  number
 of  applications  seeking  upward  revi-
 sion  in  the  prices  of  their  products
 have  been  received  from  the  drug
 manufacturers.

 In  the  case  of  bulk  drugs,  the  ma-
 nufacturers  have  asked  for  price  in-
 crease  on  account  of  various  elements
 of  cost  of  production,  e.g.,  raw  mate-
 rials,  fuel,  power,  wages,  working  ca-
 pital,  capital  investment,  ete.  In  the
 ease  of  formulations,  applicants  have
 asked  for  price  increases  on  account
 of  increase  in  the  price  of  bulk  drugs, raw  materials  and  packing  materials.

 With  effect  from  i-I-974,  the  work
 of  screening  applications  for  fixation/
 revision  of  prices  of  drugs  has  been
 entrusted  to  the  Bureau  of  Industrial
 Costs  ang  Prices.  When  Drugs  (Pri-
 ces  Control)  Order,  979  was  imple-
 mented  with  effect  from  ‘16-5-1970,
 prices  of  WZ  essential  bulk  drugs  were
 fixed  on  the  basis  of  cost  investigation
 by  the  Tariff  Commission  and  of
 others  were  frozen,  Prices  of  another
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 23  bulk  drugs  and  Gelatine  Capsules
 were  fixed  on  the  basis  of  a  cost  in-
 vestigation  by  a  Working  Group  un-
 der  the  Chairman  of  B.LC.P,  A  state-
 ment  in  this  regard  was  laid  on  the
 Table  of  the  House  on  19-4-1974,  The
 prices  of  bulk  drugs  are  fixed  after
 cost  investigation  by  BICP  or  the
 Cost  Accounts  Branch  of  the  Ministry
 of  Finance.

 Interim  price  revision  tor  bulk
 drugs  are  being  allowed  to  the  extent
 of  increases  in  the  costs  of  major  raw
 materials  only  In  case  of  prices  of
 formulations,  the  increases  are  allow-
 ed  to  neutralise  the  increased  cost  of
 bulk  drugs,  raw  materials  and  pack-
 ing  materials.

 Government  have  appointed  a  Com-
 mittee  on  Drugs  and  Pharmaceuticals
 Industry  headed  by  Shri  Jaisukhlal
 Hathi  to  examine  various  aspects  of
 the  industry  and  its  terms  of  refer-
 ence,  inter  ala,  Ticiude: —

 (i)  To  examine  the  measures
 taken  so  far  to  reduce  the
 prices  of  drugs  for  the  con-
 sumer,  and  to  recommend
 such  further  measures  as  may
 be  necessary  to  rationalise
 the  prices  of  basic  drugs  and
 formulations,

 (ii)  To  recommend  measures  for
 providing  essential  drugs  and
 common  house-hold  remedies
 to  the  genera]  public,  espe-
 cially  in  the  rural  areas.

 SHRI  BIREN  DUTTA:  In  view
 of  the  fact  that  these  companies  are
 making  huge  profits  because  of  their
 monopoly  position  may  I  know  whe-
 ther  Government  is  considering  to
 take  over  the  industries  in  the  in-
 terest  of  general  public  ag  is  recom-
 mended  in  the  statement  itself,  and
 give  the  drugs  at  cheaper  prices?

 SHRI  K,  R.  GANESH:  The  question
 of  fixation  of  drug  prices  etc.  is  de-
 termined  under  the  Drug  Prices  Con-
 trol  order  issued  under”  Essential
 Commodities  Act  and  as  a  result  of

 DECEMBER  10,  i974  Oral  Answers  I2

 these  the  prices  of  certain  drugs  have
 been  fixed  from  time  to  time.  Now,
 Sir,  the  hon.  Member  asked  one  ques-
 tion,  a  basic  question,  whether  in  view
 of  the  fact  that  prices  are  increasing,
 the  Government  will  take  over  the
 basic  drug  concerns.  The  Hathi  Com-
 mittee  is  going  into  the  entire  struc-
 ture  of  the  drug  industry  and  various
 other  matterg  about  the  supply  of
 cheap  drugs  to  consumers  and  when
 this  report  comes  Government  will
 give  due  consideration.

 SHRI  BHAGWAT  JHA  AZAD.  I
 find  from  the  report  that  Government
 in  some  cases  are  going  to  allow  the
 inferam  increase  in  relation  to  cost
 of  production.  May  I  know  whether
 drug  industry  is  charging  fot  the  rame
 drug  compared  with  continents  in
 Europe  eight  times  to  eight  thousand
 times  for  the  same  drug  in  this  coun-
 try?  I  want  to  know  whether  it  is  a
 fact  that  American  consumers  have
 gone  to  court  against  these  high  pri-
 ces.  Do  the  Government  propose  io
 grant  increase  in  prices  in  view  of  the
 fact  that  they  have  made  huge  pro-
 fits  at  the  cost  of  poor  people  in  this
 country?  How  do  you  justify  this  cost
 structure?

 SHRI  K.  R.  GANESH:  The  mecha-
 nism  is  provided  by  Drug  Price  Con-
 trol  Order.  The  BICP  goes  into  the
 cost  of  some  of  the  drugs.  The  prices
 of  40  bulk  drugs  which  have  increased
 from  970  onwards  have  been  only
 as  a  result  of  the  Tariff  Commission's
 recommendations  for  77  drugs  and  for
 23  other  drugs  taking  into  account
 the  escalation  of  the  cost  of  raw  ma-
 terials  and  various  other  factors,  I
 agree  with  the  hon.  Member  that
 the  drug  industry  has  been  a  high-
 profit-making  industry.  It  is  a  fact
 which  is  known  to  the  House  and  out-
 side  algo.  As  I  indicated  earlier,  the
 Hathi  Committee  is  going  into  this
 question.  One  of  the  terms  of  refer-
 ence  has  been  how  to  provide  cheap
 drugs  to  the  consumers  and  to  review
 whether  the  present  positien  about
 cheap  drugs  has  been  satisfactory  or
 not.  I  would  only  mention  that  there
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 are  two  aspects  of  this  question,  One
 is  that,  as  a  result  of  increase  in  pet-
 rol  prices  and  various  other  things,
 there  has  been  an  escalation  in  the
 prices  of  various  inputs  that  go  into
 the  making  of  the  drugs—interme-
 diates,  etc.  The  second  aspect  is
 that  at  least  basic  drugs  have  to  be
 available  to  the  common  people  at
 cheap  prices  because  otherwise  the
 masses  cannot  purchase  them,  There-
 fore,  a  view  will  have  to  be  taken  on
 this.  That  is  why,  as  I  have  indicated
 earher,  u  high-powered  committee  is
 voing  into  this.

 SHRI  RAJA  KULKARNI:  May  _  I
 know,  during  the  last  one  year.  out
 of  26  basic  drugs,  prices  of  how  many
 basic  drugs  have  been  increased  and
 what  piecemca]  attempts  are  being
 made  to  increase  the  prices,  one  bv
 one,  of  these  basic  drugs  instead  of
 fxing  up  a  uniform  formula  for  all
 the  basic  drugs  as  such?  Does  not
 the  Ministry  feel  that  the  Drug  Price
 Control]  Order  of  1970,  on  the  basis
 of  which  these  prices  are  heing  fixed.
 ha.  itself  hecome  outdated  and  =  8
 complete  review  is  needed  ta  check
 the  profits  that  are  heing  made
 there?

 SHRI  K.  R  GANESH:  As  Ihave
 indicated  earlier,  j.iices  of  l7  bulk
 drugs  were  revised  in  970  as  8  re-
 sult  of  the  Tariff  Commission's  recom-
 mendations,  Later  on  prices  of  23
 hulk  drugs  were  revised,  in  April
 I974,  and  a  statement  was  laid  on
 the  Table  of  the  House.  The  hon.
 Member  has  asked  whether  the  Drug
 Price  Control  Order  has  no{  become
 obsolete,  As  I  have  indicated,  the
 Hathi  Committee  is  going  into  all
 these  questions,  the  question  of  status
 of  the  industry,  the  question  of  avail-
 ability  of  cheap  drugs  to  the  people,
 etc,  On  the  basis  of  their  recom-
 mendations,  the  whole  question  can
 again  be  considered.

 SHRI  P.  6,  MAVALANKAR:  ‘The
 hon.  Minister's  answer.  as  far  as  it
 ‘Soes,  is  somewhat  satisfactory.  But
 he  has  not  answered  part  (b)  of  the

 main  question.  In  the  whole  statement,
 there  is  no  answer  to  par:  (b)  of  the
 question,  namely,  ‘if  so,  the  reaction
 of  the  Government  thereto’.  The  in-
 crease  in  prices  of  drug,  and  medi-
 cines,  has  been  a  very  irritating  sub-
 ject.  What  is  the  Government's  reac-
 tion  to  that  particular  irritation?  I!
 would  like,  from  that  point  of  view  to
 know  whether  the  Drugs  Price  Con-
 trol  Order,  1970.  and  the  guidelines
 which,  I  suppose,  are  based  on  that
 order  have  any  legal  anction.
 Secondly,  in  view  of  the  fact  that  80
 per  cent  Of  the  drugs  manufacture  3s
 done  by  the  foreign  agencie.  and  ther
 are  repatriating  their  profits  to  their
 countries,  is  Government  not  consi-
 deting,  as  part  of  Government's  re-
 action,  nationulising  the  whole  thing
 and  letting  the  foreign  agencies  8०
 out  of  business  so  that  the  Indian
 ugnecies  are  given  a  chance  to  operate
 in  a  more  iational  and  just  man-
 ner?

 SHRI  K  R  GANESH’  The  Drur
 Price  Control]  Order  was  issued  uncer
 the  Essential  Commodities  Act  and
 wis  placed  on  the  Table  of  the  Hou-e.
 The  mam  question  that  the  hon.  Mer.-
 her  has  pit  is  whether.  in  view  of
 the  structure  of  the  drug  industrv.
 the  prices  that  are  charged  are  justi-
 fiable  or  not  There  ate  two  aspects
 fo  this  question  and  J  would  try  ta
 answer,  One  is  that  there  has  beer
 escalation  of  costs  of  various  iupnt-
 as  a  result  of  general  escalation  35
 the  world  economy  and  also  as  a  re-
 sult,  directly.  of  the  increase  in  fue!
 prices.  That  is  one  aspect.

 The  other  aspect  is  that  these  tn-
 dustries  are  high-profit  making  indus.
 tries  There  is  na  doubt  about  it...

 SHRI  BHAGWAT  JHA  AZAD:  That
 is  the  important  point.

 SHRI  K.  R.  GANESH:  As  I  indi-
 cated,  a  view  will  have  to  be  taken

 (a)  to  see  that  production  does  not
 suffer  as  a  result  of  the  prices  be-
 coming  unremunerative;  and



 5  Oral  Answers

 (b)  that  in  a  country  like  ours
 certain  drugs  which  are  absolutely
 essential  have  to  be  produced  in  a
 manner  that  they  are  available  to  the
 vast  masses  of  people  at  constant  and
 reasonable  prices  as  far  as  possible.
 Since  a  high-power  committee  is  going
 into  this  question  and  its  report  35  to
 be  available  by  February  1975,  the

 Government  will  await  its  recom-
 mendations

 SHRI  BHAGWAT  JHA  AZAD  Have
 you  asked  them  about  the  profits?

 SHRI  K  R,  GANESH:  It
 there  I  can  tell  you  the  terms  of
 ieference  if  you  lhke  So,  the  Gov-
 ernment  will  await  the  recommen.
 dations  of  the  committee  to  formulate
 an  integrated  view  of  the  whole
 question

 SHRI  N  K  P  SALVE  May  I  know
 trom  the  hon  Minister  whether  it  is
 a  fact  that  a  company  run  by  a
 monopoly  house  and  engaged  m  the
 manufacture  ot  vitamin  C  which  is  a
 drug  m  short  supply  in  the  world
 market  is  already  making  fabulous
 profits  whereas  a  new  company  in
 which  small  entrepreneurs  are  in-
 volved  and  in  which  the  public  are
 substantially  interested  is  bemg
 denied  even  their  cost  price.
 What  is  the  Government's  reaction  ta
 the  suggestion  that  the  prices  of  the
 monopoly  house  should  be  reduced
 and  only  reasonable  profits  allowed
 to  them,  the  other  small  unit  be  given
 the  same  margin  of  profits  and  the
 prices  of  the  two  be  averaged  instead
 of  the  overall  prices  being  increased.

 is  also

 SHRI  K  R.  GANESH:  Thig  parti-
 eular  question  the  hon.  Member  has
 referred  to  has  been  remitted  to  the
 Bureau  of  Industrial  Costs  and  Prices
 for  examination.

 SHRI  N.  K,.  P  SALVE:  What  pre-
 vents  the  Minister  to  give  an  assu-
 ‘ance?  This  is  a  clear  matter.  I
 would  request  Mr,  Malaviya.  In  this
 matter  a  monopoly  house  ‘is  making
 a  fantastic  amount  of  profits.  Why
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 not  the  two  prices  be  averaged  and
 the  price  fixed?  I  want  an  assurance.
 A  person  like  Mr.  Malaviya  who  has
 professional]  expertise  in  the  Minis-
 try  ought  to  give  us  some  assurance
 in  the  matter,  Further,  this  is  a
 policy  matter.

 SHRI  BHAGWAT  JHA  AZAD:
 Whose  interests  do  you  want  to  serve?
 We  want  to  understand

 MR  SPEAKER:  Let  them  think
 ove;  the  assurance

 IHE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D
 MALAVIYA)  As  my  colleague  has
 answered  thi,  question  m  a  general
 way,  we  ate  very  eagerly  waiting  for
 the  report  of  Mr  Hathi  whom
 I  have  requested  to  expedite  as  far  as
 possible  because  mostly  all  the  ques-
 tions  have  been  referred  to  them  and
 complicated  though  they  may  be,  it
 is  our  dctermination  to  take  a  view
 which  is  consistent  with  the  wishe;:
 and  aspirations  of  the  House,

 So  far  as  Mr  Salve’s  question  78
 concerned,  that  was  also  referred  to
 the  committee  ang  we  shall  see  to  it
 thut  the  price  of  Vitamin  C  is  not
 ch  .tged  high  by  the  monopoly  house
 referied  to  by  him  and  that  a  suitable
 solution  is  found  out  with  regard  ६०
 fixing  an  averaged  price.

 PROF.  MADHU  DANDAVATE;  An
 assurance  to  the  Congress  members.

 SHRIMATI  ROZA  DESHPANDE:  I
 would  like  to  know  from  the  Ministe!
 whether  the  monopoly  houses  in  our
 country  want  a  price  rise  for  their
 drugs  and,  in  order  to  get  it,  in  many
 of  the  drugs  they  have  decreased  the
 production  of  very  important  drugs
 It  so,  I  want  to  know  whether  the
 Government  is  thinking  of  producing
 such  drugs  in  the  public  sector  by
 diversifying  a  bit  their  own  produc-
 tion,

 Secondly.  ant{  biotics  are  very  im
 portant  products,  I  would  like  to  know
 from  the  Minister  what  is  the  presen
 production  of  anti  bfotics  in  the  pub-
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 lic  sector  and  whether  the  production
 eapacity  of  the  plant  is  fully  utilised
 or  not.

 SHRI  K.  R.  GANESH:  It  is  a  fact
 that  as  a  result  of  asking  for  increase
 in  prices  which  has  got  to  be  proper-
 ly  processed  by  the  Bureau  of  Indust-
 rial  Costs  and  Prices  there  is  a  ten-
 dency  to  hold  or  decrease  production.
 As  regards  the  other  question  whe-
 ther  the  public  sector  will  take  over
 production  of  some  of  these  drugs.
 the  public  sector  igs  producing  a  pum-
 ber  of  drugs  and  during  the  fifth  Five
 Year  Plan  period  an  investment  of
 Rs.  70  ,crores  has  been  provided
 for  the  expansion  of  the  public  sector
 so  that  it  can  take  up  some  rew
 products  and  play  its  own  role  in  see-
 ing  that  proper  drugs  at  proper  prices
 are  available.

 As  far  as  antibiotics  are  concerned
 the  public  sector  does  produce  a  very
 large  quantity  but  the  total  produc-
 tion  in  the  country  is  not  sufficient
 and  we  have  to  resort  to  import,  As
 far  ag  capacity  utilisation  is  concern-
 ed  there  have  been  certain  constraints
 and  problems  in  IDPL  and  steps  have
 been  taken  to  further  improve  these
 strains  and  experiments  are  going  on
 and  in  the  next  six  months  or  so
 the  capacity  of  TOPL  will  turther
 improve,

 SHRI  VASANT  SATHE:;  One  of  the
 constraints  bringing  about  rise  in
 production  and  thus  having  a  check
 on  prices  has  been  ne  production  of
 bulk  drugs.  Unfortunately,  majority
 of  bulk  drugs  today  are  produced  in
 the  public  sector  and  majority  of  the
 multi-national  foreign  companies  pro-
 duce  mainly  formulations  ang  not
 bulk  drugs  ang  thus  they  exploit.  Is
 it  a  fact  that  the  management  of  ID-
 PL,  inspite  of  an  agreement  of  settled
 industrial  relations,  is  refusing  to  8९५
 cept  the  recommendationg  even  of  the
 Ministry—both  his  predecessor  and
 the  present  Ministry?  What  action
 are  you  going  to  take  against  the
 management?
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 SHRI  K,  R.  GANESH:  As  fas  as
 production  of  bull  drugs  is  concern-
 ed  the  hon.  Member  hag  more
 facts  than  me  because  of  being  a
 Member  of  the  Hathi  Committee.  The
 information  I  have  got  is  that  it  is
 33  per  cent  as  far  us  three  sectors  are
 concerned—the  foreign  sector,  the  In-
 dian  sector  and  the  public  sector,  It
 is  a  fact  that  majority  of  the  foreign
 concerns  85  well  as  meny  other  con-
 cerns  are  concentrating  on  formula-
 tions  which  give  them  good  profits,  As
 far  as  the  question  of  achieving  self-
 sufficiency  in  the  country  is  concerned,
 it  is  necessary  to  maximise  production
 of  bulk  drugs  which  ig  basic  for  every
 thing.  Hathi  Committee  has  ap-
 plied  its  mind  on  this  particular  ques-
 tion  and  their  recommendations  will
 be  available  soon.  Already  certain
 steps  have  been  taken  and  the  foreign
 concerns  are  not  given  licences  un-
 less  they  produce  their  bulk  drugs. He  has  referred  to  a  particular  in-
 dustrial  problem  of  IDPL.  I  am
 required  to  make  a  statement  in
 response  to  Shrimati  Parvathi  Kri-
 shanan's  question.  There  has  been
 some  problem  and  I  can  assure  the
 hon.  Members  that  I  am  trying  to
 sort  it  out,
 Cut  in  Outlay  for  New  Railway  Lines

 during  Fifth  Five  Year  Plan

 a
 *396.  SHRI  D.  B.  CHANDRA

 GOWDA:

 SHRI  GAJADHAR  MAJHI:

 Will  the  Minister  6  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  cut  the  outlay  “earmarked  in  the
 Fifth  Five  Year  Plan  for  the  cons-
 truction  of  new  railway  lines;  and

 (bd  if  80,  the  salient  features  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (MOHD.
 SHAFI  QURESHI):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 SHRI  VAYALAR  RAVI:  I  want  to
 put  a  supplementary.

 MR,  SPEAKER:  It  does  not  arise
 tor  Mr.  Gowda.  How  does  this  arise
 in  your  case?  You  can  put  a  ques-
 tion.

 SHRI  VAYALAR  RAVI:  The  Min5-
 ter  ig  ready  to  answer.  May  I  put
 &  question—this  is  regarding  the  con-
 version  of  the  metre-gauge  line  from
 Ernakulam  to  Trivandrum?

 MR.  SPEAKER:  This  is  a  general
 question.  You  cannot  put  it  into  this
 general  question.

 SHRI  VAYALAR  RAVI:  Sir,  the
 works  have  suffered  and  they  are
 very  slow.

 MR.  SPEAKER:  This  is  a  specific
 question  whereas  the  question  here  is
 a  general  one.  If  you  want  to  ask
 a  specific  question  than  give  him  a
 separate  notice,

 SHRI  VAYALAR  RAVI.  One  of
 the  metre-gauge  lines  from  Trivandrum
 to  Ernakulam  is  being  converted  into
 a  broad-gauge  line.  But,  that  line
 is  suffering  because  of  a  cut  in  the  al-
 location  of  funds.  JI  would  lke  to
 know  from  the  hon.  Minister  on  the
 basis  of  this  statement  as  to  what
 steps  are  being  taken  for  the  conver-
 sion  of  the  metre-gauge  line  into  a
 broad-gauge  line  from  Trivandrum
 to  Ernakulam?

 MR.  SPEAKER:  I  am  sorry,  This
 is  regarding  the  cut  in  the  out-lay
 earmarked  in  the  Fifth  Five  Year
 Plan.

 SHRI  VAYALAR  RAVI:  This  is
 the  Fifth  Plan  target.  He  ig  ready
 to  answer,

 MR.  SPHAKER:  No.  How  do  you  do
 in  the  Working  Committee?

 aft  wie  fog  wher:  मैं  मत्री  महोदय
 से  यह  साधना  चाहता  हुं  कि  प्लान  भाले
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 में  कट  तो  नही  हुमा  मगर  भाष  जो  चड़ीगढ़
 से  लुधियाना  को  रेल  लाइन  में  लिक  करता
 चाहत  थे  उस  के  बारे  मे  श्राप  का  बयान  भाषा

 थाकिवहुइसलिए बट  कर  रहे  हैं।  .  .  -
 beeen  (व्यवधान )

 I  am  ह.» द  am
 not  allowing  at.  You  are  asking  a
 specific  question.  Ask  a  general
 question,  There  are  hundred  and  one
 lines.  He  may  be  ready  to  answer.
 But,  I  have  to  judge  how  far  he  45
 ready.

 MR.  SPEAKER:

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  The  Minister  is  ready.

 MR  SPEAKER.
 ready,  I  am  not
 kappa,  why  have  you
 seat?

 Both  of  you  are
 ready.  Mr.  Lak-

 shifteg  your

 SHRI  K.  LAKKEAPPA:  Mr.
 Speaker,  Sir,  the  present  outlay  of
 the  new  railwayline  is  not  in  confor-
 mity

 MR,  SPEAKER.  I  see  you,  Mr.
 Krishnan  standing  all  the  time.  It
 does  not  look  nice.  Please  take
 your  seat.  I  do  not  want  you  to
 tire  yourself,

 SHRI  K.  LAKKAPPA.  Any  cut
 in  the  outlay  for  the  new  railwayline
 is  not  in  conformity  with  the  devel-
 opmental  activities  of  railways.  Bo,
 I  would  like  to  know  one  thing  from
 you.  This  38  the  only  railwayline
 which  connects  the  South  with  North
 which  is  the  real  integration  of  the
 country.  And  thus  Is  a  heart-line.
 Unfortunately  what  has  happened  8
 this  that  even  a  cut  in  the  railway
 outlay  has  created  an  utmost  econo
 mic  difficulty  for  every  State  includ-
 ing  Karnataka.  I  woulud  like  to
 say  that  the  extension  of  railway  lin-
 es  and  conversion  of  lines  into  BG
 even  In  Karnataka  State  has  come  to
 a  standstill.  Therefore,  I  would

 b  ask  whether  the  introduction  of  new
 lines  and  conversion  of  MG  into  BG

 t  would  be  taken  up.  Ziven  non-re-
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 munerative  lines  have  to  be  taken  up
 un  view  of  the  economic  activities
 they  will  generate  and  the  tremen-
 dous  increase  in  traffic  potential  they
 have  even  on  the  Southern  §  Railway-
 This  question  has  been  raised  again
 and  again,  but  it  has  not  been  at-
 iended  to.  Therefore,  is  there  a  new
 line  of  thinking  in  this  direction?

 MR,  SPEAKER:  Frankly  speaking
 I  am  Jost  in  his  question.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  hon.  member  hag  asked  such
 a  vast  question  that  it  is  difficult  to
 answer  now....

 SHRI  K.  LAKKAPPA;  The  rail-
 way  is  so  vast.,

 SHRI  MOHD.  SHAFI  QURESHI:
 As  I  have  understood  his  question.
 he  asks  whether  the  railways  have
 an  integrated  policy  of  developing
 rallway  lines  in  the  country.  Thut
 is  true.  We  have  a  policy.  As  to
 the  question  whether  there  has  been
 a  curtailment  during  the  Fifth  Plan.
 there  has  been  no  curtailment  and
 works  taken  on  hand  would  be  com-
 pleted  within  the  time  specified,  As
 jor  the  other  question  about  the  po-
 licy  matter  of  having  orie  gauge  for
 the  whole  country,  that  79  our  policy,
 hut  this  has  to  be  phased  out  because
 of  the  constraint  of  financial  resour-
 ces.  Ultimately  we  are  trying  ‘0
 achieve  this  objective.

 PROF.  NARAIN  CHAND  PAR-
 ASHAR:  In  view  of  the  answer  giv-
 en  to  a  question  last  week  where  the
 route  kilometre  in  each  of  the  States
 was  specified,  will  the  hon.  Minister
 be  pleased  to  recast  the  priority  for
 new  railway  lines  in  evch  a  manner
 that  those  States  which  have  not  got
 a  single  new  line  in  the  last  25  years
 and  where  the  route  kilometre  figure
 is  very  low  are  given  priority  so  that
 all  these  States  are  able  to  have  jus-
 tice  fop  econemic  and  commercial  and
 agricultural  development?

 SHRI  MOHD.  SHAFI  QURESHI:
 The  priorities  for  lines  gre  determin-

 छह  on  a  certain  basis,  One  of  the
 considerations  is  the  backwardness  of
 the  region,  the  availability  of  traffic
 and  the  development  of  the  area.  This
 is  being  considered,

 SHRIMATI  PARVATH]  KRI-
 SHNAN:  I  am  very  happy  to  hear
 the  assurance  of  the  Minister  that
 there  has  been  no  curtailment  of
 funds,  but  when  we  talk  about  tem:
 porary  and  casual  workers  who  have
 been  victimised  during  the  sirike,  we
 are  told  by  the  admunistration  and
 the  Ministry  again  and  again  that
 due  to  the  economy  drive  and  cur-
 tailment  of  construction  work,  these
 workers  cannot  be  taken  back.  Am
 I  to  take  it  that  now  these  wurk-
 ers  wil]  be  taken  back  since  there  is
 No  curtailment  of  development  work?
 (Interruptions).  Otherwise,  how  do

 they  carry  out  the  works  in  the  next
 five  years?  He  has  just  said  that
 they  are  going  io  fulfill  the  Five
 Year  Plan.

 MR.  SPEAKER:  This  is  cleverly
 bringing  another  issue.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  question  of  casual  labour  has
 been  discussed  many  timeg  in  this
 House..  T  have  already  saic  in  re-
 gard  to  casual  labour  employed  on
 works  of  a  temporary  nature,  that
 wherever  works  are  restarted,  those
 casual  workers  who  have  been  laid  off
 would  be  taken  back  ag  and  when
 vacancies  arise.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  He  is  misleading  the  House.
 This  is  about  casual  labourers  who
 have  already  got  temporary.  status.
 There  are  nearly  15,000  of  them.

 MR.  SPEAKER:  ‘This  is  not  rele-
 vant  now.

 att  विभूति  मिन :  नई  रेलवे  लाइन
 किन  सिद्धांत के  ऊपर  खोलो  जाती  हैं  t  ये
 सिद्धांतों  मालूम  होने  चाहिए  ।  क्‍या  सरकार
 सब  स्टेट्स के साथ, सब के  साथ,  सब॒  जिल ेके  साथ  इस
 मामले  में  समानता  बरतने  के  लिए  तैयार  है?
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 भी  भुहन्मद  दारो  क्रेश  :  सिद्धान्त
 सारे  मुल्क  पर  लागू  होते  है  लेकिन॑  सवाल
 पैसे  बा  है  ,  इसलिए

 aft  विभूति  मिथ  :  सिद्धान्त  क्या  है  ?

 शी  मुहम्मद  शफी  क्रेश  पहले  प्रापो-

 रिलीज़  तय  की  जाती  है  ।  शिवपाल  बनाए
 जाते  है  ,  इलाके  की  बैक्‍्वड्ल॑स,  इंडस्ट्रियल
 डूबे  लेसमेंट,  इकोनोमिक  डिवलेपमैंट  और

 वहा  ट्रेफिक  की  जो  ज़रूरियात  है  इने  सब

 को  देख  कर  के  सिद्धान्त  बनाए  जाते  है  ।

 शनी  नरेदर  कुमार  साले  सिद्धान्त

 बहा  है  जहा  रेलवे  लाइन  त्त्ही  है,  सिद्धान्त

 हीनता  वहा  है  जहा  रेलवे  लाइन  दे  रहे  है  ।

 SHRI  DINDSH  JOARDER  The
 answer  of  the  hon  Mumuister  is  vague
 and  misleading  and  evasive  also,  He
 simply  says  that  there  is  no  cut  in
 the  outlay  tor  the  construction  of
 new  railway  lines  In  the  last  three
 years  what  was  the  total  mileage  ot
 railwaylines  that  had  been  construc t-
 ed  in  different  zones  of  the  coun-
 try  and  what  uc  the  schemes  now
 pending  with  them  and  whet  ig  the
 tume-limt  within  which  those  sche-
 mes  are  going  to  be  executed?

 SHRI  MOHD  SHAFI  QURESHI
 Construction  of  railway  lines  is  not
 done  on  the  basis  of  zones;  it  is
 done  in  the  overall  development  of
 the  transport  system  in  the  country.
 The  lines  we  have  taken  up  are:
 Rohtak—Bhiwam,  (49.30  Kms),  Has~-
 anpur—Sakrf  (74,90  Km),  BG  links
 to  Ramnagar—Kathgodam—Rampur—
 Hajdwani  (9200  km),  Moradabad—
 Ramnagar  Conversion  (7666  km),
 Jhanjharpur—Laukaha  Baier  74290
 km.),;  Bibinagar—Nadikuda  (  60  km.),
 Banaspani—Jakhapura,  ren  km.),
 Dhahagar—Kumarghat  Cs  km),  We
 conterpplate  completing  them  within
 the  specified  time  (Interruptions).
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 This  for  ‘1974-75,  the  first  year  of  the
 Plan,

 SHRI  BISWANARAYAN  SHASTRI
 The  hon.  Minister  just  now  has  gaid
 that  there  is  no  proposal  to  cut  the
 outlay  in  the  Fifth  Plan  as  at  present
 Is  there  no  hkelkhood  of  curtailment
 of  the  outlay,  even  if  the  Fifth  Plan  is
 pruned,  more  particularly  in  the  eas
 tern  region  of  the  Railways?

 SHRI  MOHD  SHAFI  QURESHI  It
 35  a  hypothetical  question,  uf  cuts  ar
 there  naturally  we  will  also  be  affecte:'

 Recognition  of  tertain  Railway  Union

 aft  झोंककर  लाल  बैरवा  आप  १हते
 है  कि  हमारे  पास  पैसे  की  कमी  है  ग्रोवर  जो  आम

 हाथ  में  है  उनको  ही!  पूरा  करेगे।  राज्य  सरवर
 पैसा  देगी  तो  आप  उस  लाइन  को  बनाने  वे'
 लिये  तैयार  है  ।  कोटा  बुदी  22  मोल  की
 लाइव  By  प्रभा  इसके  लिए  राज्य  सरकार
 पैसा  दे  दे  तो  आप  बनाने  के  लिए  तैयार  है  a

 ओ  मुहम्मद  शफी  कुरेशी  हमें  कोए

 एतराज़  नही  है  उस  में  ।

 श्री  हुक्म  स्वाद  कछवाय  *
 रेल  मंत्री  जाते

 और  जाते  रहते  हैं।  एक  रेल  मंत्री  जो  घोषणा

 करता  है  जाने  वाले  स्त्री  उसका  पालन  करते

 है  ।  हनुमथैया  जी  ने  घोषणा  की  थी  कि

 तरो  गेज  की  जगह  ब्रांड  गेज  बिछाई  जाएगी  |

 मैं  जानना  चाहता  हू  कि  इस  कार्य  में  कितनी

 प्रगति  हुई  है  ।

 कितनी  रेलों  पर  पैरों  गेज  को  समाप्त  करके

 उसके  स्थान  पर  मीटर  गूंज  और  ब्रांड  राजी

 का  काम  आपने  प्रारम्भ  किया  है  ?

 ओ मुहम्मद यही  कुरैशी  :  मन वर्शन  के
 बॉम  पर  तवा रिबन  छ.  सी  करोड़  पये  खर्च
 जाएगें।  यह  काम  जारी  है  भौर  इसको  कुड

 मैन रमें में  किया भा  रहा  है  I
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 Recognition  of  certain  Railway
 Unions

 “398,  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3]98  on  the
 78th  April,  972  regarding  recognition
 of  category-wise  Unions/Associations
 of  Railway  employees  and  state:

 (a)  whether  the  Association  of
 Railway  Protection  Force,  Railway
 Board  Ministerial  Staff  Association,
 Scheduleqg  Caste  and  Scheduled
 Tribe  Associations  have  been  recog-
 nised  by  the  Railways;  and

 (b)  whether  Government  are  con-
 sidering  to  grant  recognition  to  other
 Associations  on  similar  grounds?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 \b):  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 Statement

 Except  on  the  Western  Railway
 where  the  RPF  Association  is  still  in
 the  process  of  formation,  the  RPF
 Association  on  all  other  Railways
 have  been  granted  recognition.  The
 RPF  employees,  being  governed  by
 the  RPF  Act  are  not  entitled  to  join
 any  of  the  two  recognised  Unions.

 The  Ministerial  Staff  Association  in
 the  Railway  Board  have  heen  given
 separate  recognition  because  Secreta-
 Tiat  Staff  do  not  have  trade  unions,

 Scheduled  Castes  and  Scheduled
 Tribes  Associations  have  nét  been
 granted  recognition  as  the  railway  em-
 ployees  belonging  to  these  communities
 have  also  the  right  to  join  any  of  the
 Tecognised  unions.  But  due  to  the
 fact  that  citizens  belonging  to  the
 Scheduled  Castes  and  Scheduled  Tri-
 bes  have  certain  special  position  ac-
 cording  to  which  they  are  granted  be-
 nefits  under  the  Constfution,  this  As-
 sociation  has  been  assured  that  their
 communications  woultl  be  acknowled-

 ged,  appropriate  action  taken  and  Gov-
 ernment  policy  decisions  would  be
 advised  for  the  benefit  of-  employees
 belonging  to  these  reserved  communi-

 Tiere  are  already  two  broad  based
 Federations  and  their  affiliated  unions
 comprising  all  categories  of  rallway-
 men  on  each  Zonal  Railway  which
 enjoy  negotiation  facilities:  All  rail-
 Way  workmen  can  become  members
 of  these  recognised  unions  When  ‘he
 Government  ig  for  one  union  in  one
 {ndustry,  the  question  of  granting  re-
 congnition  to  any  other  association  of
 railway  men  does  not  arise.

 श्री  चंडिका  प्रसाद  :  एक  उद्योग  में  एक
 यूनियन  की  बात  हम  चार  पाच  बरस  से  सुनते
 ले  झा  रहे  हैं।  एक  उद्योग  में  एक  गुनी  होनी
 चाहिए  यह  कहा  जाता  रहा  है।  मैं  जानना

 चाहता  हू  कि  ऐसा  कब  तक  हो  जाएगा  और
 उसका  क्‍या  रूप  होगा  ?

 श्री  मुहम्मद  काफी  कुरेशी  :  यह  हमारी
 पालिसी  है  कि  एक  विभाग  में  एक  यूनियन
 होनी  चाहिए  लेकिन  इस  में  कुछ  कठिनाइयां
 भी  है  कौर  उनको  दूर  करके  के  लिए  रवाना-
 इज्ड  यूनियंस  से  भीर  दूसरे  लोगों  से
 बातचीत  की  जा  रही  है  ।

 श्री  चंडिका  पसाव  :  यह  कब  तक  हो
 जाएगा  ।

 श्री  मुहम्मद  कफी  कुरैशी  :  बातचीत  तो

 हो  जाय  उसके  बाद  ही  इसके  बापेरे  में  कुछ
 पता  चल  सकता  है  ।

 श्री  चंद्रिका  प्रसाद  :  ईस्टर्न  4  वे

 एम्पलाइज  कांग्रेस  यूनियन  एक  मान्यता
 प्राप्त  यूनियन  है  in  उसको  सिर्फ  फैसिलिटी
 देने  की  बात  है  ।  क्या  इस  पर  बाप  विचार
 करेगे  ?

 साथ  साथ  मैट्रोपॉलिटन  रेलवे  कलकता'
 बम्बई  भभोर  दिल्‍ली  की  एक  भी  यु  निचे  महीं
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 है।  वहां  झगर  यूनियन  बने  तो  उसको  झप
 मान्यता  दे  देंगे

 शी  मुहस्भवद  रफी  कुरैशी  :  ईस्टर्न
 रेस  की  जो  यह  यूनियन  हैं  इसको
 मान्यता  दी  गई  थी  काफी  पहले  लेविन  बंद-

 किस्मत  से  उनमें  वापस  में  झगड़े  चल  रहे
 हैं  ।  उनका  कैसे  प्राप्त  में  चल  रहा  है  1
 उसका  फैसला  होने  के  बाद  ही  उस  पर  फैसला
 किया  जा  सकता  हैं  ।

 SHRI  S.  M.  BANERJEE:  May  I
 know  why  recognition  has  not  been
 granted  to  the  All  India  Railway
 Workers’  Federation,  which  is  of  an
 all-India  nature,  which  is  not  a  cate-
 gory  union  but  which  comprises  of  all
 categories  of  employees?  May  I  know
 when  the  recognition  is  likely  to  be
 granted?

 SHRI  MOHD.  SHAFI  QURESHI:
 We  have  given  recognition  to  two
 unions  on  the  Indian  fHalhways.  At
 the  moment  there  is  no  possibility  or
 idea  of  giving  any  recognition  to  any
 other  ‘union.

 sh  चित्र  शोला मी  :  जितनी  यूनियंस
 को  झापने  मान्यता  प्रदान  की  है  उन  में

 शैदयूल्ड  कास्ट  कौर  शैंड्यूल्ड  ट्राइ वज़  के
 एम्लायीज़ की  संख्या  कितनी  है,  उका  पंर्सैटज
 क्‍या  है?

 शी  मुहम्मद शकी  कुरेशी  :  ए  झाई  शार
 एफ  और  एन  एफ  आई  आर  में  अलग
 अलग  से  इन  लोगों  की  संख्या  कितनी  है  इस
 किस्म  के  ;फे गर्ज  हम  नहीं  रखते  हैं  ।

 की  नरसिंह  नारायण  पांडे  :  क्‍या  प्राय

 बिचार  करेंगे  कि  तमाम  जो  कैटिगरीज  वाइज
 :यूनियंस  हैं  उसको  भी  जल्दी  से  जल्दी  बुला £  करके  कोई  फैसला  किया  जाए  t  फैड्रेंसन
 /  जिसके  ऊपर  ड्राप  विचार  कर  रहे  हैं  और

 ह बतभीत  जला  रहें  है  उसके  साथ  साथ  क्या
 स्प  इसके  बारे  में  भी  कार्रवाई  करेंगे  ? हैनन
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 यूनियंस  के  बाद  केटेगरी  बाइस  यूनियंस  से  भी

 बातचीत  करेंगे  in  उस  में  कोई  रुकावट नहीं  हैं  hb

 WRITTEN  ANSWERS  TO  QUESTIONS

 Visit  of  Soviet  Oil  Specialists  to  India

 #393,  SHRI  PURSHOTTAM  KAKO-
 DKAR:

 SHRI  D.  K.  PANDA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Soviet  oil  specialists,
 after  a  study  tour  of  oil  refineries  at
 Koyali,  Barauni  and  Gauhati  have
 suggested  a  new  refining  method;  and

 (9)  i¢  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  and  (b):  A  team  of  Soviet  experts
 visited  the  three  operating  refineries
 of  the  IOC  at  Koyali,  Barauni  and
 Gauhati  in  September-October,  974
 and  held  discussions  with  the  IOC
 management  at  New  Delhi.  The  dis-
 cussions  related  to  the  reduction  in
 consumption  of  utilities  and  own  fuel,
 optimisation  of  the  yield  pattern,  im-
 provement  of  onstream  time  of  the
 plants  and  increasing  the  capacity.  of
 the  Coking  Units  at  Barauni  and  Gau-
 hati.  The  problems  of  product  lesses
 caused  by  leakages  from  the  equip-
 ment  like  pumps,  leading  valves,
 sampling  points  etc,,  were  also.  dis-
 cussed.  The  Soviet  specialists,  how-
 ever,  did  not  discuss  or.  miggest  any
 new  refining  methods  for  any:.of  these
 refineries,

 Tube  Railway  at  Caleutts  ©”

 SHRI  SAMAR  GUHA:
 ‘Will  the  Minister  of  RAILWAYS  कर

 Pleased  to  state:
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 (a)  whether  the  construction  of  the
 Tube  Railway  at  Calcutta  has  run
 into  difficulties  causing  fears  that
 the  project  may  not  be  completed
 ina  decade;

 (b)  if  so,  the  ,easons  for  the  crisis;
 and

 (९)  steps  proposed  to  salvage  the
 scheme?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  LN.  MISHRA):  (a)  The  Cal
 eutta  underground  project  is  the  first
 of  its  kind  in  a  developing  country  like
 Inwie,  Although  its  implementation
 will  he  facing  difficult  problems  such
 a  importation  of  stores  and  equip-
 ment  not  made  in  the  country,  acquisi-
 tion  of  land,  diversion  of  road  traffic
 ete.  the  completion  of  the  Project  with-
 m  a  decade  is  still  envisaged.

 ‘hy  and  (c).  Do  not  arise.

 Shortage  of  Lubricants

 “wT,  SHRI  DHAMANKAR:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  there  is  an  acute
 shortage  of  lubricants  in  the  country;

 (b)  if  so,  the  extent  thereof;  and

 (c)  steps  taken  to  make  these
 lubricants  available  for  production
 purposes?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.
 MALAVIYA):  (a)  and  (b).  While
 there  is  a  large  surplus  of  secondery
 grades,  the  unsatisfied  demand  for
 Premium  grades  is  estimated  at  4,000
 हा  per  month.

 (९)  (i)  Attempts  are  being  made  to
 increase  the  production  of  premium
 grade  lubricants  at  the  refineries;  and

 (i)  IC  is  planning  import  of
 base  oils  to  supplement  indigenous
 Production  for  the  manufacture  of  pre-
 mum  ‘grade  lubricants.

 Increase  in  India’s  (जा  Import  Bill

 “399.  SHRI  P.  GANGADEB:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  India’s  जी  import  bill
 this  year  will  exceed  the  estimated
 amount;

 (b)  if  so,  the  quantity  of  crude  and
 petroleum  products  to  be  imported;

 (c)  whether  Government  are  consi-
 dering  to  switch  from  the  import  of
 Petroleum  products  to  crude;  and

 (9)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  है.  D.
 MALAVIYA):  (a)  to  (d).  To  meet  the
 peak  demands  during  the  current  rabi
 season,  an  additional  foreign  exchange
 allocation  of  Rs.  18  crores  for  import
 of  crude  oi]  and  petroleum  products
 over  the  ceiling  fixed  for  the  year
 ‘1974-75,  has  been  made.  Keeping  in
 view  the  prevailing  high  prices  of  re-
 fined  petroleum  products  in  the  world
 market,  it  is  proposed  to  utilise  this
 amount  for  the  import  of  about  276,000
 tonnes  of  crude  oil

 Agreement  with  Japan  to  provide  aid
 for  fertilizer  plant  at  Panipat

 *400.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Japan  has  agreed  to
 provide  aid  for  fertilizer  plant  to  be
 set  up  at  Panipat;  and  ५

 (b)  if  #0,  the  main  features  of  the
 agreement?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  and  (b).  A  credit  assistance  of
 32.9  billion  Yen  has  been  extended  by
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 Japan  towards  meeting  the  foreign  ex-
 change  cost  of  three  fertilizer  projects
 to  be  set  up  in  the  North-Western  Re-
 gion,  namely,  at  Bhatinda,  Panipat  and
 Mathura.  Out  of  this  credit  assistance
 to  the  tune  of  i  billion  Yen  has  been
 made  available  for  the  Bhatinda  pro-
 ject,  which  has  been  taken  up  for  im-
 plementation.  The  loan  agreement  for
 the  Panipat  project  has  not  yet  been
 entered  into.

 Working  of  Cochin  Refineries

 *401,  SHRI  8.  N.  MISRA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  Government  have  in-
 quired  into  the  working  of  Cochin
 Refineries  Limited,  Ernakulam
 (Cochin)  during  the  last  three  years;

 (b)  if  so,  the  nature  of  irregulari-
 ties  found  by  Government;  and

 {c)  steps  taken  by  Government  to
 remove  the  draw-backs?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  PETROLEUM  AND
 CHEMICALS  (SHRI  com  P.  MAJHI):
 fa)  No,  Sir.

 th)  and  (c).  Do  not  arise.

 Supply  of  Diesel  Oil  to  States

 *402,  SHRIMATI  PARVATHI  KRI-
 SHNAN  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  in  view  of  shortage  of  diesel
 oil  for  agricultural  operations,  what
 steps  Government  propose  to  take  to
 supply  required  diesel  ofl  to  the
 States;  and

 (b)  what  are  the  requirements  of
 ljesel  oil  by  each  State?

 THE  MINISTER  OF  PETROLEUM
 tAND  CHEMICALS  (SHRI  K.D  MALA-
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 VIYA):  (a):  There  have  been  no  re
 ports  in  the  recent  past  of  any  general
 shortage  of  HSD  or  LDO  m  the  coun-
 try.  State  Governments  have  already
 been  requested  to  ensure  availability
 of  HSD/LDO  for  agricultural  purposes
 on  priority,  if  necessary  through  a
 system  of  issuing  diesel  allocation

 curds  to  the  agriculturists.

 (5)  Diesel  णा  requirements  are  not
 worked  out  on  a  statewise  basis.  All
 eflorts  are  however  being  made  to  pro-
 vide  adequate  availability  of  diesel
 oil  to  meet  the  normal  demands  in
 states.  particularly  for  the  agricultural
 sector,  in  full.  There  have  also  been
 no  restrictions  so  far  in  the  retail
 sale  of  diesel  oil  by  the  oil  companies
 retail  outlets

 Cut  in  quota  of  Kerosene  for  States

 403.  SHRI  G  ९.  KRISHNAN  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  hag  been  any  cut
 in  the  quota  a'lotted  to  the  States
 during  last  four  months  so  far  as  the
 supply  of  kerosene  is  concerned;  and

 (b)  if  80,  the  extent  of  the  cut  in
 quantity,  State-wise?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  OD.
 MALAVIYA):  (a)  Yes,  Sir,  During
 August,  974  there  was  a  uniform  out
 of  30  per  cent  for  al]  the  States.  Dur-
 ing  September  and  October,  974
 States  having  consumption  of  les
 than  500  MTs  per  annum  were  no
 subjected  to  any  cut,  in  respect  o
 other  States,  the  cut  varied  between  VW
 per  cent  to  25  per  cent.  In  the  mont]
 of  November,  the  extent  of  cut  wa
 reduced  to  an  average  of  40  per  cen
 leaving  the  quotas  of  the  States  con
 suming  less  than  500  CMTs,  pe
 annum  intact.  ।

 {b)  A  statement  showing  the  cut made  in  the  month  of  November  !
 placed  on  the  Table  of  the  House.
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 Statement

 (Figures  in  Mts.)

 States  Cuts  made

 to  States
 During
 November,

 7974

 Assam  .  .  .  .  505
 Andhra  Pradesh  ‘  .  “  2079

 Bihar,  .  ‘  .  .  7553

 Gujarat,  ७.  ्  we  2558

 Haryana  :  5  776
 Himachal  Pradesh  ,  7  7  37

 Jammu & Kashmir  ,  ,  ‘  84

 Karnataka  7  नि  32379

 Kerala  €  द  द  7  568

 Maharashtra,  .  न  है  7843

 MadhyaPradesh  ‘1335

 Meghalaya.  ,  <  «  36
 Olista  .  .  .  628

 Punjab  ,  .  .  :  2288

 Rajasthan  se  =  =  803

 TamiiNadu  *-  .  wl  8036

 Tripura  ,  ‘  .  i  .  49
 Uttar  Pradesh  .  .  न  नि  2934

 Chandigarh  .  .  .  .  94
 Delhi  ,  «५  wwe  2328

 Pondicherry  ,  .  .  7  93

 Suggestion  from  World  Bank  on  Oil  -
 Exploration

 *404,  SHRI  K.  MALANNA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  World  Bank  has
 told  Indian  Government  to  significant-
 ly  step  wp  expenditure  on  oil  explo-
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 ration  during  the  Fifth  Plan  if  the
 domestic  oil  sector  8  to  make  a  grow-
 ing  contribution  to  energy  supplies
 over  a  sustained  period;  and

 (b)  ig  so,  the  brief  outlines  regard-
 ing  the  recommendations  of  World
 Bank  and  reaction  of  Government
 thereon?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.
 MALAVIYA)  (a)  No,  Sir.

 (b)  Does  not  arise.

 Tectilizer  Plant  at  Ramagundam

 405,  SHRI  R.  S.  PANDEY:
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  commissioning  of
 fertilizer  plant  at  Ramagundam  im
 Andhra  Pradesh  hag  been  delayed;
 and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  and  (b)  The  Ramagundam  fer-
 filizer  plant  is  now  expected  to  go  into
 Eroduction  early  in  ‘1977,  The  slippage
 in  the  proiect  schedule  is  mainly  due
 to  delays  in  the  delivery  of  some  of
 the  indigenous  items  of  equipment  and
 machinery.

 Further  Increase  in  Prices  of  Crade
 ou

 *406.  SHRI  VASANT  SATHE:
 SHRI  C.  JANARDHANAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  another  crude  price
 hike  by  foreign  oil  companies  is  ia
 the  offing:  and
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 (b)  if  so,  the  reaction  og  Govern-
 ment  thereto?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.
 MALAVIYA):  (a)  Government  have

 no  information.

 (b)  Does  not  arise

 रेलवे  वैगनों  का  दुरुपयोग

 +407,  श्री  एम०  एस०  पूरी  :

 क्या  चल  मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्या  सरकार  व्यापारियों  द्वारा

 माल  छिपाने  के  उद्देश्य  से  रेलवे  वैगनों  का

 दुरुपयोग  रोकने  के  लिए  वीसी  योजना  पर

 विचार  बर  रही  है  ;  और

 (ख)  यदि  हां,  तो  तत्सवधी  मुख्य
 बातें  क्‍या  है  ?

 रेल  मंत्रालय  थे  राज्य  मंत्री  (ओ  मुहम्मद)
 झफी  कुरेशी)  :  (१)भौर(ख)  भारतीय  रेल

 झ्रधिमियम  और/या  उसके  प्रधान  बनाये
 गये  नियमों  में  संशोधन  करने  के  प्रस्ताव  पर
 विचार  किया  जा  रहा  है  ताकि  परेषणों  को
 उनके  गत ब्य  स्थान  पर  पहुंचने  के  सात  दिनों
 के  ग्रन्दर  सुपुर्दगी  नहीं  लेने  पर  उन्हें  कुछ

 अ्रधिसूचित  स्टेशनों  पर  जहा  ऐसे  परेषण  दढ
 हो  गये  हों,  सिखाया  जा  रुके  ।

 ly  of  Inferior  Petroleum  Pro-
 ducts  to  Defence  Industries

 *408.  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  his  Ministry  or  Com-
 panies  under  it  receiveg  any  com-
 mounication  from  Supply  Ministry
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 about  the  supply  of  inferior  Petroleum,
 products  to  Defence  industries  and
 public  sector  undertakings;  and

 (b)  what  action  was  taken  to  im-
 Prove  the  quality  of  petroleum  pro-
 ducts  supplied  to  the  Public  sector
 establishments  as  wel]  as  the  general
 public?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D
 MALAVIYA):  (a)  and  (b),  Yes,  Sir.  A
 letter  dated  6th  March,  1972  was  ad-
 dressed  by  Secretary,  Ministry  of  Sup-
 ply  to  the  Chairman,  IOC  enclosing  a
 note  listing  various  complaints  against
 IOC  for  wrong,  defective  and  short
 supphes  and  for  irregularities  in  sub-
 mission  of  claims  and  billing.  A  capy
 of  the  letter  was  also  endorsed  to  Sec-
 retary  Munuistrs  of  Petroleum  and  Che-
 micals,

 The  matter  was  fully  investigated,
 by  the  IOC  and  later  by  the  Ministry
 of  Supply  on  the  basis  of  Chairman,
 I0Cs  reply.  Corrective  action  was
 taken  by  the  IOC  as  necessary  to  im-
 prove  the  quality  of  supplies  against
 DGS&D  contracts.

 Panambur-Mangalore  Railway  Line

 #409,  SHRI  P.  R  SHENOY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  the  new  Panambur-
 Mangalore  railway  line  is  out  of  use
 for  a  long  time  efter  it  wag  inaugu-
 rated;  and

 (b)  when  this  line  will  be  put  to
 use?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  No,  Sit

 (b)  Does  not  arise.
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 मिस्टर  974  में  बिहार  में  रद्द  को  गई
 यात्रों  गाड़ियां

 *4i0.  ft  oreo  to  बड़े:  क्‍या  रेल
 मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  नवम्बर,  974  %  बिहार  के

 विभिन्न  भागों  में  कितनी  यात्री  गाड़ियां  रद
 की  गई  ;  शौर

 (ख)  इसके  क्‍या  कारण  हैं  ?

 रेल  मंत्री  (६  एल०  एन०  मिश्र)  :

 (क)  और  (ख)  :  नवम्बर,  974  भें
 पटना  और  बिहार  बन्द  के  कारण  बिहार
 क्षेत्र  में  पूर्ण तः/भंशत:  छल  54  गाड़ियों  को

 रद  किया  गया  भागों  दुर्घटना  आदि  जैसे  परि-
 चालनिक  कारणों  tis  mise  रह  को
 गयीं  1

 Work  on  Fertilizer  Plant  af  Panipat

 *4ll.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  work  has  been  started
 to  set  up  fertilizer  plant  at  Panipat;
 and

 (b)  if  not,  when  the  work  will
 start?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PEROLEUM  AND  CHE-
 MICALS  (SHRI  K.  R.  GANESH):  (a)
 and  (b).  The  project  will  be  taken  up
 for  implementation  as  soon  as  financial
 and  other  arrangements  are  tied  up.

 Proposal  to  Remodel  New  Katni  Yard

 "412  SHRI  D.  D.  DESAI:
 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  his  Ministry  is  consider.
 ing  any  proposal  to  re-mode]  new
 Katni  yard:

 (by  if  eo,  whether  cos]  movement
 from  coal  fields  in  Central  India  would
 be  improved  thereby;

 (e)  whether  this  will  enable  the
 yard  to  meet  the  increasing  demand
 for  coal  movement;  and

 (d)  whether  an  engineering  survey
 has  been  taken  up  to  assess  tle  over-
 all  requirements;  and  to  prepare  the
 plan  for  the  expansion  of  the  yard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (d):  Yes,  Sir.

 Letter  from  Chief  Minister  of  Kerala
 regarding  Super  Tanker  Oi!  Thermal

 Project  at  Cochin

 3785.  SHRI  A,  K.  GOPALAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Chief  Minister  of
 Kerala  has  written  a  letter  to  the
 Prime  Minister  on  3ist  August,  i974
 in  which  he  has  indicated  that  the
 attitude  of  the  Cochin  Refineries  in
 opposing  the  Super  Tanker  Ol
 Terminal  Project  at  Cochin  Port  is
 “possibly  influenced  by  the  represen-
 tatives  of  American  Private  capital  in
 its  management”;

 (b)  whether  the  allegations  implied
 in  the  Kerala  Chief  Minister's  letter
 have  been  examined  by  the  Govern-
 ment  of  India;  and

 (c)  if  so,  the  conclusions  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):  (a)
 to  (c).  The  Chief  Minister  of  Kerala
 has  written  to  the  Prime  Minister  on
 3ist  August,  l974  during  expeditious
 expenditure  sanction  for  the  Cochin
 Super  tanker  oil  terminal  project.  In
 this  letter  he  has,  inter  alia,  stated  that
 the  attitude  of  Cochin  Refineries  to
 this  praject  may  ppssibly  be  influenced
 by  the  representatives  of  American
 private  capital  on  its  management.
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 CRL  are  not  opposed  to  the  Cochin
 super  tanker  oi]  terminal  project  but
 have  explained  that  the  sating  m  frei-
 ght  as  a  resu't  of  the  construction  of
 the  terminal  will  not  accrue  to  the  re-
 finery  under  the  existing  pricing  sys-
 tem  and  that  their  financial  position
 does  not  permit  their  financial  partici-
 pation  in  this  project.  Subject  to  the
 above  CRL  have  offered  full  coopera-
 tion  to  the  Cochin  Port  Trust.

 Recommendations  of  Committee
 regarding  Supply  of  Essential  Drugs

 at  Low  Cost

 ‘3786.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  o2f  PETROLEUM
 AND  CHEMICALS  he  pleased  to  state:

 (a)  whether  the  Committee  on
 Drugs  and  Pharmaceutical  Industry
 has  suggested  20  essential  drugs  for
 mass  production  at  a  low  cost  to  meet
 the  needs  of  common  man;  and

 (b)  ig  so,  whether  necessary  steps
 have  been  taken  to  implement  the
 suggestion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  and  (b).  The  Committee  on  Drugs
 and  Pharmaceutical  Industry  headed
 by  Shri  Jasukhlal  Hathi  constituted  a
 panel  consi-ting  of  some  of  its  members
 and  eminent  doctors  in  the  country
 with  the  following  terms  of  reference:

 (a)  Measures  for  providing  Es-
 sential  Drugs  and  common
 house-hold  remedies  especial-
 jy  m  rural  areas,

 (b)  Whether  it  would  be  in  the
 national  interest  to  substitute
 brand  names  by  generic  nam-
 es  and  if  so,  the  manner  and
 the  extent  to  which  it  should
 be  done,

 The  panel’s  report  {s  under  considera-
 tion  of  the  Committee  and  the  Com-
 mittee  has  yet  to  submit  its  report
 to  Government  on  this  issue.
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 Booking  of  Rice  at  Pathankot

 3787.  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  whether  in  spite  of

 the  fact  that  there  are  no  restrictions
 for  Rice  te  be  brought  from  Punjab  to
 Delhi  and  that  no  permit  is  necessary
 to  be  obtained,  the  Railway  Autho-
 rities  at  Pathankot  (Punjab)  decline
 to  Book  Rice  for  Delhi  and  what  steps
 are  beimg  taken  against  Booking
 authorities  who  do  not  book  the  same

 at  Pathankot?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  No  rice  has  so  far
 been  offered  for  booking  by  rail  ex.
 Pathankot  to  Delhi  on  trade  account
 and  therefore,  refusal  to  book  rice  by
 railway  authorities  at  Pathankot  does
 not  arise.

 प्र नू सूचित  जातियों  भ्नसूृचित  जनजातियों
 के  लिए  ग्गयाधोज्ञों  के  पदों  का  आरक्षण

 करने  सम्बन्धी  प्रस्ताव

 3788.  भरी  धन शाह  प्रधान:  क्‍या  विधि
 न्याय  और  कम्पनी  कार्य  मत।  तरह  बनाने
 की  कपा  7रेगे  कि

 (क)  क्‍या  सरकार  न्यायधीशों  के  पदों
 में  से  कुछ  प्रतिशत  पद  अनुसूचित  जातियों  भार

 प्रमुख चित  जनजातीय  के  व्यक्तियों।  के  लिए.
 ग्रा रक्षित  करने  का  विचार  कर  रही  है  ;

 (ख)  यदि  हा,  तो  यह  कब  से  क्रियान्वित

 होगा  ;  भौर

 (ग)  यदि  नहीं,  तो  इसमें  क्‍या  संजे धा-
 नि  कठिनाई  है  ?

 विधि,  श्वास  धौर  कम्पन ों  कार्य  मंत्रो

 (थी  एच०  कार  गोखले)  :  (क)  भी

 नही  ।

 (@)  प्रश्न  ही  नहीं  उठता  |

 (ग)  संविधान  में  ऐ  से  किसी  भी  आरक्षण
 के  लिए  उपबन्ध  नहीं  है  t
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 भिलाई  से  जाने  वाले  खालो  बंगलों  का  उपयोग

 3789  श्री  गंगा  चरण  दीक्षित  :  क्या
 रेल  मतों  गह  बताने  को  कृपा  करेंगे  कि

 (=)  क्‍या  भिलाई  (मध्य  प्रदेश)  को
 रानी गंदे  खदानों  से  कोयला  सप्लाई  होता  है
 श्रीररानी  गज  से  चलने  वाले  कोयले  से  भरे
 बागान  भिलाई  में  खानी  किए  जाने  है  शौर  ये
 बैगन  पुनः  रान/गज  भेज  दिए  जाते  है  ;

 (ख)  क्या  इस  लाइन  पर  रामगढ़

 (मध्य  प्रदेश)  रेलवे  स्टेशन  पर  गत  तीन  वर्षों
 से  बंगाल  पेपर  मिल्ज ,  कलकता  रा  खरीद
 गए  बालों  का  प्रयाप्त  स्टाक  पडा  हुआ  है  ;  और

 (ग)  यदि  हुं,  तो  कया  सरकार  इस  झ्राशय
 के  रन देश  झारी  करेगी  कि  भिलाई  से  खालो
 जाने  वाले  वेगास  का  उपयोग  बंगाल  पेपर  मिल्स
 के  बासों  को  ढोने  के  लिए  किया  जाए  त।  कि  मिल
 तथा  रेलवे  दोनों  ही  लाभान्वित  हों  सके  ?

 रेल  मंत्रालय में  उपमंत्री  (भो  बढा  सिह)  :
 (क)  भिलाई  इस्पात  कारखाने  के  लिए

 कोयला  म्‌  रुत:  झरिया  क्षेत्र  से  कराता  है।  किन्तु
 थोड़ा  सा  कोयला  रानी गज  के  रामानगर-

 चोरसिया  क्षेत्र  से  भी  भिलाई  को  श्वेता  है।

 (ख)  मध्य  प्रदेश  में  रामगढ़  नाम  का
 कोई  स्टेशन  नही  है  ।

 (ग)  प्रश्न  ही  नही  उठता  |

 Educational  Facilities  in  Railway
 Colonies  in  Gujarat  (Western

 Railway)
 3790.  SHRI  D.  P,  JADESJA:  Will

 the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 ere «न
 Name  of  workshop

 Pratapnagar  नि  .  दि
 Bhavnagar  ws,

 (a)  the  educational  facilities  provid-
 ed  to  the  Railway  employees  in  the
 various  Railway  coionies  in  the  Divi-
 sions  of  the  Western  Railway  situated
 in  Gujarat;  and

 (b)  the  broad  outlines  of  the  school
 in  each  Railway  colony?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (ke  The  tne
 formation  is  furnished  in  the  state-
 ment  laid  on  the  Table  of  the  House
 [Plared  un  Library  See  No.  LT  87I3/
 4]

 S.C  /S.T.  Working  in  Railway(Loco)
 Workshops  in  Gujarat

 ‘3791.  SHRI  VEKARIA:  Will  the
 Mimster  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  number  ang  places  of  Rail-
 way  (Loco)  workshops  situated  in
 Gujarat  State;

 (b)  the  number  of  employees  work-
 ing  in  each  workshop;  and

 (c)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  employees  out
 of  them  in  each  workshop?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  There  are  three
 Locomotive  repair  worshops  namely
 at  Dahod.  Pratapnagar  and  Bhav-
 nagar  which  are  situated  i  Gujarat
 State.

 (9)  and  (c).  The  total  number  of
 workers  in  these  three  workshops  and
 the  number  of  Scheduled  Castes  and
 Scheduled  Tribes  out  of  them  are  88
 under:—

 Toul  Sche  uke  Siles  uled
 employers  Ciste  Tribes

 employees  cmpleyecs

 2797  245  405
 or  55  4
 434  45  to
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 Capital  Investment  in  the  Organised
 Drug  Industry

 3992.  SHRI  C.  K.  JAFFAR  SHA-
 RIEF:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state

 (a)  the  total  capital  investment  in
 the  organised  diug  industry  in  the
 country  at  present;  and

 (b)  the  percentage  of  share  of
 foreign  controlled  drug  firms  in  drug
 industry  in  the  country  at  present?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  छू,  R
 GANESH)  (a)  and  (b)  ‘The  total
 Paid  up  capital  in  equity  in  the  or-
 ganisea  sector  of  drugs  and  pharmace-
 utical  industry  ig  about  Rs  Wa  cror-
 @€s  out  of  which  the  share  of  foreign
 controller  drug  firms  with  foreign
 equity  exceeding  50  per  cent  s
 Rs.  279  crores  (excluding  May  and
 Baker  Limited,  Anglo  Thai  Corpoia-
 tion,  Chesbrough  Ponds  Inc,  Cooper
 Laboratories,  C  द.  Carnrick,  Nicholas
 of  India  Limited,  John  Wyeth  Bros,
 and  Smith  Kline  and  फ्लाट--फ्रॉधिएी।
 are  branches  of  foreign  companies  op-
 rating  in  India).  The  percentage

 of  share  of  foreign  controlled  drug
 firms  in  termg  of  total  equity  m_  the
 organised  sector  is  24.1,

 मूल्य  वृद्धि  करके  पेट्रोल  की  खपत  को

 कम  करना

 3793.  थ्री  भारत  सिह  चौहान:  क्‍या
 पेट्रोलियम  कौर  रसायन  मी  यह  बताने  की
 की  कृपा  करेगे  कि

 ५  (क)  क्या  पेट्रोल  के  मूल्यों  को  बढाकर
 प॑  ट्रोल  की  खपत  को  कम  करने  में  सरकार  कहा
 तक  सफल  हुई  है  ;

 (@)  गत  चीन  वर्षों  में  ,  वर्षवार,  पेट्रोल
 को  खपत  कितनी  कितनी  रही  है  ;  भौर
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 (ग)  क्या  सरकार  का  विचार  पैट्रोल
 की  खपत  को  कम  करने  के  उद्देश्य  मे  करो  के
 उत्पादन  पर  रोक  लगने  का  है  ?

 पेट्रोलियम  और  अघ्ययन  मंत्रालय  में

 उप  मंत्री  (ी  सी०  पी०  मांझी  ):  (क)
 कौर  (ख)  मूल्य  वृद्धि  तथा  सरकार

 द्वारा  किए  द  प्राय  उपायो  के  परिणाम
 स्वरूप  ,  जनवरी  मे  भ्रक्टूबर  974  में  पैट्रोल
 की  खपत  में  i973  की  इम  प्रविधि  की  तुलना
 मे,  24  5%  की  कमी  खपत  हुई  है  ।  गत  तीन
 वर्षों  मे  पं  रोल  की  खपत  निधन  लिखित  थी

 ह.  ‘noo  dred)  ani  में

 97]  45  4

 972  7585  9

 973  606  9

 1१4  1047  ॥

 (अक्टूबर  974  तक)

 (ग)  वर्तमान  में  सरकार  के  विचारधीन

 ऐसा  कोई  प्रस्ताव  नही  है  ।

 Decision  on  Recommendation  of  Third
 Pay  Commission  regarding  Temporary

 Officers  in  Railways

 3794  SHRI  VIRBHADRA
 SINGH:  Will  the  Mimster  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  since
 taken  any  decision  on  the  recommen-
 dation  made  in  Para  53  of  Volume  I!
 (Part  It)  of  the  Report  of  Third  Pay
 Commission  regarding  Temporary
 Officers  in  Railways;

 (b)  if  so,  the  broad  outlines  of  the
 decision  taken;  and

 (e)  the  action  taken  in  pursuance
 of  the  decision?
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 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  BUTA  SINGH):  (a)  to  (c).
 The  question  of  increasing  the  pace
 of  absorption  of  Temporary  Officers
 on  Railways  in  Class  J  has  been  re-
 viewed  periodically.  It  has  recently
 been  decided  that  Temporary  Officers
 should  be  absorbed  every  year  at  8
 substantially  mercased  rate,  It  has
 not  been  found  feasible  to  spar?
 them  in  large  number,  fur  xbsorption
 in  other  departments  or  public  sec-
 tor  undertakings.

 Rectification  of  Mechanical  Troubles  in
 Durgapur  and  Cochin  Feftilizer

 Projects

 3795.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whéther  the  mechanical  troubles
 in  the  Durgapur  ang  Cochin  Fertiliser
 projects  which  caused  dislocation  in
 production  and  huge  losses  to  the
 nation  have  been  completely  rectified
 and  normal  production  started  in
 these  units;

 (b)  if  so,  the  facts  thereof;  and

 (c)  what  is  the  present  production
 in  these  units  and  how  does  it  com-
 Pare  with  their  respective  production
 tapacities?

 MINISTER  OF  STATE  IN
 PETROLEUM

 THE
 THE  MINISTRY  OF
 AND  CHEMICALS  (SHRI  K.  R.
 'ANESH):  (a)  to  (c),  The  Cochin
 and  Durgapur  Projects  which  were
 commissioned  in  April  and  October
 i973  respectively,  are  designed  to
 Produce  8,30,000  tonnes  of  urea  each
 oer  annum.  The  plants  have  not
 as  yet  been  able  to  stabilise  produc-
 lion  at  a  satisfactory  [एके  and  also
 achieve  thetr  rated  capacities,  as  8
 result  mainly  of  failure  and  breakdown
 of  several  erftical  items  of  equip

 and  compenents.  Presently,  these
 Plants  gre  capable  of  operating  at
 shout  88  pet  vent  to  60  per  cent

 of  cap  capacity  in  the  Ammonia  Sec-
 tion  though  the  Urea  Section  could  be
 operated  at  near  rated  capacity  of
 individual  streams.

 Systematic  efforts  have  from  time
 to  tame  been  made  to  identify  and
 overcome  the  various  mechanical  de-
 fects  and  other  problems  and  ensure
 satisfactory  operation,  Since  these
 steps  were  not  wholly  —  successful,
 Messers  Technimont,  who  were  cne
 of  the  Engineering  Companies  close-
 ly  involved  with  these  projects,  were
 invited  to  make  a  comprehensive
 ‘end-to-end’  survey  for  the  Durgapur
 plant  and  suggest  measures  necessary
 to  ensure  reliable  operatior  at  a  satis-
 factory  level.  This  ‘end-to-end’  sur-
 vey  report  has  been  discussed  with
 al]  concerned  and  a  programme  of
 remedial  measures  is  being  taken  up
 tor  implementation,  both  at  Durga-
 pur  and  Cachin.

 पेट्रो  रसलान  उधोग  समूह  स्थापित  करने
 के  बारे  में  भारतीय  वाणिज्य  तथा  उधोग
 मंडल  संघ,  कलकत्ता  से  प्रस्ताव

 3796.  शनी  हुकम  चन्द  कछवाय  :  क्‍या

 पैट्रिसिया  कौर  रसायन  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  क्या  भारतीय  वाणिज्य  तथा
 उद्योग-म डल,  कलकत्ता  ने  एक  पेट्रो-रसायन
 उद्योग  समूह  स्थापित  करने  के  बारे  में  प्रक्टूबर,
 974  %  केन्द्रीय  सरकार  को  एक  प्रस्ताव

 दिया  था  ;

 (@)  यदि  हा,  तो  इसकी  स्थापना  में
 इस  मिल  का  मुख्य  उद्देश्य  क्या  है  ;

 (ग)  क्‍या  केन्द्रीय  सरकार  ने  इसकी

 मंजूरी  दे  दी  है  ;  भोर

 (घ)  यदि  नहीं,  तो  इसके  क्या  करण  हैं?

 पैट्रोलियम  कौर  रावत  मंत्रालय  में
 राज्यमंत्री  (भी  do  eto  |  mir):
 बक)  झोर  (ख).  थी हु।  क्षण  के
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 भारिक  एवं  औद्योगिक  स्तर  को  सुदृढ़  करने
 भारतीय-ब/णिज्य  तथा  उद्योग  मंडल  ने  हल्दिया
 शोधनशाला  का  विस्तार  करने  एवं  हल्दिया  में

 पैट्रों  कैमिकल्स  उद्योग  समूह  की  स्थापना  -

 करने  का  सुझाव  दिया  है  y

 (ग)  और  (घ).  वर्तमान  शोधनशाला ओं
 की  ब्रावश्यकताझों  को  पूरा  करने  के

 लिए  शोधित  तेल  के  आयात  हेतु  विदेशी

 मुद्रा  की  सीमित  उपलब्धता  तथा  आयातित
 अशोधित  तेल  के  मूल्य  में  अत्यधिक  वृद्धि  होने
 के  कारण इस  समय  हल्दिया  शोधनशाला  की
 क्षमता  का  विस्तार  करने  का  कोई  प्रस्ताव

 नहीं  है  ।  इसी  प्रकार  एकीकृत  मेथनोंल  सल्फ-

 यूरिक  एसिड  तथा  सोडा  ऐश  प्लान्ट  सहित
 उबर  संयत्र  के  अलावा  पांचवी  योजना  भ्रवधि
 के  दौरान  सरकारी  क्षेत्र  में  हल्दिया  पर  पेट्रो-
 केमिकल  के  लिए  कोई  नये  बड़े  कार्यक्रम  की
 इस  समय  पूर्ण  परिकल्पना  नहीं  को  गई  है।

 Introduction  of  Train  from  Singrauli
 to  Katni

 3797.  SHRI  R.  R.  SHARMA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  ope-
 rate  a  passenger  train  from  Singrauli
 to  Katni  on  Eastern  Railway;  and

 (b)  if  so,  by  what  time?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRL
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise,

 Production  og  Fermulations  by
 Foreign  Companies  for  their  own

 Consumption

 3798.  SHRI  B.  R.  PARMAR;  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  ‘whether  the  foreign’  companies
 are  mostly  producing  formulations
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 and  whatever  bulk  drugs  they  pro-
 duce  they  consume  in  their  own  for-
 mulations;

 (9)  whether  initially  some  foreign
 companies  were  operating  in  our
 country  and  only  after  two  decades
 of  development  some  Indian  compan-
 jeg  are  in  a  position  to  manufacture
 similar  formulations;

 (c)  whether  the  policy  of  Rs,  2  cro-
 res  Was  designed  to  prevent  the  entry
 of  Indian  companies  in  the  field  of
 formulations  which  were  already
 marketed  by  foreign  companies;  and

 (d)  if  not,  why  Government  do  not
 ask  the  foreign  companies  to  take  uP
 the  manufacture  of  bulk  drugs,  and
 formulations  which  are  being  market-
 ed  by  these  companies  in  the  coun-
 try  for  the  last  one  decade  or  ‘g0?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  The  foreign  companies:  i.e.  firms
 having  foreign  investment  exceeding
 fifty  per  cent  operating  in  the  field  of
 drugs  and  pharmaceuticals  are  produc-
 ing  about  45  per  cent  of  the  total  turn-
 over  of  drugs  in  the  country  and  are
 producing  about  one-third  of  the  total
 bulk  drug  producing  in  the  country.
 These  companies  are  utilising  most  ०
 their  bulk  drug  production  for  their
 own  formulations.

 (b)  Acquiring  of  capabilities  for
 manufacture  of  drugs  is  a  continuous
 process  of  development  and  some  Ine
 dian  companies  have  become  capable
 of  manufacturing  formulations  similat
 to  those  manufactured  by  some  foreig”
 companies.

 (ce)  For  achieving  self-reliance  in  the
 field  of  drugs  and  pharmaceuticals.  it
 is  essential  that  the  production  of  bulk
 drugs  in  the  country  is  maximised.
 Indian  companies  with  a-turnever  ex
 ceeding  Rs.  2  crores  per  annum  4
 also  expected  to  contribute  their  efforts
 to  this  so  that  imports  of  bulk  drugs
 are  minimised  and.  dependence  on

 ‘foreign  firms  is,  reduced.  Wholly  Ir
 ‘dian  companies:  or  those.  with  foreii?
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 equity  below  26  per  cent  are  alluwed
 2  or  3  years’  time  for  producing  the
 connected  bulk  drug  and  are  meunwhile
 alloweg  to  market  formulations  Ly  :m-
 porting  the  bulk  drug  or  purchusing  it
 from  others.  On  the  other  hand  in
 case  of  apprevals  to  companies  with  a
 foreign  equity  uf  20  per  cent  or  more.
 they  are  now  ordinarily  required  to
 manulacture  formulations  from  the
 bulk  drugs  produced  by  them  Such
 companies  are  also  required  to  part
 with  a  larger  proportion  of  their  bulk
 drug  production  for  supply  to  non:
 associateq  formulators  or  towards  ex-
 ports,  In  case  of  units  in  the  small
 Scale  sector  and  of  which  there  are
 over  2000  in  the  country  other  than
 those  belonging  to  foreign  companies
 or  large  houses,  no  industrial  licence
 is  required.

 (d)  Industrial  licences  are  now  gene-
 rally  not  issued  to  foreign  firms  for
 producing  formulations  unless  their
 Proposal  is  linked  up  with  the  produc-
 tion  of  bulk  drugs.  Government  has
 appointed  a  Committee  on  Drugs  and
 Pharmaceuticals  Industry  under  the
 chairmanship  of  Shri  Jaisukblal  Hath:
 to  examine  the  various  aspects  of  the
 industry.  The  report  of  the  Committee
 is  expected  by  February  1975.

 Passenger  and  Goods  Traing  detained
 in  Bihar  during  the  months  of
 October  ang  November,  974

 3789.  SURI  SUKHDEO  PRASAD
 VERMA;  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  number  of  passenger  and
 Goods  trains  detained  within  the
 territory  of  Bihar  by  the  agitators  for
 the  dissolution  of  the  Bihar  Assem-
 bly  during  the  months  of  October  and
 November,  ‘1974;  and

 (b)  the  loss  incurreg  by  the  Rail-
 ways  as  a  result  thereof  and  the
 number  of  arrests  made  in  this  con-
 nection?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 BUTA  SINGII):  (a)  and  (bh).  Infor-
 mation  ig  being  collected  und  will  be
 laxl  on  the  Table  of  the  Sabha.

 Supply  of  Kerosene  Oil  to  Dadra  and
 Nagar  Haveli

 3800.  SHRI  R.  R.  PATEL:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  the  total  quantity  of  Kerosene
 oil  needed  by  the  Union  Territory  of
 Dadra  and  Nagar  Haveli  during  the
 years  i973-74  and  ‘1974-75;

 (b)  the  total  quantity  supplied  dur-
 ing  the  year  ‘1973-74  and  upto  30th  of
 September,  ‘1974,  month-wise;  and

 (९)  the  reasons  for  which  the  quan-
 tity  supphed  was  much  less  than  the
 demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  No  separate  estimates  have
 been  made  about  kerosene  require-
 ments  of  the  Union  Territory  of  Dadra
 and  Nagar  Haveli.  Supplies  to  this
 Union  Territory  have  been  made  all
 ang  from  the  supplies  of  kerosene
 oil  made  to  the  State  of  Gujarat.  The
 local  Administration  has  however,  in-
 dicated  its  requirements  of  kerosene
 oil  at  778  MTs  for  ‘1974-75,  A  separate
 allocation  has  also  been  started  now
 for  this  territory.  During  the  months
 of  November  and  December,  allocation
 for  this  territory  was  50  MTs  per
 month.  No  separate  figures  of  supply
 are  readily  available  for  this  territory
 for  the  past  years,

 Vacancies  of  Judges  in  Supreme  Court

 380l.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 Pleased  to  gtate:

 (a)  the  number  of  vacancies  of
 Judges  in  the  Supreme  Court  as  on-
 the  September  30,  1974;
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 (b)  the  period  for  which  vacancies
 have  remained  unfilled,  and

 (९)  the  reasons  for  the  delay  in  fill-
 ing  up  these  vacancies?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  H
 K  GOKHALE)  (a)  Nil

 tb)  and  (c)  Do  not  arse

 Pian  for  Mathura  Refinery  Completed
 at  Nipin  Institute  of  USSR

 3802  SHRI  S  A  MURUGANAN-
 THAM  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  te  pleased
 to  state

 (a)  whether  the  plan  for  the
 Mathura  Ol  Refinery  has  been  com-
 pleted  at  the  Nipin  Institute  in  the
 Soviet  Umon,  and

 (b)  xf  so,  the  broad  outlines  thereuf?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C  ए  MAJHI)
 {a)  and  (b)  The  Protocol  signed  bet-
 ween  India  ahd  USSR  en\isages  coope-
 ration  in  the  construction  of  the
 Mathura  Refinery  in  accordance  with
 this  protocol  Indian  Ou]  Corporation
 has  entered  into  a  Contract  with  M/s
 Neftechimpromexport  Moscow  for
 designing  a  part  of  the  Mathura  Re-
 finery  Project  In  terms  of  this  con-
 tract  Detailed  Project  Report  «  to  be
 submitted  by  M/s  Neftechimprom-
 export  VNIPINEFT  who  are  the
 genera]  designers  are  preparing  this
 Detaileg  Project  Report  on  behalf  of
 M/s  Neftechimpromexport  FPrepara.
 tion  of  Detailed  Project  Report  has
 reached  an  advanced  stage  and  it  i8
 expected  to  be  ready  by  January,  975

 गाड़ियां  में  जजीर  खींचने  की  सुविधा  हटाना

 3803.  थीं  विभूति  मिश्र:  क्‍या  रेल

 जंती  यह  बताने  की  कृपा  करेगे  कि
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 (क)  क्‍या  सरकार  ने  कुछ  गाड़ियों

 में  जजीर  खीचने  की  सुविधा  समाप्त  कर

 दी  है,

 (ख)  यदि  हा  तो  क्या  इसके  परिणाम-

 स्वरूप  उत्तर  रेलवे  में  मनोहर गज  पर  56

 व्यक्ति  मारे  गये  थे  श्र  बई  प्राय  घायल

 हुए  थे,  ग्रौर

 (ग)  क्या  सरकार  का  विचार  सभी

 मल,  एक्सप्रेस  और  वेस्टीब्यूल  गाडियों  म

 यह  सुविधा  प्रदान  करने  का  विचार  है  ?

 रेल  मंत्रालय  में  उपनगरों  (६ ह  बूटा  सिह)

 (क)  जीता।

 (ख)  जी  नहीं  i

 (ग)  खतरे  की  जहीर  के  उपकरण

 सभी  डाक  एक्सप्रेस  जौर  सवारी  गाड़ियां

 में  पहले  से  ही  मौजद  है  ।  लेकिन  कुछ

 भय  खण्डा  पर  गाड़िया  का  चालन  प्रीत

 ब्यान  न  हो  जाये  इसे  रोकने  के  लिए  कुछ
 गाड़िया  म  इस  उपकरण  कया  निष्क्रिय  बना

 देना  पढ़ा  था  क्योकि  पअ्रम'माजिक  तत्वों  द्वारा

 बिना  कसी  वैध  कारण  के  गाड़ी  रोकने

 के  निए  खतरे  की  जहीर  खीची  जाती  है  |

 इन  गाड़ियां  ह. 3  भी  मालिकों  के  जिदों

 सम्पूर्ण  डाक  व  डिब्बों,  रल  डाब  सवा  एवं

 यात्रियो  के  लिए  मिले-जले  डिब्बों  धौर

 साधारण  डिब्बों  मे  जब  इनका  पूर्णत  या

 आशिक  रूप  से  डाक  ढोने  के  लिए  इस्तेमाल

 किया  जाता  है,  खतरे  की  जजीर  के  उपकरणों

 की  निकाय  नहीं  बनाया  गया  है  ‘4
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 Reduction  in  Nuniber  of  Casual
 Workers  in  Railways

 3804.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  total  number  of  casual
 workers  working  in  Railways  before
 $th  May,  1974,  zone-wise;

 (b)  the  number  of  casual  workers
 on  the  28th  May,  ‘1974;  and

 (९)  the  number  of  them  on  ist
 October,  974  and  the  reasons  for
 reduction  in  the  number  of  workers?

 «HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (०).  The  in-
 formation  is  being  collected  and  will
 he  laid  on  the  Table  of  the  Sabha.

 Cost  of  Dowble-Decker  Coaches

 3805,  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  M.  V.  KRISHNAPPA:

 Wil)  the  Minister  of  RAILWAYS  be
 pleaseq  to  state  the  number  of  double
 decker  coaches  to  be  attached  to  each
 train  Lrom  ‘1977-78  and  the  expenditure
 likely  to  be  incurred  on  the  manufac-
 ture  of  each  coach?

 THE  DEPUTY  iMINISTLR  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  Only  one  prototype
 Broad  Gauge  Double  Decker  Coach  75
 on  order  for  manufacture.  It  is  lixely
 to  be  put  on  line  during  ‘1977-78  as  an
 experimental  measure.  Only  after  the
 results  of  running  this  prototype  be-
 tome  available  can  the  question  of
 lurther  manufacture  be  considered.

 The  cost  of  this  prototype  coach  8
 expecteg  to  be  Rs,  6  lakhs  approxima-
 tely.

 Increase  in  prices  of  Products  of  IDPL

 3806,  हलना  N.  B.  HORO:  will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICAL@  be  pleased  to  atate:

 (a)  the  extent  of  price  increase  in
 each  product  of  Indian  Drugs  and
 Pharmaceuticals  Limited  since  1970;

 (b)  whether  smaller  units  are
 closing  down  for  want  of  permission
 to  increase  prices  of  thelr  products;
 and

 (c)  if  so,  what  steps  Government
 have  taken  or  propose  to  take  to  pro-
 tect  the  smaller  units  engaged  in
 pharmaceutical  production?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  No  price  increases  were  allowed  to
 IDPL  for  bulk  drugs  and  formulations
 manufactured  by  them  between  970
 and  March  i974  except  for  Sodium
 P.  A,  S.  Prices  of  uulk  drugs  and  for-
 mulations  as  in  970  and  as  at  present
 are  given  in  Statement  I  and  II  iid
 un  the  Table  of  the  Hruse.  [Flaced
 in  Librury  See  No,  L  ~8714/74),

 (b)  and  (c).  Units  with  an  annual
 turn-over  not  exceeding  Rs.  50  lakhs
 have  been  exempted  from  the  require-
 ments  cf  Government  approval  for
 fixation,  revision  of  prices  of  their  pro-
 ducts  under  the  Drugs  (Prices  Control)
 Order,  1970,  As  such.  the  question  of
 smaller  umts  closing  down  for  want
 of  permission  to  increase  prices  of  their
 products  does  not  arise.

 Stagnation  of  Tank  Wagons  ou  Eastern
 Railway

 3807.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  stagnation  of  tank
 wagons,  both  loaded  and  empty  used
 for  transporting  furnace  Oil  js  posing
 a  serious  problem  for  the  Eastern
 Railway;  and

 (b)  if  80,  the
 features  thereof?

 reasons  and  salient

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 {b)  Does  not  atise.
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 Increase  in  Prices  of  Petroleum  Pro-
 ducts

 3808.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  whe-
 ther  the  rise  in  the  prices  of  petroleum
 product  in  this  country  is  in  propor-
 tion  to  the  rise  of  prices  cf  the
 Arabian  countries  crude  oil  prices?

 THE  DEPUTY  MINISTER  IN  TH@
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  ८०  ए.  MAJHI):
 The  current  price  of  importeq  crude
 oil  is  about  8.5  times  the  price  prevail-
 ing  on  I-6-l970.  The  basic  ceiling  sell-
 ing  prices  of  the  major  petroleum  pro-
 ducts  in  the  country  have  increased
 from  .3  to  3.2  times  duriag  this  period.

 Construction  of  Apta-Mangalore  Sec-
 tion  on  Konkan  Railway

 3809.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  RAILWAYS  _  be
 pleased  to  state:

 (a)  whether  the  earth  work  of  the
 construction  of  Konkan  Railway
 undertaken  as  ‘famine  work’,  nas  been
 discontinued;

 (b)  if  so,  when  will  the  construction
 of  the  remaining  Konkan  Railway  be
 commenced;  and

 (c)  when  will  the  entire  work  of
 the  Konkan  Railway  from  Apta  to
 Mangalore  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRL
 BUTA  SINGH):  (a)  to  (c).  Earthwork
 on  the  Apta-Dasgaon  portion  of  the
 Apta-Mangalore  Railway  Project  was
 taken  up  during  4973  as  a  drought  re-
 lief  measure  and  was  executed  by  the
 Maharashtra  State  Government  at
 their  cost.  Out  of  total  quantity  of
 8.90  lakhs  cubic  metres  of  earthwork,
 .07  lakhs  cubic  metres  was  completed
 by  the  State  Government.  The  work
 was  suspended  by  the  State  Govern-
 ment  on  l5th  June,  973  as  the  drought
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 conditions  improved.  Final  Location
 Survey  between  Dasgaon  and  Ratna-
 giri  including  spot  checks  between
 Ratnagiri  and  Mangalore  has  also  been
 sanctioned  which  is  in  progress.  The
 construction  of  the  line  will  be  con-
 sidered  further  after  completion  of  the
 surveys,  examination  of  the  survey
 reports,  and  also  subject  to  availability
 of  funds.

 Proposal  to  Introduce  Deluxe  Trains
 with  Two-Tier  Berths  in  Air  Con-

 ditioned  Dormitary  Coaches

 3810.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Deluxe  trains  with
 two-tier  berths  in  air-conditioned
 dormitary  coaches  are  proposed  to  be
 introduced  soon  in  the  railways;  and

 (b)  if  80,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Yes.
 Ten  (48  seater)  2-Tier  Air-conditioned
 Sleeper  Coaches  are  on  order  and  are
 proposed  to  be  introduced  on  the  exist~
 ing  A,  C.  Expresses,

 Progress  on  Oil  Exploration

 33ll.  SHRI  5.  R.  DAMANI:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  the  progress  made  on  oil  explo-
 ration  work  in  the  new  areas  and  the
 success  achieved  So  far;

 (b)  whether  efforts  are  being  made
 to  find  an  alternative  fuel  to  reduce
 the  country’s  dependence  on  0०४
 imports;  and

 (c)  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  A  statement  is  placed  on  the  Table
 of  the  Sabha.

 (b)  and  (c).  The  required  informa-
 tion  is  being  collected  and  will  be
 placed  on  the  Table  of  the  Sabha.
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 Statement

 (a)  The  ONGC  are  drilling  at  present
 at  8  places  on  land—i2  in  Gujarat,
 namely,  Ankleshwar,  Ahmedabad,
 Kalo!,  Goladhra,  Detroj,  Nawagam,
 Dholka,  North  Surkhej,  Khambel,
 Wara,  North  Kadi  and  Sobhasan;  3

 places  in  Assam  namely,  Lakwa,  Galeki
 and  Amguri;  Baramura  in  Tripura,
 Karaikal  in  Pondicherry;  and  Shumar-
 wali  Tallai  in  Rajasthan.  The  ONGC
 has  completed  drilling  the  second  well
 on  the  Bombay  High  structure.

 Oil  India  Limited  are  continuing
 Naharkatya,

 Hugrijan,  Dum  Duma  areas  aud  at
 Kharsang  in  the  Ningru  area.

 exploration  for  oil  in

 On]  has  been  discovered  by  ONGC  in
 the  recent  past  in  Chiral.  Amguri  and
 Borholla  as  well  as  in  the  Bombay  High
 offshore  structure.

 In  addition,  two  exploration  con-
 tracts  have  been  concluded  with  two
 Groups  of  foreign  Oil  Companies  for
 the  offshore  exploration  of  the  Bengal
 and  Kutch  Basins.  Preliminary  seis-
 mie  surveys  of  these  Basins  have  been
 completed.

 ONGC  has  also  obtained  an  explora-
 tion  contract  in  Iraq  and  preliminary
 survey  is  in  progress,

 Railway  Staff  who  attended  Duty
 during  Strike

 ‘3812.  SHRI  DINEN  BHATTA-
 CHARYYA  :  Will  the  Minister  of
 RAILWAYS  be  pleaseg  to  state:

 (a)  the  number  of  Railway  Staff,
 Railwise,  reported  to  have  attended
 duty  during  the  20  dayw  Railway
 Strike;  and

 (b)  the  nature  of  benefits  since
 granted  to  those  workers  who  attended
 duty  during  the  strike?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHR!
 BUTA  SINGH):  (a)  The  number  of

 Railway  staff,  Railway-wise  who  had
 not  participated  in  the  stmke  of  May,
 '74  is  given  below:

 Central  1,16.769

 Eastern  88.02

 Northern  1,867,233
 North  Eastern  77,550
 Northeast  Frontier  8,l6
 Southern  68.443
 South  Central  58,598
 South  Eastern  +1,05,089
 Western  1,11,176
 CLL.  W.  2.648
 Cc.  L.  W.  326
 Cc.  lL.  W.  945

 (b)  One  advance  increment,  or  8
 Cush  award,  or  an  extension  or  ream-~-
 pluyment,  or  compassionate  employ-
 ment  of  a  son  or  daughter  was  to  be
 the  benefit  which  vould  be  given  to  a
 worker  who  stuck  to  his  quty  during
 the  strike  of  May,  ‘74.

 Import  of  Lubricants

 ‘3813,  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  p'eased  to  state:
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 (a)  whether  Government  arg  can-
 sidering  to  import  lubricants  in  the
 country;

 (b)  if  8४0,  the  quantity  thereof  to  be
 imported  together  with  the  reasons
 therefor;

 (९)  whether  efforts  are  being  made
 to  manufacture  such  lubricants  indi-
 genously;  and

 (d)  if  so,  the  success  achieveg  in
 the  matter  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  Yes,  Sir.

 (b)  A  wide  variety  of  base  stocks
 are  imported.  These  include  bright
 stock,  cylinder  oil,  refrigeration  oils.
 napthenic  oils,  turbine  cils  and  axle
 oil.  World  wide  there  is  a  shortage
 of  these  products  and  therefore  it  has
 not  been  possible  to  import  adequate
 quantities.  The  tota,  availability  of
 these  grades  in  the  current  year  is  ex-
 pected  to  be  around  58,000  tonnes
 against  an  anticipated  requirement  of
 116.000  tonnes.

 (९)  and  (d),  Samples  of  turbine  oi]
 and  axle  oil  for  trial  purposes  have
 been  made  in  HPCL  and  MRL  refine-
 ries  and  these  are  undergoing  evalua-
 tion.  Production  of  bright  stock  would
 commence  when  the  Haldia  refinery
 Lube  plant  goes  on  stream  at  the  end
 of  ‘1975,

 Suggestion  from  the  Hathi  Committee
 for  setting  up  of  a  Pharmaceutical

 Complex  at  Durgapur

 38i4.  SHRI  INDRAJIT  GUPTA:
 SHRI  C.  हू,  CHANDRAPPAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Parliamentary
 Committee  on  Drug  and  Pharmaceuti-
 cal  headed  by  Shri  Jaisukhlal  Hathi
 has  sugested  that  g  pharmaceutical
 complex  could  be  set  up  at  Durgapur

 in.  West  Bengal,
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 (b)  if  so,  Broad  putlines  of  the
 suggestion;  and  है

 (c)  the  eaision  of  Government
 thereon?

 THE  MINISTER  OF  STATE  IX  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  kK.  R.  GANESH):
 (a)  to  (ec).  The  Chairman  of  the  Com-
 mittee  on  Drugs  and  Pharmaceuticals
 Industry  has  not  yet  made  any  sugges-
 tion  to  Government  to  set  up  a  Drug
 Complex  at  Durgapur.  The  Chairmam
 of  the  Committee  along  with  three
 other  members  visited  Durgapur  recent-
 ly  and  had  discussions  with  the  Officers
 Of  the  Durgapur  Projects  Limited  and
 Durgapur  Chemicals  Limited  to  gain  a
 knowledge  about  the  activities  present-
 ly  undertaken  and  also  to  find  out  if
 the  raw  materials  required  by  the
 Drugs  Industry  could  be  supplieq  or
 developed  there.  The  report  of  the
 Committee  and  recommendations,  if
 any,  in  this  regard  are  yet  to  be  sub-
 mitted  by  the  Committee.

 Steps  taken  against  Foreign  Oi]  Com-
 panies  for  increasing  prices  of  crude

 and  for  their  Nationalisation

 ‘3815.  SHRI  BHOGENDRA  JHA:  Wil
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 replies  given  to  Unstarred  Question
 Nos.  339  and  340  on  the  2th  Novem-
 ber,  974  regarding  increase  in  prices
 of  crude  and  nationalisation  of  Foreig®
 Oi]  Companies  respectively  end  state:

 (a)  what  steps  have  since  been
 taken  against  the  foreign  oil  com-
 panies  for  increasing  the  price  of  crude
 and  what  has  been  the  result  of  the
 negotiations  with  the  Burmah  Shell
 ang  Caltex  regarding  their
 nationalisation;

 (9)  whether  it  is  proposed  to  com-
 pletely  nationalize  the  foreign  oif
 companies  and  end  heterogeneity  of
 interests  in  oi]  industry;  and  _

 (०)  if  so,  facts  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI)
 (a)  to  (c),  The  reasons  given  by  the
 foreign  oi]  companies  for  increase  in
 the  price  of  crude  oil  with  effect  from
 i-i0-974  are  under  examination.  <A
 clear  picture  will  emerge  only  after
 ihe  next  meeting  of  OPEC  to  be  held
 on  December  12,  I974.  As  regards  take-
 over  of  operations  of  Burmah-Shell
 and  Caltex  in  India,  negotiafions  arc
 sill  in  progress

 Alleged  Appointment  of  Relations  of
 Managing  Director  of  Excelsior  Plants
 Corporation  Ltd,  in  the  Corporation

 38i6.  SHRI  M.  KATHAMUTHU:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state;

 (a)  whether  the  Managing  Director
 of  Excelsior  Plants  Corporation  Ltd.,
 Faridabad  has  appointed  most  of  xis
 relations  to  the  Key  Posts  in  the
 Corporation;  and

 (b)  if  so,  the  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  In  the
 course  of  an  inspection  of  the  books  of
 account  of  the  company  under  Section
 209(4)  of  the  Companies  Act,  1956,  it
 was  observeg  that  Mr.  A,  K.  Raina,
 Son  of  Shri  J,  N.  Raina,  Managing
 Director  of  the  company,  is  working  as
 officer  on  special  duty  on  a  salary  of
 Rs.  495/-  per  month.  No  other  inst-
 ance  hag  been  referred  to  in  the  report.

 Appyications  for  Manufacture  of
 Formulations  Pending  Disposal

 8817.  SHRI  K,  S.  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 हि
 (a)  the  brief  perticulars  of  applica-

 ons  received  in  1973  for  the  manu-
 facture  of  formulations  from  the

 Indian  companies,  pending  with  Gov-
 ernment;

 (b)  the  names  of  ‘formulations
 applied  by  these  companies;

 (c)  the  names  of  similar  formula-
 tions  manufactured  by  foreign  com-
 panies  and  large  houses  and  since  how
 long;

 (d)  whether  the  bulk  drugs  for
 these  formulations  are  manufactured
 by  foreign  companies/large  houses  and
 whether  these  formulations  m.anu-
 factured  by  these  houseg  are  in  short
 supply;  and

 (e)  if  so,  why  the  applications  of
 Indian  firms  have  been  kept  pending?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  kK.  R.  GANESH):
 (a)  and  {b).  There  are  at  present

 8  pending  industrial  licence  applica-
 tions  for  manufacture  of  drug  tormu-
 lations  only  received  during  973  from
 Indian  comPanies  t¢,  companiks  with
 foreign  equity  participation  upto  50
 per  cent.  Names  of  the  ev.npanies
 whose  applications  are  pending  along
 with  names  and  copacities  of  drug  for-
 mulations  applied  for  are  given  in  the
 statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  Sve  No.
 LT-875/74.)

 (ce)  and  (d).  There  are  36  firms  in
 the  country  with  foreign  equity  exceed-
 ing  50  per  cent  which  are  engaged  in
 the  manufacture  of  drug  formulations.
 The  number  of  formulations  runs  into
 thousands.  Data  regarding  particulars
 and  composition  of  each  formulation
 and  comparative  analysis  of  all  so
 many  formulations  involving  vartious
 ingredients  is  not  available,

 (e)  These  applications  are  pending
 as  these  are  still  being  processed  in
 consultation  with  the  concerned  de-
 partments.
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 ‘Implementation  of  the  Proposal  to
 Lower  the  Voting  Age

 388  SHRI  BHAGIRATH
 BHANWAR

 SHRI  ए  M  MEHTA
 SHRI  V  MAYAVAN

 Wil  the  Minister  of  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  the  question  of  lower-
 mg  of  the  voting  age  to  8  years  had
 been  referreq  to  all  the  State  Gov-
 ernments,  and  if  so,  the  particulars  of
 replies  received  from  them,

 (b)  what  headway,  |  any,  hag  been
 made  m  regard  to  the  implementation
 of  this  proposal,  and
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 (९)  the  reasons  for  delay?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR  SAROJINI
 MAHISHI)  (a)  The  report  of  the  Joint
 Committee  on  Amendments  to  Elec
 ion  Law  which  contained  inter  ala
 a  recommendation  to  reduce  the  mim-
 mum  age  for  voting  from  twenty-one
 years  to  e  ghte.i  years  Was  circulated
 to  the  Chief  Electoral  Officers  of  all
 States  and  Union  te:mtories

 A  statement  containing  the  particu-
 lars  of  reples  received  3s  laid  on  the
 Tabie  of  the  House

 (by)  &  (c)  The  proposal  requires
 carefu]  consideration  and  study  having
 rugaid  to  all  its  implications  and  some
 more  time  3s  likely  to  be  taken  to
 arrive  at  a  decision

 Statement

 S*rial  Nin  of  the  State/Union
 No  terntory

 Particulars  of  reply  recened

 r  Tripara  Ti  recommn  niation  of  the  Committe  forl  w  ring
 of  voting  ag=  by  amendment  of  the  Constituuon
 from  2I  to  I8  vears  is  not  favoured  as  this  would
 make  the  educational  mstitutions  meluding  schools
 the  hotbed  of  politcs  and  divert  the  students  from
 their  studies,  as  it  is  comm  on  knowl  that  students
 of  the  age  group  of  48  are  mostly  studying  in  schools
 in  rural  area  where  education  begins  late

 ‘hh
 Meg  ialaye  न  .  As  proposed
 D  Ih  In  view  of  the  fact  that  lowering  of  voting  age  would

 import  party-pohtics  in  the  educational  institutions,
 the  lowering  of  votung  ag-  from  at  to  78  years  8
 not  acceptable.

 OQ  this  issue,  this  State  Government  has  not  yet  formed
 any  definite  opimion  and  the  matter  3s  still  urder
 consideration

 .  Article  326  of  the  Constitution  should  be  amended
 80  a8  to  reduce  the  voting  age  from  2  years  to  8
 years

 By  this  not  only  the  University  students  will  get  the
 voting  mght  but  the  students  of  Higher  Secondary
 Schools  also  will  have  the  same  nght  As  the  indul-

 ice  Nn  national  politics  by  too  many  students  ny
 not  desirable,  the  State  Government  docs  not  agree
 to  this  suggestion

 Aathra  Prai-sh  .

 Gujarat  .  .

 Madhya  Pradesh  7

 Timi  Naidu  ‘  P
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 The  following  Sates/Union  territories
 did  not  express  any  views  in  the
 matter:

 Assam
 Chandigarh
 Dadra  &  Nagar  Haveli
 Goa,  Daman  and  Diu
 Haryana
 Himachal  Pradesh
 Karnataka
 Kerala
 Lakshadweep
 Manipur
 Nagaland

 12.  Rajasthan,

 Sn

 oOo

 PR
 wo
 wo

 —  -
 oc
 9

 The  rest  did  nol  send  any  reply

 Appointment  of  Criminals  in  Dhanbad
 Bail  Division

 48I9.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Minister  haw  been  drawn  to  the  news
 “Seven  notorious  criminals  appointed m  Dhanbad  Rail  Division’  as  publish- ed  in  the  Coalfield  Gazette  dated  the
 l5th  September,  1974;

 (b)  ff  a0,  the  policy  of  Government
 regarding  appointments  of  substitutes
 in  the  Railway;  and

 ome  bd
 action  taken  against  the

 cers  for  making  these  appointments
 disregarding  the  Rules  and  existing Procedures?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c),  Though the  publication  in  the  Coalfield  Gazette has  not  come  tg  the  Ministry's  notice, it  has  come  to  light  that  a  few  per- Sons  ebtained  temporary  appointments on  the  basis  of  letters  which  are  Bus- Pected  to  be  forged.  The  matter  is
 Under  enquiry

 2968  L.S.—s

 (b)  Substitutes  are  engaged  on  re-
 gular  scales  of  pay  and  allowances
 only  when  regular  posts  may  fail]  va-
 cant  on  account  of  a  railway  servant
 being  on  leave  or  due  to  an  appioved
 candidate  not  being  immediately  avail-
 able,

 Radway  Bureaucrats

 3820  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  attention  of  the
 Railway  Minister  has  been  drawn  to
 the  news  “Railway  Bureaucrats  are
 out  to  finish  basic  norms  of  Demo-
 ciacy”  as  published  in  the  Coalfield
 Gazette  on  the  6th  October,  1974;

 (b)  whether  the  policy  of  Govern-
 ment  has  becn  followed  in  the  confi-
 dential  letter  of  D.P.O.,  Dhanbad  on
 the  l8th  September,  974  and  the
 decision  taken  in  H.O.D.  meeting  at
 Calcutta  on  the  6th  September,  ‘1974;

 (९)  the  policy  and  the  directives,
 given  to  the  General  Managers  regard.
 Ing  reinstatement  of  the  removed/
 dismissed  staff  and  the  condonation  of
 break-in-service  for  the  last  General
 strike  in  Railways;  and

 (d)  action  taken  against  the  officers
 for  disregarding  the  policy  and  the
 instructions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  and  (०),  The  policy  of  the  Gov-
 ernment  has  been  clarified  from  time
 to  time  on  the  Floor  of  the  House—

 qd)  Break  in  service  is  an  auto-
 matic  consequence  of  absence
 without  permission  during
 the  gtrike  and  has  therefore
 to  be  condoned  on  the  basis
 of  appeals  after  scrutinising
 whether  or  not  there  are  ex-
 tenuating  circumstances  for
 such  condonation.

 (2)  Removals  and  dismissals  gre
 based  upon  “Railway  Discip-
 line  and  Appeal  Rules,  1968"
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 and  for  an  employee  the
 course  of  action  les  m  mak-
 ing  an  appeal  within  the
 tame  provided  The  appeal
 has  to  be  considered  by  the
 appellate  authority  and  ts
 decision  35  conveyed  to  the
 employec  on  which  he  may
 also  prefer  further  represen-
 tation  for  review  of  his  case

 (3)  The  ,ervices  of  temporary
 emrloyces  can  be  terminated
 on  the  basis  of  Rule  149  of
 the  Establishment  Code  bs
 giving  duc  notice  Here  also
 the  employee  has  to  make  a
 representation  for  being  re-
 appointed

 (4)  The  services  of  casual  labou!
 and  substitutes  automatically
 become  discontinuous  on  the
 bais  of  Rule  25(B)  of  the
 Industrial  Dispute,  Act  on
 their  participation  in  an  Wk
 gal  strike  Ther  re-engage-
 ment  depends  on  works  md
 resources  position  Further  it
 is  also  based  on  the  repre-
 sentation  that  such  an  em-
 ployee  may  make  to  explain
 the  cucumstances  in  which
 he  took  pait  in  such  an  tle-
 gilstmke  If  will  Le  ceen  thil
 except  for  the  condonation  ©!
 break  in  geivice  Which  can
 only  be  granted  by  the  Presi
 dent  or  by  such  authority  85
 have  such  powers  delegated,  ail
 other  actions  depend  upon
 the  basis  of  individual  ap-
 peals  and  representations

 (d)  Does  not  atise

 Recruitment  in  Dhanbad  Divisien
 (Eastern  Railway)

 $82l  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  new  hands  m  the  Rail
 Way4  are  gencrally  recruited  from
 amongst  Iccal  inhabitants  and  clase
 relatives  of  the  Railway  employces
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 (b)  If  so,  whether  Assistant  Pex-
 sonne’  Ofhter  Dhanbad  Division  of
 Lastuin  Railwiy,  recruited  (vide
 his  ofhcc  order  No  EM|SW/74,  dated
 d0-7-974)  6  new  hand,  who  were
 neither  inhahttants  of  Dhanbad  dis
 tiict  nor  relatives  of  the  Railwaj
 employees,

 (c)  whether  at  least  2  persons  gave
 statument.  to  tne  OC/GRPS  that  they
 ac  recruited  not  by  the  local  autho-
 rity  bui  bv  the  Railway  Board,  and
 that  they  are  closely  related  to  the
 hallway  Minister  and

 (dj)  if  soo  what  are  the  salient
 teitures  theren  ?

 THE  DEPUrY  MINISTER  IN  THF
 MINISTRY  OF  RAILWAYS  (SIIRI
 BUTA  SINGH)  (a)  No

 (b)  6  persons  in  Class  IV  were  re
 cruited  by  Assistant  Personnel  Offi
 cer  Dhanbad  is  substitute,  after
 being  found  suitable

 te  The  Railway  Ministry  are  noi
 awale  of  any  such  statement  mad
 before  the  OC/GRP

 (dy  Does  nop  anise

 Decision  of  certam  Gulf  Countries  to
 Lower  Price  ot  Crude  Oil

 3823  SHRI  K  MALLANNA  Wil!
 the  Minister  of  PETROLEUM  AND
 (CHEMICALS  be  pleased  to  state

 (a)  whether  thice  of  the  six  Gulf
 countries  holding  half  the  world’s  0
 Leserves  have  decidcd  to  lower  posted
 prices  of  crude  ol  and  cut  ol  com
 panies  super-profits’  by  raising  the!
 taxe,  paid  to  producing  nations,

 ¢b)  whethe;  the  thiee  other  parti
 cipants  in  the  nceting,  the  first  of  its
 kind  by  the  Gulf  nations,  producers  of
 30  per  cent  of  the  world’s  ou,  refused
 to  go  along  with  the  price  changes
 and

 (0)  77  30  the  broad  outhnes  of  the
 decisions  taken  m  that  meeting  held
 in  Abu  Dhabi  on  the  l0th  November

 1974)



 y  Written  Answers  AGRAHAYANA  19,  896  (SAKA)  Written  Answers  795

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  0  P.  MAJHI).
 fay  io  (०)  At  the  meeting  of  the  Gulf
 Oil  producing  countries  held  in  Abu
 Dhabi  on  the  l0th  November,  4974
 Saudi  Arabia,  United  Arab  Emirates
 und  Qatar  have  decided  as  follows:—

 (1)  To  lower  the  crude  oil  post-
 ed  prices  by  40  US  cents  per
 barrel  with  effect  from  Nov-
 ember  1,  ‘1974,

 (2  ~  To  raise  the  rate  of  royalties
 to  20  per  cent

 (3  ~  Yo  raise  the  rate  of  income-
 tax  applicable  to  the  oil
 companies  to  85  per  cent

 The  revised  price  formula  will  be
 effective  upto  the  end  of  July,  1975.

 However,  Iran,  Iraq  and  Kuwait,
 the  other  three  participants  at  this
 meeting,  dissociated  themselves  from
 the  decision,  in  view  of  the  OPEC
 Ministerial  conference  scheduled  for
 l2th  December,  in  Vienna.

 Ticketless  Travelling  and  Theft  of
 Railway  Property  during  the

 Last  Yea,

 3824.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state-

 (a)  whether  the  travelling  without
 tnkets  and  theft  of  railway  property
 t%\  the  Indian  Railways  are  on  the
 wcrease;

 (b)  the  loss  suffereq  on  account  of
 these  two  factors  during  the  last  year.
 “purately;  and

 te)  the  measures  taken  by  Govern-
 ment  to  check  these  evils?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 BUTA  SINGH):  Qa  No.

 (b),  (i)  Estimates  of  the  loss  of
 ‘venue  on  account  of  ticketless  tra-
 vel  on  whe  Indian  Railways  are  not
 tude  from  year  to  year  and,  as  such,

 separate  figures  for  last  year  ure  not
 available,  On  the  basis  of  sample
 checks  conducted  on  all  Indian  Rail-
 ways  during  ‘1967-68,  the  loss  was
 estimated  to  be  of  the  order  of  Rs.  20
 to  25  crores  per  annum.  Subsequent
 checks  have  revealed  that  the  inci-
 dence  ut  ticketless  travel  has  come
 down.  Another  sample  survey  to
 assess  the  extent  of  ticketless  travel
 on  the  Indian  Railways  is  on  hand.

 (ay  Loss  on  account  of  thefts  of
 rwilway  materials  and  fittings  during
 the  last  year  ie.,  1973-74  was  Rs.  42.88
 lakhs  approx.

 (c)  (i)  In  addition  to  the  enhance-
 ment  of  the  minimum  penalty  for
 ticketless  travel  from  l0th  June,  1969,
 from  50  paise  to  Rs.  10/-  so  as  to
 serve  aS  a_  deterrent  to  ticketless
 travellers  the  following  other  mea-
 sures  have  also  been  taken:—

 a)  Special  massive  checks
 against  ticketless  travel  are
 conducted  by  mobilising  a
 large  force  of  ticket  check-
 ing  stafl,  Railway  Protection
 Force  and  Government  Rail-
 way  Police  and  prosecution
 of  the  apprehended  ticketless
 travellers,

 real  Jomt  drives  against  ticketless
 travel  are  conducted  with  the
 co-operation  of  State  Gouvern-
 ments.

 (3)  Educalive  propaganda  against
 ticketless  travel  is  conducted
 amongst  the  student  communi-
 ty

 (4)  The  non-0fficial  Standing
 Voluntary  Helo  Committee,
 functioning  30  the  Ministry  ot
 Railways,  have  also  been
 directing  their  eftorts  to  com-
 bating  ticketless  travel  on  the
 Railways.
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 (ii)  The  following  measures  are
 being  taken  to  check  the  theft  of  rail-
 way  materials  and  fittings:—

 qd)  Watch  is  kept  by  the  Railway
 Protection  Force  over  the  rol-
 ling  sfock  stabled  in  yards  end
 pitlines,

 (2)  Joint  checks  are  regularly
 conducted  by  Mechanical,  Elec-
 trical  and  Security  staff  for
 localising  the  crime  and  appre-
 hending  criminals.

 Frequenf  raids  based  on  infer-
 mation  from  plain  clothed  and
 CIB  staff  of  Railway  Protection
 Force  are  conducted  and  off-
 enders  ang  receivers  of  stolen
 property  are  booked  under  the
 provisions  of  Railway  Proper-
 ty  (Unlawful  Possession)  Act,
 1966.

 (4)  Badly  affected  yards  and
 spots  are  patrolled  by  armed
 personnel  and  dog  squads  to
 curb  the  incidence  of  crime.

 (3  —

 (5)  Close  liaison  is  maintained
 with  loca]  and  railway  police
 to  curb  the  criminal  activi-

 ties,

 Proposals  from  French  President  and
 U.S.  Secretary  of  State  on  Oil

 Situation

 3825.  SHRI  B.  V.  NAIK:
 SHRI  RAM  SHEKHAR

 PRASAD  SINGH:
 SHRI  R.  V.  SWAMINATHAN:
 SHRI  V.  MAYAVAN:
 SHRI  SUKHDEO  PRASAD

 VERMA:
 SHRI  BISHWANATH  JHUN-

 JHUNWALA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  +o
 state:

 (a)  whether  the  proposals. of  French
 President,  Mr.  Giscard  d’  Estaing  for
 the  .2-natien  -conference:  of  oil  pro-
 ducing  and  consuming  countries  and
 American  Secretary  of  State,  Mr.
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 Kissinger's  five  point  plan  to  meet-oil
 crisis  publicised  almost  simultaneously,
 on  l5th:  November,  494  have  been
 considered  by  Government;

 (b)  if  so,  in  which  of  the  two  pro-
 posals  does  India’s  net  and  ultimate
 balence  of  advantage  lie;

 (c)  whether  India  formulated  any
 independent  proposals  for  world  oil
 crisis  and  its  consequential  fall  out;
 and

 (d)  if  so,  the  broag  outlines  there-
 of?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  0.  MA-
 LAVIYA):  (a)  and  (b).  The  French
 proposa!  for  a  conference  of  oil  has
 been  conveyed  to  us  and  is  under
 consideration,  Government  have  no
 information  on  the  plan  of  the  U\S.
 Secretary  of  State.

 (e)  No,  Sir.

 {d)  Does  not  arise.

 Prescription  of  Life  Saving  and  Costly
 Drugs  by  Doctors

 3826.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  life  saving  drugs,
 irrespective  of  their  costs  are  avail-
 able  with  and:  prescribed  by  the  Rail-
 way  Doctors;

 (b)  whether  costly  medicines  are
 not  being  prescribed  by  the  Doctors
 for  the  patients  specially  for  outdoor
 patients  but  their  substitutes  are  pres-
 cribed;

 (c)  whether  in  recent  years  the
 amount  spent  on  medicines  in  Hastern
 Railway.  has  been  curtailed  to  half  88
 a  measure  of  economy  though  the
 number  of  patients  has  increased;  and

 (d)  ig  so,  whether  Government  pro-
 pose  to  order  keeping  of  gufficient  life
 saving  drugs  in  Hospitals  and  nok  to
 torbid  the  Doctors.  to  prescribe  such
 medicines  to  the  needy  patients?.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,

 (b)  No.  No  discrimination  is  made
 between  indoor  and  outdoor  patients.
 Required  drugs  as  prescribed  are
 made  available,  irrespective  of  the
 cost,

 (c)  No.

 (d)  Railway  doctors  already  enjoy
 the  powers  to  make  local  emergency
 purchase  of  medicines  for  needy  pati-
 ents,

 Abolition  of  Posts  of  Railway
 Sectional  Officers

 3827.  ह्तप्ा  LALJI  BHAI:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  075  on  the  30th
 July,  494  regarding  abolition  of  posts
 ot  Railway  Sectional  Officers  and
 state:

 (a)  whether  m  view  of  the  present
 day  financial  stringency,  the  Railway
 administration  do  not  propose  to
 ‘ontinue  these  posts  beyond  the  3ist
 December,  ‘1974;  and

 (b)  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  question
 whether  the  posts  of  Railway  Sectio-
 hal  Officers  should  continue  beyond
 974  igs  still  under  examination  in  con-
 sultation  with  Central  Bureau  of  In-
 vestigation,

 (b)  Does  not  arise.

 Drilling  eperations  in  Himachal}
 Pradesh

 3828,  PROF.  NARAIN  CHAND  PA.
 RASHAR:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be
 Pleased  to  gtate:

 (a)  whether  any  drilling  operations have  been  carried  on  in  any  place  in
 Himachal  Pradesh  for  the  location  of ol  and  gas;

 (b)  if  so,  the  names  of  the  places
 and  the  dates  on  which  the  operations
 commenced:  and

 (c)  the  findings  of  the  operations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C  P.  MAJHI):
 (a)  Yes,  Sir.

 (9)  Exploratory  drilling  operations
 were  started  by  ONGC  in  the  Jwala-
 mukhi  area  as  far  back  ह:  ‘1957,  Two
 deep  wells  and  five  structural  wells
 were  drilled  in  Jwalamukhi  area.

 (c)  No  oi]  or  gas  of  commercial
 significance  was  encountered,

 चक्र  जांच  समिति

 3829.  श्री  मूल  च्चन्व  डागा  |  क्या
 वीथी,  न्याय  बौर  कम्पनी  कार्य  मंत्री  यह
 बताने  की  कपा  करेगे  कि

 (क)  क्‍या  ह...  जाच  समिति  दिसम्बर,
 i970  में  गठित  की  गई  थी  भर  यदि  हां,

 तो  उसके  सदस्यों  के  नाम  आदि  कया  हैं;

 (ख)  क्या  समिति  ने  अपना  अन्तिम
 प्रतिवेदन  प्रस्तुत  कर  दिया  है  कौर  यदि  हां,
 तो  उसमे  क्‍या  मुख्य  सिफारिश  है  ,  शौर

 (म)  इस  जाच  समिति  पर  सरकार
 ने  कुल  कितना  खर्च  किया  है  ?

 विधि,  न्याय  शोर  कम्पन ों  कार्य  मंत्रालय
 में  रात  त्री  (aio  लरोजितों  महिला)  :

 (क)  वक्‍फ  जाच  समिति  का  गठन  दिसम्बर,
 i970  में  किया  गया  था  जिसमे  अघ्यक्ष

 के  रूप  में  राज्य  सभा  के  सदस्य  श्री  सैय्यद

 झभ्रहमद  शौर  सदस्यो  के  रूप  में  लोक  सभा-
 सदस्य  सर्वश्री  एफ  ०  एच ०  मोहसिन  प्रौढ़
 इसहाक़  सम्भाली  नियुक्त  किए  गए  थे  |
 23  सितम्बर,  971  को,  श्री  मोहसिन

 के  स्थान  पर  लोक  सभा  सदस्य  श्री  जुल्फिकार
 चली  खान  की  नियुक्ति  करके,  समिति  का

 पुनगठन  किया  गया  था  ।  23  सितम्बर,
 97  के  बाद  से  समिति  का  गठन  वही

 बना  हुआ  है  1
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 (@)  समिति  ने  अपनी  ग्रीम  रिपोर्ट
 कभी  नहीं  दी  है  t

 (ग)  3i  प्रक्टुबर  3974  तक  इस
 समिति  पर  368  622  रुपए  का  व्यय

 सुगना है  '

 Salary  and  Perquisites  ef  Senior  Exe-
 cutive,  Chairman,  Managing  Director
 anq  other  Directors’  in  Shaw  Wallace

 and  Company

 3830  SHRI  MADHURYYA  HAL-
 DAR  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  3709  on
 the  27th  August,  974  iegarding
 “Shuw  Walla'c  &  Co‘  and  state,

 (a)  the  total  monthly  salary  and
 emolunints  given  to  cach  present
 senior  executive,  mcluding  Chairman,
 Managing  Direvto:  and  other  directors
 o}  Shaw  Wallace  and  Company  Limi-
 ted,

 (b)  total  value  of  perquisites  enloy-
 ed  by  each  of  them,  and

 (९)  the  particulars  of  the  perquisites
 tnjoyed  by  each?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  84808)  (a)  The  total  emo-
 lument,  by  way  of  salary  and  com-
 mis.ion  diawn  by  each  of  the  Mana-
 ging  Dirtitor,  aud  Whole-tume  Di-
 rector  of  Ms  Shaw  Wallace  &  Com
 pany  Ltd  during  the  year  ended  3lst
 December  973  were  as  follows

 Rs

 t.  Mo.  AW  B  Hayward,  Chatr-
 man&  Managing  Director.  ,  —-57§.000

 2  ShmdS  P  Acharta  Mana-
 ging  Director  +..  1,25  000

 3  Mr  DA  W  Hall  Manag
 ing  Director  from  ‘1=1-1973,
 to  §-9-7973  ,  न  95.625

 4  Sbn  M.  K  Kumar,  whok-~-
 tume  Dire  tor  from  I-§-2973
 tO  3I-E2-973.  ‘$6,000,
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 The  Non-executive  Directors  do
 not  gel  any  remuneration  but  for  at-
 tending  mevtings  of  the  Board  they
 woe  paid  Rs  3i,000  during  973

 “(b)  The  total  value  of  the  perqui-
 sites  enjoyed  by  each  of  them  dur-
 ing  the  seid  vear  was  as  under

 Rs.
 t  Mr  छ  B  Hlawatd  I,32,0%2
 >  Shas  P  Acharya  pl.b5)

 ३  Mr  D  4  W  Hall  75596

 4  Shri  M  K  Kuma  24,245

 (०)  The  perquisite,  enjoyed  by  each
 of  them  compri.e  of  Provident  Fund,
 Supelannuation  Fund,  Rent-free
 Quarters  including  Gas  &  Electricity,
 Free  use  of  company’s  Car,  Medical
 expenses,  Servants,  Passage/Leave
 Fates,  Clu  Subscription  and  Gratu-
 ity

 Annual  Blue  Book

 383]  SIIRI  HEMENDRA  SINGH
 BANERA  Will  the  Minister  of  LAW
 JUSTICE  AND  COMPANY  AFFAIRS
 hr  pleased  to  state

 (a)  Which  Is  the  last  wsue  of  the
 Annual  Blue  Buuk  (giving  the  name+
 ct:  of  companies  at  work)  brought
 vt  by  the  Department  cf  Company
 Allans  Company  Law  Board,  and

 tb)  whether  for  the  last  several
 years,  no  comprehensive  list  of  all
 companies  at  work  has  been  brought
 out  by  the  Depariment  of  Company
 Affais,  and  if  so,  the  reasons  for  not
 uptodating  this  publication?

 TUE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (a)  and  (b)  The
 “Directory  of  Jomt  Stock  Companies
 in  India,  1970"  giving  the  names  of
 companies,  their  registered  offices,  in-
 dustrial  classification,  and  paid-up
 capital  as  on  81-3-1970  was  brought
 out  in  early  974  In  the  meantime,
 two  Alphabetical  lists  of  Jomt  Stock
 Companies  for  the  years  1970-71  and
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 97l-72  giving  particulars  of  compa-
 nies  registered  and  liguidated  during
 each  of  these  two  years  have  also
 been  published  A  similar  Alphabe-
 tical  list  for  1972-73  is  under  compi-
 lation  and  will  be  published  soon
 Detention  of  Wagons  iy  the  Yard  in

 Bilaspur  Division
 8832  SHRI  JAGDISH  BHATTA-

 CHARYYA:  Will  the  Mnnister  of
 RAILWAYS  be  pleased  to  state:

 (७)  whether  wagons  have  been
 detained  in  the  yard  at  the  instance
 of  the  owners  of  assisted  sidings  in
 Bilaspur  Division  in  South  Eastern
 Railway  during  the  years  1972,  973
 and  1974,

 (b)  af  so,  the  number  of  wagons  so
 detained  and  for  how  many  days;

 (c)  the  amount  of  demurrage
 ‘harges  involvzd  in  such  detention;

 (d)  whether  such  demurrage
 charges  have  been  realised:  and

 (e)  if  not,  the  reasons  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  No

 fh)  to  (ec)  The  questions  do  not
 list

 Hisposal  of  Cases  hy  the  Supreme
 Court

 2833,  SHRI  M  V  KRISHNAPPA
 Wl  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  he  Pleus- ‘d  ta  state  the  number  of  cases  dis-
 Posed  of  by  the  Supreme  Court  dur-
 ig  the  last  three  years,  yeur-wise?

 (iE  MINISTER  OF  LAW,  JUS-
 liCE  AND  COMPANY  AFFAIRS
 ‘SHRI  प्  R  GOKHALE):

 Year  Disposals शा  6,491
 972  6,822
 973  6,606

 रेल  हड़ताल  में  भाग  लेनेवाले  कर्मचारियों  का
 सहारनपुर  रेल  स्टेशन  पर  किए  गए  स्वागत

 में  भ्र थि कारियों  हारा  भाग  लिया  जाना
 3834.  शी  मुल्की  राज  संतों  क्‍या

 ६  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  मई  में  हुई  रेल  हडताल  मे
 भाग  लेने  बाले  रेल  कर्म चा  रियो  को  सहारनपुर
 गेल  सटे  शन  पर  दिए  गाए  स्वागत  में  और
 सारे  बाजी  में  कुछ  बढ़  प्रधिकायों  ने  भाग
 लिया  था

 (ख)  क्या  उन्हें  मालाये  पहनायी  गई
 थी,

 (ग)  कपा  उन्होंन  भी  नारे  लगाये  थे,
 आर

 (घ)  क्या  इन  ग्र धि कारियों  के  विरुद्ध
 काई  जाच  की  गई  थी,  इस  मामले  मे  गुप्तचर
 विभाग  ने  क्‍या  रिपोर्ट  दी  है  ?

 रेल  मंत्रालय  में  उप  मंत्री  (श्री बूटा  सिह  :

 (क)  जी  नहीं  |

 (ख)  से  (घ)  प्रश्न  नहीं  उठता  t

 बेरोजगार  शिक्षिता  को  बुक स्टाल  दिया  जाना

 3835.  शी  शंकर  दयाल  सिह  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क।  क्या  रेलवे  में  शिक्षित  बेरोजगारों
 को  रेलवे  बक स्टाल  देने  का  निर्णय  किया  गया
 हैं  तथा  निर्णय  को  (क्रियान्वित  भी  कर  दिया
 गया  है  ,

 (ख)  याद  डडा,  तो  इस  नीति  को  किस
 सीमा  तक  कार्यरुप  दिया  गया  है  और  नीति  के

 अनुसार  गत  छह  महीनों  में  कितने  शिक्षित
 बेरोजगार  व्यक्तियों  को  रेलवे  बक स्टाल
 आवंटित  काए  गए  है  और  ऐसे  व्यक्तियों  के
 पते  क्या  है  और

 (ग)  डस  समय  सार  देश  में  कितने  रेलवे
 बुक स्टाल  है  कौर  उनमे  से  कितने  व्हीलर
 कंपनी  के  पास  तथा  कितने  अन्य  लोगो  के
 पास  है  ’

 रेल  मंत्रालय  में  उप  मंत्री  (श्री  बूटा
 सिह:  (क)  जी  ही ।

 (ख)  24  स्टेशनों  पर  शिक्षित  बैराज-
 गिरां  को  किताब  को  दुकाने  झ्ावटित  करने  का
 प्रस्ताव  था  ।  गत  छ  महीना  में  नौ  किताब
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 की  दूकाने  आवंटित  की  गयी  है  जो  इस  प्रकार

 है.--

 खन  व्यक्तियों  के  नाम  कौर  पते  जिन्हे  दुकानें
 आवंटित  की  गयी  है

 I~  सर्वश्री  सरोजकुमार  सिह  और  पारसनाथ

 सिह,  ग्राम  उत्तर  कहन,  हाकर  मनन
 बिहारी  ,  जिला  भोजपुर,  बिहार  ।

 2-  सर्वश्री  लक्षमन  प्रसाद  कौर  फूल चन्द
 पटेल,  नवादा  हरित  चन्द्र  तालाब,  जिला

 नवादा,  बिहार  ।

 3-  सर्वश्री  तहईया  प्रसाद  और  बणमोहन

 कुमार  ,  क्वार्टर  नतम  १॥5,  डालमिया
 नगर  बिहार  t

 4-  स्वेदी  एम०  Allo  इन्टर  प्राइज ज,  राम
 निवास,  कटरा  लहानीयूर  पश्चिम,
 पटना,  बिहार  ।

 5-  सर्वे श्री  तुम्हार  कान्ति  मुखर्जी  और  सत्य
 रजनी  राय,  दम  दम  कैट,  कलकत्ता।  |

 6-  सर्वश्री  प्रयोग  आशुतोष,  डाकघर  सिम-
 रिया  झोला  पट्टी,  जिला  भा  पु  र,  बिहार  i

 7—  सर्वश्री  सुनाइटेट  बुक  स्टाल,  5  जादव
 घोष  रोड,  कलकत्ता  |

 8-  सर्वे श्री  प्र चमका  इन्टर  प्राइवेट,  पो-

 228,  सो  आइटी  रोड,  कलकत्ता।

 9-  सर्वश्री  मोहम्मद  शमसुल  झ्रालम  शोर

 शह दू लला  अझकान्डा,  न्यू  लोग,  प्रासाद

 (ग)  भारतीय  रेलों  पर  कुल  779
 किताब  की  दूकानों  में  से  मेसर्स  To  एच७
 व्हीलर  एण्ड  कंपनी  के  पास  380  दुकानें सर्व
 हिंग्गीन  बै थम्स  के  पास  49  दूकाने,  मेसेज
 सर्ब सेवा  सच  प्रकाशन  के  पास  30  दिखाने,
 मेसेज  गुलाब  सिह  एण्ड  सम  के  पास  20दुकाने
 और  बाकी  300  दिखाने  न्य  व्यक्तियों  के
 पास  है

 Alleged  Collection  of  Money  legally
 by  Railway  Employee  from  Unautho-

 rised  Passengers
 3636  SHRI  5,  N.  BARMAN:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state
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 (a)  whether  the  officia]  figure  of
 passengurs  during  Puja  Holiday.
 showed  a  decline  but  in  fact  more
 people  travelled  out  of  Howrah  sta-
 tion  because  some  employees  of  Rail
 ways  had  minted  money  thereby  dep-
 nving  Government  of  its  due  share  0
 earnings;  and

 (b)  whether  Government  are  aware
 that  the  “Conductor  Guard”  on  duty
 in  one  II  Clasg  3-tier  compartment  cf
 81-UP  Howrah  to  New  Delhi  (Vesti-
 bule)  on  77  October,  i974  has  col-
 lected  more  than  Rs  300/-  from  un-
 authorised  passengers  in  front  of  the
 wife  of  one  of  the  MLP.’s  travelling  m  |

 that  compartment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  The  number  oi
 Passengers  booked  from  Howrah  dur-
 ing  the  Puja  season  this  year  was
 Slightly  less  than  in  the  Puja  season
 of  973  but  it  is  not  a  fact  that  a  situa-
 tion  had  prevailed  in  which  Railway
 employees  minted  money  through
 tiecketless  passengers  depriving  the
 Government  of  its  earnings

 (b)  Enquiries  into  the  whole  mat-
 ter  have  been  ordered

 Ticketless  Traveiling  in  Bihar  on  10th
 and  5th  November,  974

 3837  SHRI  P  A  SAMINATHAN
 SHRI  P  M  MEHTA
 SHRI  VIRBHADRA  SINGH
 SHRI  BISWANATH  JHUN-

 JHUNWALA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state-

 (a)  whether  large  number  of  ticket-
 less  travellers  were  caught  by  the
 Bihar  Sangharsh  Samiti  on  the  i0th
 November,  974  on  the  eve  of  a  CP!
 Rally  in  Patna,  if  so,  the  total  num-
 ber  thereof;

 (b)  whether  these  ticketless  pase
 sengers  were  handed  over  to  tht
 Railway  authorities,  if  so,  what  action
 was  taken  against  them;

 (c)  whether  the  Samiti  also  arrested
 much  mare  number  af  ticketiess  tT?
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 yellers  on  the  15th  November,  974
 on  the  eve  of  Congress  Rally  in  Patna;

 (a)  if  so,  action  taken  against  them
 on  that  day;  and

 (e)  whether  all  the  passengers  were
 releaseq  immediately?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  Railways  do
 not  have  any  such  information.

 (b)  Does  not  arise.

 (c)  The  Railways  do  not  have  any
 such  information.

 (d)  and  (९),  Do  not  arise.

 Five  Point  Pian  of  Dr.  Kissinger  on
 Reduction  in  Oil  Prices

 3838.  SHRI  RAM  SHEKHAR  PRA-
 SAD  SINGH;

 SHRI  R,.  V,  SWAMINATHAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Dr,  Kissinger’s  5  point
 plan  to  get  oil  prices  reduced  was
 discussed  in  hig  recemt  visit  to  India;
 and

 (b)  what  steps  are  being  taken  to
 fet  the  plan  approved  by  the  oil  pro-
 ducing  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  No,  Sir,

 (by)  Government  have  no  informa-
 tion,

 Conference  with  Chief  Ministers  on
 Distribution  of  Kerosene  ang  Diesel

 in  Villages
 3839.  SHRI  P.  M,  MEHTA:  Will  the

 Minster  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  he  convened  a  confe-
 tence  of  Chief  Ministers  of  States  to

 ae
 the  stepe  to  improve  the  dis-

 ‘bution  of  kerosene  and  diesel  in
 Villages

 (b)  if  so,  when  Was  the  mosting
 called  and  the  broad  outlines
 cisiong  arrived

 (c)  whether  the  representative  of
 the  Gujarat  State  hag  pointed  out  cer-
 tain  difficultieg  in  moving  the  kero-
 sene  to  the  villages  and  grought  affecr
 ted  areas  and  the  Central  Govern-
 ment  have  agreed  to  help  in  this  re-
 gard;  and

 (d)  whether  the  allocations  to  these
 drought  affected  States  will  be  impro-
 ved  with  the  help  of  Union  Govern-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C,  P.  MAJHI)
 (a)  and  (b).  Minister  of  Petroleum
 and  Chemicals  had  a  meeting  with  re=
 presentatives  of  some  State  Govern
 ments  including  Gujarat,  on  i6-l%
 74,  to  assess  their  diese]  requirements
 particularly  for  the  agricultural  pre-
 grammes  in  the  coming  रहे  season.
 Steps  for  improvement  of  kespseme
 oi]  distribution  in  rural  ares,  were
 also  discussed.

 State  Governments  were  requastied.
 to  re-assess  their  diesel  oil  require-
 ments  on  a  realistic  basis  and  fix  rea-
 sonable  norms  for  consuragtion  by  dr-
 rigation  pumps  and  agricultural  ma-
 chinery.  State  Governments  were
 further  requested  to  ensure

 =  + lity  of  diesel  oil  to  agricult  os]
 priority  through  quota  cards  if  neces-
 sary  and  to  effectively  check
 tices  like  hoarding  and  blsek  mazket-
 ing.  The  State  Governments  wee
 also  requested  to  set  up  an  effective
 system  of  kerosene  oil  distribution
 particularly  in  rural  areas.  They
 were  assureq  that  the  Central  .
 ernment  is  trying  to  meet  the  seqpire-
 menta  of  diesel  oil  particularly  for
 the  agricultural  programmes  in  full.

 (c)  and  (a)  The  diesel:  requive-
 ments  fer  agriculture  in  Gujaret  wees
 brought  out  in  the  meeting.
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 From  the  month  of  Noveniber,  the
 extent  of  cuts  on  kerosene  quotas
 which  were  increased  upto  30  per
 cent  fn  some  months  hag  now  been
 Teduced  to  achieve  an  overall  saving
 ma  eonsumption  of  about  0  per  cent
 ently  As  a  result  kerosene  alloca-
 tien  for  Gujarat  was  increased  to
 28,00  M's  in  November  974  against
 18,350  iy,  October  In  December  the
 quota  for  Gujarat  has  been  increas-
 ed  further  te  25,316  MTs

 Digcnssion  with  Mr  Maurice  Schu-
 mane  ef  France  on  Oil  Situation

 3846  SHRI  R  द  SWAMINATHAN
 Wih  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  Mr  Maurice  Schumann
 Special  Emissary  of  French  President
 visited  India  in  November,  974  and
 had  discussions  with  the  India's  lea-
 ders  and  Ministers,  and

 (b)  if  86,  whether  he  discussed  the
 French  Plan  for  an  oil  Conference
 amed  at  stopping  escalation  on  the
 ei  issue?

 JHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 @HEMICALS  (SHRI  C  P  MAJHI)
 (a)  Yea,  Sir

 (h)  Yes,  Sir

 'हडेग्डडों  का  रानी  स्टाफ  के  प्रस्तुत  वर्ग-
 करण

 3s4i.  भी  स  हादी यक  सिंह  वाक्य :
 क्या  रेल  मस्ती  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  रेलवे  रनिंग  स्टाफ  की
 जेगो के  प्रतिशत  जाने  वाले  क्मचारिया
 को  पद्योग्ततिं  की  जाती  है,  और

 (ल)  क्या  एडेन्डेट  भी  रनिंग  स्टाफ  के

 ( , ह  1. ह  हैं  ,  कौर  यदि  हा,  तो  शब  तक

 हाँफी  पदोन्नति  मे  करने  के  क्या  कारण
 ?
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 रेल  कार्य  ं  उपमंत्री  (शो  बूटा  सिंह  )e
 (+)  शौर  (ख)  वर्तमान  आदेशों

 के  प्रस्तुत,  ड्राइव रो,  शहरो,  फरमानों,  शाख़ों
 अर  बेन  मैनों  का  वर्गीकरण  “रनिंग  कर्मचारी '
 के  भ्रन्तर्गत  किया  गया  है।  इस  के  झ्र ति रिक्त
 गलियारेदार  सवारी  डिब्बा  परिचर  वातानुकूलक-
 लित  डिब्बा  परिचय  ९  भ्रादि  भी  होते  है  जिनकी
 * रनिंग  कर्म चा  टिया  की  श्रेणी  म ेनही  माना
 जाता।  रन  प्रशासन  द्वारा  निर्धारित  पदोन्नति
 की  अ्रलग-प्रलग  श्रेणिया  म॑  सभी  कर्मचारी।
 की  जिस  रनिंग  कर्मचारी  भी  शामिल  है
 पदावनति  का  गहरवार  दिया  जाता  है।  पदोन्नति
 वरिष्ठता  एवं  उपयुक्त  या  चित  वे झाधार
 पर की  जाती  है

 Detention  of  Consignments  in  Goods/
 Parcel  Sheds

 3842  SHRIMATI  BIBHA  GHOSH
 GOSWAMI  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state

 (a)  how  many  consignments  were
 detained  in  the  Goods)Parcel  Sheds
 beyond  the  usual  delivery  time  duzin
 the  Railway  strike  period

 (b)  how  much  wharfage  accrued  on
 this  account  and  how  much  has  been
 collected  during  the  same  time,  and

 (c)  the  amount  of  Joss  on  this  ac-
 count?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  to  (c)  The  in-
 formation  33  being  collected  and  will
 be  laid  on  the  table  of  the  Sabha

 Compensation  to  Persons  died  in
 Police  Custody  during  Strike  Period

 3843  SHRI  KRISHNA  CHANDRA
 HALDER  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  how  many  persong  died  in
 police  custody  during  the  period  of
 Railway  Strike  ang  whether  any
 compéngation  has  been  paid  to  their
 families,

 (b)  if  80,  the  amount  thereof,  and
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 (c)  how  many  persons  were  arrested
 in  connection  with  Railway  Strike  and
 the  amount  spent  by  Railway  Minis-
 iry  on  this  account?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha,

 (ce)  9.883  employees  were  arrested
 in  the  context  of  the  strike  in  May
 1974,  It  is  not  possible  to  give  any
 such  assessment  as  to  what  was  spent
 for  the  arrests.

 Arrest  of  Railwaymen  prior  to  Strike

 3844.  SHRI  DINESH  JOARDER
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  how  many  railwaymen  were
 arrested  prior  to  the  strike  between
 2ith  February.  974  and  7th  May.
 974  and  how  many  of  them  are  still
 in  jail;

 (b)  how  many  of  them  have  been
 dismissed  from  service  under  4(IT)
 of  Discipline  and  Appeal  Rules,
 3(2)(B)  of  the  Constitution  of  India
 and  Rule  149  of  Estt.  Code  Vol  I:

 (९)  how  many  out  og  them  have
 heen  reinstated;  and

 (d)  how  many  of  them  are  _  still
 under  suspension  and  the  reas  १5
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (d).  Informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 कोचीन--कोयसकुलस  तटीय  रेलवे  लाइन

 3845,  भरी  WATT  जोशी  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केरल  के  लोगों  ने  कोचीन-

 कोयमकुलम  तटीय  रेलवे  लाइन  की  मांग
 लेकर  एक  शासन  भेजा  है  ;  कौर

 (ख)  यदि  हितों  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  और  इस  सम्बन्ध  में
 क्या  कार्यवाही  की  जा  रही  है  ?

 रेल  मंत्रालय में  उपमंत्री  (भी  हर्द  सिह  )  :

 (क)  जी  हा  ।

 (ख)  नई  लाइनों  के  निर्माण  के  लिए
 सीमित  निधि  प्रभावित  है  भर  बहू  चालू
 कामों  को  प्रा  करने  तथा  महत्वपूर्ण  क्षेत्रों
 के  कार्यों  के  लिए  भी  पर्याप्त  नही  है  सनत

 इस  लाइन  का  निर्माण  कार्य  प्रारम्भ  करता

 फिलहाल,  सम्भव  नहीं  है  1

 Alternative  Employment  te  Workers
 proposed  to  be  retrenched

 3846.  SARDAR  SWARAN  SIN@SI
 SOKHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Railways  are
 going  to  retrench  about  26,000  werkers
 very  shortly;

 (b)  whether  on  the  other  hand  the
 Railways  are  increasing  the  Posts  ef
 gazetted  officers  and  upgrading  neer-
 ly  1,200  posts  of  officers;  and

 (c)  if  so,  what  steps  Government
 propose  to  take  for  alternative  em~-
 ployment  of  these  workers,  who  may
 have  to  starve  and  the  reasons  fer
 increasing  the  posts  ef  gazetted
 officers  and  their  upgradation?

 THE  DEPUTY  MINISTER  IN  THR
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Regular  staff  will
 not  be  retrenched.  But  casual  Jabour
 engaged  for  various  works,  will  have
 to  be  laid  off  to  some  extent  to
 economy  drive  and  decelera  band  ot
 works,

 (b)  There  is  no  proposal  to  increase
 the  number  of  Gazetted  posts,

 tere only  900  posts  in  various  grades  है
 been  upgraded  as  a  part  of  re-glasgi-
 fication  scheme,
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 fc)  Gesual  labour  found  surplus and  laid  off  will  be  considered  for  re-
 engagement  when  new  worky  are
 sanctioned  or  other  vacancies  arise  m
 the  area

 The  upgradation  of  officers’  posts has  been  made  on  the  bass  of  in-

 bras
 responsibilities  and  work-

 -Pilferage  of  Petroleum  Products
 from  Barauni  Railway  Yard

 3047  SHRI  N  K.  SANGHI-  Will
 the  Minister  of  RAILWAYS  be  pleas- ed  to  state:

 (a)  whether  lots  of  petroleum  pro-
 @ucts  are  pilfered  from  Beraun
 railway  yard:
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 (b)  whether  any  assessment  of  the
 loas  on  thie  account  has  been  made
 yeer-wise  during  the  last  3  years,  and

 (c)  whether  Government  wag  con-
 sidering  the  desirability  of  handing Over  the  responatbility  of  railway
 yard  to  the  army  and  if  s0,  whether
 any  decision  m  this  regard  hag
 been  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  No

 (b)  Yes  The  number  of  cases  of
 theft  of  petroleum  products  from
 Barauni  railway  yard  during  the  past three  years  and  loss  sustained  by  the  :
 railway  on  this  account  and  the  re
 covery  of  stolen  petroleum  product,  |
 are  as  under  —~  :

 Appreximate  +  he Year  No.  of  cases  of  theft  Approximate  amount of  petroleum
 re

 of  loss  of  prc
 pert)

 rc duets  reporte:  coverc

 ee  Rs ORS  Rs.
 t97I  न  .  .  Nil  Nil  Nil

 wm  द  नि  न  Nil  Nil  Nil

 ists  नि  .  I  [6,000  125400,

 {

 a  Not  known  25,000 a.  .  2
 Ene  311-74)  (४)  45,000  65947  है.

 {te  Security  arrangements  in  the
 Berauni  Exchange  Yard  have  been  re-

 An  enquiry  into  the  extent
 of  losses  of  refinery  products  from

 ign
 Yard  and  the  causes  thereof

 '

 Railway  Electrification  Programm?
 during  Fifth  Five  Year  Plan

 388  SHRI  BANAMAL]  PATNAIK
 Wilt  the  Minister  of  RATLWAYS  be
 pleased  te  state:

 (a)  whether  any  comprehensive
 railway  electrification  programme
 hag  been  chalkeq  out  during  the
 Fifth  Five  Year  Plan;
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 (b)  if  so,  the  salient  features  there-
 of;  and

 (०)  the  neg  proposed  to  be  electri-
 fied,  the  allocation  made  for  the  pur-
 pose  and  the  time  by  which  work  is
 likely  to  start  on  these  lines?

 (४)  Virar-Bhestan  (as  part  of  Virar-Sabar-
 mati  Electrification  Scheme).

 (#)  Panskura-IIalJia%

 (ai)  ‘Tundla-Delhi§

 (iv)  Waltair-Kirandul

 (७)  Madras-Vijayawadaf
 (wt)  Madras-Trivellore”

 (off)  Bhvsaval-Nagpur

 |
 ,

 >

 go

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  and  (c),  The  position  of  the
 various  sections  is  as  given  below:

 Work  is  expected  to  be  completed  in  द
 Plan.

 Work  will  be  progressed  deper,dirg  upon  the
 resources  position,

 Delegation  headed  by  the  Minister  of
 Law,  Justice  ang  ComPany  Affairs  to

 Russia

 3849,  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  a  delegation  headed
 by  him  visited  Russia  recently:

 (b)  the  particulars  of  other  mem-
 bers  in  the  delegation;

 (c)  the  purpose  of  the  said  visit;  and

 (9)  the  main  features  of  the  digcus-
 siong  held  there  and  decisions  arrived
 at?  \

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (DR,  SA-
 ROJINI  MAHISHI):  (a)  The  Minis-
 ter  of  Law,  Justice  and  Company
 Affairs  led  a  delegation  of  Indian
 Lawyers  to  the  USSR  at  the  invita-
 tion  of  the  Ministry  of  Justice,  USSR.

 (by)  qa  Dr.  V.  A.  Seyid  Muham-
 mad,  M.P.

 (2)  Shri  Lalit  Bhasin,  Chairman,
 Delhi  Bar  Council.

 (९)  and  (d),  In  December,  ‘1978,  a
 Soviet  Lawyers’  delegation  led  by
 the  Deputy  Minister  of  Justice,
 USSR,  visited  India  to  meet  Law  Off.
 cers,  Jurists,  Lawyers  and  Law
 Bodies.  As  a  reciprocal  gesture  the
 Ministry  of  Justice,  USSR,  invited  a
 delegation  from  India.  The  discus-
 sions  which  the  delegation  had  with
 the  judges,  jurists,  lawyerg  and  law
 bodies  in  the  USSR  were  exploratory
 with  a  view  to  familiarise  itself  with
 the  working  of  legal]  procedures  and
 functioning  of  courts  in  the  USSR.
 There  was  no  question  of  any  deci-
 sion  being  arrived  at.

 Proposal  from  West  Bengal  for  Sel-
 ting  up  of  a  Pyrites-basel  Ptant

 3850.  SHRI  8.  N.  SINGH  DEO:
 SHRI  TUNA  ORAON:
 SHRI  SAKTI  KUMAR

 SARKAR:
 SHRI  DEBENDRA  NATH

 MAHATA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:
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 (a)  whether  his  Ministry  has  re~
 ceived  any  proposal  from  West  Bengal
 for  setting  up  a  Pyrites-based  plant
 in  the  State;

 (b)  if  so,  the  main  features  of  the
 Proposal;  and

 (c)  action  taken  thereon  so  far?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.  GA-
 NESH):  (a)  to  (c)  The  Acid  and
 Chemicals  Manufacturers  Association,
 Calcutta,  wrote  to  the  Managing  Di-
 rector,  Pyrites,  Phosphates  and  Che-
 micals  Lid,  (with  copy  to  the  Minis-
 try  of  Petroleum  and  Chemicals)  in
 regard  to  the  need  for  sctting  up  of
 a  pyrites  based  Sulphuric  Acid  Plant
 near  Calcutta,  but  no  details  were
 furnished.

 Instructions  regarding  reservation  of
 Posts  for  Scheduled  Castes  and  Sche-

 dulea  Tribes

 3851.  SHRI  ए,  M.  SAYBED:
 SHRI  SAKT]  KUMAR

 SARKAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  all  instructions  issued
 -by  the  Department  of  Personne]  and
 Administrative  Reforms  relating  to
 reservations  and  other  service  conces~
 sions  for  the  Scheduled  Castes  and
 Scheduleg  Tribes  in  the  Central  Gov-
 ernment  services  and  posts,  have  been
 made  applicable  to  all  autonomous,
 statutory  and  public  sector  under-
 takings  with  which  his  Munistry  is
 concerned;

 (b)  if  ‘80,  from  which  dates  these
 orders  have  been  made  applicable  in
 each  of  such  offices;  and

 (९)  if  these  orders  have  not  been
 made  applicable  in  case  of  any  such
 organisation,  the  reagsong  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  The  information  is  being
 collected  and  wil]  be  placed  on  the
 Table  of  the  Sabha  in  due  course,

 “मिट॒टी  के  तेल  को  बिक्री  से  होने  बाली  हासि'

 3852.  श्री  चन्दूलाल  चन्द्रा कर  :  क्‍या,

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्या  सरकार  को  मिट्टी  के  तेल  की
 बिक्री  के  कारण  कोई  हानि  होती  है  ,  जौर

 (ख)  यदि  हा,  तो  पैट्रोलियम  पदार्थों
 के  मूल्यों  मे  वृद्धि  होने  के  पश्चात्‌  से
 सरकार  को  इस  कारण  कब  तक  कुल  कितनी
 हानि  हुई  है  ?

 पेट्रोलियम  और  रसायन  मंत्रालय  में
 उपमंत्री  शी  सी०  पी०  साहनी  ):
 (क)  शहरों  (ख)  आयातित  अशोधित

 तेल  के  मूल्यों  मे  हुई  भारी  वृद्धि  के  कारण
 2-3-74  से  पैट्रोलियम  उत्पादों  के  मूल्यों  मे

 सामान्य  वृद्धि  करते  समय  झ्र शोधित  तेल

 के  मूल्यों  के  भ्रनुरूप  बनाने  के  लिए  मिट्टी
 के  तेल  ,  एव  ०एस  oft  रायल  तथा  खाना  बनाने

 की  गस  के  मूल्यों  में  पूरी  सीमा  तक  वृद्धि  की  ग

 थी।

 प्राय  पेट्रोलियम  उत्पादों  केमुक  मे  ब॒ु  दि
 कर  देने  से  कम  वसूली  की  आशिक  क्षतिपूर्ति
 की  जाती  है।  कम्पनियों  के  लेखो  में  कम-वसूली
 को  हानि  नही  समझा  जाता  किन्तु  इससे  प्रति

 खाते  में  डाल  दिया  जाता  है।  तथापि,  मिट्टी  के  तेल

 की  बिक्री  पर  सरकार  को  कोई  हानि  नही  उठाने

 पड़ती  है  1
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 5.C./S.T,  Railway  Employees  dismis-
 sed/reomeved  /dischargeg  from  service

 due  Rallway  Strike

 8853.  SHRI  AMBESH:  Will  the  Mi-
 nister  of  RAILWAYS  be  pleased  to
 state  the  number  of  temporary  and
 permanent  employees  belonging  to
 Scheduled  Castes,  category-wise  and
 Division-wise,  who  have  been  dis-
 missed  or  removed  or  discharged
 from  service  during  and  after  the
 strike  period  for  taking  part  in  May,
 974  strike?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  In  the  context  of  the
 strike  in  May,  974  action  wherever
 called  for,  has  been  taken  against  the
 striking  railway  staff  for  their  acti-
 vilieés  as  railway  servants  irrespective
 of  whether  they  belong  to  Scheduled
 Castes  or  otherwise,  No  scparate
 statistics  have  been  maintained,

 Gang  of  Looterg  of  Trains  unearthed
 by  RP.F.  in  Allahabad  Division

 3854,  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Railway  Protection
 Force  has  been  able  to  unearth  g  gang
 ef  miscreants  who  used  to  loot  the
 waing  in  Allahabag  Division;

 (b)  whether  the  arrested  miscreants
 have  also  confessed  that  they  had
 assaulted  and  looted  the  guards  on
 different  occasions;  and

 (c)  if  se,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Inventory  Gontrol  Measures  «n
 Railways

 855.  SHRI  SHASHI  BHUSHAN:
 wit  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  steps  taken  to  tighten  up  in-
 ventory  control  measures  on  the  Rail-
 ways;

 (b)  the  progress  made  so  far  in  in-
 troducing  computerised  control  of  in-
 ventories  in  the  Indian  Railways;

 (c)  whether  the  Qureshi  Comrmittee
 on  Materials  Management  on  the
 Indian  railways  has  submitteg  its  re-
 Port;  and

 (d)  if  90,  the  salient  features  there-
 of  and  if  not,  when  the  report  is  likely
 to  be  received?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b),  A  state-
 ment  is  attached.

 (c)  No.

 (da)  First  Report  of  the  Committee
 on  Inventory  Management  on  Rail-
 ways  is  expected  to  be  submitted  very
 shortly,

 Statement

 (a)  In  order  to  tighten  up  the  con-
 trol  on  inventories,  the  Railways
 have  introduced  modern  techniques
 of  inventory  control  like  codification,
 standardisation,  variety  reduction,
 value  analysis,  ABC  analysis  ete.  In-
 ventory  Control  Cell  was  also  set  up
 in  each  of  the  Zonal  Railways  by  the
 end  of  872  and  was  inter  alia  en-
 trusted  with  the  work  of  laying  down
 procedures  and  practices  necessary  to
 be  followed  on  the  Railways  for
 effective  inventory  management  and
 to  pursue  their  implementation  by  a
 selective  control  over  all  aspects  of
 Materials  Management  op  the  Rail-
 ways.

 In  addition,  a  High  Power  Com-
 mittee  on  Inventory  Management  on
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 Railways  under  the  Chairmanship  of
 Minister  of  State  for  Railways  in-
 eluding  some  non-official  experts  has
 also  been  set  up  to  review  inter  alia
 the  pelicies  and  procedures  on  the
 Indian  Railways  for  inventory  con-
 tro]  and  procurement  of  stores  ensur-
 ing  materiala  availability  and  at  the
 same  time  keeping  inventories  at  the
 optimum  level.  Their  report  is
 awaited,

 (b)  The  computerisation  of  Stores
 Accounting  and  Inventory  Control
 has  been  comprehensively  grouped
 into  phases  and  is  currently  under
 implementation.  The  latest  position  is
 that  three  phases  relating  to  main-
 tenance  of  priced  ledgers  on  com-
 puter,  preparation  of  various  account-
 ing  statements  and  exception  reports
 for  better  Materials  Management,
 cemputerisation  of  all  purchase
 orders  and  preparation  of  Exception
 Reports  for  selective  chasing  of  pur-
 chase  orders  have  since  been  imple-
 mented,

 The  next  phase  relating  to  taking
 over  the  review  of  Stocks  and  issue
 of  recoupments  for  procurement  auto-
 matically  from  the  computer  on  the
 due  dates  as  and  when  warranted
 according  to  pre-determined  recorder
 levels,  is  under  implementation  in  all
 the  Railways.

 final  Location  survey  for  Jakhapura-
 Banspani  Railway  Link

 .  3856.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  progress  of  final
 jecation  gurvey  of  Jakhapur-Bans-
 Pani  railway  link  ig  suffering  badly
 due  ‘to  frequent  transfer  of  officers;

 (by  whether  the  Engineer-in-Chief
 and  the  Accounts  Officers-in-charge
 of  thig  survey  work  are  still  function-
 ing  in  Calcutta;  and
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 (०)  in  view  of  the  importance  of
 this  line  in  the  economic  development
 of  the  State,  whether  Government
 are  thinking  to  complete  the  survey
 before  the  end  of  the  calendar  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Yes,  for  the  present.

 (c)  All  attempts  are  being  made  to
 complete  the  survey  by  end  of  the
 financial  year.

 Re-instatement  of  Railway  Workers
 served  With  Notices  of  Suspension  and

 Termination

 3857.  SHRI  SARJOO  PANDEY:
 SHRI  PHOOL  CHAND

 VERMA:
 SHRI  S.  M.  BANERJEE:
 SHRI  RAMAVATAR  SHAS-

 TRI:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  Zone-wise  latest  figures
 about  the  railway  workers  against
 whom  notices  of  suspension  and  ter-
 mination  of  services  have  been  with-
 drawn  and  who  have  been  thug  reins-
 tated;  steps  taken  for  reinstatement
 of  all  casual  labour  and  about  con-
 doning  break  in  service  of  workers
 who  joined  the  strike  and  the  num-
 ber  of  those  who  have  not  been  taken
 back;

 (b)  steps  taken  for  resumption  of
 talks  with  Railway  unions  and  All
 India  Organizations  in  this  regard;

 (९)  number  of  cases  instituted
 against  Railway  workers;  and

 (d)  the  number  of  disciplinary  cases
 relating  to  the  last  railway  strike  sttll
 pending?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  statement  is
 attached.
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 Railway  Administrations  are  765
 engaging  casual  labour  depending  on
 ihe  work  needs  and  resources  posi-
 tion

 As  regards  condonation,  General
 Managers  having  been  empowered  to
 condone  break  in  service  depending
 on  extenuating  circumstances  have
 been  considering  individual  appeals
 and  so  far  have  condoned  the  break
 in  service  for  about  3.90  lakh  em-
 ployees  The  process  is  continuing
 depending  on  the  appeals  sent  by  in-
 dividual  railway  employees  and  their
 scrutiny

 (b)  A  forum  is  already  available
 with  two  recognised  Federations  to
 bing  up  items  for  discussion  in  the

 Statement

 Railway  Notices  of  =  No  of  permanent  and
 suspension  temporery  staff  put  back
 withdrawn  to  «duty  on  individual

 appeel  representation

 antral  न  .  न  .  .  87  35477

 astern,  +  +  .  1,049  1,738,

 Northern  .  न  .  3,I7§  72

 North  Eastern  -  नि  .  .  er  610,

 Northeast  Trontier  aR  a  4

 jouthern  .  .  226  247

 south  Central  नि  नि  34  567

 wuth  Eastern  नि  .  .  .  1,737,  I,25I

 Vestern  ,  3,398  2745

 -lW.  .  नि  :  न  43

 LW.  .  नि  मु  .  jo2z

 CR,  ‘  ‘  ‘  7  107,  2c

 Parmanent  Negotiating  Machinery
 and  the  Joint  Consultative  Machi-
 nery

 (c)  Cogmisance  having  been  taken
 by  certain  unlawful  activities,  Rail-
 way  employees  were  arrested  and  re-
 leased  on  appeal  Some  court  cases
 were  instituted  by  the  State  Govern-
 ments  So  far  only  5,300  cases  remain
 pending  7  courts

 (d)  Apart  from  employees  who  are
 under  suspension  because  of  court/
 police  cases  already  instituted  against
 them,  and  those  dismissed  or  removed
 from  service,  departmental  action
 under  the  Railway  Servants  Disci-
 pline  &  Appeal  Rules  is  in  progress
 in  about  350  cases

 003  LS—5.
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 जोनल  रेल  सबा  आयोग।  भ  भ्रनुसचित  जातियों
 तथ।  प्र तु सूचित  जनजातियों  के  प्रतिनिधि

 3858.  श्यो  नाम  राम  अहिरवार  :  क्‍या
 रेस  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (+॥]  क्या  सभो  जानल  रेल  सेवा  आयामों  में
 अवसर चत  जातियो  ग्रोवर  झ्रनसू चित  जन  जा  तिया
 के  अति निधि या  को  शामिल  कर  लिया  गया  है,
 आर

 (ख)  यदि  हा,  ता  उनके  नाम  क्‍या  हे

 बीर  यदि  नहीं,  ता  क्या  *

 रन  मंत्रालय  में  उपयंत्री  (थो  बूटा  सिह)

 (क)  रेल  सेवा  ब्यान,  बम्बई  के
 अध्यक्ष  अ्रनुमूचित  जानी  के  है  |

 (ख)  उनका  नाम  श्री  नर  दब  स्नातक
 है  1

 Absorption  of  Casual  Labour  Substi-
 tute  belonging  to  SC/ST

 3859,  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  stute:

 (a)  whether  duc  (o  absurption  of
 surplus  casual  labour  substitutes
 screened  out  hy  the  screening  com-
 mittee,  a  number  of  posts  in  the
 various  Railways,  which  jp  the  ordi-
 nary  course  should  have  been  reserv-
 ed  for  the  Scheduled  Caste  and  Sche-
 duled  Tribe  candidates  were  filled  by
 general  candidates  during  Jast  couple
 of  years;  and

 (b)  if  so,  what  steps  the  Railway
 Ministry  have  taken  to  set  right  this
 lapse  on  the  part  of  the  authorities
 concerned  to  ensure  that  vacancies
 thus  lost  to  the  Scheduled  Castes  and
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 Scheduleqd  Tribes  are  filled  from
 wmongst  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  in  certain
 cuses  it  had  not  been  possible  to  ob-
 tain  requisite  mumber  of  Scheduled
 Castes  and  Scheduled  Tribes  while
 screening  casual  labour/substitutes  to
 fill  the  quota  reserved  for  them  in
 regular  Class  IV  cadres.

 (b)  Instructions  have  been  issued
 to  the  Railways  that  while  engaging
 casual  lahour/substitute,  it  should  be
 ensured  that  adequate  number  of
 Scheduled  Castes  and  Scheduled
 Tribes,  equal  to  the  percentage  of  re-
 servation  quota  prescribed  for  them,
 should  be  taken  so  that  there  may
 not  be  any  difficulty  in  filling  their
 reserved  quota  at  the  time  of  their
 screening  for  regular  appointment.

 The  unfilled  quota  of  Scheduled
 Caste.  and  Scheduled  Tribes  —  is
 cared  torward  {to  three  subsequent
 recruitment  years

 steps  taken  to  De-Casualixe  Casual
 Workers

 3860  SIIRI  5  M  BANERJEE:  Will
 the  Ministe:  of  RAILWAYS  be  pleas-
 ed  to  state.

 (a)  What  further  steps  have  peen
 luken  4)  ce-cusualise  fhe  casual  work-
 uts  on  all  raLwnys,

 (hb)  whether  any  seheme  has  been
 Chaiked  out;  and

 (c)  uo  so,  the  sahent  features  of  the
 ot  heme’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c),  Suitable
 instructions  have  been  issued  to  Rail-
 way  administrations  to  carry  out  a
 cadre  revision  ang  to  create  addition-
 al  posts,  if  necessary,  in  case  it  is
 found  that  casua]  labourers  are  being
 employed  against  works  of  regular
 nature  in  Workshops,  lLoco-sheds,
 Train  Lighting  Establishments,  Car-
 Yiage  &  Wagou  Depots,  Yards  and.
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 Stations,  As  regards  Civil  Engineer-
 ing,  Signal  &  Bridge-Maintenance,
 casual  labourers  will  not  be  employ-
 ed  except  for  seasonal  and  fluctuat-
 ing  works,  casual  renewals  and  ovca-
 sional  renewals.

 Number  of  SC/ST  Dependents  of  Loyal
 Workers  jp  Class  IT]  &  IV  Posts  ap-
 pointed  in  Mysore  Division  (South-

 ern  Railway)

 3861,  SHRI  S.  M.  SIDDAYYA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  how  ‘many  sons  and  daughters
 of  the  loyal  workers  have  been  ap-
 pointed  to  Class  IJ]  and  IV  posts  in
 each  of  the  Railways  during  and  after
 last  Railway  Strike  in  1974

 (b)  of  them,  how  many  belong  to
 the  Scheduleg  Caste;  and  Scheduled
 Tribes  and  how  many  applications
 were  received  from  these  castes  and
 tribes  in  each  Railway;  and

 (c)  whether  in  Mysore  Division,  in
 Southern  Railway,  the  Scheduled
 Castes  and  Scheduled  Tribes  have
 bee,  discriminateg  against?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 (७)  No,

 Enquiry  into  Working  of  Madras
 Fertilizer  Limited

 3862.  SHRI  S.  N.  MISRA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  any  inquiry  into  the  working
 of  Madras  Fertilisers  Limited,  Madras
 during  the  last  3  years;

 (b)  if  ao,  the  nature  of  irregularities
 found  by  Government;  and

 4

 (ce)  the  steps  taken  to  improve  the
 drawbacks?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  No  enquiry  has  been
 conducted  by  the  Government  into
 the  working  of  MFL,  Madras  during
 the  last  3  years.

 (hand  te)  Do  not  arise

 Movement  of  ships  carrying  oil  to
 India  through  Suez  Canal

 28883  KUMARI  KAMILLA  KUMARI:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  he  pleased  to
 state:

 (a)  the  impact  of  reopening  of  Suez
 Canal  on  oF)  ‘movement  to  India
 through  this  canal;  and

 (b)  whether  Indian  ships  are  facing
 some  trouble  in  the  movement  of  vil
 through  the  canal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  (  P.  MAJHI):
 (a)  Suez  Canal  has  not  yet  been
 opencd  for  maritime  traffic.  Reopen-
 ing  of  the  Canal  may  affect  the  tan-
 ker  market  situation  of  which  no
 clear  estimates  can  be  made  at  pre-
 sent  Regarding  supplies  of  petrole-
 um  products  to  India,  except  for
 impoits  from  USSR,  bulk  of  the
 country's  requitements  are  met  from
 the  Persiun  Gulf  areas  under  long
 term  urrangements  which  are  not
 hkely  to  be  affected  hy  the  reopen-
 ing  of  Suez  Canal,

 (b)  Does  not  arise  in  view  of  (a)
 avove.

 Project  Report  of  the  Super  Tanker
 Oi]  Terminal  Project  at  Cochip  Port

 3864.  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:
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 (a)  whether  the  detailed  project  re-
 port  prepared  by  Messrs,  Engineers
 India  Limited  o,  the  Super  Tanker
 Oil  Terminal  Project  at  Cochin  Port
 had  found  out  that  on  the  basis  of  sta-
 tistics  that  when  the  new  project  is
 commissioneg  the  affreightment  of
 crude  oil  for  the  Cochin  Refinery
 would  be  cheaper  by  Rs.  8.26  less  per
 tonne,  thus  providing  a  saving  of
 Rs.  2.8  crores  per  annum;

 (b)  witether  despite  the  above  find-
 ings  in  the  Project  Report  his  Minis-
 try  has  been  standing  in  the  way  of
 the  Super  Tanker  Oil  Terminal  Pro-
 ject  at  Cochin  Port;  and

 (c)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C,  P.  MAJHI):
 (a)  Yes,  Sir,

 (b)  No,  Sir.

 (c)  Does  not  arise,

 Lom  to  Railways  due  to  Non-Weighing
 of  Wagons

 3865.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  what  was  the  coaching  earnings
 during  the  period  from  the  27th  April,
 ‘1974  to  27th  May,  974  comparable  to
 the  same  period  of  1973;

 (b)  how  many  wagons  were  loaded
 in  the  collieries,  mines  and  quarries
 during  the  period  from  2nd  May,  ‘1974
 to  27th  May,  974  which  could  not  be

 ee
 in  the  weigh  bridge  at  any

 point;

 (९)  how  the  freight  hag  been  calcu-
 lated  and  whether  any  arrangement
 was  made  to  check  against  overload-
 ing;  end
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 (d)  what  is  the  loss  of  earnings  on
 this  account?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Data  on  actual
 coaching  earnings  are  maintained
 only  On  a  monthly  basis.  The  coach-
 ing  earnings  for  the  months  of  April
 and  May,  1974  compared  with  the
 figures  for  the  corresponding  months
 of  973  are  as  under:—

 Coaching  earnigs  (in  crores  of  Rs.)

 7973  7974

 April,  .  38-03  40°  54
 May  .  .  42°02  24°07

 (b)  to  (d).  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Petrol  Pumps  Allotted  to  Bihar  State

 3866.  SHRI  M.  S.  PURTY:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state  the  total
 number  of  petrol  pumps  allotted  to
 the  State  of  Bihar  during  the  last  two
 years,  district-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  c,  P.  MAJHI):
 No,  allotment  of  petrol  pumps  is
 made  on  a  State-wise  basis.

 The  number  of  retail  outlets  (Pet-
 rol  Pumps)  opened  district-wise  in
 the  State  of  Bihar  during  the  last  two
 years  is  given  below:—

 Name  of  the  District  7972  7973
 q@  (2)  (3)

 Q@)  Hazari  Bagh  .  I  =

 (2)  Champaran  .  2  I

 (3)  Purnea  न  I  I
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 (x)  (2)  (3)

 (4)  Shahabad  ‘i  3

 (5)  Ranchi.  -  I

 (6)  Saran.  I

 (7)  Muzaffarpur  I  ह

 (8)  Dhanbad  3

 (9)  Patna  |  2  I

 (10)  Gaya.  .  I

 (a1)  Palamu  ,  हे  ॥।

 (tz)  Darbhanga  I  I

 (13)  Monghyr  2

 (14)  Chatara,  =  I

 (15)  Santal  Parganas  I

 (i6)  Sita  marhi  क  I

 ay?  Bahagalpur_,  I

 (18)  Jumshedpur  ,  I

 Total  20  70

 Revisior  of  Electoral  Rolls

 3867.  PROF’  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Electora]  Rolls  are
 being  revised  in  the  country;

 (b)  if  so,  the  dates  on  which  the  re-
 vision  commenced  in  each  one  of  the
 States  and  the  Union  Territories;  and

 (c)  the  likely  date/dates  by  which
 the  process  ig  likely  to  be  completed
 in  each  one  of  these  States  and  the
 Union  Territories?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  OR.
 SAROJINI  MAHISHI):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  contain-
 ing  the  required  information  is

 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No  LT-87l6/
 4)
 New  Railway  Lines  Exempted  from

 Payment  of  Dividend  Liabilities

 3868.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  names  of  the  new  Railway
 lines  constructed  during  the  last  ten
 years  which  have  been  fully  or  par-
 tially  exempted  from  the  payment  of
 dividend  liabilities  to  the  Central  Re-
 venues,  Zone-wise;

 (b)  the  reasons  for  thig  exemption
 in  each  case;

 (c)  whether  this  concession  ig  likely
 to  be  extended  to  certain  other  new
 Rauway  lines  sanctioned  on  strategic
 consideration;  and

 (d)  if  so,  the  names  of  such  lines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b),  No  new
 railway  lines  have  been  constructed
 On  which  there  ig  partial  exemption
 from  payment  of  dividend  liability  to
 Central  Revenues.  The  following
 strategic  lines  constructed  during  the
 last  ten  years  are  fully  exempted  for
 Payment  of  dividend  to  Central
 Revenues:

 Northern  Radway:

 Jaisalmer-Pokaran  Section,

 Northeast  Frontier  Railway:
 (i)  Rangapara  North-North  La-

 khimpur-Murkongselek  Sec-
 tion,

 (i)  New  BG.  line  from  Rani
 nagar  on  Siliguri-Haldibari
 converted  to  B.G.

 In  addition,  KathuaJammu  line
 which  was  constructeq  for  restoring
 rail  communications  to  Jammu  and
 Kashmir  State  which  it  was  deprived
 of  after  independence,  wag  also  ex-
 empted  from  the  payment  of  Dividend
 liability  with  the  following  provi-
 08  =
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 “For  a  period  of  twenty  years  or
 till  the  line  becomes  remunerative
 to  meet  the  dividend  obligation,
 the  losses,  if  amy  in  its  working,
 will  be  borne  by  the  Railways  and
 any  profits  will  be  credited  to  the
 Central  Revenues.  The  Railways
 will  not,  however,  be  liable  to  pay
 dividend  to  the  Central  Revenues
 till  the  line  becomes  remunera-
 tive.”

 (९)  No  new  strategic  lines  are
 under  construction  at  present,

 (d)  Does  not  arise.

 Railway  Line  hetween  Bhavnagar-
 Tarapore

 3869.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  a  proposal  to  construct
 a  railway  line  between  Bhavnagar-
 Tarapore  is  under  consideration;

 (b)  if  so,  the  progress  thereof;  and

 (c)  whey  the  work  is  likely  to  be
 started?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (०).  &  final
 lecation  engineering  and  traffic  sur-
 vey  is  in  progress  to  consider  the
 construction  of  Bhavnagar-Tarapore
 BG  railway  line,  The  survey  is  ex-
 pected  to  be  completed  shortly.  A
 final  decision  on  the  construction  of
 this  line  would  be  taken  after  the
 survey  is  completed  and  the  report
 thereon  is  examined  from  all  aspects,
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 and  subject  to  availability  of  funds
 for  this  purpose.

 Naptha  produced  in  Gujarat  State
 during  (1973-74

 3670.  SHRI  ARVIND  M.  PATEL:
 Wiil  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  tv
 state:

 (a)  the  total  quantity  of  Nephtha
 produceg  in  Gujarat  State  during  the
 year  ‘1973-74;

 (b)  to  which  concern  that  was  sold;
 (९)  the  quantity  of  Nephtha  export-

 ed  to  other  States  during  the  year
 1973-74;  and

 (d)  if  so,  to  which  State  and  at
 what  rate?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  The  total  quantity  of  Naphtha
 produced  at  Koyah  Refinery  during
 1973-74  was  approsimetely  293,300
 tonnes,

 (b)  The  above  quantity  was  sold
 to  the  following  units:—

 i  Sriram  Fertilizer  &  Chemicals,
 Kota.

 2.  Gujarat  State  Fertilizer  Cor-
 poration,  Baroda.

 3  Indian  Petro-Chemicals  Ltd,,
 Baroda

 4.  Hindustan  Steel  Ltd.,  Bhilai.

 (c)  and  (ad)  Out  of  the  above  four
 units  two  are  located  outside  Guja-
 rat  and  the  quantity  supplied  to  them
 in  1978-74  with  rates  is  as  below:

 Quantity  Rate
 {Tonneés)

 ‘Srimm  Fertihzer  &
 Chemicsls,  Kota,
 Reajasthen

 Hindusan_  Steel
 Limited,  Bhilai,
 Madhya  Pradesh.

 705400

 Rs:  /MT
 Fertilizer  Units

 Upto  76.93  144-13 From)  ‘11.6.1973,  392.25
 From  (22.3.1973,  252.25

 Non--Fertilizer  Units
 T7IO00  upto  10.6.1973  I50.45

 From  =  16.1973  I98.57
 From  =  22.8.1973  258.57
 From  =  231-1974  452-63
 From  2.3:I974  2326.38
 From  26-3-1974,  .  7006.39
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 Fire  in  three  bogies  of  Madras-  Bombay
 Mail

 3871.  SHRI  D.  P,  JADEJA:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  three  bogies  of  Madars-
 Bombay  Mail  caught  fire  on  the  8th
 November,  ‘1974;

 (9)  whether  any  arrest  has  been
 mide  in  this  connection;  and

 (c)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.  In_  this
 accident  the  engine  and  one  coach  on
 the  train  caught  fire.

 th)  No

 (ce)  Does,  not  arise

 Manufacture  of  Drilling  Equipment  by
 O.N.G  C.  for  Oil  Exploration

 3872  SHRI  GAJADHAR  MAJHI-
 Wil  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  Oi]  and  Natural
 Gus  Commission  has  decided  to  manu-
 facture  drilling  equipment  in  the  coun-
 try  for  exploration  and  production  of
 erude  oil;  and

 (b)  if  so,  the  broad  features  there-
 ol?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  0.  P.  MAJHI)"
 fay  and  (by,  The  On  ond  Natural  Gas
 Commission  has  taken  a  number  of
 meusures  to  identify  and  develop
 indigenous  capabilities  for  manufac-
 ture  of  a  number  of  material  inputs
 required  for  its  large  oil  exploration
 and  development  programme,  Its
 programme  includes  the  manufacture
 of  the  following  rigs:

 i.  Work-over  rigs
 capacity;

 of  50  tonnes

 u.  Crawler  type  work-Over  rigs
 of  28  tonnes  capacity.

 Royalty  for  Crude  Oil  Produced  jn
 Gujarat  State

 3873.  SHRI  VEKARIA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  the  total  production  of  crude  oil
 in  Gujarat  State  during  the  year  1973-
 74,

 (hb)  the  share  of  Gujarat  State  out  cf
 ul;  and

 (c)  the  total  amount  realised  as  a
 teyally  therefrom  during  the  year
 1973-742

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI)-

 (a)  3573  million  tonnes.

 (b>  The  oil  is  sold  by  ONGC  to  the
 Indian  0]  Corporation

 (c)  A  sum  of  Rs,  535.96  lakhs  waa
 paid  to  the  Government  of  Gujarat
 as  Royalty  on  crude  oil  for  that  year.

 Production  and  Prices  of  Naphtha

 3874  SHRI  VEKARIA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  the  total  quantity  of  Naphtha
 Pioduced  in  India,  refinery-wise  dur-
 ing  the  year  1972-73  and  ‘1973-74;

 (b)  the  names  of  the  companies
 which  are  using  this  Naphtha;

 (c)  what  was  the  price  of  Naphtha
 during  the  year  ‘1972-73  and  what  is
 the  price  at  present;  and

 (d)  if  there  is  any  difference  in
 prices,  the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
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 (a)  Quantities  of  Naphtha  produced
 in  India  during  ‘1972-73  and  1073-74
 are  indicated  below:—

 (Figures  in  ’ooo  Mts.)

 Neme  of  Refinery  1972-73  1973-74

 AOC  (Assam  rong  Compary)
 BSR  (Burmah  Shell  Refinery)  है  मे  .  253°4  343  4
 ESSO  Refinery  56.4  223°  7

 CORIL  (Caltex  Refirery)  ४  का  8  nm  8

 GHT  (Gauhati  Refinery)

 BNI  (Barauni  Retincry)  =  .  :  267  2  260°9

 GUJARAT  (Koyali  Refinery)  245  9  293°2
 CRL  (Cochin  Refinery)  a  80  I  89°3, ३
 MRL  (Madras  Refinery)  न  174"  0  20  I

 Tors.  *  7239  9  T50I°8

 (b)  The  major  consumers  who  are
 using  Naphtha  are  listed  in  attached
 statement.

 (९)  The  basic  ceiling  selling  price
 of  Naphtha  at  Bombay  as  on  Ist
 April  972  was  Rs.  44.3  per  tonne.
 Currently  the  price  of  Naphtha  when
 used  for  manufacture  of  fertilisers  is
 Rs.  486,31  per  tonne  and  for  other
 users  it  is  priced  at  Rs.  000  per
 tonne.

 (9)  The  difference  in  prices  is  due
 to  8  steen  increase  in  the  price  of
 imported  crude  oil.

 Statement
 The  list  of  major  consumers  of  Naph-
 tha

 {l)  Madras  Fertilizers  Ltd,  Mad-
 ras,

 (2)  Fertilizer
 India:
 G)  Durgapur
 (ii)  Gorakhpur
 (iii)  Sindri
 (iv)  Barauni
 (v)  Trombay

 Corporation  of

 (3)  Sriram  Fertilizer  and  Chemi-
 cals,  Kota,

 (4)  Indian  Explosives  Limited,
 Kanpur.

 (5)  Hindustan  Steel  Limited,
 Rourkela.

 (6)  Gujarat  State  Fertilizer  Cor-
 poration,  Baroda.

 (7)  Plastic  Resins  and  Chemicals
 Limited,  Sahupuram.

 (8)  Fertilizer  and  Chemical  Tra-
 vancore  Ltd.,  Cochin.

 (9)  Fertilizer  and  Chemical  Tra-
 vancore  Ltd,  Alwaye.

 (10)  Indian  Petrochemicals  L4d.,
 Baroda.

 (l])  Zuari  Agro  Chemicals,  Gos.

 (12)  Indian  Farmers  Fertilizer
 Cooperative  Ltd.,  Kalol.

 (18)  National  Organic  Chemicals
 Industries  Limited,  Bombay.

 (14)  E,  LD.  Parry  Ltd,  Madras.
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 (15)  Mangalore  Fertilizers  Ltd,
 Mangalore.

 (i6)  Southern  Petrochemicals  In-
 dustries  Corporation,  Tuti-
 corin.

 (17)  Coromandal  Fertilizers,  Vizag.
 (18)  Hindustan  Organic  Chemi-

 cals,  Rasayani.
 (19)  Union  Carbide  India  Ltd.

 Bombay,

 (20)  Hindustan  Steel
 Bhilai.

 Limited,

 of  Kerosene  Retail  Outlets  in
 Southem  Region  by  I.0.C.

 3875.  SHRI  C.  K.  JAFFER  SHARI-
 EF,  Will  the  Minister  of  PETROLE-
 UM  AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Indian  Oil  Corporation
 has  decideg  to  open  its  own  kerosene
 retail  outlets  in  the  Southern  region;
 and  1 .

 (b)  if  so,  the  main  features  of  the
 proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  and  (b)  IOC  has  at  present  no
 proposal  to  open  its  own  kerosene
 retail  outlets  in  the  Southern  region,

 Decline  In  Sale  of  Platform  Tickets

 3876.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  sale  of  platform  tickets
 hag  declined  since  the  increase  in
 their  rate;  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,

 (b)  The  decline  in  the  sale  of  plat-
 form  tickets  is  obviously  due  to  in-
 crease  in  the  price  of  platfarm  tickets
 2053  LS—6

 from  ist  April,  1974.  The  increase
 in  the  price  was  effected  with  a  view
 to  curb  the  tendeney  of  persons  to
 visit  the  station  platforms  which  ‘s  a
 source  of  inconvenience  to  the  bona-
 fide  passengers

 Permission  for  Diversification  Granted
 to  M/s,  Hoechst

 3877  SHRI  K  S,  CHAVDA‘  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  what  are  the  provisions  of  policy
 under  which  M/s.  Hoechst  were  grant-
 ed  registrations  with  DGCGD  ani  per-
 mission  under  diversification  during
 the  last  three  years:

 (9)  the  names  of  the  raw  materiais
 iequired  for  the  approvals  granted
 under  (a)  above;

 (c)  what  are  the  particulars  regard-
 ing  name  of  the  items  and  the  capn-
 city  applied  in  the  various  applications
 subnutted  by  this  Companv  for  the
 grant  of  COB  licences  in  973;  and

 (e®  whether  this  Company  has  ai-
 ready  been  issued  COB  for  the  ap-
 plications  referred  to  in  (०)  above?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PFTROLEUM  AND
 CHFMICALS  (SHRI  K.  R  GANESH):
 (a)  The  information  is  being  collected
 and  will  he  laid  on  the  Table  of  the
 House  as  soon  as  possihle.

 (hb)  A  statement  indicating  the  name
 ot  the  item,  whether  manufactured
 under  registration  or  diversification,
 capacitv  intimated  and  the  name  ता
 raw  moterials  required  for  each  item
 is  laid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No  LT-87I7/
 74]

 (c)  A  statement  indicating  the  name
 of  the  item  and  capacity  applied  for
 the  grant  of  COB  licence  is  laid  on  the
 Table  of  the  House  [Placed  in  Lrbrary
 See  No  LT-8777/74),

 (0)  No,  Sir,
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 Bulk  Drugs  Produceg  by  Foteign
 Firms

 3878.  SHRI  छू,  s.  CIIAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 {a)  what  are  the  names  of  items  of
 bulk  drugs;  licence  number  and  date
 and  capacity  granted  for  these  :tems
 in  favour  of  foreign  firms  during  the
 Fourth  Five  Year  Plan  period;

 (b)  whether  these  companies  have
 been  utilising  their  own  bulk  drugs
 for  their  own  captive  consumption  and
 if  80,  details  of  production  year-wise
 and  quantities  utilised  for  captive  con-
 sumption;

 (c)  whether  with  the  coming  into
 force  of  the  policy  of  Rs.  2  crores
 these  foreign  companies  have  beneiit-
 ed  to  the  extent  that  they  are  over-
 producing  formulations  without  caring
 for  the  I  (D&R)  Act;  and

 (d)  what  action  Government  pro-
 pose  to  take  against  these  firms?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESIT)
 (a)  and  (b).  The  requisite  details  have
 already  been  furnished  wide  statement
 enclosed  with  reply  to  the  Lok  Sabha
 Unstarred  Question  No  29]9  answered
 on  ‘9-12-1974,

 (९)  and  (d).  There  are  36  units  with
 majority  foreign  equity  in  the  orga-
 nised  sector  which  are  producing  for-
 mulations  whose  number  runs  _  into
 thousands.  Many  of  these  companies
 are  manufacturing  bulk  drugs  and
 drug  formulations  covered  by  author-
 isations  under  (i)  Registration  Certi-
 ficate;:  (ii)  Permission/No  Objection
 Letters;  (iii)  Industrial  Licences;  (iv)
 Production  taken  up  under  schemes  of
 diversifications  and  capacities  approv-
 ed  under  c.o.b.  licences.  Hence  it  is  not
 possible  to  assess  for  formulations,
 the  excess  of  production  of  such  for-
 mulations  or  their  value  or  co-relate
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 the  manufacture  of  formulations  with
 bulk  drugs  manufactured  bv  the  firms.
 Moreover,  the  manufacture  of  formula-
 tions  varies  trum  year  to  year  depend-
 ing  upon  the  marketability  of  ench
 Individual  forpqulation/drug

 For  the  country  to  achieve  self-
 reliance  in  the  field  of  drugs,  it  is
 necessary  that  production  of  bulk
 drugs  he  maximised,  The  Indian  com-
 panies  with  a  turnover  execeding  Rs.  2
 clarés  are  also  expected  tu  contribute
 then  entarts  to  this  so  that  imperts  are
 minimised  and  dependence  on  foreign
 compames  reduced  Whelly  Indian
 compames  o:  those  with  foreign  equity
 below  26  per  cent  are  allowed  2  or  3
 years’  time  for  producing  the  concern-
 ed  bulk  drugs  and  are  meanwhile  al-
 lowed  to  market  formu'ations  by  im-
 porting  the  bulk  drug  or  purchasing
 it  from  others.  On  the  other  hand  in
 case  of  approval.  tu  comnames  with
 a  foreign  equity  of  26  per  cent  or  more
 they  are  now  ordinarily  required  to
 manufacture  formulations  from  the
 hulk  drugs  produced  hy  them  Such
 companies  are  also  required  to  part
 with  a  larger  proportion  of  the  bulk
 drug  production  for  supply  to  non-
 associated  formulators  or  towards  ex-
 ports.  In  case  of  unifs  in  the  small
 scale  sector  and  of  which  there  are
 over  2000  in  the  country  other  thon
 those  belonging  to  foreign  companies
 or  large  houses,  no  industrial  licence
 is  required

 The  Committee  on  Drugs  and  Phar-
 maceuticals  Industry  constituted  under
 the  chairmanship  of  Shri  Jaisukhial
 Hathi  is  examining  various  aspects  of
 the  drug  industry  including  the
 measures  for  promoting  the  rapid
 growth  of  the  drugs  industry  and  par
 ticularly  of  the  Indian  and  small  scale
 industries  sectors  and  the  institutional
 arrangements  to  ensure  equitable  dis-
 tribution  of  basic  drugs  and  raw
 materials.  Appropriate  action  will  he
 taken  on  receipt  of  the  revort  of  the
 said  Committee.
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 Production  of  Items  by  certain  Drug
 Firms

 3870.  SHRI]  K.  S.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  are  the  items  being  manu-
 factuied  by  M/s,  Roche  and  M.S.D.
 without  any  industrial  licence  or  ap-
 proval:

 (b)  their  production  during  the  last
 three  years;  and

 (c)  what  action  Government  have
 taken  against  these  firms  for  produc-
 ing  the  items  without  any  valid  autho-
 risation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PEILROLEUM  AND
 CHEMICALS  (SHRI  K  R  GANESH):
 (a)  fo  (cd  Ditermation  os  bemg  col-
 lected  and  will  be  Lud  on  the  Tab'e
 of  the  House

 Formu'ation,  Produced  by  M,s
 Hoechst  using  Analgin

 388)  SHRI  K  8  CHAVDA  will
 the  Mim-ier  of  PETROLKUM  AND
 CHEMICALS  te  p'eased  to  state

 (a)  what  aie  the  names  of  formula-
 tions  of  various  items  manufactured
 by  M/s,  Hoechst  using  Analgin  as  one
 of  the  raw  materials;

 (b)  what  is  the  entitlement  of  4s

 purty  for  the  allocation  of  Analgin  er
 the  basis  of  above  upprovals;  aud

 (e)  what  were  the  quantitics  al'o-
 cated  to  M/s  Moechst  for  Analgin
 during  the  Fourth  Plan  period  and  thc
 basis  on  which  they  were  allocated?

 THE  MINIS'LR  OF  STATE  IN  ‘THE
 MINISLRY  OF  PEFROLEUM  AND
 CIJEMICALS  (SIIRI  K.  R  GANESII).
 (a)  to  (ed.  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  possible,

 Guidelines  for  Expansion  of  Foreign
 Drug  Companies  with  more  than

 26  per  cent  equity
 ‘388h  SHR]  BHALJIBHAI  PARMAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  what  are  the  guidelines  decided
 to  regulate  expansion  of  foreign  drug
 companies  with  more  than  26  per  cent
 equity  in  this  country;  and

 (b)  the  names  of  the  companies  and
 their  ptoposals  for  expansions  approv-
 ed,  reduction  in  equity  asked  for  but
 sull  not  implemented,  the  loss  to  the
 exchequer,  directly  or  indirectly  be-
 cause  of  non-implementation  of  reduc-
 lion  im  equity  and  loss  to  the  deve-
 lopment  and  growth  of  Indian  Phar-
 maceutical  industry  due  to  that?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  At  present  there  are  36  foreign
 tompanies  te  compames  having  /oreign
 equity  of  more  than  50  per  cent.  Drugs
 and  Pharmaceutical  Industry  is  includ-
 ed  in  appendix  I  of  the  Ministry  of
 Industrial  Development  Notification
 dated!  the  loth  February,  1973,  Foreign
 companies  and  subsidiaries  and
 ranches  of  foreign  companies  are
 ehgile  to  participate  in  the  fleld  of
 Jrugs  but  their  investments  will  be
 subject  to  the  puidelines  on  the  dilu-
 tion  of  foreign  cuuity  and  will  be
 examined  with  special  reference  to
 fe.  hnological  aspects,  export  possibili-
 fies  and  the  ove.all  effect  on  the
 holince  of  payment.  The  equity  will
 he  cihufed  in  accordance  with  the  fol-
 lowing  formula  announced  bv  Ministry
 of  Finance  ride  their  Press  Note  dated
 ")-2-L972
 qo  ,ofthe  Inthe  case  of  Exeecing  7९%
 est  mite?  companies
 eostalex-  with  foreggn
 pansion  holds  g
 cb  ae  eT)  a”  Exceeding  60%

 but  not  excsed-
 ing  75%

 250  $क  ”  Exceeding  52°%
 but  not
 iug  60%
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 Moreover,  under  the  Foreign  Ex-
 change  Regulation  Act  foreign  incor-
 porated  companies  as  well  as  Indian
 companies  having  foreign  holding  of
 more  than  40  per  cent  will  have  to
 obtain  approval  of  the  Reserve  Bank
 of  India  before  entering  into  new  lines
 of  business  etc.

 Industrial  licences  are  usually  not
 issued  to  foreign  firms  for  producing
 formulations  unless  linked  with  the
 production  of  bulk  drugs  and  they  are
 also  asked  to  take  up  production  of
 bulk  drugs  from  more  basic  stages
 and  to  make  available  a  suitable  por-
 tion  of  their  bulk  drug  production  to
 non-associated  formulators  in  _  the
 country  as  a  condition  for  being  per-
 mitted  expansion  in  capacity  or  taking
 up  new  activity.

 (b)  A  statement  indicating  the  names
 of  the  companies,  proposals  approved,
 during  97l,  1972,  973  and  974  (upto
 October,  4974)  condition  of  reduction
 in  equity  imposed  and  the  present  posi-
 tion  is  laid  on  the  Table  of  the  House.
 [  Placed  in  Library,  See  No.  LT-87i8/
 74],  Since  the  applicants  have  been
 given  a  time  limit  within  which  the
 equity  should  be  reduced  and  this  time
 limit  is  not  yet  over  the  qvestion  of
 any  loss  to  the  Exchequer,  directiy  and
 ‘ndirectly  for  non-implementation  of
 the  condition  of  reduction  of  equity
 does  not  arise.  Since  the  proposals
 relate  to  reduction  of  foreign  equity,  it
 would  not  effect  the  Indian  sector.

 In  addition  M/s.  German  Remedies
 Limited,  and  M/s.  Smith  and  Nephew
 (India)  Limited,  have  voluntarily  re-
 <luced  their  foreign  equity.  M/s.  Searle
 (India)  Limited,  Bombay  have  also
 voluntarily  shown  some  inclinatien  to
 reduce  the  foreign  equity,

 Smuggling  of  raw  materials  by  some
 foreign  firms

 3882.  SHRI  BHALJIBHAI  PAR-
 MAR:  Wil]  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:
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 (a)  whether  some  of  the  foreign
 firms  with  more  than  26  per  cent  for-
 eign  equity  have  been  smuggling  the
 basic  raw  materials  for  which  they
 ‘are  licenced  and  have  been  selling
 them  as  their  own  manufactured  ma-
 terial;

 (b)  if  so,  the  names  of  the  firms,
 the  details  of  the  raw  materials  smug-
 gled  and  marketed  by  them,  the  value
 thereof  during  the  Fourth  Five  Year
 Plan  period;  and

 (c)  what  action  Government  have
 taken  against  them  and  whether  Gov-
 ernment  proceed  against  them  under
 MISA,?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Pre.conditions  for  grant  of  licences  to
 foreign  drug  companies

 3883.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  are  the  pre-conditions  for
 the  grant  of  industrial  licences  to
 foreign  drug  companies  which  Govern-
 ment  keeps  in  mind;

 (b)  what  are  the  similar  pre-condi-
 tions  which  Government  keep  in  view
 while  granting  industrial  licences  to
 Indian  companies;

 (c)  what  are  pre-conditions  for  new
 undertakings  in  medium  scale  and
 technocrat-oriented  proposals;  and

 (d)  what  are  the  main  distinctions
 in  the  industrial  licences|lettera  of  in-
 tent  granted  to  (i)  foreign  companies
 (ii)  Indian  manufacturers  and  (iii)
 new  undertakings  during  the  last  one
 year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND

 =



 t2r  Written  Answers  AGRAHAYANA  18,  896  (SAKA)  Written  Answers

 CHEMICALS  (SHRI  छू.  R.  GANESH):
 (a)  and  (b).  Industrial  approvals  are
 granted  keeping  in  view  the  existing
 production  if  any  of  the  concerned
 drug  and  the  likely  future  demand  and
 whether  the  proposal  is  sufficiently
 basic.  The  Indian  Sector  of  the  indus-
 try  is  given  preference  m  approval  of
 manufacturing  schemes.  Industrial
 licences  are  usually  not  issued  to
 foreign  firms  lor  production  ot  formu-
 lutions  unless  linked  with  the  produc-
 tion  of  bulk  drugs.  They  are  asked
 to  take  up  production  ot  ‘bulk  drugs
 from  mor*  husic  stages  and  to  make
 available  .  suitable  portion  of  the  bulk
 drug  production  to  non-associated  for-
 mulators.  Appropriate  export  obliga-
 tions  are  also  impose.  Approval  to
 expansion  proposals  of  the  foreign
 companies  are  also  subjert  to  the
 foreign  equity  cdailution  formu'a

 ce)  The  Government  Policy  i,  ६0
 encourage  the  competent  small  and
 medium  enterpreneurs  The  de-licens-
 ed  sector  of  investment  upto  Rs.  |
 crore  is  meant  primarily  for  small  and
 medium  enterprencurs  including  tech-
 nacrat-oriented  propusals  The  details
 may  be  seen  in  Notincation  No.  IDRA/
 29B,73-l.  ated’  the  Ith  February.  973
 of  the  Miustry  of  industrial  Develop-
 ment,

 (d)  In  the  case  of  approvals  granted
 fo  vasious  drug  companies  during  past
 one  year.  the  following  tvpe  of  condi-
 tions  have  been  gencrally  imposed  in
 addition  to  normal  conditions  relat-
 ing  to  prior  approval  of  Government
 in  respect  of  import  of  capital  goods
 and  foreign  collaboration  arrange-
 ments,  ete.

 Foreign  Drug  Companies:

 (i)  Reduction  of  foreign  equity
 participation.

 Qi)  Export  obligations.
 ia)  Supply  of  a  specified  percentage

 of  actual  bulk  drug  production
 to  other  non-nssociated/formu-
 lators.

 (iv)  Basic  manufacture  of  hulk  drug
 involved.

 22

 Indian  Drug  Companies  and  New
 Undertakings:

 a)  Linking  of  basic  manufacture  of
 bulk  drug  involved  in  a  specified
 period  of  time  after  starting  the
 manufacture  of  a  particular  drug
 formulation,

 -

 (uy  Supply  of  व  specitied  percentage
 of  actual  production  ot  bulk  drug
 to  other  non-associated  formula-
 tors.

 Qin)  Export
 cases.

 obligation  in  suitable

 Knowledge  for  development  of  new
 drugs

 3884  SHRI  BHALJIBLIIAl  PARMAR:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  Le  pleused  to  state:

 (a)  whether  the  principals  of  hand-
 ful  of  foreign  companies  operating  in
 India  possess  the  know-how  for  all
 the  new  drugs  developed/to  be  deve.
 loped  in  the  World;

 (b)  whether  there  are  large  number
 of  other  foreign  firms  who  possess  ne-
 cessay  know-how  for  number  of  new
 drugs  and  these  foreign  companies  are
 prepared  to  give  this  know-huw  to
 the  Indian  drug  firms  for  consideration
 of  emall  lumpsum  or  royalty;

 (c)  whether  Government  wu’  allow
 few  foreign  multinational  giants  the
 patronage  and  manoeuvring  wita  offi-
 tials  or  Government  would  prefer  to
 tive  a  free  hand  to  the  Indian  sector
 and  hew  undertakings  to  have  access
 to  the  research  and  know-how  of  new
 drugs  on  payment  or  lumpsum  or  ro-
 valty;  and

 (d)  the  grounds  on  which  proposal
 of  a  public  sector  undertakings  and  an
 Indian  concern  for  Doxycycline  know-
 how  is  not  given  preference  over  that
 of  a  foreign  equity  connected  cor-
 pany?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):
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 (a)  ‘The  inedical  profession  uses  a
 ver}  large  number  of  drugs.  The  drugs
 and  Pharmaceuticals  Industry  is  highly
 rescarch  oriented  and  researches  are
 going  on  in  several  countries  for  dis-
 covering  and  developing  new  drugs  for
 various  diseases.  It  is,  therefore,  not
 possible  for  any  particular  group  of
 companies  to  possess  know-how  for  all
 new  drugs.

 (b)  There  ate  othe:  foreign  drug
 manutiacturing  compames  who  possess
 the  necessary  know-how  and  might  be
 willing  to  give  the  know-how  tor  some
 of  the  drugs  to  the  Indian  companies
 on  various  terms  and  conditions,

 (e)  Each  proposal  tor  toreign  tech-
 nical  know-how  is  considered  on  its
 merits,  Foreign  collaboration  is  per-
 mitted  on'y  where  the  import  of  tureign
 technolog;  is  considered  neces.ary.
 Government  have  appointed  a  Com-
 mittee  ot  Drugs  and  Pharmareuticals
 Industry  under  the  Chutrmanship  ol
 Shri  Jaisukhlal  Hathi  one  of  whose
 terms  of  reference  i5  as  follows

 “lo  uxamine  the  piesent  arvange-
 Ments  Car  the  in-ow  of  technology
 into  th?  industry  and  make  recom-
 mendations  therelor.

 (d)  The  Indian  Drugs  uml  Pha-
 maceuticuls  Lid  und  M/s.  Ranbaxy
 Labvocatomes  Li&l  have  heen  granted
 letters  of  Intent  for  the  manutacture
 of  Doxycycline  subject  inter  aha  to
 condition  that  the  terms  of  foreign
 collaboration,  if  any,  shall  be  settled
 to  the  sutistaction  of  Government.
 Both  above  companies  have  submitted
 proposals  for  foreign  technical  col-
 laboration  for  the  manufacture  of
 Doxycycline  and  their  proposals  are
 under  sciutiny  of  Government,

 Appointment  of  persons  to  various
 Comruissions  and  Committees

 4885.  SURI  SAMAR  GUHA:  Will
 fhe  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state;

 (a)  whnther  Government  have  pre-
 pared  anj  panel  of  retired  judges  for
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 appointing  personnel  of  various  com-
 missions  and  comuuttees  set  up  by
 Government  for  different  purposes;

 (b)  if  so,  the  principles  guiding  the
 selection  of  retired  judges  for  the
 pane!  and  the  names  of  the  judges  in
 the  existing  panel;

 (c)  the  names  of  the  ex-judges
 given  assignments  to  various  Com-
 missions  and  Committees,  set  up  by
 Government  since  970  and  the  nature
 of  assignments  given  to  them;  and

 (d)  the  fucts  about  the  emoluments
 and  other  benefits  given  to  guch  as-
 signees?

 ‘LHE  MiNISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H  R  GOKHALE):  ta)  No  Sir.

 (>)  Does  not  urise.

 te)  and  (cd  The  intormation  ts
 ‘eme  volleeted  and  will  be  laid  on  the
 ‘lable  of  the  House.

 Setting  up  of  a  chemical  complex  in
 MP.

 4886  SURI  BUARAT  SINH
 CHOWILAN.

 SHRI  NATHU  RAM
 AHIRWAR:

 Dn  LAXMINARAYAN
 PANDEYA:

 Will  the  Mimster  of  PELROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  some  industrialists
 have  approached  the  Central  Gov-
 ernment  through  Madhya  [radesh
 Government  for  setting  up  a  chemi-
 eal  complex  based  on  lime  stone  and
 coal]  in  Madhya  Pradesh;

 (b)  at  so,  whether  the  Central  Gov-
 ernment  have  accepted  the  proposal;
 and

 (९)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESII):
 (a)  to  (c).  Based  on  the  utilisation

 of  basic  raw  materials  like  lime  stone,
 coke,  salt,  etc.,  certain  proposals  for
 setting  up  units  in  Madhya  Pradesh  for
 manufacture  of  chemicals  lke  calcium
 carbide,  viny!  chloride  and  PVC  vinyl
 acetate,  soda  ash,  with  whieh  the  Min-
 istry  of  Petroleum  and  Chemicals  is
 concerned,  have  been  rereived  during
 the  last  one  year  or  so.  Some  of  the
 proposals  have  already  heen  rejected
 Certain  proposals  for  manufacture  of
 ealcium  carbide  vinyl  chloride  and
 PVC  and  vinyl  acetate  received  from
 private  parties,  are  presently  under
 examination.

 Proposal  to  set  up  a  nylon  plant  in
 South  Kanara  District  of  Karnataka

 3887.  SHRI  P  R.  SHFNOY  Will
 the  Minister  of  PETROLEUM  AND
 CHFMICALS  be  please  to  state

 (a)  whether  there  is  any  proposal
 to  establish  a  nylon  plant  in  South
 Kanara  District  of  Karnataka  State;

 (b)  what  is  the  estimated  cost  of
 this  plant  and  what  is  the  employ-
 ment  potential  of  this  proposed  plant;

 (ey  which  are  the  parties  interest-
 ed  in  the  plant:  and

 (d)  whether  Government  have  ap-
 proved  the  proposal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH)
 (a)  to  (d).  M/s.  Mysore  State  Indus-
 trial  Investment  and  Develooment  Cor-
 poration  Ltd..  Bangalore  were  issue!
 मै  letter  of  intent  in  December  1971
 for  setting  up  a  new  industrial  under-
 faking  at  Bangalore  for  the  manufac-
 ture  of  2]00  tonnes/annum  of  nvlon
 filament  yarn  subject  to  certain  condi-
 tions.

 In  January  972  the  Corporation  ap-
 proached  the  Central  Government  for

 approving  their  proposed  financial
 purhicipation  with  the  Tata  Group  and
 Syndicate  Bank  for  the  project.  This
 was  approved  hy  the  Government  of
 India  in  January  1973  subject  to  cer-
 tain  conditions.  Thereafter  a  new
 joint  stock  company  was  registered
 under  the  name  and  style  of  Mynylon
 I.td  for  implementing  the  nylon  pro-
 ject  with  3  representatives  of  the  State
 Development  Corporation  and  two
 rep-esentatives  of  the  Syndicate  Bank
 T.td  on  the  Board  and  the  nominee  of
 the  State  Development  Corporation  as
 the  Chairman  In  June  1973,  the  new
 company  submitted  their  application
 for  conversion  of  the  letter  of  intent
 info  an  indusfrial  licence  in  its  name,
 In  this  anplieation  the  estimated  cost
 of  the  projert  has  been  shown  =  as
 Rs  4.8  crores  The  number  of  per-
 sons  nropoced  to  he  employed  for  im-
 nlementation  of  the  project  is  shown  as
 “nn  The  nvion  unit  is  pronosed  to  he
 lncated  at  Shival'i,  Maninal.  Distt.
 fouth  Kanara  in  Karnataka

 Certain  important  aspects  like  the
 overall  development  for  nylon  yarn
 midutry  in  the  country  and  need  for
 import  of  foreign  technolagyv  for  nylon
 slants  are  under  examination  in  the
 lieht  of  the  various  relevant  factors.
 Necessary  action  with  regard  to  the
 proposals  for  import  of  capital  poods,
 foreign  collaboration  proposals,  con-
 version  of  letters  of  intent  into  indus-
 tria’  licences  etc.  received  from  vart-
 ous  State  Industrial  Development  Cor-
 norations  would  he  taken  after  the
 seneral  issues  are  resolver,

 Revision  of  Electoral  Rolls  in  Gujarat

 3888  SHRI  ARVIND  M.  PATER:
 Will  the  Minister  of  LAW.  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 fo  state:

 (a)  whether  Electoral  Rolls  have
 Neen  revised  in  the  State  of  Gujarat
 for  holding  election;

 (b)  whether  the  delimitation  of
 constituencies  have  also  been  com-
 pleted:  and
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 (c)  if  not,  when  the  work  in  this
 regard  is  likely  to  be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SAROJINI
 MAHISIII):  (a)  The  electoral  rolls  in
 the  State  of  Gujarat  are.  at  present,
 under  revision.

 (hb)  The  delimitation  of  constituen-
 cies  in  the  State  has  been  completed
 and  the  final  order  of  the  Delimitation
 Commission  has  been  published  on  the
 8th  November.  1974,

 (c)  The  work  regarding  the  revision
 of  electoral  rolls  is  likely  to  be  com-
 pleted  by  January  6,  1975.

 Demang  for  increase  in  supply  of
 kerosene  oil  in  States

 3690.  SHRI  GAJADHAR  MAJHI:
 SHRI  N  E.  HORO:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  he  pleased  to  state

 (a)  to  what  extent  Government
 have  increased  the  quota  of  kcrosene
 oil  to  the  States  recently,  State-wise;
 and

 (b)  whether  most  of  the  States
 have  requested  the  Centre  to  increase
 it  further  as  they  are  not  in  a  posi-
 tion  to  meet  the  requirements  of  their
 States?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  ron  P.  MAJHI):
 (a)  A  statement  giving  State-wise
 quotas  allocated  for  the  months  of
 October  and  November  and  the  extent
 of  increase  in  November  over  the
 previous  month,  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No,  LT-879/74].

 (b)  So  far  Mizoram  has  approached
 the  Central  Government  for  increase
 in  their  allocations  since  November
 1974,
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 Amount  Spent  on  Forces  Deployed
 during  Strike  Period

 3801,  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  RAIL-
 WAYS  he  pleased  to  state:

 (a)  how  many  units  of  (i)  Terri-
 torial  Army  (ii)  C.R.P.  (iii)  BSF.
 (iv)  PAC  (v)  CISF  and  forces  other
 than  Army  were  deployed  in  connec-
 tion  with  May,  I974  Railway  Strike
 and  the  amount  spent  for  (i)  Wages
 and  allowances  (ii)  Conveyance  and
 transportation  including  air  passage
 (iii)  Special  allowance  and  any  to-
 ward  diet/Hard  duty  etc.;

 (b)  how  many  regular  Army  Units/
 Signal  Corps  and  other  units  were
 deployed  in  this  connection  and  the
 total  amount  spent  in  wages/con-
 veyance  /transportation,  Special  allow-
 ance  etc.;  and

 (९)  how  many  tents  and  other
 equipments  were  purchased  by  the
 Railway  authorities  for  these  per-
 sonnel?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  ta  fc).  Informa-
 tion  is  being  collected  and  will  be  laid
 on  the  table  of  the  Sabha.

 मारती  लिमिटेड  झयवा  मारती  कंसलटेंसी तौ
 ~

 में  1,000  479  आवा  इससे  क्रमिक  को

 शेयर  रखने  वाले  शेयर  हो  हर

 A892.  eft  शाम  रतन  फार्मा  :  क्या  विधि
 स्याह  हार  कम्पनी  क  प॑  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  माद त्ति  लिमिटेड  झरना
 भारती  कंसलटेंसी  में  एक  हजार  अथवा
 इससे  भ्र धिक  राशि  के  शे  यर  रखने  वाले  प्रत्येक
 ब्यक्ति  ,  कम्पनियों  प्रयास  पार्टियों  के  नाम
 तथा  पते  क्या  हैं  ?
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 विधि,  श्याम  कौर  बातों  बहोर  भंत्र/लब
 में  उप  मंत्री  पो  वेब  बच्चा)  :  मारती
 ऋरंतलटसी”  के  नाम  से  कोई  कम्पनी,  कम्पनी

 अधिनियम,  i956  के  अन्तमंत्त  पंजीकृत  नही
 है।

 28-9-74 तंक  बताई  कम  ©  मानती  लि०

 द्वारा  कम्पनी  रजिस्ट्रार  के  पास  प्रस्तुत  की

 गयी  नवीनतम  वार्षिक  विवरणी  के  भ्र भु सार
 कम्पनी  के  28-9-74  तक  l000  Bo  या

 इससे  प्रति  +  के  मूल्य  के  हिस्से  घारणकर्ता,  575

 हिस्सेदारी  थे।  इन  हिस्से धारियों  के  नाम  तथा

 उसकी  हिस्सेदारी  कम्पनी  की  बारीक

 विवरण  में  दिए  गए  हैं,  जो  नाम  रह  का

 शुल्क देने  पर,  जनता  के  किसी  भी  सदस्य

 द्वारा  निरीक्षण  किए,  जाने  के  लिए  खुली  है  ।

 Attack  on  trains  going  to  Paina

 3003.  SHRI  K.  M.  MADHUKAR:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  during  the  second
 week  of  November,  1974,  different
 trains  coming  to  Patna  from  various
 directions  were  attackeg  and  passen-
 gers  injured  as  a  result  thereof;  and

 (b)  af  so,  the  particulars  of  trains
 attacked  and  the  number  of  persons
 injured?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  ‘Yes.

 (b)  The  traing  attacked  ang  the
 number  of  passengers  injured  ig  48
 followe-—

 rey  Bhojpur  Shuttle  persons

 a)  25  UP  Pataliputra  Express
 —l  person,

 Removal  of  gubstitttes  in  Carriage  and
 Wagon  Deparizettt  in  Dhanbad  pivi-

 gin  (adtere  Raliway)

 36a,  SHRI  K.  हा.  MADHUKAR:
 Wil}  the  Minister  of  RAILWAYS  be
 Pleased  to  state;
 2088  Poe

 73०

 (a)  the  number  of  substitutes  re-
 moved  jin  Carriage  and  Wagon  De-
 partment  in  Dhanbad  Division  in
 Eastern  Railway;

 (b)  the  reasons  for  summary  re-
 moval  of  such  g  large  number  of  sub-
 stitutes  who  had  already  acquired
 temporary  status;  and

 (c)  the  justification  for  not  rein-
 stating  them  in  service  inspite  of
 judgements  of  High  Courts  and  Sup-
 reme  Court  of  India  to  give  one
 month’s  notice  and  pay  for  such  re-
 moval  which  has  not  been  followed
 in  these  cases  of  removal  of  substi-
 tutes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  102.

 (b)  Their  services  were  terminated
 for  parkcipation  in  the  illega)  strike
 of  May,  1974,  and  because  they  were
 not  available  when  required  for
 work.

 (९)  These  is  no  judgement  directing
 reinstatement  of  these  substitutes

 Reduction  in  pace  of  work  on  Under-
 gtound  Railway  Projects

 3895.  DR.  RANEN  SEN:

 SHRIMATI  PARVATHI  KRI-
 SHNAN:

 Will  the  Minster  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Railway  Board  has
 called  for  a  reduction  in  the  pace  of
 work  on  all  Underground  Railway
 Projects,  including  the  one  in  Bom-
 bay  for  which  free  foreign  exchange
 has  been  sanctioned  earlier;

 {b)  if  so,  the  reasons  therefor;  and

 (c)  when  are  these  projects  likely
 to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Due  to
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 difficulty  in  meeting  foreign  exchange
 and  the  enhanced  cost  of  the  Calcut-
 ta  Underground  Project,  its  progress
 has  been  regulated  pending  issue  of
 Government's  fresh  directive  on  the
 Project.

 No  construction  work  on  M,  T.
 Project  for  Bombay  has  yet  been
 sanctioned  by  the  (Gjoverament  as  the
 detailing  work  on  the  sume  has  not
 been  completed  yet.

 The  original  budget  provisions  for
 the  Metropolitan  Transport  Projects
 in  1974-75,  had  to  be  pruned  due  to
 the  need  to  reduce  the  plan  expen-
 diture.

 No  change  in  the  pace  of  the
 कै,  T.  Projects  investigation  works
 which  are  in  hand  at  Delhi  and  Mad-
 ras  is  contemplated.

 (c)  The  original  construction  sche-
 dule  of  the  Dum  Dum-Tollyganj  Ra-
 pid  Transit  Line  viz.,  completion  by
 979  is  being  reviewed  in  the  light  of
 availabiltiy  of  resources  and  it  is
 likely  to  be  extended  by  a  couple  of
 years.

 The  Bombay  Project  will  take  5
 years  to  complete,  after  its  construc-
 tion  is  sanctioned,

 No  Projects  in  Delhi  and  Madras
 have  reached  construction  stage  as
 yet.

 Prodaction  of  Fertilizers

 3896.  SHRI  DHAMANKAR:

 SHRI  VASANT  SATHE:
 Will  the  Minister  of  PETROLFUM

 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  present  level  of
 production  of  fertilizers  is  sufficient
 to  meet  only  33  per  cent  of  our  re-
 quirement  in  the  Agricultural  Sector;
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 (b)  if  so,  steps,  short  terms  and
 long  terms,  proposed  to  be  taken  to
 meet  the  gap  between  demand  and
 supply;  and

 (c)  steps  taken  and  proposed  to  be
 taken  to  step  up  capacity  utilisation
 of  the  existing  fertiliser  plants?

 THE  MINISTER  OF  STATE  IN.
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (K.  R.  GANESH):
 (a)  Fertilizer  production  during  1974-
 75  is  now  estimated  at  about  2.70
 lakh  tonnes  of  Nitrogen  and  3,50  lakh
 tonnes  of  P205,  while  the  demand  for
 the  same  year  is  assessed  at  about
 27.86  lakh  tonnes  of  Nitrogen  and  9.31
 lakh  tonnes  of  P2.5,

 (b)  and  (c).  A  large  scale  pro-
 gramme  is  under  implementation  for
 creation  of  additional  fertilizer  capa-
 city  and  when  this  programme  is  im-
 plemented,  the  capacity  for  production
 of  nitrogenous  fertiiizers  would  go  up
 to  about  ¢  million  tonnes  of  Nitrogen
 and  La  million  tonnes  of  P205  in  1978
 79.  In  addition,  steps  are  being
 taken  on  a  continuing  basis  to  opti-
 mise  production  in  the  existing  unita
 through  measures  like  renovation,
 debottlenecking  and  modernisation
 etc,

 Loss  of  Running  Allowance  to  Running
 staff  due  to  cancellation  of  trains

 3897.  SHRI  CHANDRIKA  PRA-
 SAD:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  60  per  cent  of  wages
 are  paid  in  form  of  Running  Allow-
 ance  to  the  Running  Staff,  and  in
 cases  of  cancellation  of  trains  Run-
 ning  Staff  are  losing  the  wages  (pay
 element  in  Running  Allowance}  and
 to  compensate  these  losses  some
 allowance  is  being  paid;

 (b)  if  so,  the  salient  features  of
 the  allowance  being  paid  in  cases  of
 cancellation  of  trains  due  to  admin-
 istrative  reasons  for  days  together,
 for  one  day  or  for  non-running
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 trains,  to  compensate  the  losses  of
 wages  and  if  nothing  is  being  paid,
 the  reason;  therefor  with  broad  out-
 lines  of  the  rules  in  support  therefor;
 and

 (c)  the  steps  Government  consider
 to  take  to  compensate  the  loss  of
 wages  to  Running  Staff  for  not  book-
 ing  them  to  earn  Running  Allowance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (०),  It  is
 not  a  fact  that  60  per  cent  of  wages
 are  paid  to  Running  Staff  in  the  form
 of  Running  Allowance.  This  allow-
 ance  is  paid  to  various  categories  of
 Running  Staff  at  stipulated  rates  for
 every  400  Kms,  creditable  to  them
 and  not  85  a  given  percentage  of
 Pay.  While,  therefore,  the  pay  of
 a  member  of  the  “Running  Staff”
 is  unconnected  with  the  actual  “run-
 ning”  duty  performed  by  him,  the
 “Running  Allowance”  payable  to  him
 varies  with  the  “kilometrage”  credi-
 table  to  him  during  the  month.  The
 proportion  of  Running  Allowance’  to
 pay  in  any  given  month  thus  varies
 not  only  from  category  to  category
 but  from  individual  to  individual.

 Running  Allowance  is  essentially  8
 special  form  of  compensation  for
 “running”  duties  and  cannot  obvious-
 ly  be  claimed  regardless  of  whether
 or  not  running  duty  is  performed.  The
 tules  provide,  however.  that  when  4
 train  is  cancelled  after  the  Running
 Bteff  concerned  have  come  on  duty,
 an  allowance  called  Waiting  Duty  Al-
 lowance  should  be  paid.

 When  the  requirement  of  Running
 Staff  in  a  particular  grade  declines
 as  a  result  of  a  longterm  cut  in  train
 services,  efforts  are  made  to  suitably
 adjust  the  effective  strength  of  staff
 in  that  grade  go  that  idling  of  staf
 is  avoided.

 Oil  Exploration  by  0  &  NGC  tu
 Kashmir  Valley

 3808,  SHRI  P.  GANGADEB:
 SHRI  D  D.  DESAI:
 EHRI  RAJDEO  SINGH:
 SHRI  SHRIKISHAN  MODI:
 SHRI  PURUSHOTTAM

 KAKODKAR:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  O  &  NGC  has  selected
 from  sites  in  the  Kashmir  Valley  for
 oil  exploration;

 (b)  if  so,  whether  Commission  ex-
 perts  are  optimistic  about  quantities
 of  natural  gas  in  the  area;

 (c)  whether  Commission  has  also
 ordered  for  a  special  drill  or  drilling
 at  Surinsar  in  Jammu;  and

 (d)  if  so,  whether  prospects  of
 natural  gas  appear  to  be  bright?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHHUMICALS  (SHRI  C.  P.  MAJHI):
 (a)  Yes,  Sir.

 (c)  No,  Sar.

 (b)  and  (d).  It  is  not  possible  to
 predict  the  prospects  of  presence  of
 Oil/gag  at  this  stage.  Prospects  of
 hydrocarbons  can  be  known  only
 after  the  wells  are  drilled  and  tested,

 Manufacture  of  Producer  Gas
 Generators

 3899.  प्त  N.  XK.  SANGHI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  fuel  experts  are  of  the
 view  that  producer  gas  generators
 would  be  more  economical  than  the
 use  of  furnace  oil  even  in  the  case  of
 heavy  industries;
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 (b)  whether  India  has  the  neces-
 gary  expertise  and  resources  to  manu-
 facture  the  said  generators;

 (९)  whether  the  comparative  bene-
 fits  of  the  generators  as  also  the  fuel
 gas  have  been  worked  out  and  if  so,
 the  broad  outlines  thereof;  and

 (0)  what  steps  are  being  taken  to
 popularise  the  use  of  generators
 among  the  different  industries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C,  P.  MAJHI):
 {a)  Views  have  been  expressed  that
 with  some  modifications  of  the  burnt-
 ing  system,  producer  gas  can  be  used
 even  in  the  case  of  heavy  industries
 but  complete  replacement  of  fi.rance
 oil  is  not  possible,  A  comparison  of  the
 economics  will  be  depend  on  a  num-
 ber  of  factors  including  price  of  coal
 ag  well  as  furnace  oil.

 (9)  and  (d).  Only  one  unit  has
 been  registered  with  DGTD  recently
 for  the  manufacture  of  producer  898
 plants  with  indigenous  know-how.
 Unless  the  plants  manufactured  bv
 this  unit  have  been  commissioned,
 ne  comments  can  be  offered  regard-
 ing  the  quality  of  the  plant  and  the
 expertise  needed  for  such  manu-
 facture,

 (ec)  Not  yet,

 Inquiry  into  the  Working  of  Engineers
 Indias  Lid.

 390,  SHRI  8,  N.  MISRA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  in.
 quired  into  the  working  of  Engineera
 India  Limited,  New  Delhi  during  the
 lost  three  years;

 {b)  if  9७,  the  nature  of  irregulari-
 ties  found  by  the  Government;  and

 (९)  the  steps  taken  to  remove  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  Or  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 {a)  No,  Sir,
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 (b)  ang  (¢).  Do  not  arise,

 inquiry  into  the  Working  of  Madras
 Refineries  Lid.

 3902.  SHRI  s.  N.  MISRA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  Government  have  in-
 quired  into  the  working  of  Madras  Re.
 fineries  Limited,  Madras  during  the
 last  three  yearw;

 (b)  if  so,  the  nature  of  irregularit-
 fea  found  by  Government;  and

 (c)  steps  taken  by  Government  to
 remove  the  drawbacks?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  fom  P.  MAJHI):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Excelsior  Plant  Corporation,
 Faridabad

 3903,  SHRIMATY  PARVATHL
 KRISHNAN:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Board  of  Directors  of  Excelsior
 Plant  Corporation,  Faridabad  in  the
 Meetings  held  on  22nd  May,  974  and
 7th  September,  794  passed  a  resolu-
 tion  reinstating  the  Works  Manager
 Whose  services  were  terminated  by
 the  Managing  Director  and  also  decid-
 ing  to  hold  investigationg  into  the
 charges  against  the  Managing  Director;

 (b)  Whether  the  decisions  were  im
 plemented  and  investigations  made:
 and

 (c)  if  so,  the  facty  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  (c),  A
 complaint  dated  i7th  May,  19  re
 ceived  from  Shri  R.  8.  Astheng  al-
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 leged  that  Shri  R,  Hazra,  Works
 Managet  of  Extélsior  Plant  Corpora-
 tion  Lid.  was  relieved  of  his  duties
 utuawfully  with  effect  from  l6th  May,
 1974,  An  inspection  of  the  books
 of  aceount  of  the  company  under
 Section  200(4)  of  the  Companies  Act
 has  brought  out  the  following  facts:—

 On  22-5-74,  the  Board  of  Durectors
 of  the  company,  after  considering  the
 report  dated  the  l6th  May,  974  from
 the  Managing  Director  on  the  cir-
 cumstances  under  which  he  was  com-
 pelled  to  dispense  with  the  services
 of  Shri  R.  WHazra,  Works  Manager-
 cum-Chief  Engineer  as  also  the  re-
 presentation  from  Shri  R.  Hazra,  de-
 cided  to  reinstate  Shri  R,  Havra
 with  effect  from  iéth  May,  1974.  With
 regard  to  the  allegations  contained  in
 the  letter  from  the  Managing  Director
 and  in  the  representation  of  the
 Works  Managet-cum-Chief  Engineer,
 the  Board  decided  on  an  enquiry  by
 an  independent  agency  to  be  appoint-
 ed  by  the  Chairman  with  the  help
 of  an  auditor  where  necessary.

 The  minutes  of  subsequent  mecting
 of  the  Board  on  23-8-74  showed  that
 on  account  of  certain  questions  of  law
 arising  out  of  the  suit  that  was  filed
 by  Shri  R.  Hazra,  which  were  subse-
 quently  brought  to  the  notice  of  the
 Board,  consideration  of  implementat-
 jon  of  the  decisions  of  the  earlier
 meeting  was  adjourned  to  next  meet-
 ing.

 This  Department  does  not  have  any
 informfition  about  subsequent  devel-
 opments,

 Steps  to  make  Popular  Varieties  of
 Songs  avaliable  to  Common  Man

 3904.  SHRI  G,  ¥.  KRISHNAN:
 SHRI  K  MALLANNA:
 SHRI  SHRIKISHAN  MODI:
 Stix]  P,  GANGADEB:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  ६  pleased  to
 state:

 (a)  whether  the  availability  of
 popular  varieties  of  soaps  within  the
 reach  of  the  common  man  has  not
 yet  improved;  and

 (b)  if  80,  the  steps  Government  pro-
 Pose  to  take  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  With  the
 lifting  of  the  informal  price  control
 on  soaps  produced  by  the  organised
 sector  with  effect  from  99  August
 3974  the  availability  of  popular
 varieties  of  soaps  has  improved.
 The  organised  sector  of  the  soap
 industry  promised  to  introduce
 within  3  to  6  months  from  that  date
 Janata  variety  toilet  soaps  to  be  avail-
 able  to  the  consumer  at  Re.  i  to  Rs,  .05
 per  cake  of  100°  grams.  Two  compa-
 nies  have  already  put  such  soaps  in
 the  market.

 Contract  te  Food  Vendors  and  Boek-
 Stal]  Owners

 3805.  SHRI  MADHU  LIMAYE:
 SHRI  BHAGIRATH

 BHANWAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  contracts  of  food  ven-
 dors  and  book-stalls  owners  on  Indian
 Railways  were  terminated  premature-
 lv  by  the  Railway  Board's/Ministry's
 Orders;

 (b)  whether  the  new  contracts  were
 granted  on  payment  of  huge  sums  of
 bribe  money;

 (९)  whether  the  Minister's  attention
 hag  been  drawn  by  a  Socialis,  M.P,  to
 a  case  involving  Jhajha  officers  and
 Danapur  D.S,  in  which  bribe  money
 was  collected  from  everybody  who
 applied  and  was  returned  to  those
 who  did  not  eventually  get  the  con-
 tracts;  and

 (a)  if  so,  the  action  taken?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  No.

 {c)  Yes.

 (d)  Investigations  are  in  progress,

 Annual  Report  and  Accounts  of  Maruti
 Limited  for  1973-14,

 $906.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 refer  to  the  Maruti  Ltd.  Annual  Re-
 Port  and  Accounts  for  l973-74  filed
 with  the  Registrar  of  Companies,
 Delhi  and  state:

 (a)  whether  8  sum  of  over
 Res,  10,22,000  was  paid  by  the  Company
 for  the  technical  know-how  and  ser-
 vice  charges;

 (b)  if  so,  to  what  ind:vidual/firms/
 companies  were  these  amounts  paid
 and  how  much  to  each  of  them;  and

 {e)  what  were  the  technica]  qua-
 lifications  of  these  individuals/partners
 of  firms/directors  and  companies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA);  (a)  A  sum  of

 Res,  3,21,023  is  debited  under  the
 Head  “Technical  know-how  and  ser-
 ‘vice  charges”  for  the  year  ‘1973-74,

 (b)  The  analysis  asked  for  ia  not
 available  in  the  profit  and  loss  ac-
 count  for  the  year  ended  3i-3-974.

 (९)  Does  not  arise,
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 Missing  Raij  Link  for  Mangalore-
 Hasan  Railway  Line

 3907.  SHRI  P.  R,  SHENOY:  Will
 the  Minister  of  RALLWAYS  be  pleas-
 ed  to  state:

 (a)  whether  one  of  the  main  obejcts
 for  the  construction  of  Mangalore-
 Hassan  Railway  was  to  transport  fron
 ore  from  Hospet  region  to  Mangalore
 Port;

 (b)  whether  to  fulfil)  this  object,
 the  missing  railway  link  between
 Kottur  and  Harihar  should  be  oro-
 vided;  and

 (९)  the  action  taken  by  Government
 ito  provide  this  missing  link?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (9)  and  (e),  Construction  of  Kottur-
 Harthay  rail  link  is  also  linked  with
 tye  conversion  of  the  Miraj-Hubli-
 Hospet  MG  hne  into  BG.  Survey  re-
 ports  for  this  conversion  as  well  as
 the  report  for  the  Kottur-Harihar
 rail  link  project  are  under  examina-
 tion  and  a  decision  on  the  new  fail
 link  will  be  taken  as  soon  as  the
 examination  is  completed  in  all  its
 aspects.

 Mangalore-Hassan  Railway  Line

 3908.  SHRI  ए,  R,  SHENOY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  when  the  Mangalore-Hagen
 railway  line  will  be  completed;  and

 (b)  the  work  that  ig  pending  for
 completing  this  line?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHR!
 BUTA  SINGH):  (a)  The  ling  target
 ted  is  to  be  completed  by  1978,  stb-
 ject  to  availability  of  funds.



 डा  Written  Answers  AGRAHAYANA  ‘18,  896  (SAKA)  Written  Answers  742

 (b)  The  following  work  is  pending  for  completing  the  line:

 (a)  Earth  works  in  banks  :

 (b)  Eerth  works  in  cutting  +  .

 (c)  Rock  Blasting  -  +6  «

 (dy  Bridges  Major  Minor

 (e)  Tunnelling  नि  i

 (f)  Liikung  Main/Siding  ‘“

 6°70  lakh  cubic  mets

 1192  lekh  cubic  metres

 .  3°08  lakh  cubic  me'res

 67  Nos.

 #  93)  Metres,

 .  32I°32  Kms.

 Persons  Killed  in  Accidents  during
 1973-74

 3909.  KUMARI  KAMLA  KUMARI.
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  total  mumber  of  persons
 kulled  in  Railway  accidents  during
 ‘1973-74;  and

 (b)  the  number  of  persons  out  of
 them  whose  relatives  have  been
 awarded  compensation  during  that
 Period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  During  the  period
 l-4-973  to  31.3.1974,  24]  persons
 were  killed  in  train  accidents  in  the
 categories  of  collisions,  ceraimer.{s,
 level  crossing  accidents  and  fires  ©
 trains  on  the  Indian  Goverrment
 Railways.

 (b)  Dependents  of  ‘3  person,  kil
 led  in  the  accidents  that  occurred
 during  ‘1973-74  have  so  far  been  paid
 compensation  under  Indian  Railway
 Act,  while  in  12  cases  of  railway  em-
 ployees  compensation  was  paid  under
 the  Workmen's  Compensatinn  Act,

 Deubling  of
 —

 Railway

 3910.  KUMARI  KAMLA  KUMARI:
 Wilt  the  Minister  of  RAILWAYS  be
 Dieased  to  refer  to  the  reply  given
 to  Wnstarred  Question  No,  973  on  the

 26th  February,  974  regarding  doubl-
 ing  of  Railway  line  from  Sonepat/
 Panipat  to  Delhi  and  state:

 (a)  whether  the  work  of  doubling
 the  railway  jme  from  Sonepat  to
 Panipat  has  been  started;  and

 (b)  if  so,  the  time  when  the  work
 will  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (bd).  Doubl-
 ing  of  5635  Km.  between  Subzimandi
 and  Ganaur  (Sonepat  falls  between)
 has  been  included  in  the  Budget  for
 1974-75.  The  work  has  not  been
 started  as  the  necessity  for  this  doubl-
 ing  ७  being  reviewed  in  the  context
 of  routing  the  traffic  via,  Rohtak.
 Gohana-Panipat  section.  There  is  no
 proposal  ai  present  to  double  the  line
 between  Ganaur  and  Panipat.

 Construction  Work  on  Gobanz-
 Panipat  Railway  Line

 3911,  KUMARI  KAMLA  KUMARI:
 Will  the  Mimster  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  construction  work
 on  Gohana-Panipat  Railway  line  hes
 been  completed;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Not  yet.
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 (9)  The  work  igs  progressing  satis-
 factory  and  is  targetted  to  be  comp-
 leted  by  1-4-1977.

 Basis  fer  Allotment  of  Petro]  Pumps
 to  States

 3912.
 VERMA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be  plea-
 sed  to  state:

 (a)  the  basis  for  allotment  of  Petrol
 Pumps  to  the  States;  and

 (b)  the  number  of  Petrol  Pumps

 SHRI  SUKHDEO  PRASAD
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 allotted  on  such  basis  during  the  year
 ‘1973-74,  State-wise?

 THE  DEPUTY  MINISTER  IN  TUE
 MINISTRY  OF  PETROLEUM  ANN
 CHEMICALS  (SHRI  C,  P.  MAJHI)-
 (a)  and  (b).  No  State-wise  allotment

 is  made  for  petrol]  pumps.  Opening  of
 new  retail  outlets  (petrol  pumps)  is
 considered  by  the  Oil  Companies  on
 the  basis  of  trading  potential  of  the
 urea  and  other  commercial  considerg-
 tions,

 The  number  of  new  retail  outlet:
 opened  in  different  States  on  the
 above  basis  is  however  given  below.

 Name  of  Company
 Name  of  State

 L0.C.  Caltex  H.P.C.  LBP.  Burmai-
 Shell

 I973-74  I973-74  1973-74  I973  I97%

 ay  U.P.  25  I  2  7
 fz)  Delhi  7  +.  7  &

 (3)  Haryana  .  3  3

 (4  JT.  &  ६.  20

 (5)  Punjab  27  6  2

 (6)  Rajasthan.  :  .  5  I

 cop)  M.P.  I2  a

 (8)  West  Bengal.  न  24  I  ‘  2  t

 (9)  Tuhar  ‘i  5  2

 (i090)  Orissa.  I  1  ‘

 (rt)  Assam,  T3  t

 (2)  Meghalaya  .  I  Pm

 वि  Tamil  Nadu.  :  4  2

 (r4'  Kerala.  3  I  A

 (1s)  Andhra  Pradesh  ड़  9  ह  I  d

 (16)  Karnataka  rt  T  6  t

 a7)  Goa  ’  in  I  |

 (18)  Mahurashtra  70  I  |  2

 (19)  Gujarat  22  2  9  3 —_——
 TOTAL  215,  6  6  48  25

 erent
 Informetion  from  IBP  and  Burmah-Shell  is  available  only  on  calendar  year  basis.
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 New  Railway  Line  from  Dadra  to
 Nagar  Haveli  during  Next

 Five  Years

 3913,  SHRI  R.  R.  PATEL:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  proposal
 to  construct  new  railway  line  in
 Dadra  and  Nagar  Haveli  during  the
 next  five  years;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No  such  propo-
 sal  is  under  consideration  at  present.

 (b)  Does  not  arise.

 Short  Supply  of  Gas  from  Burmah
 Shell  Refinery

 3914.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  ४८
 pleased  to  state:

 (a)  whether  Gas  from  the  Burmah
 Shell  refinery  is  in  short  supply;

 (b)  if  so,  reasons  therefor;

 (c)  what  would  be  the  expected
 shortfall  during  the  current  year;  and

 (d)  steps  taken  by  Governm:nt  to
 meet  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  and  (b).  Availability  of  LPG  (Do
 mestic  Gas)  from  Burmah  Shell  re-
 finery  in  Bombay  is  expected  to  be
 less  this  year  as  compared  to  the  last
 year.  This  drop  in  availability  has
 been  due  to  a  reduction  in  the  crude
 through-put  at  the  refinery  in  view
 of  the  limited  foreign  exchange  made
 available  for  import  of  crude  oil  and
 petroleum  products  during  the  cur-
 rent  year.

 (c)  Shortfall  in  availability  against
 demand  was  estimated  to  be  about
 2400  tonnes  per  month.

 (१)  To  meet  this  short-fall,  redis-
 tribution  of  markets  was  arranged
 between  HPC  and  ICC  by  shifting
 some  of  the  markets  supplied  from
 Bombay  refineries  to  Koyali  and  by
 transferring/some  of  the  consumer  3c-
 counts  in  Bombay  from  Burmah  Shell
 to  HPC,  This  arrangement  was  ex-
 pected  to  make  up  the  short-fall  to
 the  extent  of  about  00  tonnes  a
 month.  The  balance  shortfall  was
 proposed  to  be  met  by  increased  allo-
 cation  of  kerosene  oil  in  the  affected
 areas.  However,  by  readjustment  of
 product  and  crude  oil  imports  and
 with  the  additional  foreign  exchange:
 released  recently,  this  shortfal]  is  like-
 ly  to  be  made  up  with  the  increased
 LPG  availability  now  expected  from:
 the  Bombay  refineries.

 रामपुर  खसरा  के  निकट  तेज  रफ्तार  वाली

 समस्तीपुर  यात्री  गाड़ी  में  आग  लग

 जाना

 3915.  श्री  हुकम  चन्द  कछवाय  :

 [श्री  सुखदेव  प्रसाद  वर्मा  :

 क्या  रेल  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (#)  क्या  द्विनांक  i2  नवम्बर,  .974

 को  पूर्व  रेलवे  के  रामपुर  कमरा  और  हमिदह
 स्टेशनों  के  बीच  सियालदह  जाने  वाली

 समस्तीपुर  यात्री  गाडी  में  आग  लग  गई
 थी  ;  और

 (ख)  यदि  हां,  तो  इस  के  क्या  कारण

 थे  और  इस  घटना  में  कितने  व्यक्ति  घायल

 हुए और  कितने  मारें गए  तथा  अनुमानतः
 कितने  मूल्य  की  सम्पत्ति  नष्ट  हुई  ?

 रेल  मंत्रालय  में  उप मंत्रो  (श्री  बूटा  सिह):

 (क)  जी  हां  t  लेकिन  ,  वह  गाडी  समस्तीपुर
 को  जा  रही  थी  |

 (ख)  रेल  संरक्षा  के  श्र  पर  आयुक्त,  पूर्वी
 क्षेत्र,  कलकत्ता  की  रिपोर्ट  की  प्रतिक्षा  है  ।
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 इस  दुर्घटना  मे  किसी  की  मृत्यु  नही  हुई  ।
 लेकिन  i2  व्यक्तियों  को  चोटे  आयी  1

 रेव  सम्पत्ति  का  हुई  क्षति  का  अनुमान
 लगभग  00,000  रुपये  लगाया  गया  है।

 तेल  का  आयात  शौर  उसके  मूल्य

 39t6.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 पेट्रोलियम  शौर  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या बर्ष  974-7571  जनवरी,
 I9744%  3  अक्टूबर,  974  तक  देश

 में  तेल  का  आयात  किया  गया  हे  ,  और

 3
 (ख)  प्रति  हा,  तो  ग्रा यात  किए  जाने  वाले

 तेल  का  प्रति  पीटर  मूल्य  क्या  था  7

 पेट्रोलियम  और  रसायन  मंत्रालय  में
 उपमंत्री  (श्री  सो०  पो०  माही  :

 (क)  जीता।

 (ख)  विभिन्न  प्रकार  के  अपरिष्कृत  लेता
 जो  आयात  विभिन्न  मूल्या/शर्तों  पर  विविध
 रातों  मे किया  जा  रहा  है  और  दस  लिए
 प्रतिलीटर  तेल  वा  मूल्य  देता  बिलकुल  सभा
 नहीं  है  ।

 खरीता  स्टेशन  में  भोजपुर  शटल  के  यात्रियों
 पर  हमला

 S917.  श्री  हुकम  चन्द  कछवाय  :
 श्री  मोगर  हा

 क्या  रेल  मारी  यह  बताने  की  कपा  करेंगे  कि  :

 (=)  क्या  दिनांक  io  नवम्बर,  974
 को  पटना  निकट  के  खरोता  स्टेशन  पर  पटना
 जाने  वाली  बरौनी-भोजपुर.  शटल  रेल  गाड़ी  के
 स्नो  में  सवार  यात्रियों  पर  कुछ  लोगों  द्वारा
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 हमला  कर  दिया  गया  था  जिसके  कारण
 काफी  लोग  घायल  हुए;  और

 (ख)  यदि  हां,  तो  हमला  करने  वाले
 लोग  कौन  थेमोर  उक्त  हमले  के  कारण
 कितने  व्यक्ति  घायल  हुए  ?

 रेल  मंत्रालय में  उपमंत्री  (ी  बूटा  सिह)  :

 (क)  जी  हा,  कसौटी  स्टेशन  पर  नदी
 सरोदा  स्टेशन  पर  ।

 (@)  जित  व्यक्तियों  ने  यात्रियों  पर

 हमला  कया  था  उनका  पता  प्रभी  नहीं
 चल  सका  है।  ना  व्यक्ति  घायल  हो  गय
 थे।

 बिहार  बन्द  के  दौरान  रह  को  गयी

 गाड़ियां

 3918.  श्री  हुकम  ष्वग्द  कछवाय :  क्या
 रेल  मत्ती  यह  बताने  की  कृपा  करेगे  ि  4  नवम्बर
 974  का  बिहार  बंद  के  फतवा

 बिहार  के  अलग-अलबम  सभी  लदे  में  स्तिति
 यात्री  गाड़ियों  तथा  बिकनी  माल  गाड़िया
 का  चलाना  आशिक  रप  से  तथा  क्विनी  वा
 चलाना  पूर्ण  रूप  से  बन्द  बार  दिया  गया  था  /

 रेल  मंत्रालय  में  उपमंत्री  (श्री  ब्रा  सिह):
 33  सवारी  नाडिया  पूर्णत  कौर  ॥
 गाड़ी  अत  रह  कर  दी  गयी  थी  Ts

 कारण  कोई  मालगाड़ी  रहू  नहीं  की  गयी  र्व  |

 सर्वोच्च  न्यायालय  तथा  उच्च  न्यायालयों
 में  प्रोष्मावकाद  को  समाप्त  करने  तथा

 गम्य  पटिटयों  में  कमी  करने
 का  प्रस्ताव

 3919  श्री  विभूति  मिश्र  :
 का  विधि,

 न्याय  शौर  कम्पनी  कार्य  महतो  यह  बताने  की  ;
 कृपा  करेंगे  कि

 (क)  क्या  विभिन्न  उच्च  व्याया रवां

 तथा  सर्वोच्च.  न्यायालयों  में  ग्रीष्मावकाश

 होता  ;
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 (ख)  क्‍या  उनसे  ग्रीष्मावकाश  के
 अतिरिक्त  कौर  भी  अन्य  बहुत  सी  छुट्टियां  होती
 ह्

 (ग)  क्‍या  उक्त  न्यायालयों  में  बहुत  से
 मामले  अनिर्णीत  उड़े  है,  और

 (घि)  क्‍या  सरकार  का  विचार  ग्रीष्म-
 चालकों  समाप्त  करने  तथा  अन्य  छाषट्रमो
 में  कमी  करने  का  हूँ?

 विधि,  न्याय  ध्रौर  कम्पनी  कार्य  मंत्री

 धी  एच०  आर  गोखले)  :  (क)  कौर

 खि)  1961  से,  यह  प्रत्येक  उच्च
 न्यायालय  पर  छोड  रिया  गया  हूँ
 कि  (है  छुट्टियां  की  अवधिया  इस  प्रकार
 नियत  करें जिससे कि  यह  सुनिश्चित  हो  सके
 कि  एक  वर्ष  मे  काम  के  दिनो क॑  संख्या  2108
 कम  नहीं  होगी।  जहा  तक  प्रियतम  स्वा यालय
 या  सवा  है,  उच्चतम  न्यायालय  नियम,  966
 मे  यह  उपबंध  है  कि  ग्रीष्मावकाश  की  अवधि
 मे  सप्ताह  मे  अधिक  नहीं  होगी।  छुट्टियों
 की  वास्तविक  अवधि  निधन  करने  का  कार्य
 भारत  के  मुख्य  न्यायाधिपति  पर  छोड  दिया
 गया  है  ।

 (ग)  विवरण  सनगन  है  |

 (घ)  जी  नही  q

 विवरण

 स्रायालय  फा  नाम  जून,  974  के  अन्त
 तक  लम्बित  मामले

 उत्तम  न्यायालय  12,8695

 उच्च स्पा यालय
 )  इलाहाबाद  93,276
 2  अन्ध  प्रदेश  22,332
 3  मुम्बई  47,  24
 4  कलकत्ता  65,990
 5  दिल्‍ली  20,554
 6  गोहाटी  4,907
 7  गुजरात  12,860

 1  2  3

 8.  हिमाचल  प्रदेश  2,195
 9  जम्मू-कशमीर  2,556

 10.  कर्नाटक  11,601
 ll.  केरल  3.660

 2.  मध्य  प्रदेश  ‘31,564
 13,  मद्रास  33,828
 4  उड़ीसा  5,86>
 15.  पटना  26,006
 6  पजाब  और  हश्थ्गिणा  2¢,509
 I7  राजस्थान  16,142

 ध्रवेराज  ,  ही  वस् पा रन  जिले  में  एक
 पेट्रोल  पथ्य  लगाना

 3920  श्री  विभूति  मिश्र :  क्‍या  पैरों-
 लियम  कौर  रसायन  मंत्री  यह  बताने  का  पा
 करेगे  कि

 (क)  क्‍या  इण्डियन  झील  कार्पोरेशन  ने
 विहार  क  पूर्वी  चम्पा रत  जिले  में  अवधेश  के
 स्थान  ५२  एप  सौर  सर्वारी  व्यतीत  को  डीजल
 तेल  बेचने  का  ठेका  दिया  है,

 (एप)  क्या  वहा  की  जनता  ने  उस  स्थान
 पर  पेट्रोल  की  बिक्री  की  भी  माग  की  है  ;  और
 यदि  हा,  तो  बहा  पर  पेट्रोल  पम्प  ने  लगाने  के
 क्या  कारण  हे  :

 (ग)  क्या  इस  रास्ते  से  नदो  बसे,  कारे
 तथा  जीये  गिरती  रहती  है  ;

 (घ)  क्या  पेट्रोल  पम्प  बहा  से  20  मील
 की  दूरी  पर  है  ,  और

 (ड)  क्या  इन  परिस्थितियों  म ेसरकार  का
 का  विचार  वहा  एक  पेट्रोल  पम्प  लगाने  का

 है?
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 फेट्रोलियण  बौर  रसायन  मंत्रालय  में
 उपाधि  (श्री  सी०  पी.  साझा)  :  (क)
 अबे राज  मे  एच  एस  डी  बेचते  के  लिए  भारतीय
 तेल  निगम  वा  एक  बिक्री  केन्द्र  है  जो  भारतीय
 तैल  निगम  की  वे  रोजगार  स्नातक  को  एजेसिया
 दिये  दाने  सम्बन्धी  योजन।  वे  ग्रन्तर्गत  स्थापित
 किया  गया  था।

 (ख)  से  (घ)'  अविराज  में  मोटर

 स्पिरिट  बेचने  के  लिए  पट्रोल  पम्प  स्थापित

 किये  जाने  की  जरूरत  पर  पहले  विचार
 किया  ग्या  था  झोर  उसका  भारतीय
 तेल  निगम  द्वारा  अनुमोदन  किया
 गया  था।  तथापि.  नवम्बर,  973  में

 मोटर  स्पिरिट  के  दामों  मे  हुई  भारी  वृद्धि  के

 कारण,  अनुमानित  बिक्री  क ेलाभ फर  स्तर  से  कम

 हो  जाने  की  सहायता  थी।  जत:  वर्तमान  में

 वहां  मोटर  स्पिरिट  की  सुविधाए  स्थापित  व  रना

 लाभप्रद  नहीं  समझा  गया  था।  इलाके  पति-

 रिक्त  बेग  में  मोटर  गाड़ियों  की  साया

 बहुत  कम  है  कौर  उस  क्षेत्र  में  सैलानियों  की

 पझ्रावाजाही  भी  a पीड़ित  है  I  भारतीय  तेल  निगम
 का  मोती  हारी  में  एक  पट्रोल  पण  है  जो  ग्रवेराज

 से  लगभग  is  मौत  की  दुरी  प्र  स्थित  है।

 (=)  इस  समय  यह  प्रस्ताव  जा धिक

 रूप  से  उचित  नहों  समझा  जाता  |  तथापि,  इस
 मामले  का  भारतीय  तेल  निगम  उस  समय

 पुनरीक्षण  करेगा  जब  इस  क्षेत्र  की  व्यापर

 संभाव्यता  से  मोटर  स्पिरिट  के  लिये  सुविधाओं

 का  स्थापित  जिया  जाना  उचित  समझा  जायेगा  1

 Criminal  Cases  against  Staff  removed
 from  Service  of  C.L.W,

 ‘3021.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  criminal  case  is
 pending  against  the  staff  of  Chairman-
 jan  Locomotive  Works  who  Were  reé-
 meved  from  service  for  participating
 in  May,  974  Railway  Strike;  and
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 (b)  if  not,  the  reasons  for  which
 they  were  removed  from  service?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  They  were  removed  from  ger-
 viee  for  their  gross  misconduct  in  con-
 nection  with  the  strike.

 Demand  fer  Fablication  of  a  Journal

 8922.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minster  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 {a)  whether  attention  of  Govern-
 ment  hag  been  drawn  to  the  demands
 for  the  publication  of  g  Journal  made
 by  the  Election  Commission  of  India
 Employees  Union  to  the  Chief  Election
 Commissioner  of  India  on  the  2st
 September,  1978;  and

 (b)  if  s0,  the  action  taken  thereon
 by  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR,  SAROJI-
 NI  MAHISHI).  (a)  Yes,  Sir.

 (b)  The  matter  »  under  the  consi-
 deration  of  the  Election  Commission

 Indian  Delegations  visit  to  Libya  for
 Crude  Oil

 3923  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  R  V  SWAMINATHAN:
 DR  tt  P  SHARMA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a}  whether  Indian  Econemic  dele-
 gation  visited  Libya  during  the  month
 of  October,  1974;

 (b)  whether  the  delegation  hed  a
 talk  with  the  Libyan  Government  for
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 the  export  of  Crude  Oil  to  India  dur-
 ing  1875;  and

 (c)  if  80,  the  result  achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  7.  P.  MAJHI):
 (a)  to  (९).  In  accordance  with  the  ag-
 reement  concerning  cooperation  in  the
 field  of  oil  between  the  Government
 of  Libya  and  the  Government  of  In-
 dia  signed  in  September  1973,  घ
 Joint  Committee  on  Oil  to  supervise
 the  execution  of  this  agreement  and
 to  encourage  ang  develop  technical
 cooperation  between  the  two  countries
 had  been  set  up.  At  the  first  meet-
 ing  of  the  Joint  Committee  held  in
 Tripoli  from  October  9  to  12,  1974,  it
 was  decided  in  principle  that  India
 would  purchase  2  million  tonnes  of
 crude  oil  from  Libya  during  975  on
 terms  and  conditions  to  be  specified
 later.  India  would  explore  the  pos-
 sibility  of  exchanging  this  crude  oil
 with  fertilizers.

 Proposal  from  M/s  Hindustan  Levers
 Limited  for  manufacture  of  Sodium

 Tripoly  PhosPhate

 3924.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  tate:

 (a)  whether  Government  have  since
 taken  any  decision  on  the  application
 submitted  by  M's,  Hindustan  Levers
 Limited,  Bombay  for  the  establish-
 ment  of  a  new  undertaking  at  Haldia
 for  manufacture  of  Sodium  Tripoly
 Phosphate  and  other  related  chemi-
 cals;  and

 (b)  if  go,  What  are  the  broad  >ut-
 lines  thereof  and  the  reasona  for  al-
 lowing  further  expansion  of  this  multi-
 national  company?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K,  R.  GANESH):
 (a)  and  (b).  Yes,  Sir.  A  letter  of
 intent  has  been  issued  ६0  M/s,  Hindus-
 tan  Lever  Lid.,  on  the  @th  March,  974
 for  the  establishment  of  a  new  under-

 taking  at  Haldia  (West  Bengal)  for
 the  manufacture  of  the  undermen-
 tioned  items  for  capacities  mentioned
 against  each: —

 tonnes/annum
 Sodiam  Tripojy  Phosphate  30,000
 Sulphuric  Ac.  *54,000
 Phosphoriv  Acit  19,500,

 *  for  captive  use  in  the  man  ifa.  ture
 of  STPP,

 The  letter  of  intent  is  subject  to
 the  following  conditions:

 a  The  Company  should  issue  fresh
 shares  to  the  Indian  public,  to  the
 exclusion  of  the  foreign  shareholders
 to  the  extent  which  will,  after  the
 proposed  issue  of  bonus  shares  in  the
 proportion  of  one  new  share  to  every
 six  shares  reduce  the  share  holdings
 of  the  non-resident  shareholder  from
 the  present  figure  of  85  per  cent  at
 the  mnst  to  70  per  cent  during  the
 course  of  implementation  of  only
 this  project  for  the  manufacture  of
 sulphurie  acid,  phosphoric  acid  and
 industrial  phosphates  (STPP’.  This
 condition  will  not  operate  as  a  pre-
 cedent  for  any  other  future  projects
 of  the  company,

 {2)  The  company  shall  adhere  to
 the  phased  programme  indicated  in
 the  application  pertaining  to  this  pro-
 posal  namely  it  will  aclneve  a  produc.
 tion  of  18,000  tonnes  in  the  first  year
 of  the  commencement  of  the  produc-
 tion.  27,000  tonnes  in  the  second  year
 and  30.000  tonnes  in  the  3rd  year.

 (3)  The  import  of  capita]  goods  for
 the  project  shal)  be  subject  to  appro-
 val  of  the  Government,

 (4)  The  project  shall  be  located  at
 Haldia  in  th  District  of  Midnapore,
 West  Bengal.

 (5)  The  company  will  try  to  obtain
 technology  and  know-how  for  the
 proposed  project  from  Indian  sources
 and  for  the  purpose  the  company  will
 issuc  an  advertisement  inviting  pro-
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 posals  from  Indian  parties  and  consi~
 der  the  same  and  the  terms  and  con-
 ditions  on  which  these  are  offered.

 (6)  The  company  will  go  in  for  im-
 port  of  technology  and  know-how
 from  foreign  sources  only  if  requisite
 technology  and  know-how  is  not
 available  in  India  or  is  not  up-to-date
 and  satisfactory  or  is  not  available
 on  suitable  terms  and  conditions  and
 subject  to  prior  approval  of  the  Gov-
 ernment.

 (7)  The  company  will  earmark  a
 certain  percentage  of  its  STPP  pro-
 duction  for  sale  to  outside  parties  and
 will  submit  a  scheme  for  this  purpose
 for  prior  approval  of  Government.

 (8)  The  company  shall  supply  STPP
 produced  by  it  to  other  manufacturers
 of  Synthetic  Detergent  at  the  same
 rate  at  which  the  company  will  supply
 STPP  for  its  own  captive  consump-
 tion.  For  this  purpose  the  company
 will  maintain  separate  cost  accounts
 for  the  new  project  so  that  the  cost
 of  the  production  of  STPP  may  be
 separately  determined  and  Govern-
 ment  may,  if  necessary,  consider  the
 question  of  taking  action  under  Sec-
 tion  209  reo)  (d)  and/or  Section  233B
 of  the  Companies  Act,  ‘1956.

 (9)  The  company  shall  undertake
 export  obligation  at  least  upto  the
 leve'  of  20  per  cent  of  :ts  annual  pro-
 duction  of  STPP.  It  will  however,  be
 open  to  the  company  ty  appty  to  the
 Centra!  Government  for  considering
 the  question  of  waiving  this  export
 obligation  for  a  period  of  time  in  the
 light  of  circumstances  then  prevailing
 fn  the  country  in  regard  to  demand
 and  supply  of  this  basic  raw  mate-
 rial,

 (i0)  The  loans  from  financia)  ins-
 titutions  shall  be  subject  to  the  right
 of  insertion  of  convertibility  clause
 according  to  Government  policy.

 (11)  The  company  shall  ensure  that
 the  debt-equity  ratio  does  not  exceed
 2a  and  net  block-debt  ratio  does  not
 exceed  1:05,
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 (i2)  The  validity  of  the  letter  of

 Intent  will  be  for  a  period  of  one
 year.

 The  reasons  for  giving  letter  of  in-
 tent  are  as  follows:

 q)  The  proposal  satisfied  the  cri-
 teria  of  approval  laid  down  in  Section
 28  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act.  namely,  by  bring-
 ing  into  existence  a  new  enterprise  ad
 countervailing  force  to  an  existing
 monopoly  fostering  competition,  re-
 duemg  regiona}  dispirities  through
 the  development  of  backward  areas,
 generating  employment  etc.

 (2)  The  proposed  plant  is  capital
 intensive,  involving  sophisticated
 technology  and  is  to  be  located  in  a
 backward  area.  It  will

 generate
 emp-

 loyment  and  also  provide  the  benefits
 of  import  substitution.  Investment  in
 such  a  project  by  Hindustan  Lever
 Ltd.,  a  foreign  majority  company  is
 permissible  in  terms  of  the  current  In-
 dustrial  Licensing  Policy  of  Govern-
 ment.

 (3)  The  rroposed  plant  at  Haldia
 will  produce  30,090,  tonnes  of  STPP  per
 annum  and  thereby  save  about  Rs  5
 crores  in  net  foreign  exchange.
 Further  30000  tonnes  of  STPP  will
 enable  the  production  of  about  1,00,000
 tonnes  of  Synthetic  Detergents  which
 in  turn  will  avoid  che  import  of  about
 10,000  tonnes  of  tallow  fcr  soap
 making.  The  saving  in  foreign  ex-
 change  out  go  would  be  Rs  3  crores
 per  annum,

 (4)  The  MRTP  Commission  on  8
 review  of  the  over-all  position  felt
 that  the  proposed  plant  by  Hindus‘2n
 Yover  is  exnected  to  be  one  of  the
 taickest  to  be  implemented  as  the
 ‘nmpany  is  professionally  managed
 bas  a  prover  record  for  speedy  uct
 sation  of  capacity  and  a  researc.
 oriented  outlook  with  a  strong  R  &  &
 base.

 (5)  The  project  will,  it  is  estimated,
 generate  employment  directly  to  309
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 persons  and  indirectly  to  many  times
 that  numbrer.

 (6)  An  estimated  sum  of  about
 Rs.  i4  crores  will  accrue  as  revenue
 under  varivus  heads  to  the  State  and
 Central  Governments

 (7)  All  India  demand  for  STPP  by
 the  end  of  the  Fitth  Plan  period  was
 estimated  fo  be  1,338,000,  tonnes.  34
 per  cent  of  that  demand  is  expected
 to  be  m  the  Eastern  Reyion,  ie.  ap-
 proximately  43  000  tonnes.  The  Hind-
 ustun  Lever  was  the  only  applicant
 ready  to  set  up  a  plant  in  the  Eastern
 Region  ani  that  too  in  a  backward
 are,

 (8)  At  present  almost  i00  per  cent
 monopoly  position  in  the  production  of
 STPP  is  heki  by  Ms  Albright
 Morar):  &  Pandit  Private  Limited,
 ha‘  img  46  per  cent  non-resident  share-
 holding,  and  a  company  belonging  to
 the  Dharamsy  Morarj:  Group.  The
 project  of  the  Hindustan  Lever
 will  be  ene  which  will  quickly  break
 this  monpoly.

 (9)  The  project  will  be  set  up  in  a
 backwurd  district  and  will  encourage
 the  growt  of  a  number  of  ancillary
 and  small  scale  industries  in  the  area.

 107  The  proposal  will  lead  to  a
 very  significant  reduction  of  foreign
 shareholding  in  the  applicant  com-
 pany  by  ty  per  cent  The  company
 has  agree’  to  bring  down  the  foreign
 shareholding  fiom  the  existing  Ievel  of
 85  per  cent  to  70  per  cent.

 (il)  The  project  will  constitute  less
 than  20  per  cent  of  the  All  India
 capacity  so  far  approved  and  under
 consideration  and  thus  there  is  no
 possibility  that  the  applicant  company
 will  occuny  a  commanding  position
 in  the  field  of  STPP  manufasture.

 Representation  of  General  Secretary
 of  All  India  Railwaymen’s  Federation

 3925.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  RAILWAYS  he  pleas-
 ed  to  state:

 (a)  whether  General  Secretary  of
 All  India  Railwaymen's  Federation  re-
 cently  met  the  Prime  Minister,  Home
 Minister,  Railway  Minister,  State
 Minister  of  Railway  and  made  repre-
 sentation  about  permanent  and  casual
 ralwaymen  who  have  not  yet  been
 taken  back  to  service  and  =  agan.si
 whom  court  cases  are  pending,

 (hb)  if  so,  facts  about  the  represen-
 tation®  made  by  them  an4

 (९)  the  steps  taken  or  proposed  by
 Government  t  symputhe‘ically  const-
 der  the  cases  of  the  railwaymen  whose
 eases,  in  general,  have  been  revresent-
 ed  by  the  General  Secretary  of  the  All
 India  Railwaymen’s  Federation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  Yes.

 (9)  and  (c).  While  the  representa-
 tions  relates  to  the  taking  back  of  emp-
 loyees  dismissed,  removed,  discharged
 or  whose  services  were  terminated,  it
 has  been  hinted  that  a  general  am-
 nesty  be  given.

 The  policy  of  the  Government  is
 that  while  no  general  amnesty  can  be
 given  to  staff  irrespective  of  the  se-
 riousness  of  their  actions  against  na-
 tional  interests  in  maintaining  the
 nation’s  life  lines,  the  Railway  Adrmi-
 nistrations  are  considering  all  appeals
 and  representations  with  sympathy
 putting  staff  back  to  duty  wherever
 possible,  condoning  break  in  service
 where  extenuating  circumstances
 brought  out  on  appeal  are  acceptable,
 and  also  dropping  cases  where  charg-
 es  are  not  serious.
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 AIRF  enjoys  negotiating  facilities
 under  the  Permanent  Negotiating  Ma-
 chinery  and  the  Joint  Consultative
 Machinery.

 Delimitation  of  Parliamentary  Consti-
 tuencies  and  revison  of  voters’  list

 3927.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  after  completion  of
 ‘delimitation  of  Parliamentary  constitu-
 encies  by  July,  975  opportunities  wiil
 ‘be  given  for  raising  objections;

 (bo)  if  so,  facts  thereof;

 (c)  whether  revision  of  voters’  list
 ‘of  such  constituencies  will  also  be
 completed  by  that  time;

 (१)  the  period  of  time  required  for
 holding  of  either  Lok  Sabha  and  As-
 sembly  elections  after  delimitation  of
 constituencies  and  completion  of  the
 revision  of  voters’  list;

 fulfilleg  for
 and  Assembly

 (e)  conditions  to  be
 he!ding  Lok  Sabha
 Elections;

 (f)  whether  there  are  any  provisons
 ‘for  obviating  such  requirements;  and

 (2)  if  so,  facts  thereot?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SARO-
 JINI  MAHISHI):  (a)  and  (b).  No,
 Sir,  Sub-section  (2)  of  section  0  of
 the  Delimitation  Act,  1972,  provides
 that  upon  pubjication  in  the  Gazette
 of  India  and  Order  made  by  the  Deli-
 mitation  Commission  under  section  8
 or  section  9  of  the  Act  shall  have  the
 force  of  law  and  shall  not  be  called
 in  question  in  any  court.

 (c)  Yes,  Sir.  The  revision  of  electo-
 ral  rolls  in  all  the  States  and  Union
 Territories  in  respect  of  the  newly
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 delimited  constituencies  is  expected  to
 be  completed  by  July,  1975,  except  in
 the  case  of  a  few  constituencies  com-
 prised  in  areas  which  will  be  snow-
 bound,  during  the  early  part  of  1975.

 (d)  No  specific  period  has’  been
 prescribed  for  holding  elections  after
 the  delimitation  of  constituencies  or
 compietion  of  revision  of  the  voters’
 lists.

 Section  i4  of  the  Representation  of
 the  People  Act,  95l,  which  deals  with
 the  notifications  for  the  general  elec-
 tions  to  the  House  of  the  People,  con-
 tains  a  provision  to  the  effect  that
 where  a  genera]  election  is  held,
 otherwise  than  on  the  dissolution  of
 the  existing  House  of  the  Pesple,  no
 notification  calling  upon  parliamen-
 tary  constituencies  to  elect  members
 shall  be  issued  at  any’  time
 earlier  than  six  months  prior
 to  the  date  on  which  the  dura-
 tion  of  that  House  would  expire  under
 the  provisions  of  clause  (2)  of  article
 83.  Similar  requirement  in  the  case
 of  general  e’ection  to  the  Legislative
 Assembly  of  a  State  is  to  be  found  in
 the  proviso  to  sub-section  (2)  of  sec-
 tion  5  of  the  said  Act,  which  is  the
 relevant  provision  which  deals  with
 notification  for  general  election  to  a
 State  Legislative  Assembly.  It  may
 also  be  mentioned  that  by  virtue  of
 the  provisions  of  section  30  of  the  said
 Act,  the  minimum  statutory  period  of
 time-lag  required  before  holding  an
 election  to  the  Lok  Sabha  or  to  the
 Legislative  Assembly  of  a  State  will
 be  thirty  days  after  the  issue  of  the
 notification  calling  the  election.

 (९)  The  conditions  precedent  for
 the  holding  of  general  elections  to  the
 Lok  Sabha  and  the  Legislative  As-
 sembly  of  a  State  are  laid  down  in
 section  2l  of  the  Representation  of

 the  People  Act,  950  and  articles  82
 and  i70  of  the  Constitution,  read  with
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 the  provisions  of  the  relevant  Deli-
 mitation  Act.  They  are:—

 (l)  Unless  otherwise  directed  by
 the  Election  Commission,  for
 teasons  to  be  recorded  in
 writing,  revision  of  the  elec-
 torai  roll  in  the  prescribed
 manner  by  reference  to  the
 qualifying  date  before  each
 general  election  to  the  House
 of  the  People  or  to  the  Legis-
 lative  Assembly  of  a  State  and
 before  each  '  ve-e'ection  to  All
 a  casual  vacancy  in  a  seat  al-
 lotted  to  the  constituency.

 42)  Publication  of  final  orders  by
 the  uuthority  (namely,  the
 Delimitation  Commission),
 constituted  by  law  (namely,
 the  relevant  Delimitation  Act)
 as  required  by  the  relevant
 provisions  of  the  Constitution
 (namely,  articles  82  amd  7270)
 re-adjusting  the  number  of
 seats  in  the  House  of  the  Pco-
 ple  and  the  total  number  of
 seats  to  be  assigned  to  the
 Legislative  Assembly  of  each
 State  (subject  to  reservation
 for  Scheduled  Castes  and
 Scheduled  Tribes)  on  the
 basis  of  the  relevant  figures
 of  the  population  of  the  rele-
 vant  last  preceding  census,
 which  have  been  ascertained
 and  published  and  delimiting
 the  constituencies  in  atcord-
 ance  with  the  provisions  of
 the  relevant  Delimitation
 Act,

 (f)  and  (gz).  The  requirements,  re-
 derred  to  above,  are  on  the  basis  of
 the  Constihitional  provisions  as  well
 as  the  provisions  of  the  relevant  laws,
 namely,  the  Representation  of  the  Peo-
 ple  Acts,  980  and  1951  and  the  Deli-
 mitation  Act,  ‘1972.  There  are  no  pro-
 visions  fot  obviating  such  require-
 ments,  However.  as  already  stated  in
 answer  to  Part  (e)  of  the  Question,
 section  $i  of  the  Representation  of
 the  Peypls  Act,  ‘1980,  empowers  the
 Election  Commission  to  direct,  for
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 reasons  to  be  recordeu  in  writing,  that
 the  revision  of  electoral  rolls,  which
 would  otherwise  be  required  under
 the  provisions  ef  the  said  section,  need
 not  be  done.

 Coai-based  Fertilizer  Plant  at  Talcher

 3928.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  World's  largest
 coal-based  fertihzer  plant  is  fast  com-
 ing  up  at  Talcher  m  Orissa  costing
 about  Rs.  140  crores,  one-third  of
 which  will  be  in  foreign  exchange;  and

 (b)  whether  to  produce  half  a  mil-
 lion  tonnes  of  Urea  a  year,  it  will  con-
 sume  a8  g  feed  a  million  tonnes  of
 coal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRIK.  R.
 GANESH):  (a)  Considerable  progress
 has  been  made  on  this  project  which
 is  presently  estimated  to  cost  about
 Rs.  49  crores  ({ineluding  a  foreign
 exchange  component  of  Rs.  40  crores).

 (b)  Yes,  Sir.

 Printing  of  reports  of  MA.T.P.  Com-
 mission

 3929.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  a  request  hag  been
 made  to  Government  that  all  the  इन
 ports  of  M.R.T.P,  Commission,  includ-
 ing  the  administrative  reports  should
 be  printeg  so  that  they  are  easily
 available  to  the  Members  of  Partia-
 ment;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
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 BRATA  BARUA):  (a)  and  (b).  The
 Commission  in  Chapter  V  of  its  An-
 nual  Report  relating  to  the  working
 of  the  Commission  for  the  calendar
 year  ended  3lst  December,  1978,  which
 will  be  laid  on  the  Table  of  the  House
 shortly,  has  reiterated  its  suggestion
 that  the  Reports  submitted  by  it  under
 Chapter  III  of  the  MRTP  Act  may  be
 printed.  The  Government  agree  in
 principle  with  the  Commission  that  it
 mught  be  desirable  to  print  the  Re-
 ports  of  the  Commission  and  make
 them  saleable  publication.  However,
 it  would  be  necessary  to  assess  the
 probable  demand  for  such  Reports  to
 ensure  that  printing  of  the  reports
 may  not  be  altogether  a  financial  loss.
 The  incurring  of  expenditure  for  prin-
 ting  a  whole  series  of  reports  may  not
 be  justifiable  in  the  present  context
 ef  the  need  for  effecting  drastic  eco-
 nomy  by  eliminating  all  avoidable  ex-
 penditure  and  prescribing  stringent
 conditions  for  the  use  of  paper  for
 writing  and  printing  In  view  of  a  vir-
 tual  paper  famine.

 Utilization  of  on  Drilling  Ship  ‘Sagar
 Samrat’

 3930.  SHRI  s  R.  DAMANI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to
 Unstarred  Question  No.  635  on  the
 6th  August,  974  regarding  utilization
 of  vil  drilling  ship  ‘Sagar  Samrat’  and
 state:

 (a)  whether  the  information  has
 since  been  collected  and,  if  so,  the
 Particulars  thereof;  and

 (9)  what  steps  are  taken  to  ake
 the  Sagar  Samrat  fit  for  use  through-
 out  the  year  and  in  all  weather  con-
 ditions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  Reply  in  fulfilment  of  the  assu-
 trance  to  Unstarred  Question  No.  635
 on  the  6th  August,  974  has  been  laid
 on  the  Table  of  the  Sabha  on  Novem-

 DECEMBER  70,  19Ty  Written  Answere  Tid.

 ber  20,  974  vide  item  No,  49  State—
 ment  IIT.

 (b)  Sagar  Samrat  is  ft  for  use
 throughout  the  year  within  the  permis
 sible  water  depth  and  weather  con-
 ditions.

 Amonnt  collected  through  sale  of
 Nickets  and  freight  charges

 3931.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  total  amount  collected,  zone-
 wise,  through  sale  of  tickets  during
 last  3  years,  year-wise;  and

 (b)  total  amount  collected  gone-
 wise  through  freight  charges  during
 the  last  3  years  year-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  statement-I
 showing  total  amount  of  zone-wise
 earnings  through  sale  of  tickets  during
 last  three  years  is  laid  on  the  Table
 of  the  House  [Placed  in  Library,  See
 No.  LT-8720/74].

 (b)  A  statement-II  showing  total
 amount  of  cone-wise  earnings  through
 freight  charges  during  the  last  3  years
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT~
 8720  14),

 Strike  netlee  served  by  railway
 Officers’  Organisation

 $632,  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  any  Railway  officers’
 organisation  served

 ay  Sonia
 notice

 to  participate  in  the  strike
 held  in  May,  1974;
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  and  (c).  Government's  policy

 8933,  उसना  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  he  pleased  to  state:

 (a)  whether  the  Railway  Board  has
 decideg  not  to  place  any  order  for
 sleepers  with  the  foundries  of  Eastern
 region  specially  in  West  Bengal  and
 Bihar;

 (b)  whether  as  a  result  of  ‘it,  more
 than  50,000  workers  have  lost  their
 employment;  and

 {e)  if  so,  the  reasons  for  the  same
 and  steps  taken  by  Government  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 BUTA  SINGH):  (a)  No,
 (b)  arid  (c),  Do  not  arise.

 $934.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  Glaxo  Laboratories  are
 proposing  to  manufacture  three  other
 drugs;

 (b)  if  so,  the  names  of  the  drugs  to
 be  manufactured;

 (९)  whether  the  company  haz  ap-
 proached  Government  for  graut  of
 loan  for  the  manufacture  of  the  drugs;
 and

 (da)  the  expected  annual  productiong
 of  the  drugs  and  the  extent  to  which
 these  would  meet  the  country’s  de-
 mand?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R
 GANESH):  (a),  (b)  and  (@).  Parti-
 culars  of  proposals  of  Glaxo  Labora-
 tories  for  manufacture  of  other  drugs,
 with  their  present  status,  are  a3
 follows:-—

 +  of  Capacity  Estimated  (I978-79)  Present  status
 Now

 Name
 of

 product
 applied*

 requirements  of  the
 country

 ॥  Solbutamol  .  नि  100  Kgs.  Not  assessed
 —_

 of  intent  is-

 2  Meclasitte  Hydrochloride  400  kgs.  ”  Under  consideration
 —

 fe)  No,  Str.
 Getting  up  of  fertilizer  plants  in

 Rajasthan
 SHRI  NAWAL  KISHORE

 SHARMA;  Will  the  Minister  of  PET

 ROLEUM  AND  CHEMICALS  be

 pleased  to  state  whether  there  is  a

 proposal  to  set  up  any  new  fertilizer

 Plants  in  Rajasthan?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  RB.
 GANESH):  A  letter  of  intent  has
 been  granted  to  M/s.  Delhi  Cloth  and
 General  Mills  Company  Limited  for
 further  expansion  of  their  fertilizer
 plant  at  Kota  in  Rajasthan  envisag-
 ing  an  additional  production  of  3,45
 Jakhs  tonnes  of  Nitrogen  in  the  form
 of  Urea  and  other  products,  In  addi-
 tion,  some  studres  are  also  under  way
 regarding  the  feasibility  of  setting  up
 of  a  fertilizer  complex  in  Rajasthan
 based  on  the  locally  available  Pyrites
 and  Rock  Phosphate.

 Enquiry  into  mal-practices  of  certain
 concerns  by  MLR.T.F.  Commission

 3996.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 fa)  whether  the  Monopolies  and
 Restrictive  Trade  Practice  Commission
 has  decided  to  enquire  into  certain
 alleged  malpractices  in  some  of  the
 private  concerns  in  the  country;

 (b)  if  so,  the  particulars  of  the  con-
 cerns  against  whom  enquiry  is  to  be
 conducted  together  with  the  reasons
 therefor;  and

 (०)  the  time  by  which  the  enquiry
 is  expected  to  be  presented  to
 Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  In-
 formation  relating  to  the  inquiries
 instituted  by  the  M.R.T.P.  Commis-
 sion  from  time  to  time  against  alleged
 malpractices  indulged  in  by  private
 concerns  is  contained  in  the  first  and
 second  Annual  Reports  on  the  Work-
 ing  and  Adminstration  of  the
 M.RT-P,  Act,  989  already  laid  on
 the  Table  of  the  House  and  in  the
 Third  Annual  Report  for  the  period
 Ist  January,  973  to  Bist  December,
 973  which  will  be  laid  on  the  Table
 of  the  Hruse  shortly,
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 (c)  Under  the  previsions  of  the
 MR.T.P.  Act,  ‘1968,  the  Commission,  is
 not  required  to  submit  to  Government
 any  report  of  inquiry  in  cases  of  in-
 quiries  instituteq  under  section  708)
 Wi,  (ii),  (iii)  and  (iv)  of  the  Act.  In
 regard  to  section  3i  and  87(4)  of  the
 Act,  no  time  limit  is  prescribed  for submission  of  the  Commissions’  report
 to  the  Government,  However,  the
 Proceedings  before  the  Commission  in
 all  the  cases  under  section  3]  and  sec-
 tion  37(4)  of  the  Act  have  been  stayed
 by  the  High  Courts  on  writ  petitions
 filed  by  the  companies.

 Meeting  with  representatives  of  States
 on  distribution  of  diesel

 3937.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  है
 ROLEUM  AND  CHEMICALS  be
 Pleased  to  state:

 (a)  whether  he  held  a  meeting  with
 the  States  Representatives  recently;

 {b)  if  so,  the  broad  outline  of  the
 discussions  helg  about  the  supply  of
 high  speed  and  light  diesel  to  the
 States  to  boost  up  agricultural  produc-
 tion  in  the  States;

 (c)  whether  some  discussion  was
 algo  held  about  the  supply  of  diesel
 to  the  State  to  meet  the  requirements
 of  trucks  which  have  gone  of  the
 road;  and

 (d)  if  so,  the  broad  outlines  of  sup-
 ply  of  high  epeed  and  light  diesel  ail
 for  production  and  for  use  an  trucks
 separately?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  ron  P.  MAJHI):
 (a)  Minister  of  Petroleum  ang  Che-
 micals  had  a  meeting  recently  with
 representatives  of  some  State  ह...
 ermments  to  assess  their  diesel  re-
 quirements  particularly  for  the  egri-
 cultural  programme  in  the  coming
 Rabi  Season.  ,

 tb)  State  Governments  were  re-
 quested  40  re-aesess  their  diese]  oil
 requirements  on  a  realistic  basis  and
 fix  reasonable  norms  for  consump~
 tlon  in  irrigation  pumps  and  for  agri-
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 cultural  machinery.  State  Govern-
 ments  were  further  requested  to  en-
 sure  availability  of  diese]  oil  to  agti-
 culturists  on  priority  if  necessary
 through  quota  cards  and  to  effective-
 ly  check  malpractices  like  hoarding
 and  black  marketing.  They  were
 assured  that  the  Central  Government
 ig  trying  to  meet  the  requirements  of
 diese]  oi]  particularly  for  the  agri-
 cultural  programme,  in  full,

 (९)  and  (d),  As  far  as  the  require-
 ment  of  HSD  for  the  transport  sector
 is  concerned  State  Governments  have
 already  been  requested  to  achieve
 maximum  economy  in  the  consump-
 tion  of  HSD  through  various  mea-
 sures.  However,  some  of  the  mea-
 sures  suggested  to  State  Governments
 have  been  reviewstl  by  Government
 and  related  instructions  are  being
 issued.

 At  present  no  allocation  of  quotas
 is  made  for  HSD  or  LDO  either  State-
 wise  or  for  agricultural  and  transport
 sectors  separately.
 Cases  pending  in  Delhi  Courts  in  1972,

 1913  and  September,  2974
 3938.  SHRI  INDERJIT  GUPTA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  number  of  civil,  inciuding
 rent  control  cases  and  criminal  cases

 in  Delhi  courts  (excluding
 the  High  Court)  at  the  end  of  1972,
 शाह  and  September,  1974;

 (b)  the  total  cadre  strength  of  sub-
 judges,  Rent  Controllers,  Judicial
 Magistrates  of  Delhi  during  the  same
 periods;

 (९)  whether  the  number  of  pending
 cases  is  continuously  increasing;  and

 (a)  if  so,  remedial  measures  taken
 by  Government?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.R  GOKHALE):  (a)  A
 statement-I  is  attached.

 (b)  A  statement-II  is  attached.

 (c)  and  (d).  (i)  The  Delhi  High
 Court  has  appointed  nine  special
 Metropolitan  Magistrates  ang  various
 types  of  cases  under  special  and  local
 Acts  have  been  made  over  to  them
 for  disposal,

 Qi)  The  High  Court  has  recom-
 mended  appvintment  of  twenty  offi-
 cers  to  the  Delhi  Judicial  Service  on
 the  basis  of  a  competitive  examina-
 tion  held  by  it  in  973  out  of  whom
 none  officers  have  already  joined  and
 the  rest  are  likely  to  take  over  in
 the  near  future.  Some  of  these  offi-
 cers  will  be  appointed  as  subordinate
 Judges  ang  some  as  Magistrates.

 (ili)  The  Delhi  High  Court  has  pro-
 posed  the  creation  of  more  posts  of
 Additional  Rent  Controllers  and
 Additional  District  and  Sessions  Jud-
 ges.  These  proposals  are  being  ex-
 amined.

 Statement-I

 At  the  end  of  At  the  end  of  At  the  cad  of
 I972  I973  September,

 1974

 i.
 Yoh

 Cases  Inctuding  Rent  Control
 Se  _  2  488-0  47372  47304

 rs  Criminal  Cees  ;  न  798  १094  2291

 omega,
 Courts  of  Metro- *

 ose  :  :  22470  226775  236258
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 Statement-II

 Ss.  Cudre  Strength  At  the  end  of  At  the  end  of  At  the  end  of
 No,  i972  7993  September;

 i974

 t  Sub-Judges  a  .  79  24  27
 2  Honorary  Sub-  (dealing  with

 cases  under  Finn  laws)  ड़  हे  I  I  I

 3  Rent  Controllers  4  5  5
 4  Judicial  Magistretes/Metropolitan

 Magistrates  .  .  rf  46  40
 pecial:

 (and
 Nine  §  Me-
 tropolitan  Ma-

 Division-wise  break  up  of  employees
 gor  participating  in  strike

 (North  Eastery  Rallway)

 3039.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  ‘338  on  the
 2  November,  974  regarding  restora-
 tion  of  status  quo  ante  as  existed
 before  May,  974  strike  and  state:

 (a)  what  is  the  total  break-up  of
 Railway  employees  undergoing  break-
 in-service,  suspension  removal  or  be-
 ing  prosecuted,  Railway-wise  throu-
 ghout  the  country  and  Division-wise
 on  the  North  Eastern  Railway;

 (b)  what  ia  the  union-wise  break
 up  of  such  employees  in  various  Divi-
 sions  of  the  North  Eastern  Railway;

 {e)  whether  under  Samastipur  Di-
 vision  of  the  North  Eastern  Railway
 even  now  employees  are  being  pro-
 secuted  in  connection  with  the  33-days
 strike  in  Barauni  Gerahara  area  and
 President  of  the  Samastipur  Divisional
 braneh  of  the  AITUC  affiliated  union
 stands  removed  from  service  in  vicle-

 tion  of  the  written  agreemaai  signed
 by  the  then  Minister  of  Labour;

 (d)  if  so,  whether  the  agreement  ia
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 Statement

 Retlway  No.ofem-  No.ofEm-  No.  of  per-  No.  of  Court!

 tail plorees
 ‘still

 Tempoay  cathe ae suse  ‘Temporary
 coor  petision  .  staff  dismise-  ainst  ratleny
 service  sedi;  employees or  discher-

 ged  from
 इटल्पॉटट  but
 not  so  far
 taken
 to  duty.

 Central  20,552  3I3  224  1,349
 Eastern.  35077  ‘147  847  337
 Northern  .  76,947  33  27  577
 ‘North  Esstern  7:I00  १79  236  42
 Northeast  Frontier  -  50  944  9  ‘1,195  Is

 Southern  75,665  60  283  708

 South  Central  7०43  724०  65
 South  Eastern  38900  798  838  408

 ‘Western  17,381  33  762  977

 C.L.W.  ‘B4r  4  iz  I  4%
 D.LY.  .  792  iW  36
 LG.F,  2,296  20  4  20

 है."  Break  upiNE.  Railway

 Izatnager  .  ba  ad  37
 :

 Lagkow  a  :
 37

 .

 Varanasi
 *  *  ‘4551  *

 Samastipur.  *  . *

 *Information  is  being  collected  and  will  be  laid  on  the  Table  of  the  Sabha.

 Whanbed  Raliway  Authorities:  Squan-
 Goring  Railway  Money

 in  the  Coal  Seld  Garsctte
 dated  3ist  March,  ‘1974;  and

 (9)  if  so,  the  action  taken  on  these
 specific  allegations  of  squandeciing
 Railway  money?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS
 BUTA  SINGH):  (a)  Ne.

 (b)  Question  does  not  arise.

 (SHRI
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 Consequences  of  break  in-service
 notices  serveg  on  Railway

 Employees

 3942,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  Railway-wise  and  Railway  Di-
 vision-wise,  number  of  employees  ser-
 ved  with  “break-in-service”  notices  on
 charges  of  participation  m  the  last  ull
 India  general  Strike  of  railway-men;

 .b)  in  how  many  =  cases,  break-in-
 service  notices,  Railway-wise  remain
 in  force  to  date;

 (c)  what  are  the  conseatences  of
 the  break-in-service;  and

 (d)  what  are  the  terms  and  condi-
 tions  of  withdrawal  of  these  notices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (d).  Informa-
 tron  38  bejng  collected  ang  will  be
 Jaid  on  the  Table  of  the  Sabha,

 Decline  in  efficiency  of  utilisation  of
 wagons,  coaches  and  locumotives

 3943.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  according  to  an  inde-
 pedent  scrutiny,  efficiency  of  utilisation
 of  wagons,  coaches  ang  locumo*ives  in
 the  Indian  Railways  had  decline?  dur-
 ing  the  period  April-July,  l974  28
 compared  to  the  corresponding  period
 in  1978:

 tb)  if  80,  the  facts  thereol;  aad

 (c)  Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c).  No  speci-
 fie  studies  have  been  carried  out,  of
 the  utilisation  of  wagons,  locomotives
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 and  coaching  stock  during  the  period
 April  to  July,  974  compared  with
 the  corresponding  period  of  last  year.

 The  indices  of  rolling  stock  utili-
 sation,  however,  show  a  general  de-
 cline  during  April  to  July  1974  pri-
 marily  due  to  the  ‘go-slow’,  फाइन 0
 rule’  and  other  agitations  by  staff  in
 April,  1974,  culminating  in  the  All-
 India  Railwaymen’s  strike  in  May,
 1974,  Some  of  the  other  factors
 which  have  affected  utilisation  are
 civil  disturbances,  industrial  stagna-
 tion  on  account  of  power  cuts,  floods
 and  breaches,  etc.

 Recommendations  of  Malariya  Com-
 mittee  on  0  &  NGC

 3944  SHRI  JYOTIRMOY  BOSU.
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  he  pleased  to  state:

 (a)  what  were  the  main  recomen-
 dations  of  the  Malaviya  Committee  on
 the  Oil  and  Natural  Gas  Commission:

 (b)  what  steps,  if  any,  have  been
 taken  to  implement  those  recommen-
 dations;  and

 (u)  the  reasons  why  tha  Commit-
 {oe’s  report  has  not  been  present-?
 before  the  Parliament?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c).  The  Report  of  the  “Com-
 mittee  for  the  review  of  the  ONGC"
 headed  by  Shri  K.  n,  Melaviya  was
 placed  on  the  Table  of  the  Sabha  ०0
 December  22,  1972.  The  Action-taken
 report  detatiing  the  various  recom-
 mendations  of  the  Malaviya  Committee
 along  with  Government's  decisions  0°
 most  of  them  was  laid  on  the  Table  of
 the  Sabha  on  August  22,  1078,  The

 rene  Fs}
 reorgat!-

 sation/reconstitution  of  ONGC  are
 under  consideration.  हु
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 Loss  suffered  in  setting  up  of  the

 refinery  at  Haldia

 3945.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  how  much  did  it  lost  to  set  up
 the  Public  Sector  refinery  at  Haldia;
 and

 (b)  the  total  capacity  of  the  re-
 finery?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  The  revised  cost  estimate  of  Haldia
 Refinery,  as  approved  by  the  Govern-
 ment  in  July  ‘1972,  is  Rs.  67.50  crores.
 There  is  likely  to  be  some  increase  in
 the  total  cost  when  the  Refinery  is
 fully  completed,  This  is  mainly  due  to
 increase  in  the  construction  period  ex-
 Penses  due  to  delay  in  commissioning
 of  the  refinery,  escalation  in  the  prices of  construction  materials,  increases  in
 Wages  and  additional  cost  due  to  ex-
 tended  period  of  stay  of  the  specialists ete.  As  the  Refinery  is  still  under
 construction  the  question  of  any  loss
 suffered  by  it  doeg  not  arise.

 (b)  The  Refinery  will  have  capacity to  process  2.5  million  tonnes  of  crude
 ofl  per  annum.

 Railway  Unions  of  Europe,  Australia
 ang  Asig  demanding  reinstatement

 of  railway  employees

 3046,  SHRI  C.  K.  CHANDRAPFAN:
 Wil  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  eleven  major  railway-
 men’s  Union

 men  who  Were  retnoved  from  services
 following  the  Strike  in  last  May;  and

 (9)  if  80,  the  salient  features  ther-
 of  and  response  of  Government  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRL BUTA  SINGH):  (a)  Yes  Sir—from  0
 unions,

 (b)  The  Government's  policy  ig  not
 to  victimi  se  employees  for  legitimate
 Trade  Union  activities.  However,
 when  they  act  against  the  law  of  the
 land,  appropriate  action  has  to  be  taken,
 The  policy  of  looking  into  individual
 appeals  sympathetically  has  already
 been  announced  in  the  Parliament,  and
 as  a  result  of  it  about  85  per  cent  of
 those  employees  who  are  dismissed  or
 Temoved  and  who  appealed  have  been
 taken  back.

 Inquiry  into  Bata  India  Ltd,  (Bombay)
 Carona  Sahu  Lt,

 (Calcutta),  and  Usha  Sales
 Private  Ltd.  (Delhi)

 3947.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased to  state:

 (a)  whether  a  large  number  of  res-
 trictive  trade  practices  are  being  in-
 duiged  into  by  Bata  India  Ltd.  (Bom-
 bay),  Carona  Sahu  Company  Lad.
 (Calcutta)  and  Usha  Sales  private
 Ltd.,  (Delhi).

 (b)  if  80,  the  facts  thereof;

 (c)  whether  MR-T.P.  Commission
 Prapose  to  conduct  an  inquiry  against
 these  three  companies;  and

 (a)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-~
 BRATA  BARUA):  (a)  and  (b).  The
 restrictive  trade  practicnn  allegedly
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 indulged  into  by  the  three  companlesare  as  stated  below:

 SL  Name  of  the  Company No.
 Nature  of  restrictive  trede  practices.

 ir  Bata  India  Ltd.  Bombay  Full-line  forcing  payment  of  discount/bonua,  resale
 mainten  visiong  of

 clauses  (a)  (b),  ©  and  (e)  of  section  3307)  of  the
 ct,  1969,

 2.  Carona  Sahu  Co.  Ltd.,  Calcutta.  Restrictions  on  dealers  to  whom  the  goods  and
 by  the  company,  full-line  resale  price  mein-

 4
 payne

 of  pesto  the
 sieve  pr  oro  (४),  (b),  (०),  (f)  and  fe)  of  secon
 330)  of  the  M.R.T.  969.

 3.  Usha  Sales  Pvt.  Ltd.,  Delin  Territorial  restrictions,  exclusive  dealership,  resale
 price  maintenence  and  allewing  rebate  /ditcc  ur  t
 ttrecting  the  visions  of  clause!  (e)  and

 o  section  33)  of  the  MT.  RP.  q  *

 (९)  and  (4),  The  Registrar  Restrictive
 Trade  Agreements  hag  filed  applice-
 tions  against  these  three  companies
 viz.,  Bata  India  Limited,  Carona  Sahu

 ‘Company  Limited  and  Usha  Sales
 Private  Limited.  Under  section  0(a)
 (i!)  of  the  M.  R.  T.  P.  Act,  969  with
 the  Monopolies  and  Restrictive  Trade
 Practices  Commission  on  23-2-l974,
 ‘16-2-1974  and  9-§-974,  respectively,
 for  an  inquiry  under  section  37  of  the
 Act  into  the  restrictive  trade  practices
 allegedly  indulged  in  by  these  compa-
 nies.  The  inquiry  by  the  Commission
 is  in  progress,  The  member's  atten-
 tion  is  also  invited  to  the  reply  given
 the  Unstarred  Question  No.  238  in  the
 House  on  26-l-74  regarding  the  case
 of  M/s.  Bata  Indla  Limited.

 Railway  imk  with  Jhalawar  City  in
 Rajasthan

 3048.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  Government  propose  to
 construct  new  railway  lines  in  those
 industrially  backward  areag  which
 need  infra-structure  for  economic
 development  in  Rajasthan;

 (b)  whether  Jhalawar  city  will  be
 dinked  with  railway  line  in  view  of  the

 abject  poverty,  unemployment  and
 economic  backwardness  of  the  district;

 (c)  whether  in  the  past,  Govern-
 ment  had  assured  that  when  economic
 situation  of  the  country  improves  the
 Proposal  will  be  considered;  and

 (d)  whether  any  fresh  thought  has
 been  given  to  it  and  if  not,  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  It  ig  the  policy  of
 the  Government  to  construct  new  rail-
 Way  lines  in  backward  areas  which
 need  infra-structure  for  economic  dev-
 elopment.  As  per  this  policy,  a  preil
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 het  से  दिल्ली  तक  के  लिए  हेंग  गति  की
 गाड़ी  चलाते  का  भत्ता

 3049.  भी  Were  लाल  बेरा:  कया
 जेल  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  कया
 चबकती  हुई  भावा दी  को  देखते  हुए  सरकार  का
 कोटा  से  दिल्‍ली  तक  के  लिए  होती  एक्सप्रेस
 मास  की  केवल  सरे  दर्ज  के  डिब्बों  वाली
 सेज  गति  की  गाड़ी  चलाने  का  विचार  है?

 चल  भंसाली  में  उप  मंत्री  पथी  शूरा
 सिह)  :  जी  नहीं।

 Large  business  houses  in  the  country

 3950,  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 {a)  the  numoer  of  large  business
 houses  In  this  country  at  present;

 (b)  the  total  number  of  independent
 manufacturing,  trading  and  other  buai-
 ness  units  functioning  under  them;
 and

 (c)  the  total  number  of  incorporated
 companies  functioning  under  each  one
 of  them,  separately,  giving  the  name
 of  each  large  business  houset

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA);  (a)  to  ce).  In  the
 light  of  the  revised  industrial  licens-
 ing  polley  announced  in  February  1973,
 undertakings  registered  under  Section
 26  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act,  1980,  {.c.

 @  undertaking  which  by  them-
 selves  or  together  with  inter-
 conmected  undertaking  have
 aseets  of  not  leas  than

 Rs.  20 crores,  thereby  attracting
 provisions  of  Section  20(a);  or

 782

 than  Re.  l  crere,  thereby  at-
 tracting  the  provisions  of  Sec-
 tion  20९७)  of  the  M.R.T.P,  Act,

 are  considered  as  large  business  houses.

 2.  As  on  3ist  October  1974,  the  num-
 ber  of  undertakings  belonging  to  dif-
 ferent  groups  which  have  been  regis- tereg  under  Section  26  of  the  M.R.TP. Act  and  the  number  of  companies among  them  either  incorporated  under
 the  Companies  Act  or  otherwise  cover- ed  by  the  provisions  of  Section  592  of
 that  Act  are  shown  :n  the  Statement
 Tald  on  the  Table  of  the  House.  [Placed tn  Library,  See  No.  LT-872

 3.  Information  on  the  number  of  in-
 dependent  units  belonging  to  each
 undertaking  is  not  available  as  such
 units  are  not  registered  individually under  the  M.RT.P.  Act.

 3081.  SHRI  B.  V.  NAIK  wu  the
 Minister  of  RAILWAYS  be  Pleased  to
 State:

 fay  whether  there  is  any  scheme  to
 introduce  a  Rajdhani-Express  between
 Bangalore  and  New  Dethi  via  Madras; and

 (b)  if  go,  the  salient  features  there-
 of

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.

 Foot  over  bridge  aj  Danaper  Railhway
 Station  (Eastern  Railway)

 3952,  SHR:  RAMAVATAR  SHAS.
 TRI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  existing  foot  over
 bridge  at  Danapur  Station  (Eastern
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 Railway)  which  ig  very  old  connects
 the  UP  and  Down  Platforms;

 (b)  whether  due  to  increase  in  the
 population  as  well  ag  in  the  number
 of  traing  the  overbridge  has  become
 over  congested  and  impassable  when
 trains  arrive  simultaneously  on  Up
 and  Down  Platforms;

 (c)  whether  the  General  Manager,
 Eastern  Railway  had  agreed  to  cons-
 truct  another  foot  over-bridge  x7ear
 the  Good  shed  and  also  to  widen  the
 existing  footover-bridges  there;  and

 (d)  if  so  when  the  assurances  given
 in  the  Users’  Consultative  Committee
 meetings  with  General  Manager,  Eas-
 tern  Railway  and  Divisional  Superin-
 tendent,  Danapur  will  be  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a).  Yes,  The  foot-
 over-bridge  has  also  been  extended
 upto  approach  roads  connechng  the
 settlement  on  either  side  of  Railway
 line.

 (b)  No.  However,  at  times  the  foot
 over  bridge  gets  congested  for  sbort
 duration,  when  due  to  bunching  of
 trains  which  arrive  simultaneously  on
 Up  and  Down  platforms  and  the  in-
 habitants  of  the  settlement  also  avail-
 ing  of  the  facility  simultaneously.

 (c)  No.

 (d)  Does  not  arise.
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 Provision  of  Arties,  Staff  in  TLis,
 Power  Houses  poi  Bead  Light  Stations

 in  Electrical  Department  (Eaatern
 Railway).

 3953.  SHRI  RAMAVATAR  SHAS.
 TRI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  there  is  any  yardstick
 prescribed  for  provision  of  artisan  staff
 in  TLis,  Power  Houses  and  Head  Light
 Stations  in  Electrical  Department  or  |
 Indian  Railways;

 (9)  whether  there  is  any  Prescribec
 percentage  of  posts  in  skilled,  semi-
 skilled  and  unskilled  graded  in  the
 Electrical  Department;

 (or  whether  staff  have  been  provjd-
 ed  according  to  the  prescribed  yard-
 stick  and  percentages  on  Eastern  Rail-
 way,  separately  for  TLis,  Power
 Houses  and  Head  Light  Stations  in
 Electrical  Department;  and

 (d)  if  not,  whether  Government
 Propose  to  prescribe  yardstick  and
 Percentages  for  each  section  in  Elec-
 trical  Department  on  Eastern  Raliway?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No  yerdstick  has
 been  prescribed  by  Railway  Board
 The  Railways  have  evolved  their  own
 guidelines,

 (b)  No.
 (c)  Staff  have  been  provided  gecort-

 ing  to  the  guidelines  evolved  by  the
 Railway  Administration  which  do  not
 Prescribe  any  percentages  for  the  var'-
 Oug  categories.  However,  the  existing
 percentage  of  staff  on  Eastern  Rallway
 in  these  sections  ig  as  under:

 Cetegory
 Power  House  Head  Light  Train  Lightit  8

 Skilled  a  37%  a%  44%
 Semi-Skilled  .  £4%  3%  ™

 ‘Unskilled  7  49%  ty
 8%  59%
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 a)  The  existing  percentage  of  stall
 in  the  vatiouse  electrical  units  of  the
 Eastern  Rallway  are  working  satisfac-
 torily  an  they  are  based  on  work-load
 in  each  area.

 चाहती  एक्सप्रेस  गाड़ी  को  सराय  रोहिल्ला  के
 श्वान  पर  विल्लो  जंकशन  तक  चलाने  का

 प्रश् ताल

 3954,  शनी  लालजी  भाई  :  क्या  ६: क
 मंत्री  बहू  बताते  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  चेतक  एक्सप्रेस
 गाड़ी  को  सराए  रोहिल्ला  के  स्थान  पर
 दिल्‍ली  जंकशन  पर  समाप्त  करने  का  प्रस्ताव
 है;  कौर

 (ख)  यदि  हां,  तो  कब  तक

 रेल  बंधा लय  में  उप  मंत्री  (भी  बूटा
 सह)  :  (क)  जो  नहीं।

 (ख)  चेतक  एक्सेस  को  दिल्ली  जंकशन
 पर  समाप्त  करना  व्यावहारिक  नहीं  है
 क्योंकि  यहाँ  बड़ी  करते  तथा  प्र गुर क्षण  की
 सुविधा भों  का  प्रभाव  है।

 Special  Tribunals  te  aiapese  of  Elec-
 tion  Fotitions

 PARASHAR:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS be  pleased  to  state;

 {a)  whether  Government  are  aware of  the  extreme  hardship  and  incon-
 venienoe  caused  to  the  candidates
 by  the  i  delay  involved  in  the

 ee
 of  Eletiion  Petitions  in  the

 arious  courts,  because  of  the  heavy Pressure  of  Wotk  on  them;  and
 (९)  if  so,  whether  Government  pre- Pose  to  set  up  special  tribunals/autho-

 rities  to  decide  such  cases,  within  a
 short  time  and  also  simplify  the  whole
 procedure?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SARO-
 JIN]  MAHISHI):  (a)  The  practice
 of  trial  of  election  petitions  by  High
 Courts,  which  was  introduced  in  this
 country  by  amending  the  Represen-
 tation  of  the  People  Act,  95i,  in
 +1966,  has,  in  the  Government's  view,
 resulted  in  speedier  disposa]  of  elec-
 tion  petitions  than  under  the  system
 of  election  tribunals.

 (bp  Does  not  arise.

 'पाय राइट्स,  फासफोरस  और  के सिख  किसी-
 टेड  को  हुई  हानि

 3956.  श्री  मूल  हम्द  दागा :  क्या  पेट्रो-
 जियम  शौर  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि;

 (कं)  ब्या  परायराइट्स,  फास्फेट्स  एंड
 कैमीकल्ज़  लिमिटेड  को  31  मार्च  972
 तक  26.26  लाख  to  की  हामी  हुई  है
 शौर  यदि  हां,  तो  उस  जाति  के  क्या  कारण
 हैं;  भोर

 (@)  क्या  सरकारी  उपक्रम  समिति
 (1972-73)  ने  झपने  399  प्रतिवेदन

 में  होती  को  पूरा  करने  के  लिए  कुछ  सुझाव
 दिये  थे  भौर  यदि  हां,  तो  तत् संव धी  ब्यौरा
 क्या  है?

 पेट्रोलियम  शौर  रसायन  बंप्रालव  सें

 बाल्य  मंत्री  (सी के० के०  ato  सड़ेक)  :  (क)
 जी  हां।  भारतीय  नरक  निर्यात  के  सिकन्दरी

 सुनील  में  एल्फपुरिक  एसिड  के  उत्पादन  के
 लिए  पाइमाइद्स  के  कम  उठाने  के  कारण

 मुख्यतः  हामी  हुई  थी।
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 (@)  इस  सम्बन्ध में  कमेटी की  सिफारिश
 को  पुनः  नीचे  बताया  गया  है  :  -

 “कमेटी  को  यह  देखते  हुए  |  हुमा  है  ति
 कम्पनी  को  3  सा,  972  तक  126.  26
 लाख  रुपये  का  घाटा  बुधा  था  जो  कि  चुकता
 पूँजी  के  20%  से  भी  अधीन  है।  घाटा
 और  पह्रंधिक  हुआ  होता  यदि  कमियों  कौर

 पइला इट्स  की  किस्म  का  टिया  हो  जाने
 के  कारण  हुई  हाथियों  झथनवा  यह  हानि  जो
 झिझक  के  अन्तिम  बिक्री  मूल्य  के  कारण
 उत्पन्न  हो  जाय,  को  भी  ध्यान  में  रखा  जाये  1
 इसके  अलावा  प्रस्तावित  तात्विक  सल्फर  सयंत्र

 पर  6.39  लाख  रुपए  का  खर्च  भी  किया
 गया  है  जिसे  अन्तत:  ब्  खाले  में  डाला  जाना
 है।  इसके  कारण  कम्पनी  के  चाटे  में  और
 ऋद्धि  हो  जायेगी  I  कमेटी  यह  झात्रह  करती  है
 अप्रैल  1973,  कौर  1974  दें  कार्यान्वित
 किए  गये  की  जौ  सल्फ्यूरिक  एसिड  सूबों
 में  उत्पादन  में  वृद्धि  करने  के  लिए  वन्धमंडल/
 सरकार  द्वारा  शीघ्र  कार्यवाही  की  जानी
 चाहिए  जिससे  भरमौर  खानों  पर  उत्पादन

 दर  में  वृद्धि  हो  सके  ताकि  कम्पनी  के  बढ़ते
 हुए  बाटे  को  रोका  जा  रुके  तथा  यह  सुनिश्चित

 हो  सके  कि  राष्ट्रीय  राजकोट  पर  भार  बनने
 के  बजाय  यह  झा धिक  ब्य वहा यं  ईकाई  बनी

 नह

 Agreement  on  pricing  ang  distribution
 of  Nylon  Yarn

 3957.  SHRI  MADHURYYA  HAL-
 DAR.  Will  the  Munister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 fa)  the  main  features  of  the  volun-
 tary  agreement  on  pricing  and  distri-
 bution  of  nylon  yarn  entered  into  bet-
 ween  spirmers  ang  weavers,  in  Sep-
 tember,  1974;

 (b)  whether  the  MRTP  Commission
 has  held  thet  the  said  agreement  |
 fall  of  restrictive  trade  practices;
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 (6)  if  so,  the  broad  outlines  o¢  the
 observations  made  by  the  MRTP  Com.
 mission  in  thie  regard;  and  a

 (a)  the  reaction  of  Goverhmen:
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA):  (a)  A  statement  indi-
 cating  the  salient  features  of  the  agree-
 ment  on  pricing  and  distribution  of
 Nylon  Yarn  entered  into  between  four
 Nylon  Spinners  and  48  Actual  Users’
 Associations  on  #th  September,  2973
 is  laid  on  the  Table  of  the  House.

 (9)  and  (०),  The  R.T.P.  Commission
 has  not  passed  final  Orders  in  this
 case  as  the  matter  is  still  under  its
 consideration.  By  its  order  dated  2st
 October,  974  in  respect  of  certain  pre-
 luminary  issues  raised  by  the  spin-
 mers,  it  has  stated  inter  alia  that  the
 operation  of  the  agreement  resulted
 in  respective  trade  practices  within  the
 meaning  of  section  ‘2f0)  of  the  MR.T.P
 Act,  1969.  The  Commussion  has  also
 observed  that  several  clauses  of  the
 said  agreement  fall  within  the  cate-
 gory  of  restrictive  trade  practices
 under  section  33({i)  of  the  Act.  The
 prelirninary  issues  having  been  settled,
 the  Commission  has  decided  to  proceed
 to  final  hearing,  inter  alia  for  deter-
 mination  to  whether  the  restrictive
 trade  practices  of  four  are  prejudicial
 to  public  Interest  and  as  to  what
 orders  under  section  37(i)  will  be  ar
 propriate.

 (da)  Does  nat  arise  in  view  of  whet
 has  been  stated  against  (b)  amd  (c}
 above,

 Statement

 Four  Nylon  Spinners  J.K.  Synthetics
 Ltd,  Nirlon  Syathetis  Mibres  and
 Chemicals  Ltd,  Garwave  Nylon  Ltd.
 and  Modipen

 iin
 entered

 ie  mn agreement  on  September,
 with  8  Actual  Users  Associations  for
 sale  and  distribution  of  Nylon  Yarr-
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 z  The  Agreement  provides  that  75
 per  cent  of  the  Nylon  ‘Yarn  produced

 spinners  will  be  distriubuted

 ‘who  hold  permits  and  licences  for  weav-
 ing  and  manufacturing  fabrics  out  of
 the  Nylon  yarn.  The  expression
 “Actual  Users”  is  defined  in  the  agree-
 ment  as  licensed  manufacturers  of
 fabrics  and/or  ribbon  on  powerlooms
 or  machines.  They  alone  are  deemed
 to  be  actual  users  while  the  crimpers
 and  twisters  are  expressly  excluded
 from  the  definition  of  ‘deemed’  actual
 users,  -

 a  The  agreement  provides  that  a
 body  called  “Central  Nylon  Committee”
 consisting  of  representatives  of  spinners
 and  representatives  of  weavers  assoc!-
 ations  shall  be  set  up.  The  agreement,
 apart  from  providing  the  fixed  prices,
 at  which  sales  of  nylon  yarn  will  be
 made  to  the  weavers  associations,  also
 provides  that  the  spinners  will  endea-
 vour  to  maintain  the  pattern  of  pro-
 duction  on  the  basis  of  the  require-
 mets  of  the  Weavers  who  are  entitled
 to  benefit  under  the  agreement  and
 that  the  production  pattern  of  April,
 l072  to  March,  973  will  be  maintain-
 ed  as  far  as  possible.

 4  One  of  the  clauses  of  the  agree-
 ment  provides  that  the  parties  to  the
 agreement  agree  that  the  crimpers  are
 only  processors  and  not  actual  users

 ed  yarn  equivalent  in  quantity  to  the
 filament  yarn  bought  by  them,  to
 weavers  who  are  parties  to  the  agree- ment  at  prices  and  on  terms  as  to
 delivery  laid  down  by  the  Central
 Nylon  Committee.

 5.  The  agreement  also  states  that
 any  mew  comer  to  the  business  of
 weaving  has  to  apply  to  the  Central
 Nylon  Committee  after  becoming  a
 member  of  one  of  the  signatory  asso.
 ciation  and  the  Committee  would  con.
 sider  all  such  applications  gnd  lay down  a  suitable  procedure  for  distribu-
 tion  of  Nylon  yarn  to  the  new  comer
 depending  on  the  availability  of  the
 nylon  yarn,

 6.  The  agreement  is  stated  to  have
 come  into  effect  trom  the  ist  Septem- ber.  973  and  is  to  remain  in  force
 upto  3ist  August,  975  and  May  be
 extended  thereafter  by  mutual  con-
 sent,

 Violation  of  Section  147  of  Companies
 Act  by  Santosh  Benefits  Pvt.  Ltd,

 Gujarat

 3059,  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Santosh  Benefita  Pvt.
 Ltd.  incorporated  in  Gujarat  hag  con-
 travened  the  provision  of  Section  i“
 of  the  Companies  Act,  1956;  and

 (b)  if  so,  what  action  has  been  taken
 or  is  proposed  to  be  taken  against  this
 defaulting  company?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA):  (a)  On  &  complaint
 that  the  company  did  not  comply  with
 Section  M47  of  the  Companies  Act  in
 describing  the  address  of  its  Register-
 ed  Office  correctly  on  its  letter-heads
 the  Registrar  of  Companies,  Ahmeda-.
 bad,  has  reproted  that  the  complaint
 is  not  correct,

 {o>  Does  not  arise.
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 Number  of  appeals  by  Raillwaymen
 Pending  Zone-wise/Diviaion-wise

 3960.  SHRI  २.  ESWARA  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  appeals  for  re-
 instatement  by  railway  employees,
 which  have  peen  rejected  by  the  Rail-
 way  authorities,  Zone-wise  and  Divi-
 sion-wise;

 (b)  whether  the  judgments  of  Cal-
 cutta,  Gujarat  and  Kerala  High  Courts
 were  taken  into  consideration,  while
 rejecting  these  appeals;  and

 (९)  the  trade  union  organisations  to
 which  these  rejected  appellants
 belong?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  statement  35
 laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT
 8722/74].

 (b)  Appeals  have
 being  filed,

 (९)  The  appellants  do  not  give  the
 naines  of  Trade  Union  to  which  they
 belong  and  Railway  admistrations
 are  not  aware  of  these  particulars  ex-
 cept  the  names  of  office  bearers  mainly
 of  recognized  unions.

 Class  I  ang  I  Officers’  pests  in  Rallway
 Board  and  Zonal  Kallways

 3961.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  the  number  of  posts  gf  Class  I
 and  Class  Il  officers,  created  in  the
 Railway  Board  office  and  on  Zonal
 Railways  during  the  last  three  years;

 (b)  the  number  of  posts  of  Class  I
 and  Class  It  officers  upgraded  during
 the  ame  Period:  and

 (९)  the  extra  expenditure  involved
 in  making  these  changes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 “HUTA  SINGH):  (a)  2,116,
 (b)  988.

 been  or  are
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 ९०)  s7h-12  Re.  50.00  lakhs  (Ap
 prrox). 1972-73,  —  Rs.  80.00  lakhs  (Ap-

 prox).
 ‘

 ‘1978-74,  Rs,
 prox),

 90.00  lakhs  (Ap

 Cases  under  section  1%,  ‘18,  19,  79,  44
 and  486  of  the  Companies  Act

 8p62.  SHRI  HAMENDRA  SINGH
 BANERA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  total  number  of  caseg  in-
 volving  change  in  object  Clause  or
 location  of  registered  office  under  Set-
 tions  1,  18,  and  49  of  the  Companies
 Act,  1956,  detected  during  the  last
 three  years;

 १09)  the  total  number  of  cases  of
 violation  of  Section  79  of  the  Com-
 panies  Act  relating  to  issue  of  shares
 at  a  discount  noticed  during  the  last
 three  years;

 (c)  the  total  number  of  cases  in
 which  violation  of  Section  141  of  the
 Companies  Act  relating  to  rectification
 of  Registrar  of  Charges  was  com-
 mitted  during  the  last  three  years;
 and

 (d)  the  total  number  of  cases  in
 which  Section  86  of  the  Companies
 Act  relating  to  convening  of  a  general
 meeting  was  violated  during  the  last
 three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-~
 BRATA  BARUA):  (a)  to  (a)  The  re
 quired  information  is  being  collected
 and  the  same  will  be  laid  on  the  table
 of  the  House.

 Publication  of  Jonrnal  enttiting  ‘Coin-
 pany  Nowg  ang  Note’.

 $963,  SHRI  HAMENDRA  SINGH
 BANERA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  A®PAIRS
 be  pleased  to  state:
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 (a)  whether  the  Journal  “Company
 News  and  Notes”  which  was  a  bi-
 monthly  one  is  not  being  published
 regulerly  despite  heavy  staff  for  this
 purpose  in  the  Research  and  Statistics
 Division  of  the  Department  of  Com-
 pany  Affairs;

 (b)  what  was  the  circulation  of  this
 Journal  during  the  last  three  years,
 year-wise;

 (c)  whether  this  Journal  is  self-
 sufficient  or  a  financial  losing  proposi-
 tion;  and

 (d)  whether  the  circulation  of  this
 Journal  has  fallen  down  or  is  sta-
 tionury,  and  the  reasong  therefor  when
 ihe  Company  population  has  since  in-
 vreased  which  shoulg  have  stimulated
 the  demand  for  such  an  official  pub-
 jication?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 ‘OMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA).  (a)  The  Journal
 ‘Company  News  and  Notes”  was  being
 published  as  a  bi-monthly  by  the  De-
 partment  of  Company  Affairs  until
 December,  1972,  Since  then  it  is  being
 pubished  regularly  as  a  monthly.  There
 क  an  Aasistant  Editor,  helped  by  cleri-
 cal  staff,  the  works  full  time  for  the
 Journal.  The  Editor  of  the  Journal
 functions  in  an  ex-officio  capacity.

 (b)  to  (0).  The  paid  circulation  of
 the  Journal  during  the  last  3  years  is
 as  follows-—

 i872  948

 I973  882

 974  730

 The  Journal  has  been  and  continues fa  be  self-sufficient,  financially,  How-
 sven

 in  order  to  counter  the  falling rend  in  circulation,  efforts  are  being made  to  enlist  new  subscribers.
 2953  Lg—p

 Attending  of  General  Meetings  by
 Public  Trustee  and  Upgradation

 of  this  post

 3964.  SHRI  HAMENDRA  SINGE
 BANERA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 {a)  how  many  general  meetings  of
 such  companies  m  which  trusts  hoid
 shares  a)  were  held  (ii)  were  attend-
 ed  by  the  Public  Trustee  apppointed
 under  Section  I53A  during  1971,  1972,
 973  and  1974;

 (9)  how  many  general  meetings  cf
 companies  were  attended  by  other
 officers  of  the  Department  of  Company
 Affairs/Company  Law  Board  on  behalf
 of  the  Public  Trustee,  and  why  these
 meetings  were  not  attended  by  tke
 Pubhe  Trustee  himself;

 (c)  whether  Government  have  laid
 down  any  qualification  and  experien-:e
 for  the  post  of  Public  Trustee:  and

 (0)  the  number  of  times  the  post
 of  Public  Trustee  has  been  upgraded
 or  down-graded  to  suit  the  conven-
 nience  of  individual  officers  appointed
 to  this  post?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  AND  COM-
 PANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  A
 statement  showing  the  information  ts
 laid  on  the  Table  of  the  House.

 (er  The  recruitment  and  conditions
 of  service  of  the  Publhe  Trustee  are
 governed  by  the  Companies  (Public
 Trustee)  Rules,  1973,  dated  the  24ta
 August,  973  (GSR  983)  a  copy  cf
 which  was  laid  on  the  Table  of  the
 House  on  l]th  December,  1973.

 (d)  During  the  period  Ist  Septer-
 ber  964  to  30th  March,  1966,  the  post
 was  held  by  a  retired  secretary  of  the
 Lok  Sabha.  Thereafter  the  post  has
 throughout  been  held  by  an  Officer  of
 the  status  of  a  Joint  Secreiary  to  the
 Government  of  India.
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 Statement

 Ig7I-72  4  1972-73,  1973-74  1974-75
 (upto
 JO-T  i794):

 Number  of  general  meetings  held  220  204  208  746
 Number  of  general  meetings  attended  by  the  Pul

 lic  Trustee  .  2  Io  3  9

 Number  of  meetings  attended  by  officers  of  the
 Department  of  Company  Affairs  as  proxies  of
 Public  Trustee  नि  ले  नि  9  5  22  ar

 Sub-section  (2)  of  section  87B
 provides  that  the  Public  Trustee  may,
 instead  of  himself  attending  the  meet-
 ing  and  exercising  the  rights  and
 powers,  appoint  as  his  proxy  an  officer
 ci  the  Government  or  the  Trustee
 himself  to  attend  such  meetings  and
 to  exercise  such  rights  and  powers
 in  accordance  with  the  directions  of
 the  Public  Trustee  sub-section  (3)
 of  the  said  section  also  enable  so  the
 Public  Trustee  to  abstain  from
 exercising  the  rights  and  powers
 conferred  on  him  by  this  section
 if  in  his  opinion  on  the  objects  of  the
 trusts  or  the  interests  of  the  benefici-
 eries  of  the  trust  are  not  likely  to  be
 adversely  affected  by  such  abstention.
 Public  Trustee  is  statutory  authority
 and  he  has  to  exercise  his  discretion
 given  to  him  by  the  said  section  as  to
 whether  he  should  attend  any  general
 meeting  himself  or  through  his
 proxy  or  whether  he  should  abstain
 from  attending  or  voting  at  a  meeting.

 Cases  of  Voluntary  Winding  up  and
 Compulsory  Winding  ap  of  Companies

 2965.  SHRI  HAMENDRA  SINGH
 BANERA:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  total  number  of  pending
 cases  of  {i)  voluntary  winding  up  (il)
 ecmpulsory  winding  up,  of  companies;

 b)  how  many  of  these  have  been
 pending  fer  more  than  five  years,  and
 fcr  more  than  ten  years;

 (c)  the  number  of  cases  where
 voluntary  winding  up  proceedings  are
 pending  merely  for  want  of  Reports
 under  Section  497  (6)  from  the  Official
 Liquidator;

 (d)  what  remedial  steps  have  been
 taken  by  Government  to  ensure  a
 speedy  liquidation  proceedings  so  that
 the  contributors  and  creditors  do  5५
 continue  to  suffer;  and

 (e)  the  number  of  cases  where  penal
 action  was  taken  for  incorrecinezs  cf
 declaration  of  solvency  under  Section
 488  (3)  of  the  Companies  Act,  1956"

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA):  (a)  to  (e).  The  re-
 quired  information  is  being  collecte!
 and  the  same  will  be  laid  on  the  tab'e
 of  the  House.

 Wagons  Claimed  as  ‘Not  Received’  0१
 Assisteg  Sidings  in  Bilaspur  Division

 3966.  SHRI  JAGDISH  BAHATTA-
 CHARYYA:  Will  the  Minister  of  RAITL-
 WAYS  be  pleased  to  state:

 (a)  the  number  of  wagons  claimed
 as  not  received  by  each  of  the  assis'-
 ed  sidings  in  Bilespur  Division  of  S.F.
 Railway  during  the  yeerg  1972,  1973
 and  ‘1974;  and

 (b)  the  arrangement  made  to
 od off  these  claims  against  umconne
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 wagons  received  by  the  Assisted
 widings  during  this  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Station-wise/Sid-
 ing-wise  statistics  of  claims  preferred
 are  not  maintained  and  as  such  it  i
 not  possible  to  furnish  information  as
 asked  for.

 {b)  Unconnected  wagons  received
 by  the  assisted  sidings  of  Bilaspur
 Division  were  set  off  against  wagons
 claimed  as  not  received  during  the
 years  in  question  8  under:—

 1972  96  uncOnnected  wagons

 3973  4135  unconnected  wagons.
 3974  245  unconnected  wagons.

 Uncennected  Wagong  in  Assisted
 Sidings  of  Bliaspur  Division

 3967.  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 798

 (a)  how  many  unconnected  wagons
 have  been  placed  in  each  of  the  assist-
 ed  sidings  of  Bilaspur  Division  South
 Eastern  Railway  during  the  years
 1972,  973  and  1974;

 (b)  what  procedure  is  followed  for
 realisation  of  the  freight  charges  and
 cost  of  materials  for  these  unconnect~
 ed  Wagons;

 (९)  the  amount  involved  in  freight
 charges  and  cost  of  materials  for  each
 siding,  separately  for  These  three  years
 and  how  much  amount  has  been  rea-
 liseq  and  how  much  ig  still  outstand-
 ing;  and

 (d)  the  steps  being  taken  to  realise
 the  outstanding  charges?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Based  on  claims
 preferred  by  the  party,  the  number
 of  unconnected  wagons  placed  in
 each  siding  in  1972,  973  and  i974
 were  as  follows:—

 Name  of  Siding

 Number  of  wreerrected  wagers
 placed

 I972  I973  I974

 Jamul  Cement  Siding.  +.  -  96  gI  225
 Orient  Paper  Mills  44

 Belpahar  Refractories  नि
 '

 नि  oe  20
 ee  =  आरा

 (b)  Unconnected  wagons  already
 delivered  to  a  siding  are  adjusted
 against  identical  consignments  on
 wagon  to  wagon  bas  against  pend-
 ing  claims  on  booked  consignments.
 If  any  wagon  remains  unconnected
 after  setting  off,  reimbursement  bills

 for  the  value  of  goods  and  freight
 charges  are  submitted  to  the  holder
 of  the  siding  where  wagon  has  been
 placed  and  the  amount  realised,

 {c)  The  amount  involved  for  the
 year  1972,  973  and  974  is  as  under:—

 Amount  m  lIskhs  cf  Rs,

 7972  1973  7974

 a  Jaroul  Cement  Siding  7°66  197  6-08

 (iw)  Ocient  Paper  Mille.  tt  0  89  oe

 (iii)  Belpahar  Refractories  oi  28
 —
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 The  amount  includes  freight  char-
 ges  also  for  which  no  separate  figures
 are  calculated.  The  entire  amount
 has  been  realised.

 (da)  Does  not  arise.

 Undercharges  Raised  in  Assisted
 Sidings  of  Bilaspur  Division

 (South  Eastern  Railway)

 3968.  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:—

 (a)  the  amount  of  undercharges  rais-
 ed  in  each  of  the  assisted  ndings  of
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 Bilaspur  Division  of  South  Eastern
 Railway  during  the  years  ‘1972,  978
 and  ‘1974;

 (b)  whether  the  entire  amount  has
 since  been  realised;

 (९)  if  not  the  amount  gtill  due  from
 each  of  these  assisted  sidings;  and

 (d)  what  steps  have  been  taken  to
 Tealise  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):

 Onent  Paper  Mill  7 Kotma  Colliery  Siding
 Siding

 (a)  1972  .  Rs.  23,649  Rs.  94
 I973  .  Rs.  13,731  R»  Nil

 I974  +  +  +  .  Rs,  2,061  Rs.  Nil

 (०)  No.

 (c)  Amounts  still  due  are  as  follows

 Onent  Paper  Mull  Kotma  Colbery
 Siding  Siding

 972  .  नि  .  .  .  न  Rs,  Ig7t  Rs.  94
 7975  «  .  .  |  .  न  Rs.  6,982  Rs.  Nal
 3074  .  .  °  .  .  Rs.  2,061  Rs.  Nil

 (a)  Outstanding  amounts  are  un-
 der  dispute  between  Siding  Owners
 and  Railway  Administration  Mat-
 ter  ia  being  closely  pursued  with  the
 Siding  Owners,

 Report  of  Oil  Prices  Committee

 3969,  SHRI  JAGADISH  BHATTA-
 CHARYYA:  Will  the  Minister  of  PE-
 TROLEUM  AND  CHEMICALS  be
 pleased  to  atate:

 (a)  whether  the  Oil  Prices  Commit-
 tee  has  submitted  its  interim  report;
 and

 (b)  if  so,  the  main  findings  of  the
 report?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  0,  P,  MAJHD:
 (a)  Not  yet  Sir.

 {b)  Does  not  arise.
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 हरिहार,  लक्सर  और  सहारनपुर  स्टे दामों
 पर  यात्रियों को  परेशां तल  करने  के  लिये

 टिकट  चेकरों  के  विरुद्ध  शिकायतें
 हा

 3970.  शी  मुल्की  राज  सेनी  :  कया  रेल

 मंत्री  यह  बताने  की  छुपा  करेंगे  कि:

 (क)  क्या  सरकार  को  हरिद्वार,  लक्सर
 व  सहारनपुर  स्टेशनों  पर  टिकट  चेकरों
 द्वारा  जनता  को  परेशान  करने  व  धोखे  से
 रुपया  वसूल  करने  के  बारे  में  शिकायते  मिली

 हे;

 (ख)  क्या  इस  मामले  की  कोई  जांच  की
 गई  है;  और

 (ग)  यदि  हा,  तो  क्‍या  दोषी  पाए  गए
 व्यक्तियों  के  विरूद्ध  कोई  कार्यवाही  की  गई
 है?

 रेल  मंत्रालय  में  उपमंत्री  (धी  बटा  सिंह):
 (क)  जी  हां।  अक्सर  में  किराये  की  अनिल-
 मित  मांग  के  बारे  में  एक  शिकायत  और

 सहारनपुर  में  गलत  किराया  लेने  के  बारे  में

 एक  शिकायत  मिली  थी  लेकिन  इस  वर्ष

 हरिद्वार  में  ऐसी  कोई  शिकायत  नही  मिली  है  1

 ख)  जी  हां  1

 (ग)  लेपन  नहीं  उठता  क्योंकि  जाच

 पड़ताल  से  मालूम  हुआ  है  कि  उक्त  पक्षकारों
 से  नियमानुसार  सही  प्रभार  लिये  गये  भोर
 आरोप  साबित  नहीं  किये  जा  सके।

 wen  प्रदेश  में  चूना  जोग  को  वैगनों  को  कम

 सप्लाई  करना

 3971.  |. ड  गंगा  अरब  दीक्षित  :  क्‍या
 रेख  जंत्री  यह  बताने  की  क्या  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  है  कि  मध्य
 प्रदेश  के  बसा  उद्योग  को  रेल  बैंगनों  की

 बाम  सप्लाई  के  कारण  कठिनाई  का  सामना
 करना  पड़  रहा  है;  और

 (ख)  इस  उद्योग  को  रेल  वैगनों  की
 नियमित  सप्लाई  करने  के  लिए  सरकार  द्वारा
 क्या  उपाय  किए  जा  रहे  हैं?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  बटा  सिंह)
 (क्र)  और  ख  राष्ट्रीय  अर्थव्यवस्था  में
 विभिन्न  उद्योगों  के  महत्व  के  अनुसार  चने  और

 चुने  के  पत्थर  की  दुलाई  विभिन्न  प्राथमिकता
 के  अधीन  की  जाती  है।  इन  प्राथमिकताओं
 के  अ्लंगत,  यातायात  को  यथासंभव  शीघ्र
 दोने  बा  भरसक  प्रयाग  हव्वा  जाता  है।
 चालू  बप  के  दौरान  मध्य  प्रदेश  के  स्टेशनों
 से  चने  और  चने  के  पत्थर  के  लंदन  में  सुधार
 हुआ  है।  अप्रैल  और  अक्टूबर,  974  के
 बीच  71,962  माल  डिब्बे  लादे  गय  जबकि
 गत  चप  की  इसी  अवधि  में  65,998  माल
 डिब्बा  दंग  सदाम  हुआ  था  1

 मध्यप्रदेश  में  वैगनों  को  कठिनाई

 3972.  आओ  गंगा  चरण  दीक्षित  :  क्‍या
 रेल  मंत्री  ह  बताने  की  कृपा  करेंगे  बि:

 (क)  क्या  मध्य  प्रदेश  सरकार  को  अपनी
 बचत  उपज  को  अन्य  राज्यों  को  बेचना  पड़ता
 है  क्योंकि  वहा  पर  भ्रधिकता  है  और  इसे  बन॑-
 उपज  के  परिवहन  के  लिये  बैगन  लेने  में  बहुत

 मुश्किलों  का  सामना  करमा  पड़  रहा  है
 जिसके  कारण  गन  300  बैगन  भार  की
 बन-सम्पदा  रुकी  पड़ी  है  ;

 (ख)  क्या  i9  नवम्बर,  973  को

 हुई  एक  बैठक  में  राज्य  सरकार  और  रेलवे
 अधिकारियों  में  यह  समझौता  गधा  था  कि
 कोटा  गांव,  जगदलपुर  कौर  कॉमेंट  (आउट
 एजेन्सी)  से  रविवार  को  छोड़कर  प्रति  दिल

 एक  वेतन  दिया  जायेगा  परन्तु  रेल  विभाग
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 इस  समझौते  को  कार्यान्वित  करने  में  प्रतीक

 रहा  है;  कौर

 (4)  यदि  हा,  तो  क्‍या  सरकार  का
 विचार  दक्षता-पूर्व  रेलवे  में  सीगे  को  कार्य
 अन्विति  करने  को  कहने  का  है  ?

 रेल  संत  ालपय  से  उप  मंत्री  (भरी  बूटा  सिह):
 (क)  जी  हां  ।

 (ज)  20  नवम्बर,  973  से  संबम्बर
 74  के  अंत  तक  इन  तीन  स्थलों  से  वन्य  उपज

 का  झीसी  लदान  पांच  माल  डिब्बे  प्रति  सप्ताह
 हुआ  जबकि  करार  6  माल  डिब्बे  प्रति  सप्ताह
 लादने  का  था।

 (ग)  इस  मामूली  सी  कमी  को  पूरा  करने
 के  प्रयास  किये  जा  रहे  हैं  ?  "

 किरणाइुल-कोटकवासला  साइन  पर  सोह
 वयस्क  का  परिवहन

 3973.  थी  गंगा  चरण  दीक्षित  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  किरणाइुल-कोटब'वासला
 रेलवे  लाइन  का  उपयोग  केवल  लौह-प्रतीक
 की  दुलाई  के  लिये  ही  किया  जा  रहा  है  और
 बन  विभाग  द्वारा  इस  लाइन  का  उपयोग
 बन  उपज  की  दुलाई  के  लिये  करने  की  अनु मति
 पाने  के  सारे  प्रयास  भ्र सफल  हो  गधे  हैं  ,

 (ख)  क्‍या  इसके  परिणामस्वरूप  परिवहन
 पर  होने  वाले  भारी  व्यय  के  कारण  बिक्री  योग्य
 बने-उपज  बिना  बिक  पड़ी  है  ,  कौर

 (ग्र)  यदि  हा,  तो  क्‍या  सरकार  द्वारा
 रेलवे  अधिकारियों  को  उपरोक्त  रेलवे  लाइन
 द्वारा  बन-उपज  के  परिवहन  की  अनुमान  देने
 को  कहा  जायेगा  ?
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 रेल  terror में  उपमंत्री  (जौ  gat  लिए)
 (क)  से  (घ)  :  किण इल  कोकठबासंजा  रेल
 लाइन  का  निर्माण  विधाता  होने  बाले  लोहू
 झ्रथस्क  की  सुनाई  के  लिए  हुआ  था।  लोह  भारत
 की  दुलाई  के  लिए  दस  लाइन  की  क्षमता  का
 आजकल  पुरा  उपयोग  किया  जा  रहा  है  ।
 त  इस  लाइन  को  अन्य  यातायात  के  लिए
 खोलने  का  फिलहाल  कोई  प्रस्ताव  नहीं  है  ।

 भूमिहीन  व्यक्तियों  एच  हरिजनों  को  शल्य

 की  भूमि  का  झांट

 3074.  भरी  शंकर  दयाल  सिह:  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  रेलवे  ने  यह  निति  निर्धारित की
 है  कि  रेल  लाइनों  के  किनारे  की  जमीन  को

 भूमिहीन  व्यक्तियों  तथ।  हरिजनों  को  पलटे
 पर  दिया  जायेगा  ,

 (खरीदी  हा,  तो  इस  नीति  का  पालन

 कहा  तक  किया  गया  है  शोर  गत  ए+  वर्ष  के
 दौरान  कितने  भू  महीन  व्यक्तियों  झोर  हरिजनों
 को  ऐसी  परती  जमीन  दी  मई  ;  और

 (गे)  गत  एक  वर्ष  के  दीवान  विहार  में

 ग्राबटित  भूमि  वा  ब्यौरा  क्‍या  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (भी  ष्र् ढा  सिंह)  :

 (क)  वर्तमान  नीति  के  प्रसार  स्टेशनों  के

 बीच  रेल-पथ  के  दोनों  और  की  खेती  योग्य

 फालतू  रेलवे  भूमि  सबधित  राज्य  सरकारों  को
 सौंप  दी  जाती  है  कौर  उनमे  कहा  जता

 है  कि  यह  भूमि  वास्तव  में  भूमिहीन  खेतिहरों
 को  भ्र धिक  अन्न  उड़ानों  प्रयोजन  के  लिए  दी
 जाये  और  एसा  करते  समय  रेलवे  के  जित
 नैमित्तिक  श्रमिकों  ने  कम  से  कम  तीन  वर्ष
 काम  किया  हो,  उन्हें  तरजीह  दी  जाये  ।  इस

 तरह  की  भूमि  के  झाड़न  में  हरिया  की

 तरजीह  देने  के  लिए  कोई  विशिष्ट  नीति
 निर्वा रत  सदी  है।  जहां  राज्य  सरकारें  भूमि
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 लेने  में  विच्छा  प्रकट  करती  है,  बहा  रेले  यह

 भूमि  सीधे  नियुक्ति  खेत  के  मालिकों/हृपकों/
 बेरोजगार  हंसी  स्नातकों  को  जैसी  भी  स्थिति

 हो,  पलटे  पर  दे  देती  है  ।

 (ख)  वस्तुत'  भूमिहीन  खेतिहरों  भौर

 हू  परिजनों  को  भ्रावटित  भूमि  के  बारे  में  कोई

 श्र  लग  रिकार्ड  सही  रखा  जाता

 (म)  1973-74  में  इस  योजना  के

 प्रयास  17,677  कष्ट  गलबे  भूमि  राज्य

 सर  का  र/सीधे  कृषकों  को  सौंपी  गयी  है  ।

 गाड़ियों  से  सामान  को  चोरी

 3975  शो  डॉलर  दयाल  सिंह  क्या

 रेख  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  विभिन्न  क्षेत्रीय  रेलों  में  गत  छः

 मास  में  गाड़ियों  में  चोरी  के  प्राकार  में,

 अलग  अलग  कितने  बाहरी  व्यक्ति  पकड़े  ग्रंथ

 और  बितने  रेल  कर्मचारी  पब  गये  आर

 उनके  विरुद्ध  क्या  कार्यवाही  की  गई  ,

 (ख)  रेल  ने  गत  छ  मास  में  चोरी

 की  गई  संपत्ति  के  लिये,  जोन-वार,  बिलनी

 क्षतिपूर्ति  दी  ;  आर

 (म)  सरकार  बेहद  ट्रक,  *  की  घटना मं
 को  रोकने  के  लिये  क्‍या  उतार  किये  है  ?

 रेख  संजाल वय में  उप  मंत्री  (सी  ष्ह्  सिह):

 कि  घोर  (ख)  क  विवरण  सभा  पटल
 पर

 रख  दिया  गया  है।  [अन् था लथ  में  रखा  गया/
 देखिए  सकता  एल  दो  8723/74)

 (3)  गाड़ियों  से  माल  को  बोरी  रोकने

 के  लिए  निम्नलिखित  उतार  किये  गये  है  —

 (i)  भेदू  खण्डों  में  विशेष  रूप  से
 ऊंची  दर  वाली  वस्तुए  ले  बाने
 वाली  माल  गाड़ियों  में  रेलवे  सुरक्षा
 दल  के  मार्ग  पक्षियों  की  व्यवस्था

 रहती  है

 (ii)  सभी  महत्वपूर्ण  वार्डों  शादी  मे
 चौबीस  टे  रेले  सुरक्षा  दल
 का  पहरा  रहता  है  ।

 (ili)  चोरी  की  रेल  सम्पत्ति  खरीदने
 बालों  के  विऋद्ध  विशेष  अभियान
 बनाये  जाने  हैं  ौर  मामलों  मे
 रेल  सम्पति  (विधि  विरुद्ध  कब्जा
 ग्र धि नियम,  966  के  ग्रीन
 अभियोग  चलाये  जाते  है  ।

 (iv)  अपराधियों  की  सतिविध्ियों  पर
 सिर  रखने  के  लिए  वादे  कपड़ों
 में  रेलवे  सुरक्षा  दख  के  कमंचारा
 बनात  किये  जाते  है  1

 (६)  खेलो  में  अपराध  की  रेगन  धाम
 आर  धर-पकड  के  लिए  रल  ट्रेंड
 यूनि यता  का  सहयोग  प्रीत  बा
 जाता  है  i

 (vi)  रेला  में  कार्य  रत  कुछ  व  4  कलिया
 पर  सिखाना  रखने  के  लिए

 राज्य  पुलिस  आंध कारिया  का
 अशिक्षित  सहयोग  दिया  जाता  है  ।

 Cash  Rewards  to  Railwaymen  Includ-
 ing  Officers

 3976  SHRI  KRISHNA  CHANDRA
 HALDER:  Wil!  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  how  many  railwaymen  (Includ-
 ing  Officers)  have  been  given  cash
 rewards  for  the  service  dunng  the
 Strike,  the  rate  of  such  awards  end
 the  amount  involveg  in  the  same;

 (b)  how  many  railwaymen  have
 been  given  advance  increments,  the
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 total  amount  involved  during  the  y2ar
 1973-74  and  what  has  to  be  spent  on
 this  account  in  each  subsequent  years;

 (c)  how  many  railwaymen  had  their
 services  extendeq  beyond  58  years  for
 Aaving  worked  during  Strike  and  the
 amount  involved  in  the  same;  and

 (d)  how  many  posts  have  since  been
 upgraded  in  the  Railways  after  2nd
 May,  974  and  amount  of  expenditure
 involved  in  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  So  far,  about
 .i6  lakh  employees  have  been
 granted  cash  awards.  The  rate  of
 such  awards  varies  depending  on  the
 merits  of  each  case,  however,  the  io-
 tal  amount  so  far  involved  is  about
 Rs,  9l  lakhs.

 (b)  Advance  increments  were  not
 granted  to  railway  employees  during
 the  financial  year  1973-74,  So  far,
 acout  4.58  lakh  employees  have  been
 granted  advance  increments,  costing
 approximately  Rs.  2.5  crores  this  year.

 (ce)  Su  far,  478  employees,  who
 reached  the  retirement  age  in  the
 ncrmal  course,  have  been  granted  ex-
 tension  of  service.  The  amount  in-
 valved  is  not  readily  available  as  it
 has  to  be  worked  out  with  reference
 to  the  actual  pay  and  allowances  of
 each  employee.

 (d)  280  posts  of  officers  have  been
 upgraded  after  2nd  May  1974,  The
 approximate  amount  of  expenditure
 involved  is  Rs.  5.8  lakhs.

 Reducing  consumption  of  Furnace  Oil
 by  making  improvements  iu  Fuel

 efficiency

 3977.  SHRI  P.  M.  MEHTA:
 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 DECEMBER  0,  974  Written  Answers  2.08

 (2)  whether  experts  have  stated
 that  improvement  in  fuel  etliciency
 could  cut  down  the  consumption  of
 furnace  oil  by  25  per  cent  and  reduce
 the  costs  of  industrial  units;

 (9)  whether  Government  have
 taken  some  decisions  to  effect  sub-
 stantial  savings  in  furnace  oi}  con-
 sumption;

 (e)  whether  thesé  proposals  could
 not  help  in  saving  the  oil,  and

 (d)  if  so,  what  proposals  were
 undertaken  and  reasons  for  their
 failures?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  Some  reduction  in  the  consump-
 tion  of  turnace  oil  can  be  achieved  by
 fuel  efficiency  techniques.  However,
 the  extent  of  savings  would  vary  from
 plant  to  plant  depending  on  a  num-
 ber  of  factors.

 (b)  to  (d).  To  achieve  reduction  in
 the  consumption  of  furnace  oil,  a
 Standing  Committee  on  Furnace  Oil
 headed  by  Secretary  and  Director
 Genera]  Technical  Development  has
 been  appointed  by  the  Government
 to  recommend  measures  for  a  speedy
 switch  over  to  coal  of  such  oil  based
 industries  which  on  _  technological
 considerations,  are  capable  of  doing
 so.  The  Committee  ig,  also  to  lay  down
 priorities  for  the  allocation  of  fur-
 nace  oil  to  the  different  categories  of
 consumers  and  monitor  the  progress
 made  in  the  direction  of  economy  in
 the  use  of  furnace  oil  and  fuel  effici-
 ency.

 A  special  training  course  was  also
 organised  jointly  by  the  DGTD,  IOC
 and  National  Productivity  Council
 with  a  view  to  constituting  a  fuel
 efficiency  service  to  industry  in’  order
 to  provide  in  plant  demonstration  of
 fuel  efficiency  techniques  and  practi-
 cal  methods  of  achieving  economy  in
 the  consumption  of  furnace  oil  with
 either  the  existing  equipment  or  with
 minor  67  major  changes  in  plant  and
 equipment.  About  50  ‘Industrial
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 units  In  Bombay,  Coimbatore  and
 Calcutta  are  being  surveyed  by  this
 fuel  efficiency  team  and  the  survey  is
 expected  to  be  completed  some  time
 in  January,  1975,  <A  mid-term  ap-
 praisal  of  the  survey  being  carried
 out  has  generally  revealed  some  scope
 for  bringing  about  savings  in  the
 consumption  of  furnace  जी  through
 short-term,  medium  term  and  long-
 term  measures.  The  results  of  the
 survey  after  it  is  completed  would  be
 discussed  and  communicated  to  the
 concerned  Industrial  Units  so  as  to
 provide  them  an  opportunity  to  eva-
 luate  the  results  of  the  survey  and
 to  determine  the  course  of  action  in
 individual  plants  for  implementing
 the  suggestions  regarding  fuel  effici-
 ency.

 All  these  measures  have  brought
 about  &  general  sense  of  economy  in
 the  use  of  fuel  oil.  Most  of  the  in-
 dustries  have  taken  steps  for  achiev-
 ing  a  0  per  cent  reduction  in  furnace
 oil  consumption  through  measures  of
 economy,  AS  a  result  of  all  these
 efforts,  furnace  oil  sales  in  the  first
 seven  months  of  the  current  year
 have  registered  a  drop  of  about  6  per
 cent  over  actual  sales  in  the  corres-
 ponding  period  of  the  previous  year

 Hind;  Medium  for  Training  to  Signal-
 ling  ang  Tele-communications  Staff  at

 Irset,  Secunderabad

 3978.  SHRI  CHANDRIKA  PRA-
 SAD:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state.

 {a}  whether  some  of  the  staff  of  the
 Signalling  and  Telecommunication
 Department  of  Railways  who  were
 sent  for  training  to  institution  of
 Railway  Signal  Engineering  and  Tele-
 communication  (IRSET),  Secundera-
 bad,  were  sent  back  during  the  period
 of  their  training  as  they  demanded
 ‘Hindi’  as  medium  of  training  instruc-
 tions  and  later  on  they  all  were
 declared  as  ‘unsuccessful  candidates’;
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 (b)  if  so,  the  number  of  such  traine>
 employees  and  the  reasons  for  dealing
 them  as  ‘unsuccessful’  and  whether
 any  effort  hag  been  made  to  introduce
 "Hind?  as  medium  of  traming  at
 (IRSET),  Secunderabad;

 @  if  so,  the  salient  features  of
 various  courses  for  which  training  in
 ‘Hindi’  has  been  introduced;  and

 (०)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (bd).  Durmeg
 the  last  three  verss  six  trainees  de-
 puted  for  the  Promotion  and  Equip-
 ment  Courses  at  the  Indian  Railways
 Institute  of  Signa}  Engineering  and
 Telecommunications,  Secunderabad
 were  returned  to  their  Railways  due
 to  their  not  being  able  to  follow  the
 classes  conducted  in  English.

 None  of  them  was  declared  unsuc-
 cessful  by  the  Indian  Railways  Insti-
 tute  of  Signal  Engineering  and  Tele-
 communucations,  Secundersbad  as
 they  were  all  returned  to  theiy  Rail-
 whys.

 Hindi  has  not  been  introduced  in
 any  of  the  courses  as  medium  of
 training  at  the  Indian  Railways  In-
 stitute  of  Signal  Engineering  and
 Telecorimunications,  Secunderabad.

 (९)  Does  not  arise.

 td)  The  Indian  Railways  Institute

 of  Signa]  Engineering  and  Telecom-
 munications,  Secunderabad  fg.  not  in
 a  position  to  teach  technical  courses
 in  Hindi  due  to  lack  of  technical
 books  and  notes  in  Hindi  in  the  dis-
 cipline  of  Railway  Signal  and  Tele-
 communication  Engineering,

 Daily  list  of  varioug  grades  of  main-
 tainerg,  Asstt,  Inspector  and  InsPectors

 3979.  SHRI  CHANDRIKA  PRA-
 SAD:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  as  per  Chapters  XII  to
 XIV  of  Indian  Railway  Signal  Engi-
 neering  Manual,  the  duty  lists  of  vari-
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 ous  grades  of  Maintainers  and  Aasist-
 ant  Inspectorg  and  Inspectors  are  not
 distinctly,  separately  and  clearly  men-
 tioned;

 (b)  whether  this  manual  is  quite
 silent  about  the  working  and  duties  of
 Telecommunication  staff  and  if  80७
 the  reasons  therefor;

 (c)  whether  majority  of  Maintainers
 ang  Assistant  Inspectors  of  this  depart-
 ment  are  not  supplied  with  the  upto
 date  rule  books  like  Genera]  and
 Subsidiary  Rules,  Signal  Engineering
 Manual  which  are  essential  for  effi-
 cient  working;  and

 (d)  what  is  the  percentage  of  this
 staff  equipped  with  these  upto  date
 rule  and  reference  books  and  whether
 insufficient  supply  of  these  books  does
 not  affect  efficiency  and  safety  of  the
 Railways  and  the  policy  and  reaction
 of  the  administration  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Whereas  Chap-
 ter  XII  of  the  Indian  Railway  Signal
 Engineering  Manual  only  describes
 the  organisation  of  the  Signal  and
 Telecommunication  Department,
 Chapters  XIII  and  XIV  lay  down  the
 duties  of  the  Inspectors  and  Main-
 tainers  respectively.  These  duties
 are  applicable  to  all  categories  of  Ins-
 pectors  and  Maintainers  and  make  no
 distinction  between  various  grades  of
 Inspectors  or  of  Maintainers.  The
 duties  of  Inspectors  in  the  various
 grades  are  dependent  on  the  nature
 and  type  of  equipment  to  be  main-
 tained  and  cannot  be  distinctly  and
 separately  stipulated  in  the  Manual,
 which  only  lays  down  the  guidelines
 for  duties  generally  to  be  performed
 by  Inspectors,  including  Assistant
 Inspectors.  Similarly  whereas  the
 autie;  of  Maintainers  have  been  clas-
 sified  into  the  main  categories  of  Me-
 ceanical  and  Electrical  Maintainers,
 these  have  not  been  distinctly  and
 separately  stipulated  for  individual
 grades  of  these  two  categories.

 (b)  Broad  outline  of  duties  of  Te-
 lecommunication  Inspectors  has  been
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 given  in  Chapter  XIII  of  Signal  En-
 gineering  Manual.  More  details
 about  Telecommunication  organisa-
 tion,  working  etc,  are  being  given  in
 the  Telecommunication  Manual,  which
 is  under  print  and  is  expected  to  be
 issued  in  early  1975.

 (c)  Latest  Rule  Books,  Manuals
 etc.,  other  than  those  which  are  not
 available,  have  been  supplied  to  most
 of  the  Assistant  Inspectors  and  a  few
 of  the  Maintainers.

 (d)  On  an  average  about  seventy
 per  cent  of  the  Assistant  Inspectors
 and  a  few  of  the  Maintainers  have
 been  supplied  with  these  uptodate
 Rule  &  Reference  Books.  Efficiency
 and  safety  of  Railways  is  not  affect-
 ed  ag  instructions  regarding  the  lat-
 est  rules  and  regulations  contained  in
 Rule  Books  like  General  Rules,  Sig-
 nal  Engineering  Manual  etc.  are  being
 disseminated  among  Maintainers  and
 Assistant  Inspectors  in  the  training
 schools  and  by  issuing  circulars  on
 various  important  aspects  from  time
 to  time.  Moreover,  the  General  Rules
 and  Signal  Engineering  Manual  etc.
 are  always  available  in  the  Signal
 Inspector's  Offices  for  consultation,

 Railwaymen  meet  at  Dhanbad

 3980.  SHRI  CHANDRASHEKHAR
 SINGH:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  “Railwaymen  meet
 at  Dhanbad”  ag  published  in  the  Coal-
 field  Gazette  dated  the  5th  Septem-
 ber,  1974;  and

 (b)  the  action  taken  agains,  the
 revengeful  attitude  of  the  local  Rail-
 way  authority  against  the  strikers,
 mounting  corruptions,  irregular  १०:
 pointments  and  misconduct  of  the
 officers  as  pin-pointed  therein?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS:  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.
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 खेलने  साल  wt  चोरी

 3981.  श्री  झंकार  लाल  बैरवा  :  कया

 दल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  वर्ब  1974-75  में  रेल

 के  काफी  माल  की  चोरी  हुई  है  ;

 ख)  यदि  हां,  तो  कितनी  ;  कौर]

 (ग)  इस  सम्बन्ध  में  कितने  व्यक्ति
 गिरफ्तार  किय  गए  है  ?

 रेल  मंत्रालय  में  उपमंत्री (भी  बटा  सिंह):
 (क)  शौर  (ख)  झल  से  सितम्बर,  974
 नक  की  अवधि  में  सभी  रेलों  पर  1,98.  38.855
 रुपय  के  मूल्य  के  बुक  किये  गये  पोषण  चोरी

 गये/उठ।ईगीरी  में  गये  t

 (ग)  इस  बारे  में  भारतीय  पड  संहिता
 और  रेल  सम्पत्ति  (विधि  विऋद्ध  कब्जा)

 अधिनियम,  i966  के  परवीन'  3407  व्यक्ति

 |  गिरफ्तार  किये  गये  ।

 Inadequate  accommodation  jn  MKalka-
 Howrah  Mail

 $982.  SHRI  VIRBHADRA  SINGH:
 ‘Will  the  Minister  of  RAILWAYS  be
 leased  to  state:

 (a)  whether  there  ig  inadequate  2nd
 _clasg  accommodation  in  Kalka-Howrah

 |
 Mail;  and

 (b)  if  so,  whether  Government  pro-
 2086९  to  add  more  2nd  class  compart-
 nents  to  this  train?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No,

 (0)  Does  not  arise,

 दिल्‍ली  बम्बई  लाइन  पर  पझ्नुसूचित  जातियों
 तथा  अनुसूचित  जनजातियों  के  व्यक्तियों

 को  जाय  स्टालों,  रैग्रेशसेस्ट  कमों  शौर

 ट्रालियों  के  ठेके

 3983.  श्री  श्लोंकार  लाल  बैरवा  :  क्‍या

 रेल  मंत्री  यह  बताने  की  किया  करेंगे  कि  दिल्‍ली
 बम्बई  लाइन  पर  चाय  स्टालों,  रेेंशमेंट  रूपों
 तथा  ट्रालियों  के  कुल  ठेकों  में  सेकने  प्रतिशत
 के  अनुसूचित  जातियों  तथा  अनुसूचित  जन-
 जातियों  के  व्यक्तियों  को  दिए  गए  हैं  और  कुल
 कितने  ठेके  दिये  गए  हैं  ?

 रेल  मंत्रालय  में  उप  मंत्री  (भी  बूटा  सिह):
 चाय  की  दुकानों,  भोजनालयों  और  ढ्रालिवों
 के  कुल  846  ठेके  दिये  गये  थे  जिनमें  से  55
 ठेके  अनुसूचित  जातियों  भ्रमर  अनुसूचित  जने-
 जातियों  को  दिये  गये  है  ।  अनुसूचित  जातियों
 और  अनुसूचित  जनजातियों  को  दिये  गये
 ठेकों  का  प्रतिशत  6.5  है  ।

 Detention  of  Wagons  beyond  usual
 Unloading  Time  In  Goods  Sheds  dur-

 ing  Strike  period

 3984.  SHRIMAT]  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  of  wagon,  detained
 in  the  Goods  Sheds  beyond  the  usual
 unloading  time  of  6  hours  during  the
 Railways  strike  period;

 (b)  the  amount  of  demurrage
 charge  for  the  same  and  whether  any
 amount  has  been  collected;  and

 (c)  if  so,  the  loss  suffered  on  this
 account?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (०),  The  in-
 formation  is  being  collecteg  and  will
 be  laid  on  the  Table  of  the  Sabha.

 —,,
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 STATEMENT  RE.  IMPORT  LICENCE
 CASE

 SHRI  MORARJI  DESAI  (Surat):
 Sir,  may  I  make  a  statement?  Atter
 what  the  Deputy-Speaker  at  the  end
 of  yesterday's  meeting  said  here  he
 made  an  appeal  for  finding  a  way
 out  of  the  log  jam,  as  he  called  it
 I  would  say  that  I  accept  the  offer
 made  by  the  Prime  Minister  for  plac-
 ing  all  the  relevant  papers  before
 the  leaders  along  with  you,  without
 prejudice  to  our  right  which  flows
 from  Parhament,  for  any  further
 probe  or  action  which  May  arise  after
 a  verusal  of  these  papers,  consistently
 with  observing  necessary  secrécy,

 MR.  SPEAKER:  I  thank  you  very
 much  for  that.  The  proposal  wa»
 that  the  Speaker  will  preside  over
 this  meeting.  I  am  yet  to  deride
 whether  I  will  preside  over  jt  or
 hot,

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Presiding  over  what:

 MR.  SPEAKER:  Over  the  Com-
 muttee  of  the  leaders,

 SHRI  SHYAMNANDAN  MISHKA
 (Begusara:):  Then  there  is  no  per-
 s0n  im  our  side  who  can  preside  over
 this  meeting  except  the  Speaker.
 We  cannot  accept  any  Minister  to
 preside  over  this  meeting.  Let  it  be
 made  absolutely  clear,

 MR.  SPEAKER:  |  have  to  think
 over  it  for  two  or  three  days.  Then
 I  will  tell  you.

 SHRI  DINEN  BHATTACHARYYA:
 You  can  take  two  or  three  days.  But
 you  should  preside  over  it.

 MR,  SPEAKER:  [I  have  already
 told  you  fMat  [Trequiré  two  or  three
 days  to  think  over  it.  I  will  not  give
 you  a  commitment  that  I  will  preside
 over  it,  ~

 Re.  Matter  Under  ‘216
 Rule  877

 SHRI  JYOTIRMOY  BOSU  (Dia- mond  Harbour)  This  hes  Zo  on from  last  Friday  til  Monday,  Yes-
 terday  the  House  has  heard  opinion from  different  quarters.  Is  it  proper on  your  part  now  say  that  you  have to  think  jt  over?

 MR.  SPEAKER:  Kindly  do  not
 tell  me  what  is  Proper  or  not  proper.

 SHRI  JYOTIRMOY  BOSU:
 have  a  right  to  tell  you  that,

 श्री  भू  लिये  (बांका):  में  यह  जानना
 चाहता  है  कि  आप  अपना  ि्णय
 कब  तक  करेगे  ।

 झष्यक्ष  महोदय  :  दो  तीन  दिन  में
 करूगा  |

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Only  remember  that
 Justice  delayed  is  justice  denied.

 MR  SPEARER:  |  am  sorry,  it  i
 not  a  question  of  justice  delayed.  It
 is  not  a  question  of  justice,  Two  ar
 three  days  would  not  make  much
 difference.  *S

 12  04  brs

 RE,  MATTER  UNDER  RULE  377

 SHRI  P.  छू,  DEO  (Kalahandi);  |
 gave  notice  under  rule  377,  I  made
 8  request  that  I  may  be  permitted  to
 listen  to  the  debate  of  the  2Ist  Nov-
 ember,  974  which  has  been  tape-
 recorded.

 MR,  SPEAKER:  That  was  dispos-
 ed  of.

 SHRI  P.  K.  DEO:  It  has  not  been
 disposed  of  and  I  will  be  writing  to
 you  again  and  again,  There  should
 be  verbatim  recording  and  ther?
 should  be  a  faithful  reproduction  ot
 what  has  been  stated  here.  May  !
 humbly  request  you  to  Wiridly™  give
 me  permission  to  listen  to  it  and  clear
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 my  doubt?  I  want  a  ruling  on  this.
 For  the  last  20  days  it  has  been
 pending  in  your  Secretariat  and  up
 till  now  I  do  not  know  where  I!
 stand.

 MR,  SPEAKER.  The  position  Was
 conveyed  to  you.

 SHRI  P,  K.  DEO:  |  want  a  ruling
 on  that.

 2.05  hrs.

 RE:  QUESTIONS  OF  PRIVILEGE

 MR.  SPEAKER:  I  have  received
 eortain  privilege  motions  from  Shri
 Unnikrishnan,  Shri  N.  C,  Parashar,
 Shri  Vasant  Sathe,  Shrimati  Maya
 Ray,  Shri  R.  Ss.  Pandey  ang  Shri  Dar-
 bara  Singh  against  Shri  Vaipayce  for
 his  reported  statement  that  Parlia-
 ment  ig  reduced  to  a  rubber  stamp,
 l  will  take  some  time  to  consider
 it.  yz.  have  not  seen  the  tui]  report.

 Then,  Shri  C.  M.  Stephen  and  Shri
 |  9.  C.  Goswami....

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  May  I  request  you  that
 he  issue  be  referred  to  the  Privileges
 ‘ommittee  directly?

 MR.  SPEAKER:  I  have  yet  to
 lecide,  whether  to  hold  it  in  order
 r  not.  a  me

 SHRI  JYOTIRMOY  BOSU  (Dia-
 nond  Harbour):  Sir,  you  are  taking
 ‘ecourse  to  a  method  which  is  not
 juite  proper....

 MR,  SPEAKER:  Please  sit  down.

 SHRI  IYOTIRMOY  BOSU:  You
 tave  to  go  by  the  Rules  of  Proce-
 jure.  Yesterday,  Shri  L.  N.  Mishra
 Tuttered  a  few  words,  We  did  not

 Pa  anything.  We  are  not  satisfi-
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 MR.  SPAKER:  I  had  allowed  him
 to  lay  it  on  the  Table  of  the  House.

 SHRI  J¥YOTIRMOY  BOSU:  That
 privilege  motion  has  not  been  dispos-
 ed  of.

 MR.  SPEAKER:  Then,  Shri  C.  M.
 Stephen  and  Shri  D.  C.  Goswami
 have  given  a  privilege  motion  against
 Shri  Madhu  Limaye  for  tearing  a
 statement  of  Shri  L,  N.  Mishra.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Are  you  taking  up  both  the  privilége
 motions?

 MR,  SPEAKER:  I  have  not  yet
 faken  up  any  of  them.  I  have  just
 mentioned  it.  I  have  not  given  con-
 sent  to  any  of  them  yet.  I  said,  they
 are  duly  received  by  me  and  I  wail
 consider  thern,

 There  is  another  privilege  motion
 given  by  Shri  Samar  Guha  against
 Shri  Girish  Mathur  of  “New  Wave”
 weekly.

 I  will  consider  them.

 श्री  मधु  लिमये  (बाका)  :
 अध्यक्ष

 महोदय,  बाप  ने  मेरे  बारे  मैंकु  कहा  हूँ  ।

 मेरा  व्यवस्था  का  प्रश्त  है  |

 भरी  भ्र टल  बिहारी  बाजपेयी  :  अध्यक्ष

 महोदय,  सदन  की  प्रक्रिया  के  बारे  में  मेरा

 व्यवस्था  वा  प्रश्न  है  1

 थ्री  बसंत  साठे  (प्र कोला)  :  झष्यक्ष

 महोदय,  प्रखर  प्रेरित  पर  एक  बार  बहस

 शुरू  हो  गई,  तो  फिर  सादा  दिन  उसी  पर

 बहस  होती  रहेगी  t  इसलिए  बाप  इसकी
 इजाजत  च्  दीजिए  ।  सांप  रेगुलर  बिजनेस

 को  लीजिए  ।

 एक  सामान्य  सदस्य  :  यही  रेगुलर
 बिजनेस  है.  |
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 sit  creer  बिहारी  बाजपेयी  :  अध्यक्ष

 महोदय,  कल  प्रधान  मंत्री  के  वक्‍तव्य  भौर

 श्री  मोरारजी  देसाई  के  निवेदन  के  पश्चात

 सदन  में  जो  कुछ  हुआ,  वह  सुना  नहीं  गया  i

 (व्यवधान  )

 करो  नारायण  श्बग्द  वारिधर  (हमीरपुर):
 इस  के  लिए  जिम्मेदार  कौन  था  7?

 श्री  अटल  बिहारी  वाजपेयी  :  उस  समय
 मैं  पीछे  की  सीट  पर  बैठा  था  ।  मैं  कोशिश
 कर  रहा  था  कि  जो  कुछ  कार्यवाही  हो,
 मै  उसको  सुन  ।  लेकिन  मैने  धुना  कुछ  नही  |
 केवल  इतना  देख  (व्यवधान)
 झब् यक्ष  महोदय,  अगर  ये  टोका-टाकी  करेगें,
 तो  मै  चुप  रहूगा  ।

 राज  के  अखबारों  में  मैंने  पढा  कि  श्री
 ललित  नारायण  मिश्र  ने  कोई  वक्‍तव्य  दिया
 कौर  वह  वक्‍तव्य  आपने  सभा  के  पटल  पर
 रखने  की  इजाजत  दे  दी  ।  वह  वक्तव्य  पढते
 गहे,  लेकिन'  वह  सुना  नहीं  गया  ।  उसी  समय
 हमारे  कुछ  माननीय  साथी  व्यवस्था  के  प्रश्न

 खड़े  कर  रहे  थे  ।  क्‍या  यह  प्रावश्यक  नही  था
 कि  आप  व्यवस्था  के  प्रश्नों  को  पहले  सुनते  ?

 (व्यवधान  )

 PROF.
 (Rajapur):  My  point  of  order  was
 heard  outside  the  House.

 श्री  अटल  बिहारी  वाजपेयी  :  श्राप
 इस  सदन  में  कई  बार  मिगंय  दे  चुके  है  कि  जब

 शोर-गुल  होगा,  और  कोई  किसी  की  बात

 नही  सुनेगा,  तो  फिर  ये  रिपोर्ट  लिखने  वाले
 लोग  भी  तय  नही  कर  सकते  कि  क्या  कहां  जा
 रहा  है,  बौर  इसलिए  ये  भी  लिखना  बन्द  कर
 देंगे  ।  मगर  कल  श्री  ललित  नारायण  मिश्र  ने
 जो  कुछ  कहा  यह  हमने  तो  नहीं  सुनो,  फिर

 चहु  रेकाई  में  कैसे  ग्रा  गया  ?
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 इसी  के  साथ  तीसरा  जुड़ा  हुआ  सवाल
 है  कि  कल  प्रात:  मैंने  प्राय  को  पत्र  लिखा  था
 और  व्यक्तिगत  बातचीत  भी  की  थी  ।  मैंने

 कहा  था  कि  कुछ  तथ्य  ऐसे  हैं  कि  जो  नए
 प्रकाश  में  शाये  है।  श्री  ललित  नारायण  मिश्र
 के  अपना  बयान  देने  से  पहुले  या  तो  वह  पत्र
 श्राप  खुद  पढ़े  या  हमें  पढ़ने  के  लिए  बुलाएं
 अपने  न  मुझे  बुलाया  न  वह  पत्र  पढ़ा  ।  अरब
 श्री  ललित  नारायण  मिश्र  ने  जो  वक्तव्य  दिया
 वह  झूठ  का  पुलिन्दा  है।  हम  इसके  खिलाफ
 फिर  से  विशेषाधिकार  का  प्रश्न  पेश  करने
 जा  रहे  है  t

 श्री  अनवर  मिश्र  (इलाहाबाद)
 इन्होंने  इस  स्थिति  का  फायदा  उठाया  कि

 हल्ला  मच  रहा  है,  जल्दी  से  शुरु  संच  जो
 बोलना  है  वह  बोल  दिया  t

 sit  अटल  बिहारी  वाजपेयी  आपको
 उस  प्रीतिभोज  मोशन  पर  फैसला  देना  है  +
 क्या  आपने  इन  का  बयान  पढ़ा

 ये  जवाब  देगे  ?  ये  स्पीकर  बन  गए  है  ?

 इस  सदन  में  कितने  स्पीकर  है  ?

 मेरा  निवेदन  है  कि  आप  हमारे  प्रिथिलेग
 मोशन,  कौर  उस  पर  श्री  ललित  नारायण  मिश्र
 के  वक्‍तव्य  पर  फैसला  करने  से  पहले  हम  को

 सुन  लीजिए  तब  निर्णय  दीजिए  |

 की  मधु  सीखते  भ्रध्यक्ष  महोदय,
 प्रा पने  मेरे  बारे  में  कुछ  वहा  है  इसलिए  मेरी

 बात  घुन  ले  ।

 भी  इयान  नंदन  समझे  :  मेरा

 कल  प्वाइंट  आफ  शायर  था  t
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 which  has  been  rightly  emphasized
 by  Shri  Vajpayee,  is  whether  any
 other  proceeding  could  take  place
 when  an  hon.  Member  was  standing
 on  a  point  of  order.  Although  the
 Chair  was  Yooking  towards  me—I
 have  no  complaint  against  the  Chair
 not  looking  towards  me;  the  Chair
 did  take  notice  of  me—,  yet,  the
 Chair  avoided  my  point  of  order  and
 with  the  implicit  consent  of  the
 Chair,  it  seems,  the  hon.  Minister  ot
 Railways  read  out  his  full  statement.
 The  point  of  order  for  you  to  consider
 is  whether,  when  any  hon.  Member
 wanis  to  make  a  point  of  order,  he
 can  be  so  unceremoniously  dismissed
 and  whether  any  other  Member  can
 get  a  preferential  treatment  over  the
 preceding  Member  who  had  _  been
 rising  on  a  point  of  order,

 Then,  Mr.  Speaker,  another  thing
 for  you  fo  cdnsider  is  ths.  Only  three
 ०  four  days  back,  an  hon.  Member
 of  this  House  was  very  severely
 castigated.  He  was  castigated  in  the
 filtniest  language  possible  by  the
 membcrs  of  the  other  side  and  you
 wer.  pleased  to  say  within  our  hear-
 ing  that  all  these  things  were  ex-
 punged  and  yet,  we  found  that  thev
 were  not  expunged.  I  ask  you,  Mr
 Speaker,  if  tlus  sort  of  castigation  can
 go  on  record.  All  this  filthy  language
 has  gone  info  the  proceedings  and
 the  Al)  India  Radio  also  broadrast  at,
 Do  we  allow  this  kind  of  thing  to  go
 on?  If  this  is  the  game  which  the
 hon.  members  of  the  other  side  want
 to  play,  let  me  make  it  absolutely:
 clear  thet  we  can  play  that  game
 better.  J  am  informed  that  there
 is  already  a  moticn  of  breach  of  pri-
 vilege  against  the  All  India  Radio  0१
 teat  point  whith  you  have  not  been
 able  to  consider.

 Would  you  kindly  enlighten  us  on
 all  these  points?

 SEVERAL  HON,  MEMBERS  rsse.

 PROF,  MADHU  DANDAVATE:
 {  have  been  on  a  point  of  order  since
 2.38  pM.  yesterday,
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  was  reported  by  the  All  India
 Radio  and  a  notice  of  breach  of
 privilege  against  All  India  Radio
 has  been  given.  But  you  did  not  refer
 to  that  motion  before  taking  up  the
 motion  of  the  Congress  Members
 against  me.  Please  do  not  disert-
 minate.

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Mr.  Speaker,  Sir,  please
 look  to  the  side  also.

 SEVERAL  HON.  MEMBERS  prose.

 MR.  SPEAKER:
 all  of  you.

 I  am  coming  to

 SHRI  JYOTIRMOY  BOSU:  My
 humble  submission  is  that  during  my
 tenure  in  this  House,  particularly,
 when  sou  have  been  the  Speaker—!
 mean,  when  you  are  the  Speaker,
 whenever  a  privilege  motion  is  given
 against  anybody,  the  matter  is  re-
 ferred  to  the  person  concerned  for  a
 reply  from  that  person,  although  I
 remember  in  my  case  twice  an  ex-
 ception  was  made  and  it  was  printed
 immediately  and  when  it  came  up.
 the  ruling  party  came  on  bended
 knees  and  retreated  like  a  jackal,  L
 remember  this  thing.

 But  the  question  here  is:  when
 Mr,  K.  P,  Unnikrishnan  or,  for  that
 matter,  anybody  from  that  side,  has
 given  a_  privilege  motion  against
 Shri  Madhu  Limaye,  if  there  is  fo  be
 a  certain  amount  of  fairness  and  uni-
 formity  in  the  standard  to  be  set.
 you  should  have  sent  that  motion  to
 Shri  Madhu  Limaye  and  given  him
 reasonable  time  to  explain  what  he
 had  to  say  in  the  context  of  the
 motion  that  has  been  tabled.

 I  also  hear  that  Shri  Shyamnandun
 Mishra  brought  out  before  the  House
 that  a  privilege  motion  is  already
 pending  pefore  you  about  which.  to
 my  information,  you  ‘had  made  ‘no
 mention  at  all  and  you  have  super~
 seded  that  and  put  it  in  the  list  of
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 [Shri  Jyotirmoy  Bosu]
 priorities  at  the  bottom  and  chosen
 a  privilege  motion  which  seeks  to
 serve  the  interests  of  the  Congress
 Party.  ...  (Interruptions)  This  is  most
 regrettable  and  I  caunot  still  imagine.

 The  second  thmg  is  about  the  char-
 ges  against  Shri  L.  N.  Mishra.  In  the

 privilege  motion  that  was  tabled  by
 four  of  us,  we  were  very  clear  and
 categorical.  I  also  wrote  a  letter
 that  the  ruling  of  the  Speaker  was
 historic  on  your  part  and  you  being
 the  Chairman  of  the  Parhamentary
 Union,  your  ruling  has  travelled  to
 the  member  countries...

 MR.  SPEAKER:  God  help  us.

 SHRI  JYOTIRMOY  BOSU:  The
 question  is:  what  Shri  L.  N_  Mishra
 has  said—I  have  seen  in  the  Debates
 circulated—does  not  cover  even  a
 fraction  of  the  allegations  that  were
 made  here  on  the  basis  of  documen-

 tary  evidence  taken  from  the  CBI
 chargesheet;  nothing  has  been  cover~
 ed  and  nothing  has  been  met.  So,
 under  the  rules,  the  matter  is  not  at
 all  closed.  We  will  have  a  fresh  de-
 bate  on  the  same  and  you  have  to  sit
 in  judgment  impartially  whether  he
 has  been  able  to  reply  to  the  poimts
 that  I  have  raised  on  the  basis  of  the
 CBI  charge-sheet  and  other  docu-
 ments...

 MR.  SPEAKER:  That  is  not  a

 point  of  order.  ‘You  are  making  a

 regular  speech.  “s

 SHRI  JYOTIRMOY  BOSU..  becanse
 now  I  am  in  possession  of  documents
 which  I  shall  Iay  on  the  Table  of  the
 House  whenever  I  fee]  it  necessary,
 to  show  that  Shri  L.  N.  Mishra  is  the
 master-mind  and  the  Prime  Minister
 herself  is  involved.  That  is  why  the
 whole  thing  is  sought  to  be  suppressed
 Ike  this...(Interruptions)

 SHRI  छू,  P,  UNNIKRISHNAN:
 ‘Sir,  I  am  thankful  to  you  for  convey-
 ing  to  the  House....
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 MR.  SPEAKER:  I  have  yet  not
 given  my  consent.  I  said  that  if  I
 find  some  prima  facie  case,  I  will
 come.  I  only  mentioned  that  these
 have  been  received.

 SHRI  K,  P.  UNNIKRISHNAN:  I
 am  thankful  to  you  for  conveying  to
 the  House  that  you  are  considering
 my  privilege  motion  against  Shri
 Atal  Bihari  Vajpayee,  I  do  not  wart
 to  say  anything  further  o:  ut  right
 now.  But  I  am  more  thankful  to
 Prof,  Shyam  Babu  for  conveying  to
 the  House  and  referring  to  the  activi-
 ties  of  a  particular  Member.  Shri  R.
 N.  Goenka  from  Vidisha  constituency
 in  Madhya  Pradesh,  to  which  8  re-
 ference  has  been  made.  I  have  a
 prievance  against  you,  Sir  I  have
 been  repeatedly  writing  to  you  since
 December  4,  everyday.  I  wanted  you
 to  allow  me  and  give  me  a  chaice
 under  Rule  377  to  raise  a  vital  matter,
 the  Patriot  a  daily  of  New  Delhi  in
 its  December  4  issue  had  published  a
 news  item  that  "Shri  R,  N.  Goenka
 and  4  others  are  to  be  tried  for  for-
 gery”,  charges  for  which  Tulmohan
 Ram  has  been  hauled  up  in  this
 House.  JI  wanted,  you  Sir,  to  identify
 whether  this  is  the  same  person  who
 is  known  as  Mr  R.  N.  Goenka  mem-
 ber  from  Vidisha  constituency.  |
 wanted  you  to  direct  the  Home  Mini<-
 fer  to  tell  us  whether  this  is  a  fact.
 If  so,  that  is  a  serious  matter.  I  am
 sure  all  of  you  who  shamelessly  day
 in  and  day  out  shout  here  against
 Tulmohan  Ram...(Interruption)  You
 should  find  out  the  facts  of  the  whole
 episode.

 जी  wen  बिहारी  बाण पे पो  '  मे

 कुलमोहन  राम  को  शिफेस्ड  कर  र्हेहैं।

 हाय  भदोही  :  प्राय  गोयनका  का

 मामला  ले  लीजिए,  हमें  कोई  सिंका मत  नहीं  है

 लेकिन  जो  बात  377  में  एलान  नहीं  की

 गई  ,  क्‍या  प्याइंट  ore  झा डर में  बुलाती

 करेंग
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 SHRI  K,  P.  UNNIKKRISHNAN:  I

 want  8  clarification  Sit,  whether  you
 have  received  my  letters  about  Shri
 Goenka.  Will  you  kindly  direct  the
 Gevernment  to  make  a  statement?  If
 he  iw  identified  as  an  MP.  I  would
 like  to  know.  the  House  would  like  to
 know  whether  he  has  been  hauled
 up  or  nat.  I  call  them  shameless  as
 none  of  them  after  seeing  this  news
 had  the  courage  to  own  it.

 MR.  SPEAKER:
 about  the  Privilege  Motion?

 SHRI  छू,  P.  UNNIKRISHNAN:  You
 owe  it  to  the  House,  to  every  Mem-
 ber  of  the  House,  whem  they  say  a
 Member  is  hauled  up  for  such  char-
 ges,

 SHRI  SEZHIYAN  (Kumbakonam):
 He  said,  shamelessly,

 MR.  SPEAKER:  |  will  see  how  it
 takes  meaning  in  the  context

 SHRI  K.  P.  UNNIKRISHNAN:  I
 am  sure  the  entire  House  agrees  with
 me  Please  clarify  whether  you  have
 received  that  letter.

 MR.  SPEAKER;  Mr,  Limaye,  you
 want  to  speak  on  what?  I  have  not
 given  my  consent.

 SHRI  K.  P.  UNNIKRISHNAN:  7
 want  to  bring  this  privilege  motion
 against  Mr.  Vajpayee.  He  has  raised
 the  question  of  All  India  Radio.  This
 is  a  very  serious  matter.

 MR  SPEAKER:
 objection,

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  rise  on  a  point  of  order.

 Vajpayee  has  no

 MR.  SPEAKER:
 Shri  Madhu  Limaye.

 I  have  allowed

 थी गयू  लिये  :  ध्या  महिला,
 आपने  सच  कक  को  काश्तकारी  वी  कि

 2083  60

 Are  you  talking.

 of  Prtettege  =  2.26

 wa  लिमये  के  बिशप  दी  feagiaer
 भंग  eee

 quae  aged  :  मधु  मामले  साहब,
 शायर  मैंने  उनको  लेगा  होगा  तो  शाप  से  पूछूंगा,
 मह्दी  लेता  हुआ  तो  सही  पूश्ूमा  |  मैंने  उनको
 अभी  मौका  महीं  दिया  है,  इस  लिये  प्राकार
 भी  नहा  देता  हूं  t

 oh  मु  लिखने  मैं  मोशन  पर  नहीं
 बोन  रहा  5 Soil  अपना  खुलासा

 अध्यक्ष  महोदय  प्रति  मैंने  प्रीतिभोज

 नही  लिया  है--

 neither  did  I  ask  him  to  refer  to  any-
 thing  about  admussibility.

 SHRI  MADHU  LIMAYE;  You
 allowed  it;  it  ss  on  record.

 MR,  SPEAKER:
 anything,

 I  did  not  allow

 sit  wq  fer  प्रत्यक्ष  महोदय
 दूसरे  सभी  लोगो  ने  अपनी  बात  कही  है-
 मेरा  नाम  लिये  जाने  के  बाद  भी  मैं  न  बोलूं--
 एसा  कैसे  हो  सकता  है  ?

 अप्यकष  महोदय  किस  बात  पर  ?

 श्री  मधु  लिमये  :  मैं  बहुत  सोप  में

 बोलेगा--भेज  सबे  रे  मैंने  आपको  नोटिस
 दिया  है--उसमें  तीन  पैराग्राफ्स  हैं--इन
 कौन  पैराग्राफ  को  मैं  आपके  सामने  रखना

 आहत  हु--

 “You  have  clearly  and  unequivo-
 cally  ruled  that  Tulmohan  Ram,
 Member  of  Lok  Sabha..”

 ate  |  महोदय  आपने  मुझे  जो

 एनक्जर्स  भेजे  हैं  मैं  उनको  देखू या  .

 शी  मधु  लिये  :  लेकिन  प्रध्यक्ष  महोदय,
 उन्नीकृष्णन  जी  किस  चीज़  पर  बोले  हैं--
 मैं  नहीं  चाहता  हूं  कि  कोई  चौक  तुक्सपंथ

 ही...
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 अध्यक्ष  महोदय  :  मैने  मापकों  बतलाया
 है  कि  मेरे  पास  तीन-चार  नोटिसिज्ञ  आए  है  ।
 मैंने  इनको  कभी  देखना  है--जिस्रको  मुझे
 लेना  होगा  उसको  कह  दूगा  ।  दस  मिनट
 पहले  ही  भ्राये  है--मै  इनको  बाद  मे  देखूगा  ।
 झगर  लेना  होगा  तो  बतला  दगा  ।

 भी  मधु  लिमये  नगर  उन्नीकृष्णन
 उस  पर  बोल  सकते  है  तो  मैं  भी  बोल  सकता

 हु  7  ete  (  व्यवधान )  मेरे
 खिलाफ़  सदत  की  मानहानि  का  जो  नोटिस
 दिया  गया  है,  उस  की  कापी  मेरे  पास  कराई  है,
 सचिवालय  ने  दी  है  |

 अध्यक्ष  महोदय  अगर  आप  बोल
 तो  ठीक  बोले  ।

 श्री  मधु  लिये  आपने  फरमाया  कि
 लिखित  नारायण  मिश्र  को  अपना  बयान  देने
 की  झ्रापने  अनुमति  दी  थी,  उसी  पर  मेरा
 प्वाइट  श्राफ  आम्र्ड र  at  कल  की  कार्यवाही
 के  बारे  में  बोल  रहा  हु  ।  कल  जसे  ही
 श्रीमती  इन्दिरा  गाधी  और  श्री  मोरारजी
 भाई  के  बयान  समाप्त  हुए,  हम  10—  5  लोग
 व्यवस्था  के  सवाल  पर  खड़े  हो  गये

 श्री  नाराज  अहिरवार  (टीकमगढ़)  :

 एक  साथ  खडे  हो  गये  ।

 श्री  मधु  लिमये  पहले  हम  लोग  बोल

 नही  रहे  थे,  हमारी  यह  अपेक्षा  थी  कि  हम
 लोगो  मे  में  किसी  को  स्पीकर  साहब  रिकी-

 नाइजर  करेगे  शौर  मामला  ठोक  द्ग  से  आगे
 बढेगा  ।  लेकिन  हम  लोगों  को  रिकगनाइज
 किये  बिना  श्री  ललित  नारायण  मिश्र  कुछ
 पढ़ने  लगे  ।  मैं  उसको  स्टेटमेंट
 मानने  के  लिए  तैयार  नहीं  हू,  लेकिन  वे  कुछ
 पढ़ने  लगे--वट  उपन्यास  था,  कया  थी,
 प्रबन्ध  था,  कविता  थी--मजे  पता  नही  है  ।

 मी  पर  प्वाइंट  साफ  आर्डर  उठाने  के  लिये
 मैं  खड़ा  हो  गया,  लेकिन  आपने  रूलिंग  दिया
 fe  उसको  टेबिल  पर  रखा  जाय  t  अप्रत्यक्ष
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 महिला,  प्याइट  साफ  कार्ड र  को  प्राथमिकता
 प्रायोरिटी  मिलती  है।  कल  जो  स्टेटमेंट
 मैने  लिया  गन्नौर  जो  मैंने  काडा--मै  कुबूल
 करता  हू,  सोने  जान  बूझ  क  डेली ब्रेट ली
 किया  (व्यवधान)

 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha).  He  is  coming  to  the  same
 question  regarding  tearing  of  paper.
 I  have  given  a  notice  in  this  regard.

 श्री  लघु  लिमये  मैं  उस  पर  नहीं  बोल
 रहा  हू,  प्राविधिक  पर  नहीं  बोन  रहा  हूं

 भ्रध्यक्ष  महोदय  फिर  किस  चीज़  पर
 बोल  रहे  है

 श्री  मधु  लिये  मैं  प्रोसीजर  पर  बोल
 रहा  a  बीच  मे  टोकने  ता  मेरा  प्वाइंट
 साफ  आकर  कैसे  चलेगा  ?  मैं  कल  की

 कार्यवाही  के  बारे  मे  बोल  रहा  हू,  क्योकि
 ललित  नारायण  मिश्र  के  खिलाफ़  हम  लोगो
 का  मोशन  है  केके

 MR,  SPEAKKER:  Are  you  speak-
 ing  about  the  subject-matter  of  the
 motion?

 SHRI  C  M.  STEPHEN:  The  sub-
 ject-matter  refers  to  the  privilege
 motion  that  is  before  us,  I  have
 given  my  wotice  already  and,  you
 must  hear  me  first  before  you  hear
 him,

 MR.  SPEAKER:  I  shall  take  it
 up  separately  and  not  when  a  point
 of  order  is  raised,  जिन्होंने  नोटिस

 दिया  है  उन  को  तो  कहा  है  कि  नहीं  बोलेंगे,
 तो  श्राप  कैसे  बोलेंगे  ?

 श्री मल  लिमये  :  मैं  उस  पर  नहीं  बोल
 रहा  हूं  बल्कि  श्री  एज

 ०
 एन

 ०
 नभि  :

 के

 ख़िलाफ़  प्रवेज  पर  बोल  रहा
 हूँ।
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 were  महोदय  :  मैं  जब  इजाजत  दूंगा

 तभी  बोलने  न  आप  t

 st  मु  लिमये  यह  लोग  हल्ला  कर
 रहे  है,  मैं  नही  चलने  दूगा  7  आप  मझे  धमकाइये
 नहीं  ।  मैं  आपकी  रूलिंग  इस  बात  पर  चाह
 रहा  हूं  (व्यवधान)  मैं  भो  ऐसे  हो
 कर  सकता  हूं  1

 अ्रष्यक्ष  महोदय  :  जो  चोज़  उन्होंने  दी  है
 उस  पर  धाप  बोलना  शस  कर  |

 शनी  अबू  लिमये  :  श्राप  बुलेटिन  नम्बर

 (i)  देखिये  ।  उसमें  आपने  कहा  है  कि

 Shri  L.  N.  Mishra  was  allowed  to
 lay  his  statement  on  the  Table.  It
 is  not  part  of  the  proceedings.

 हमारी  राय  में  उसी  पर  हम  लोग  उस  समय
 पोस्ट  ऑफ  बरादर  पर  थे  कौर  वह  पार्ट  आफ़
 प्रासाडिंग  नही  है  1  मैं  ग्राहकी  रूलिंग  पर
 इस  पर  चाहेगा  कि  श्री  एल  ०  एन  ०  मिश्र  का
 तथा-कथित  स्टेटमेंट  इस  सदन  की  कार्यवाही
 का  हिस्सा  नही  है  ।  झर  जो  सदन  की  कार्य-

 वाही  का  हिस्सा  नहीं  है  उसको  फाड़ने  का

 |  मटकों  नैतिक  अधिकार  है  1  मैं  इस  बात  को
 छिपा  नहीं  रहा  हूं  1

 MR.  SPEAKER:  Whatever  it  may
 be,  you  have  no  business  to  take  the
 paper  from  the  Table  and  tear  it  off,

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati):  His  tearing  off
 the  paper  is  the  subject-matter  of
 brivilege.  (Interruptions)

 MR,  SPEAKER:  All  of  you  will
 Hiease  sit  down.  I  am  not  able  to
 hear  all  of  you.

 भोजन  'लाने:  मैं  लेटिन  नम्बर  (4)

 क  बारे
 में  कह  रहा  हूं,  भाप  इनकी  चुप  कराइये  |

 में  दो  मिनट  में  भ्र पनी  बात  कह  दूंगा  ।
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 अध्यक्ष  महोदय  :  ड्राप  एक  मिनट  में

 प्रगति  बात  खत्म  कीजिये  ।

 श्री  मधु  लिमये  oh  मैं  आपकी  व्यवस्था
 इस  पर  चाहता  हू  कि  बुलेटिन  नम्बर  (1)
 में  जो  कार्यवाही  की  रिपोर्ट  दर्ज  की  गई  है
 उसको  निकाल  दीजिये,  पहले  प्वाइट  श्राफ
 प्राकार  को  सुनिये  जौर  बाद  में  रेल  मंत्री  को
 झपना  बयान  देने  के  लिये  कहिये,  क्योंकि
 पोस्ट  साफ़  बार्बर  को  सुने  बिना  किसी  तरह
 की  कार्यवाही  बागें  होना  इरेंगूलर  आर
 इल लीगल  है.  1

 These  proceeding  are  irregular  and
 illegal  ang  do  not  form  part  of  the
 official  report  of  the  proceedings,
 They  may  be  expunged  ग्राम  दीनारे  पाइट

 साफ़  आमेर  को  सुन  कर  फिर  श्री  एल०
 एन०  मिश्र  को  आप  कहिये  ।

 PROF.  MADHU  DANDAVATE:
 Kindly  listen  to  my  point  of  order.
 (Interruptions)  Yesterday  at  12-35.
 p.m  I  rose  on  a  point  of  order.
 Please  permit  me  to  raise  the  point
 of  order  today,  If  you  say  that  you
 are  not  permitting  me,  I  shall  resume
 my  seat.

 SHRI  BIIOGENDRA  JHA  (Jai-
 nagar):  Sir,  I  want  to  know  what  has
 happened  te  my  notice  of  breach  of
 privilege  of  the  House  against  Shri
 Goenka  wiuch  is  pending  for  the  last
 80  many  day.  (Interruptions)

 PROF.  MADHU  DANDAVATE:  Sir,
 I  want  to  make  a  submission  in  con-
 nection  with  the  point  of  order  be-
 fore  Suu  give  your  ruling.

 It  is  a  strange  coincidence  that  I
 rose  to  a  point  of  order  at  ‘12.35  yes-
 terday  and  I  am  permitted  to  rise  to
 a  point  of  order  at  2.35  today.  Yester-
 day  I  rise  on  a  point  of  order  and  I  am
 repeating  it  today,  Tt  is  regarding
 the  order  of  businésy  in  the  Hotume:  *
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 {Prof.  Madhu  Dandavate]

 My  point  of  order  is  this.  After
 Shri  Morarji  Desai  made  a  statement
 in  the  House  yesterday,:  he  sought
 clarification  from  the  Prime  Minister
 whether  the  reports,  to  which  she  had
 made  a  reference  in  her  written  state-
 ment,  would  be  available  merely  for
 perusal  or  whether  they  would  be
 available  for  further  action  by  the
 members  of  the  Opposition  and
 whether  there  would  be  no  bar  to
 any  further  probe  at  all.  I  insisted
 that  this  particular  point  of  order  re-
 garding  the  procedural  matter  should
 be  disposed  of...

 MR.  SPEAKER:  This  is  no  point  of
 order,

 PROP.  MADHU  DANDAVATE:  I
 read  in  the  papers  your  remark  that
 you  were  not  able  to  listen  to  the  point
 of  order.  I  checked  the  Lok  Sabha
 proceedings  ang  I  saw  all  the  news-
 Papers.  My  point  of  order  wag  re-
 corded  on  three  pages  by  the  reporters
 in  this  House;  it  was  also  recorded
 by  the  members  of  the  press  sitting
 farther  away  from  the  Chair  on  which
 you  are  sitting.

 MR.  SPEAKER:  This  is  not  a  point
 of  order.

 PROF.  MADHU  DANDAVATE-
 About  hearing  the  point  of  order,  it
 seems  that  you  alone  in  this  House
 were  not  able  to  hear  it,  Therefore,
 for  your  information

 MR.  SPEAKER:  I  said  the  Prime
 Minister  had  nothing  to  add  to  her
 statement.

 PROF,  MADHU  DANDAVATE:
 So  today  I  am  seeking  your  ruling
 that  since  we  were  raising  a  point
 of  order  and  we  were  not  allowed
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 staterment  again  and  thy  other  mem-
 bers  of  the  House  who  rose  on  the
 privilege  issue  must  be  permitted  to
 make  their  submissions  on  the  pri-
 vilege  issue,

 SHRI  P.
 (Ahmedabad):

 ७.  MAVALANKAR:
 On  a  point  of  order.

 MR.  SPEAKER:  There  is  a  limit.
 This  is  the  third  time.  Kindly  sit
 down.  I  will  listen  to  you  later.

 Yesterday  the  proceedings  started
 by  the  statement  of  the  Prime  Min-
 ister  followed  by  Shri  Morarji
 Desai's.  Then  some  clarification—
 it  was  not  a  point  of  order—was
 sought  the  Prime  Minister.  She
 sald  she  had  nothing  to  add,  she  go-
 ing  to  the  Rayya  Sabha  and  all  that.
 Ths  was  followed  by  noe.  Then  |
 tried  to  go  ahead  with  the  agenda.

 SOME  HON  MEMBERS  Why?

 MR.  SPEAKER:  Why?  It  is  my
 duty  to  do  it.

 PROF.  MADHU  DANDAVATE:
 When  a  point  of  order  is  raised,  the
 House  cannot  proceed.

 MR.  SPEAKER:  It  is  my  duty  to
 do  it.  Then  I  called  Shri  L.  N.
 Mishra.  When  he  was  called,  he
 started  reading.  Then  I  said,  if  there
 is  noise  you  can  lay  it  on  the  Table.
 It  was  a  paper  to  be  laid  on  the
 Table.  No  speech  is  made.  It  is
 just  to  be  laid  on  the  Table.  \

 So  far  as  the  other  part  is  con-
 cerned,  I  think  none  could  hear  what
 was  going  on.  Even  my  placing  the
 Bill,  the  clauses  and  all  that  could
 not  be  heard.  Then  I  said  I  am  not
 able  to  hear  the  speeches.  It  was  all
 Tight  if  it  was  not  followed  by
 speeches.  But  in  the  ease  of  the  Bill,
 where  this  was  not  audible,  we  will
 have  to  go  through  it  again  because
 it  was  neither  reported  nor  could  be
 heard,

 oh  where  लिय :  बाप  जबरदस्ती
 सदन  को  द... ई  तो  एही  होगा  t
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 MR.  SPEAKER:  I  will  see  which
 part  was  not  reported  by  the  press.

 Now  as  regards  the  paint  of  order
 concerning  Shri  Mishra,  I  think  we
 should  try  to  make  it  up.  I  quite
 agree  with  Shri  Vajpayee  in  this  res-
 pect.  He  will  kindly  believe  that  I
 did  not  hear  anything  and  because
 of  not  hearing,  I  said,  ‘It  is  all  right.
 You  lay  it  on  the  Table’,  But  I  did
 commit  myself  to  Shri  Vajpayee.
 You  gave  it.  It  was  not  with  me
 at  the  table  at  that  time.  Somehow
 it  happened;  I  do  not  know.  The
 noise  was  going  on.  I  will  permit
 you  to  express  yourself  on  your  point
 of  order  or  whatever  you  have  given
 to  me.

 About  the  other  points  of  order  re-
 garding  this,  I  would  have  no  objec-
 tion  if  the  members  concerned  want
 to  raise  it.  But  in  the  case  of  Shri
 Vajpayee  it  was  expressly  said.  He
 can  raise  it.  In  the  case  of  others...

 SHRI  SHYAMNANDAN  MISHRA:
 What  about  my  point  of  order?

 MR.  SPEAKER:  You  can  also  raise
 your  point  of  order;  those  who  had&
 raised,  they  could  raise  it.  It  was  an
 extraordinary  situation  yesterday.
 I  cannot  say  that  some  people  were
 heard  and  some  people  were  not
 heard;  it  is  physically  impossible,  It
 is  all  right  if  the  matter  relates  to
 papers  being  laid.  If  he  makes  a
 speech  it  is  impossible  to  hear,  either
 for  me  or  for  the  Reporters,  |  really
 wonder.  In  such  circumstances  it  is
 very  difficult.  When  Shri  Mishra
 was  saying  something,  I  tried  my
 best  and  I  could  not  hear  and  then  I
 asked  the  Secretary-General  what  he
 was  saying  and  then  he  came  to  me
 and  told  me  that  he  wanted  to  raise
 a  point  of  order.  I  asked  him  to
 inform  him  that  it  could  be  done.
 The  Chair  cannot  function  when  there
 ls  so  much  noise;  the  Reporters  can-
 not  function  when  there  is  so  much
 noise,

 SHRI  SHYAMNANDAN  MISHRA:
 Win  you:  tee  notice  of  thé  statement
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 read  by  him  when  we  were  not  able
 to  hear  it?

 MR.  SPEAKER:  It  was  laid  on  the
 Table.

 SHRI  SHYAMNANDAN  MISHRA:
 It  should  be  circulated  to  us.

 MR.  SPEAKER:  It  was  laid  on
 the  Table;  it  can  be  circulated.

 J  shall  see  all  those  things  which
 are  pending.

 (Interruptions)

 MR  SPEAKER:  I  will  see  every~
 thing.  In  Britain  there  is  hardly  one
 privilege  motion  in  a  year  but  here
 we  have  every  day  8  9  or  10.  It
 should  not  be  taken  up  lightly;  I  have
 to  look  into  this.  Now  let  us  take  up
 next  business  (Interruptions),

 Shri  Mavalanker.

 SHRI  P.  G.  MAVALANKAR:  My
 point  of  order  is  two-fold.  You  were
 pleased  to  tell  the  House  today  that
 you  had  received  certain  notices  of
 motions  for  privilege  against  Shri
 Vajpayee  and  Shri  Madhu  Limaye,
 My  peint  of  order  is  this.  When
 certain  other  motions  of  privilege
 about  which  notice  was  already  given
 to  you  and  about  which  reference
 was  made,  are  pending,  without  dis.
 posing  them  of  earlier,  how  cay  you
 refer  to  these  two  motions  in  this

 House?

 MR  SPEAKER:  Why  do  you  not
 hear  what  I  gaid?  When  they  came
 in  large  numbers,  I  just  said:  I  have
 taken  due  notice  of  them  and  they
 will  come  in  course  of  time.

 SHRI  MADHU  LIMAYE:  You  said
 nothing  about  the  All  India  Radio,

 SHRI  P.  G.  MAVALANKAR:  We
 write  to  you  letters  including  notices:
 you  do  not  read  them  out  on  the
 floor  of  the  House.  Why  did  you
 read  out  these  notices  when  previous
 notices  on  the  same  subject  of  pri-
 vilege  are  pending?
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 MR.  SPEAKER:  I  had  explained
 the  position.

 SHRI  P.  G.  MAVALANKAR:  Be-
 fore  completing  my  sentence,  you  are
 giving  your  answer.  Without  dis-
 posing  of  the  earlier  privilege  mo-
 tions,  how  is  it  that  you  chose  to
 make  a  reference  to  these  motions  on
 the  floor  of  the  House?

 MR.  SPEAKER:  In  the  earlier
 cases  also,  it  was  made,

 SHRI  P.  5.  MAVALANEAR:
 Then,  I  rise  on  a  point  of  order  about
 the  Lok  Sabha  Bulletin  Part  I  about
 yesterday's  proceedings.  Upto  item
 3,  it  is  all  right—Starred  Questions,
 Unstarred  Questions,  Statement  about
 import  licence  case.  But  from  item
 4  onwards,  nothing  happened  but  it
 has  all  appeared  in  the  bulletin  as
 record  of  the  proceedings,  when  those
 proceedings  did  not  take  place  at  all.
 If  you  look  at  page  2  of  the  bulletin,
 jtem  7  is  about  Supplementary  De-
 mands  for  Grants  (Gujarat)  1974-75.
 In  the  noise,  I  could  not  hear  but  by
 imagination  and  intuition  I  inferred
 that  Gujarat  was  coming  and  at  that
 point  of  time  I  rose  on  a  point  of
 order...  Gujarat  is  under  President's
 rule  and  if  we,  Members  of  Parlia-
 ment  from  Gujarat  are  not  allowed
 to  raise  a  point  of  order,  what  is  the
 remedy?

 MR.  SPEAKER:
 presentation  of  the
 Demands.

 It  was  just  a
 Supplementary

 There  was  no  debate  on  it.

 SHRI  P.  G.  MAVALANKAR:  But
 I  wanted  to  raise  a  point  of  order.
 There  is  no  Assembly  in  Gujarat.
 This  is  the  only  forum.

 MR.  SPEAKER:  When  it  comes  up
 before  the  House,  you  can  certainly
 raise  that  point  of  order.  I  will  allow
 ‘you  at  that  time.

 DR.  HENRY  AUSTIN  (Ernaku-
 lam):  In  view  of  the  fact  that  so
 much  of  legislative  business  of  great
 importance  to  the  people  of  this
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 country  are  being  held  up,  the  Spea-
 ker  in  his  wisdom  should  fix  up  some
 time  every  day  when  Government
 business  can  be  transacted  without
 ‘these  endless  points  of  orders.  We
 have  got  to  have  some  time  so  that
 we  may  carrying  on  Government
 business.  ae  (Interruptions).

 MR  SPEAKER:  Now.  papers  to
 be  laid  on  the  Table.

 32  5]  hrs.

 PAPERS  LAID  ON  THE  TABLE
 Sucar  (Price  DereRMINATION  FOR
 1974-75  Propuction)  Orper,  974

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Sugar  (Price
 Determination  for  1974-75,  Produc-
 tion)  Order,  1974,  (Hindi  and  English
 versions)  published  in  Notification
 No.  G.S.R,  670  (E)  in  Gazette  of  India
 dated  the  28th  November,  ‘1974,  under
 sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  1955,
 [Placed  in  Library.  See  No,  LT-
 $709/74}.
 Rattways  Rep  TarirF  (SEVENTH  AND

 फालतू  AMENDMENT)  Ruzes,  974

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):

 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  Notifications  (Hindi
 and  English  versions)  issued  under
 section  47  of  the  Indian  Railways
 Act,  890:—

 (i)  The  Railways  Red  Tariff
 (Eighth  Amendment)  Rules,
 974  published  in  Notification
 No  G.S.R.  253  in  Gazette  of
 India  dated  the  23rd  Novem-
 ber,  1974,

 Gi)  The  Railways  Red  Tariff
 (Seventh  Amendment)  Rules.
 1974,  published  in  Notifica-
 tion  No,  G.S.R.  253  in  Ga-
 zette  of  India  dated  the  287
 November,  ‘1974.

 Sree
 in

 Ldbrary,  See  Ne.  osit"
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 REPORT  AND  ORDER  RE.  CASE  OF  M/s.
 Tata  ENGINEERING  AND  LOCOMOTIVE
 ‘Co.  Ltp.,  Bomspay  UNDER  MRTP  Act,
 1969,  anp  CompaNiIES  (TEMPORARY
 RESTRICTIONS  ON  DIVIDENDS)  RULEs,,

 974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on
 the  Table—

 l.  A  copy  of  the  Report  (Hindi
 version)  of  the  Monopolies
 and  _  Restrictive  Trade  Prac-
 tices  Commission  under  sec-
 tion  23  (3)  (9)  of  the  Mcno-
 plies  and’  Restrictive  Trade
 Practices  Act,  1969,  in  the
 case  of  Messrs  Tata  Engi-
 neering  and  Locomotive  Com.
 pany  Limited,  Bombay  and
 the  Order  dated  the  30th
 June.  972  of  the  Central  Go-
 vernment  thereon,  under  sec-
 tion  62  of  the  said  Act.
 [Placed  in  Library.  See  No.
 LT-87/74].

 2.  A  copy  of  the  Companies
 (Temporary'  Restrictions  on
 Dividends)  Rules,  974
 (Hindi  and  English  versions)
 published  in  Notification  No.
 s.O.  326  in  Gazette  of  India
 dated  the  30th  November,
 1974,  under  sub-section.  (2)
 of  section  2  of  the  Com-
 panies  (Temporary  Restric-
 tions  on  Dividends)  Act,  1974,
 [Placed  in  Library.  See  No.
 LT-872/74].

 2.53  hrs.

 PERSONAL  EXPLANATION  BY
 MINISTER

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  Mr.
 Speaker,  Sir,  while  speaking  on  the
 Conservation  of  Foreign  Exchange
 and  Prevention  of  Smuggling  Activi-
 ties  Bill,  Shri  Atal  Behari  Vajpayee
 said  in  the  House  on  3rd  December,
 974  that  I  had  given  a  certificate  to
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 Shri  Krishna  Budha  Gawde,  who  has
 been  detained  under  MISA.  I  have
 since  verified  the  factual  position.  I
 find  that  after  the  Parliamentary
 elections  in  97l  I  gave  certificates
 to  a  large  number  of  my  _  workers,
 including  Shri  Gawde.  This  certifi-
 cate  was  not  based  on  my  personal
 knowledge  of  all  the  activities  of
 these  workers.  Nor  was  it  a  general
 certificate  of  good  conduct.  It  speci-
 fieally  related  to  the  work  done  by
 Shri  Gawde  in  my  election  campaign.
 This  cannot  in  any  way  be  construed
 either  as  implying  knowledge  on  my
 part  that  Shri  Gawde  was  involved
 in  uniawfui  and  antisocial  activities
 such  as  smuggling  67  tny  |  condona-
 tion  of  the  same.

 SHRI  JYOTIRMOY  ECSU  (Dia-
 mond  Harbour):  Arising  out  of
 this,  in  a  Bombay  daily,  the  Free
 Press  Journal  of  6th  December  it
 has  come  out....

 MR.  SPEAKER:  No  discussion  on
 a  personal  explanation.

 SHRI  SHYAMNANDAN  MISHRA:
 (Begusarai)  It  is  very  clear  now
 that  smugglers  work  for  them  in  the
 elechon.

 SHRI  H.  N.  MUKHERJEE  (Cal-
 cutta—North-East):  May  I  make  a
 submission?  Sir,  I  do  not  intervene
 gratuitously  and  I  hope  the  House
 will  permit  it.  The  Minister  has  just
 now  given  a  statement  ‘which  astounds
 me  because...  .(Interruptions).

 MR.  SPEAKER:  Order,  please.
 You  cannot  discuss  the  statement.
 Mr.  Vajpayee  had  raised  it  and  the
 Minister  has  made  the  statement.

 SHRI  H.  N.  MUKHERJEE:  The
 question  of  propriety  in  regard  to  the
 conduct  of  Members  of  the  House,
 particularly  Ministers  of  the  Govern-
 ment,  arises  on  account  of  the  Min-
 ister  having  divulged  that  he  is  appa-
 rently  in  the  habit  of  giving  testi-
 monials  to  people  on.  the  ground  of
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 [Shri  H  N.  Mokherjee]
 -

 their  having  worked  for  his  election
 (Interruptions).

 MR,  SPEAKER:  No  please.

 SHRI  H  N  MUKHERJEE:  Do  I
 take  it  that  the  testimonials  of  good
 conduct  are  given  by  them  without
 acquainting  themselves  with  the  facts
 of  the  case”  (Interruptions)  This  is
 a  very  serious  matter  We  are  con-
 cerned  with  Tulmohan  Ram,  Goenka
 and,  heaven  knows,  others.  But  I  am
 concerned  with  Mr.  Gokhale  alsu....
 (Interruptions).

 SHRI  MADHU  LIMAYE  (Raja-
 pur)  It  is  misdemeanour,  gross  mis-
 conduct.  Has  he  not  lowered  the
 digmitty  of  the  House?  You  send  it  to
 the  Prmvileges  Committee  (Interrup-
 tions)

 SHRI  JYOTIORMOY  BOSU:*

 MR,  SPEAKER:  Order,  order.
 This  will  mot  go  on  record.

 It  is  being  done  every  day.  No
 business  is  bemg  conducted.

 शी  मु  सिमटे  :  अध्यक्ष  महोदय,
 क्या  मंत्री  महोदय  के  स्पष्टीकरण  से  आप
 को  सन्तोष  है  ?  क्या  यह  मिस  डिनर

 ?  क्या  यह  ग्रास  मिप्कत्डक्ट

 अध्यक्ष  महोबय  :  मेरे  सन्तोष  की  बात
 छोड़िये  t

 About  the  Sick  Textiles  Bill  that
 took  up  yesterday,  I  started  from
 Clause  2  and  the  amendments  thereon.
 I  feel.  we  could  not  hear  anything

 SHHI  SHYAMNANDAN  MISHRA;
 Before  you  proceed  to  that,  would  it
 not  be  your  pleasure  to  ask  the  hon
 Mirester  to  withdraw  afl  the  certifi-
 cates  from  other  smugglers  fo  whom

 he  night  Have  givén?  (Interruptiona).
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 भरी  क.  लिपे  :  भ्रध्यक्ष  महोदय,  प्रखर
 शोर  भी  किसी  मिनिस्टर  ने  ऐसे  सर्टिफ़िकेट
 दिये  हों,  तो  ड्राप  उनको  कहिये  कि  वे  उनको

 बिड  ae  ले

 SHRI  JYOTIRMOY  BOSU.*

 MR  SPAKER  Order,  please.  You
 go  on  non-stop  |  am  not  allowing
 you  Nothing  of  what  he  says  will  go
 on  record

 Now,  about  these  Clauses,  as  we
 could  not  hear  anythmg  yesterday,  we
 will  start  again  from  Clause  2  after
 lunch

 May  God  bless  you  with  some  peace!

 We  now  adjourn  fo:  lunch  to  Tre-
 assemble  at  2  O'Clock.

 43  00  hts.

 The  Lok  Sabha  adjourned  for  Lunch
 trl,  Fourteen  of  the  Clock,

 The  Lok  Sabha  reassembled  after
 Lunch  at  four  mmutes  past  Fourteen
 of  the  Clock

 (Ma.  Derorr-Sreame  in  the  Chatr},

 at  जब  लिये  (बंका)  :  प्रत्यक्ष

 महिला,  जरा  मैं  भझ्रॉपको  धन्यवाद  देना
 चाहता  हु  ।  मैं  मापकों  इसलिये  धन्यवाद
 देगा  चाहता  हु  कि  कल  आपने  सरकार  पक्ष
 और  विरोध  पक्ष  को  जो  सलाह  दी  उसका

 कुछ  असर  हुआ  झोर  कुछ  समझौता  हुआ  है  t
 तो  हमको  कुछ  अर्ज  करने  दीजिए  कुछ  दूसरे
 मसलों  पर  (व्यवधान)  eee

 एक  सब मिशन  मैं  करना  चाहता  हु  ।

 कुछ  दिन  पहले  कलकत्ता  के  स्टेट्समैन  अखबार
 में  यह  जबर  ध्रीई  थी  कि  इस  संसद  के  एक
 सकता  ने  झ्रान्प्र  सरकार  के  सौंप ठगी  कर  के
 कुछ  वेस्ट  लैंड  अपनी  साली  केंतामभैली

 शपाण्यका  सहोदर  :  आपने  मी  पीटीए

 नहीं  क्व्प्धि  हैं  hale

 बकस्‍्कत ेcc
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 ch  wy  fend  :  8%  दिया  हैं।

 MR.  DEPUTY-SPRAKER:  Let  us
 go  on  with  the  business.  I  have  read
 that  news  also.

 SHRI  MADHU  LIMAYE:  ‘You  have
 not  read  the  notice,

 MR.  DEPUTY-SPEAKER:
 read  that  piece  of  news.

 I  have

 aft  मधु  लिमये :  उसी  पर  मेरा  नोटिस
 भ्राधारित  है  |  मैं  एक  डेड  मिनट  में  खत्म
 करूंगा  ।

 खबर  यह  मिली  है  कि  उन्होंने  अपनी
 माली  के  नाम  से  बेस्ट  लैड  जो  भूमिहीनों  को
 मिलनी  चाहिए,  वह  ले  ली।  बाद  में  सरकार
 को  पब्लिक  परचेज  के  लिए  बेची  ।  75  लाख
 रुपया  बटोरने  का  काम  हुआ  है  और  उसके
 बाद  जब  मामला  इंत कम  टैक्स  वगैरह  दूसरी
 श्लेसियों  ने  देखा  सेब  आगे  भुगतान  बन्द
 ओप्रा,  फर  पैकेट्स  हब  बीन  ह्टाप्ड।  तो
 मैं  यह  जानना  चाहता  हु,  मुझे  सचिवालय  के

 दारा णहू  बताया  गया  हू  कि  मेरा  नोटिस
 विचारधीन  हैं,  तो  क्‍या  इस  दरमियान
 ब्रा फके  साफ  संसद  कार्य  मंत्री  से  मै  पर्व
 सकता  हूं  कि  ऐसा  कौन  सा  समद  संदीप  हूँ
 प्रान्तर  बालो  कि  जिसे  दम  तरह  का  काम
 क्या  हैं  जिससे  सदन  की  प्रत्ष्ठि  और
 इज्जत  को  ठेस  लगी  ?  मै  चाहता  हु  कि
 इनका  नाम  सदन  के  सामने  आए  ।  .

 व्यवधान)  os.

 क्या  इस  सदस्य  को  महू  जौ  व्यवहार  हू,
 उसका  झा चरण  है  उस  का  ये  समर्थन  करते  रहे
 हैं  ?  ,....  स्पिचयान )  eee

 ये
 क्यों  टीक  रहे  हैं  मुझ  को

 ?
 | क

 JR  DEPUTYSPEAKER:  I  want
 ret  dn  with  the  business.  But,  if

 १  MiMtibers  ptewoké  @ach  other,  it
 mes  very  difficult.  He  hag  made
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 a  point  and  has  sat  down  and  you
 want  to  provoke  him?

 SHR]  MADHU  LIMAYE:  I  do  not
 need  any  provokation.  Without  pro-
 vocation  I  can  speak.

 SIIRI  HARI  KISHORE  SINGH
 (Pupri)  About  that  we  have  no  doubt.

 SHRI  8.  M.  MANERJEE  (Kanpur):
 Thousands  of  university  students  from
 all  over  the  country  have  come  to
 Delhi  and  they  are  demonstrating
 betore  the  Parliament  in  the  Boat
 Club  as  a  protest  against  the  rising
 prices,  hoarding  and  black-marketing.
 One  of  their  demands  ts  that  the  Par-
 lament  should  reduce  the  age  from
 2]  years  to  18  years  for  voting  pur-
 poses  The  demonstration  is  also
 aimed  to  defend  democracy  against
 the  attempts  by  some  of  the  reac-
 tionary  elements  to  sabotage  and
 subvert  democracy.  I  would  only  re-
 quest  you  that  either  you  meet  their
 delegation  or  ask  the  Prime  Mrmister
 to  go  and  address  the  youth  rally
 because  we  do  want  justice.

 SHRI  VAYALAR  RAVI  (Chiray-
 inkil):  This  is  a  matter  on  which
 we  are  persisting  to  get  a  statement
 from  the  hon.  Home  Minister,  re-
 garding  the  conduct  of  a  Member
 of  the  House  itgelf.....

 MR.  DEPUTY-SPEAKER:  That
 was  raised  in  the  morning.

 If  you  keep  on  raising  points  of
 order,  it  is  very  difficult.

 SHRI  VAYALAR  RAVI:  I  am
 not  raising  I  raised  it  earlier  about
 one  Shri  Ram  Neth  Goenka  who
 was  charged  with  forgery.  We
 were  expecting  a  statement  from
 the  Home  Minister  but  so  far  no
 statement  has  come  whether  this
 person  is  an  hon.  Member  of  this
 hon.  House  or  some  other  gentle-
 man,

 SHRI  K.  P.  UNNIKRISHNAN
 rose.
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 MR.  DEPUTY-SPEAKER:  What
 «do  you  want?

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Will  you  please  direct

 ‘the  Home  Minister  to  make  a  state-
 -ment  whether  it  is  a  fact  or  not?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAM-
 -AIAH):  I  request  that  we  may
 take  up  item  No,  7  now.  They  are

 ‘all  agreeable.

 MR.  DEPUTY-SPEAKER:  Now
 ‘before  we  take  up  the  business  on
 the  order  paper  I  have  a  small  ver-
 bal  request  from  the  Minister  of
 Parliamentary  Affairs  and  that  is
 ‘to  vary  the  order  in  a  small  respect.
 We  are  now  on  item  No.  6.  If  we
 look  at  item  No.  7,  there  is  another
 Bill  His  request  is  that  we  may
 interchange;.  we  may  take  up  item

 "प्‌  now  and  item  6  later.

 SHRI  K.  RAGHU  RAMAIAH:
 ‘They  all  agree.

 MR.  DEPUTY-SPEAKER:  How
 ‘can  they  agree  without  understand-
 ing?  This  is  a  small  Bill.

 SHRI  SEZHIYAN  (Kumbakonam):
 ‘Regarding  small  coins.

 MR.  DEPUTY-SPEAKER:  Why
 don’t  Members  have  patience?  I
 must  put  it  to  you  for  your  consent
 and  you  may  give  your  consent.  So
 far  as  this  Small  Coins  Bill  is  con-

 ‘cerned  they  have  stipulated  a  period
 of  3  years.  This  period  of  three
 years  expires  tomorrow.  It  is  only
 to  remove  that  bar,  so  that  this—
 Act  may  continue,  that  they  want
 it  to  be  passed  today.  If  you  agree

 -we  will  take  this  up  now..

 SHRI  D.  N.  TIWARY  (Gopal-
 ‘ganj):  We  have  no  objection.

 MR.  DEPUTY-SPEAKER:  The
 -hon.  Minister.

 DECEMBER  10,  974  a44

 141  hrs.

 SMALL  COINS  (OFFENCES)
 AMENDMENT  BILL

 THE  DEPUTY  MINISTER
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):

 Mr.  Deputy-Speaker,  Sir,  I  am
 thankful  to  the  hon.  Minister  tor
 Parliamentary  Affairs  and  to  the  lea-
 ders  of  the  opposition  and  other  hon.
 Members  for  having,  agreed  to  take
 up  this  Bill.  This  is  to  be  passed
 urgently  and  I  am  thankful  for  per-
 miting  me  to  bring  it  just  now.

 I  beg  to  move:

 “That  the  Bill  to  amend  the
 Small  Coins  (Offences)  Act,  97I,
 as  passed  py  Rajya  Sabha  be  aken
 into  consideration.”

 The  objective  of  the  Bill  is  that
 the  Small  Coins  (Offences)  Act,
 97l  may  be  made  permanent  in-
 stead  of  being  a  temporary  one  as
 at  present.

 In  June,  970  and  beginning  of
 1971,  there  were  serious  complaints
 of  shortages  of  small  coins,  mainly
 due  to  melting  of  small  coins  and
 hoarding  them  for  purposes  of  melt-
 ing  as  their  metallic  values  had
 risen  beyond  their  face  values.  In
 order  to  prevent  the  melting  ar  des-
 truction  of  small  coins.  of  hoarding
 of  small  coins  for  the  purpose  of
 melting  or  destruction  thereof,  the
 Small  Coins  (Offences)  Act,  97I
 was  enacted  on  the  llth  December,
 1971.  Government  also  took  various
 steps  to  increase  the  production  of
 small  coins  in  the  Mints  and  a  these
 steps  have  contributed  to  a  large  ex-
 tent  in  easing  the  shortage  of  small
 coins.  Action  wag  taken  to  change
 the  metallic  content  of  these  small
 denomination  coins  from  cupro-nickel
 to  aluminium  magnesium.  As  a  re-
 sult,  reports  of  melting  of  coins  have  ©
 considerably  come  down.  Since  the
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 shortage  of  coins.  which  the  Act  was
 intended  to  tackle  was  expected  to
 be  a  temporary,  phenomenon,  specific
 provision  was  made  in  Section  1(2)
 of  the  Act  to  the  effect  that  it  shall
 remain  in  force  for  a  period  of  3
 years,

 The  Act  seems  to  have  served  its
 purpose  well.  It  has  deterred  acts

 of  melting  cupro-nickel  coins  whose
 metallic  value  in  970-7l  and  1971-72
 had  exceeded  the  face  value  because
 of  rise  in  prices  of  copper  and  nickel.
 There  have  been  quite  a  number  of
 prosecutions  also  in  the  different
 States  under  the  Act.  Steps  have
 also  been  taken  to  increase  the  pro-
 duction  in  the  three  Mint  at  Bombay,
 Calcutta  and  Hyderabad.  The  coin-
 age  production  has  increased  from
 265  million  pieces  in  1973-74  to  esti-
 mated  2295  million  pieces  in  1974-75.
 The  increase  has  been  due  to  the  in-
 troduction  of  a  second  shift  in  the
 India  Government  Mint,  Hyderabad
 and  the  use  of  more  sophisticated
 machines  and  equipment  for  the  min-
 ting  of  coins.  As  a  result,  the  short-
 age  of  small  coins,  experienced  ear-
 lier,  has.  been  overcome,

 While  the  acts  of  melting  small
 coins  have  come  down  of  late,  it  can-
 not  be  said  with  certainty  that  melt-
 ing  has  been  completely  stopped  or
 that  there  will  be  no  such  acts  of
 melting  in  the  future.  Price  of  met-
 allic  alloys  even  of  aluminium  mag-
 nesium  may  behave  erratically  depen-
 ding  on  the  international  demand

 and  supply  position.  Inducement  to
 melt  coins  is  derived  not  only  from
 the  difference  between  metallic  value
 and  the  face  value  of  the  coin,  but
 also  from  the  prospective  margin  of
 projit  in  alternative  uses  to  which
 the  metal  or  its  alloy  can  be  put  to.
 Intending  melters  may  try  to  avail
 of.  the  ready  metal  in  the  existing
 cupro-nickel  or  aluminium-magne-
 sium  coins  and  put  it  to  unauthorised
 use  in  manufacture  of’  utensils,  or
 hardware  or  other  ventures  of  profit-
 making.  It  is,  therefore,  considered
 desirable  that  the  Small  Coins  (Of-

 (Offences)  Amndét.  Bill

 fences)  Act  of  [97l  may  be  retained  as
 a  permanent  measure,  instead  of
 being  a  temproary  one  as  at  present.
 This  is  sought  to  be  achieved  by
 deleting  clause  1(2)  of  the  Act
 through  this  Amendment  Bill.

 I  commend  this  Bill  to  the  House.

 MR.  DEPUTY-SPEAKER.
 moved:

 Motion

 ‘“‘Thatethe  ‘Bille  «ito
 Small  Coins  (Offences)

 as  pased  by  the  Rajya
 taken  into  consideration.”

 amend  _  the
 Act,  1971,
 Sabha,  ‘be

 SHRI  DINESH  JOARDER  (Malda):
 Sir,  this  is  a  small  Bill,  no  doubt,  but
 it  concerns  a  large  number  of  people
 Particularly  the  poor  people  those
 who  are  going  to  market  or  travelling
 by  buses  or  trains.  Some  time  back
 peop:e  were  feeling  difficulty  in  gett-
 ing  these  coins.  The  position  has
 now  improved  a  little  bit  but  still  in
 different  parts  of  the  counry  we  find
 these  small  coins  are  not  easily  avail-
 able.  Therefore,  for  want  of  small
 coins  people  have  some  time  to  pay
 higher  value  than  they  are  required
 to  pay  actuaily  when  they  go  to  the
 market  or  travel  by  buses.  This  is
 the  problem  which  we  are  still  facing.
 As  far  as  this  Bill  intends  to  prohibit
 the  melting  or  destruction  of  small
 coins  this  intention  of  the  Bill  we
 welcome  but  whether  this  Bill  alone
 will  be  able  to  solve  the  problem  that
 We  want  to  consider  for  a  little  while
 in  this  House.

 The  coins  are  being  manufactured
 in  three  mints  at  Bombay,  Hyderabac
 and  Alipore  in  Calcutta  and  we  are
 told  that  these  mints  are  not  capable
 enough  to  produce  sufficient  number
 and  quantity  of  the  small  coins  that
 are  required  in  circulation  through-
 out  the  country.  So.  another  device
 has  to  be  found  by  which  this  produc-
 tion  of  small  ceins  can  be  increased
 to  a  certain  extent.  Also,  we  find
 that  counterfeiting  of  coins  also
 creates  distress  and  menace  to  people
 to  a  large  extent.  Counterfeiting  of
 coins  is  still  there  in  different  cities.
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 [Shri  Dinesh  Joarder}
 This  has  not  been  totally  wiped  out.
 Effective  steps  should  be  taken  to  wipe
 out  this  menace  of  counterfeiting  of
 cont,

 MR  DEPUTY-SPEAKER;:  The  Bill
 ts  about  melting  or  destruction  of
 small  coins

 SHRI  DINESH  JOARDER  To  avold
 unlawful  melting  and  destruction  of
 small  coms  our  Government  diminisn-
 ed  the  value  of  coins  The  value  of
 coms  has  been  so  diminished  that  they
 have  lost  importance  in  the  market.

 Thai  is  why,  to  a  certain  extent,
 the  melting  and  disgtributtion  has
 automatically  been  lessened  The
 other  aspect  i,  this  that  even  in  the
 Reserve  Bank  we  have  seen  the  duph-
 cate  currency  notes  Regarding  the
 coins,  we  do  not  know  whether  the
 hon.  Minister  has  actually  given  the
 figure  of  production  of  small  coins  in
 different  Mints)  We  have  not  yet
 seen  any  iOurnal  wherein  the  actual
 figure  of  the  production  of  coins  has
 found  a  place.  We  do  not  find  any-
 thing  regarding  the  quantity  of  coins
 produced  in  the  mints  durmg  the  last
 year.  In  Reserve  Bank.  we  have  seen
 currency  notes  bearing  the  same  num-
 ber  and  the  same  were  produced  In
 this  House  algo.  In  my  constituency,
 I  have  seen  that  in  the  State  Bank,
 two  rupees  notes  of  the  same  fum-
 ber  being  issued  We  do  not  know
 whether  they  are  counterfeit  currency
 notes  or  whether  they  are  issued  by
 the  Reserve  Bank.  The  notes  are
 bearing  the  same  number.  And  this
 sort  of  printing  and  manufacturing  of
 currency  notes  and  coins  is  going  on
 in  different  mints  and  the  same  are
 being  circulated  by  fhe  Reserve  Bank.
 I  want  to  draw  the  hon.  Minister's
 attention  to  this  aspect  also
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 thereby  see  to  it  that  thd  Sdnyle’s
 demands  are  met.

 oft  हकम  ना  कल याय  (करेगा):
 उपाध्यक्ष  महोदय,  मैं  इस  बिल  का  समर्थन
 करता  हू  1  इस  देश  के  सिक्के  गलाने  पर  कोई
 कानून  नहीं  था  जिस  की  वजह  से  छोटे  सिक्कों
 की  बहुत  दिक्कत  हो  गई  ।  मैंने  सरकार  से
 जानकारी  मसागी  तों  इन्होने  बताया  कि  कोई
 कानून  नही  है।  तो  प्रा ग्रह  किया  गया  कि  कोई
 कानून  बनाये।  जिस  से  सिक्‍कों  का  गला भा
 रोका  जा  सके  1  लोग  सिक्के  गला  कर  उन  के
 गहने  बना  कर  विदेशों  में  तस्करी  करते  है।
 मुझे  खुशी  है  कि  सरकार  ने  मेरी  बात  को
 स्वीकार  कर  के  यह  कानून  बनाया  t  छोटे
 सिक्का  की  कमी  आज  भी  देश  मे  है।

 भाप  ने  कहा  है  कि  हम  ने  बहुत  से  केसेज
 चलाये  हैं।  मैं  जानना  चाहता  हु  कि  कितने
 लोगों  पर  श्राप  ने  कैस  चलाये  कौर  कितनों  को
 सजा  दिला  सके  ।  ऐसा  लगता  है  कि  इस  कान ून
 में  कुटिया  हैं  जिस  की  वजह  से  अभी  तक  श्राप
 किसी  को  सजा  नहीं  दे  पाये  हैं,  शरीर  लोग  चाट
 जाते  हैं।  सिक्‍के  ऐसी  धातु  के  होने  चाहिये
 जिस  के  प्रति  लोगों  में  ग्रावा्षबभ  हो।  आज
 सिक्‍के  इतने  हल्के  हैं  कि  हथेली  पर  रख  कर
 और  आज  मीडिया  तो  पता  नहीं  लगेगा  कि

 हैँ  कि  नहीं  ।  फूक  मार  दीजिये  तो  उड़  जाये

 इसलिये  सिक्के  में  आकर्षण  होना  चाहिये।
 देश  के  स्वर  सिक्कों  की  कमी  है  इस  को
 कैसे  दूर  किया  जाय  इस  बारे  में  शासन
 को  गम्भीरता  से  सो चना  चाहिये।  राज  द्वारा

 यह  है  कि  नोट  दीजिये  चाहे  सटे जन  हो,  बाजार
 या  होटल  हो,  कोई  चेंज  वापस  महीं  करता  हैं।
 लोग  कह  देते  हैं  कि  रेजगारी  नहीं  है।  इसलिये
 सिक्के  का  अधिक  फॉर्म  हो।  श्रावण  जाली

 सिक्के  जड़ी  माता  में  चल
 ह कय आर क पास  ऐसी  कोई  मक् ती मरी  है  बाए

 प्राय  |  कर  हक  कि  | |  सिक  का  सही  है  सका
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 गया।  ाण कुछ  लोगों  er  जले.  सिक्के
 बनाने का  धरती  बन  गया  है  पौर  चकलों  सिक्के
 बाजार में  फैलाते  हैं।  इस  तरह  के  कानून  में
 भुजा इश  होनी  चाहिये  कि  जो  नकली  सिक्के
 बनाकर  बाजार  में  लाते  है  उब  के  खिलाफ
 कार्यवाही  की  जाये  1

 मुस्  से  पूर्व  वक्‍ता  ने  उदाहरण  दिया  कि
 कुछ  जाली  नोट  बसाये  जा  रहे  हैं।  यह  “बात
 सही  है,  जाये  दिस  समाचार-यत्नों  में  ऐसी  बाते
 पने  को  मिलती  हैं।  इस  ओर  भी  आप  कदम
 उठायें  देश  के  अन्दर  लोगां  में  सिक्के  के
 प्रति  अच्छी  भावना  हो,  सिक्के  में  कुछ  विशे--
 पता  दिखे  ऐसे  सिक्के  बनने  चाहिये।  हल्की
 थातू  का  सिक्‍का  न  हो  जिस  की  कोई  वैल्यू
 ने  हो  1  पहले  लोग  सिक्के  को  जमीन  में  गाढ़
 दिया  करते  थे  शौर  वह  खराब  नही  होता  था।
 ऐसे  ही  राज  के  सिक्‍के  हाने  चाहिये  मिट्टी  मे
 गिर  कर  भी  उसकी  धातु  खराब  न  हो।  अगर
 खराब  धातु  कर  के  भी  सिक्के  को  बेचा  जाय
 तो  उस  की  कुछ  वैल्यू  वापस  मिलनी  चाहिये  1
 आज  जो  सिक्के  बन  रहे  है  उस  की  धातु  अच्छी
 नहींहै। है।  यही  मुझे  कहना  है।  मुझे  साशा  है
 कि  जो  मैं  ने  सुझाव  दिये  है  वह  आप  स्वीकार
 करेंगे।

 थी  Wo  एस०  बन  (गगडपुर)
 डिप्टी  स्पीकर  साहब  मैं  इस  ब्रिज  क्य  समर्थन
 काता  हू।  लेकिन  कुछ  चीजे  सर  (पर  के  प्लान
 रखता  चाहता  हू?  सुना  यह  गया  है  | 214  एक
 झपे  का  वोट  विदा  कर  के  उच्च  क ेबजाय  एक
 सू  का  सिक्का  चलाया  जायगा।  मुझे  मालूम
 नही  है  कि  यह  काठा  तक  सही  है।  जो  एक  रुपये
 का  सिक्का  चला ग्रा  जायेगा  उसकी  क्‍या  धातु
 चलोगी  मुझे  मासूम  सही।  लेकिन  प्रखर  ऐसी
 धाव  होगी  जिस  को  ा  कर  सिक्के  से  ज्यादा
 कीमत  मिल  सकती  है  तो  जो  बोग  सिक्के  बचाने
 का  धधा  करते  हैं  वह  जरूर  उस  को  गला देगे  |
 शस सिये  धातु  ऐसी  होगी  चाहिये  जो  चलायी
 #

 का
 et  &  ereer  eigen  हूं  कि  एक  क

 Wefewer at  age  Heat  &  बन्द  है  जब  सिर
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 चलाया  जायज़ा  ?  क्या  वाकई  में  वह
 सिक्का  सस्ता  होगा  उससे  जिस  कौमत  पर
 नोट  छापे  जाते  हैं?  दर

 हल्केमिक्क  के  बारे  में  मुझे  यह  कहना  है,
 उपाध्यक्ष  महोदय,  मुझे  मालूम  नही  प्रापक  पास

 सिक्का है  कि  नही,  लेकिन  मेरे  पत्नी  है  0  पैसे
 का  सिक्का  है  जो  इतना  हल्का  है  कि  वाकई
 में  यह  'उड  जाता  है।  50  पैसे  के  सिक्के  की

 धातु  बहुत  भ्रमणी है, लेकिन  5  पैसे  और  0
 पैसे  के  सिक्के  की  धातु  खराब  है।  साथ  ही
 इतना  वजनदार  भी  ने  हो  कि  जेब  फट  जाये  1
 जो  लीग  जाली  सिक्‍के  बना  रहे  है  उन्हांने
 एक  काटेज  इडस्ट्री  शुरू  कर  दी  है।  मेरे  पास
 तीन  0  048  के  सिक्के  थे  टेलीफोन  करने
 में  नये  सिक्‍के  ही  डाले  जाते  हैं,  दो  सिक्के  तो
 डाल  दिये  लेवि'न  तीसरा  सिक्का  दस  गया  तो
 सम्भवत  जाली  सिक्‍का  शा।  इसलिये  कि
 मोटाई  नाप  और  गोलाई  तो  कम  से  कम  बरा--
 बर  हो।  आज  झगर  आप  को  दो,  पैसे  तीन
 पैसे  का  छोटा  सिक्का  वापस  लेना  हो  तो  श्राप
 को  वापस  नहीं  मिलेगा  क्योंकि  छोटे  सिक्‍कों  की

 बेहद  कमी  है।  साथ  ही  जब  से  डिमानिनेशन

 हा  एक  ०  के  i00  बैसे  हो  गये  तब  से
 मिठाईयों  को  भी  एक  ह.  के  सिक्के  जमा
 करने  में  काफी  दिक्कत  जाती  है।  पहले  तो

 64  पैसे  में  एक  ke  बन  जाता  वा,  समेकित  राज
 L0048  में  बनता  है  बोर  लोग  दो  पैसे,  तीन

 पैसे  ही  भेज  में  देते  है।  एक  Reo  का  नोट  रखे
 बाजार  में  ले  जाते  हैं  तो  उन  को  छोटो  चेज
 वापस  नही  मिला;  ।

 पन्त  में  में  फिर  मस्ती  जी  से  जानना  चाहता
 हैं  कि  क्या  वाकई  में  श्राप  एक  Go  कै  वोट  को
 सिक्के  में  बदलता  चाहते  हैं  ?  कही  ऐसा  जे  हो
 कि  एक  ही  का  नोट  भी  न  रहे  जो  आर  जो
 सिक्‍का  कप  चश्मे  जस  को  लोच  गला  सें?
 इसलिये  शाप  को  सोचना  पेचा  ©  free
 ऐसी  arg  का  बताया  जाय  ओ  सोम  ee  ते
 सके।  हमारे  दश  में  वैज्ञानिक  हैं,  गाय विप
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 समर  गुह  खुद  साइंटिस्ट  है,  कोई  ऐसी  चीज
 भीतर  मिल  जाय  जो  गलायी  म  जा  सके  तो

 डान्छा'  रहेगा  और  तब  न  कोई  गलाने  की
 कोशिश  हिचकेगा।  -  (ध्यान)  चमड़े
 के  सिक्के  चलाने  वालो  ने  चला  दिये  थे।
 शाप  भी  वही  बरतने  वाले  है।  इसलिये  प्रखर
 में  मैं  फिर  जानता  चाहता  हु  बि  णा  रुपये
 बा  नक्वी  बनेगा  थि'  नही  और  अगर  बनेगा
 तो  ऐसी  धातु  बा  होना  चाहिये  जिसको  लोग

 चलाया  न  जा  सके।

 श्री  to  me  तिबारी  (गोपालगज)
 सिक्‍के  गलाने  के  संशोधन  विधेयक  को
 सीमित  काम  के  लिये  लाया  गया  है  और

 बह  यह  है  बि  भविष्य  मे  सिक्का  को  चलाए
 जाने  से  रोका  जाए।  मैं  समझता  हू  कि  ऐसा
 शिक्वा  चलना  चाहिये  ताकि  लोगो  को  उसको
 गलाने  के  लिए  कोई  उत्साह  ही  ने,  मिल  इस
 काम  में  कोई  राम  ही  ८  हू  ।  इस  वास्ते  सिक्के
 की  जो  वैल्यू  ह ैउससे  दम  कीमत  वय  वह  सिक्का

 होदा  चाहिये।  यह  56  बारोड  वा  देश  है।
 अगर  शाप  ऐसा  नहीं  बरते  है  तो  आप  विस

 क्ति  को  रोकेंगे।  सिक्‍के  की  जां  असली  कीमत

 है  बह  उसकी  निधारित  कीमत  से  इस  वास्त

 बस  होनी  चाहिये  |  यदि  एसा  नही  होता  है  ता

 कानून  से  सबका  कराना  आप  बन्द  नहीं  बर

 संग।

 कुछ  माननीय  रूसिया  से  बहा  है  वि

 [सबब  हवा  नहीं  होता  चाहिये  भारी  हाना

 ब्ाह्यि ।  अगर  बहुत  भारी  हां था  तो  वह

 चलाया  भी  जा  सकेगा  भोर  लाने  का  काम

 कानून  से  नहीं  हों  सका  |  जब  सीमा  भारी

 होगा,  अनखा  होगा  तो  उसको  गला  कर  ज्यादा

 बैस  लेने  की  कोशिश  हो  रु गति  है।  इस

 बातें  पक्के  ककी  असली  वैल्यू  जी  है.  वह

 असम  होनी  चाहिये  स्की  फे  वैसा  के
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 सिक्के  इसलिये  चलते  हैं  कि  उनके  पीछे

 गंवाने  मेट  की  गारन्टी  होती  है।  इसीलिए  उनकी
 वेल्यू  होती  है।  इस  रास्ते  नहीं  होती  है  कि
 बहू  अ्रधिक  वैल्यू  का  है  या  कम  वैल्यू  का  है।
 महत्व  गवर्नमेंट  की  गारंटी  का  होता  है।
 लोगा  को  पता  होता  है  कि  जब्र  चाहे  उस
 सिक्‍के  पर  लिखी  कीमत  की  तीज  उनको
 मिल  सती  हैं।  सुना  जाता  है  कि  पुराने
 जमाने  में  चमक  के  सिक्के  भो  चलते  थे।  क्यों
 चलते  थे,  इसलिये  कि  उनकी '  वैल्यू  तो  नहीं  थी
 लेकिन  गवर्नमेंट  की  गारन्टी  उनके  पीछे  थो,
 इसलिये  चलते  थे--

 MR.  DEPUTY-SPEAKER:  We  had
 cones

 ही  to  एस०  तिवारी  एक  रुपयें  के
 सिक्के  की  बात  कही  गई  है  इस  नोट  की  बेल् पु
 क्‍या  है?  चार  छ  हाथा  में  चला  जाता  है  तो

 वह  खराब  हो  जाता  है।  इस  रास्ते  रुपये  का
 सिक्‍का  बनता  हो  चाहिये।  नोट  चार  छ*

 हाथा  से  गुजरता  है  तॉँ  गन्दा  हो  जाता  है,
 खराब  हो  जाता  है  फट  जाना है  |  बहुत  से  नोट

 ता  लांगा  के  घरा  में  रह  जाते  हैं,  चर  हो  नहीं
 पात ।  ।  अरब  एक  रुपये  का  नोट  रिजर्व  बैक  में

 बदलते  के  लिए  कौन  जाएगा।  तो  को  AT  BST

 att  90  खर्च  हो  जायेग  ।  इस  वास्ते  एक  रुपये

 का  सिक्‍का  तो  बनता  ही  चाहिये  ताकि  लोगा

 के  पास  जो  एक  रुपये  के  नीट  होते  हूं  वें  गल  ने

 जाए,  फट  न  जाए,  खराब  न  हो  जाए  ौर

 उनका  पु  कसाब  न  हो  1  एक  नम्बर  के  कई  नोटों

 का  पता  चला  था।  रिजर्व  बेस  का  कलेर-

 फीकेशन  मों  निकला  था  कहा  गया  था  कि

 गलता  हो  गई  एसो  गलती  दुबारा  नहों  होतो

 चाहिये।  इससे  लोगां  के  मन  में  भ्रम  पैदा

 होता  है  झोर  गवर्नर मेट  के  सिक्के  बनाने  के  जां

 कारखाने  है  उन  से  विश्वास  उठता  है।

 "छल  J.  MATHA  GOWDER
 (Nilgius)  Mr  Deputy  Speaker,  Sir,
 on  behalf  of  my  party,  the  Dravida
 Munnetra  Kazhagemn,  हैं.  Hae  0  aay  4

 a  neiwinal  ansech  wag  delivered  in  Tamil.
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 few  words  on  The  Small  Coins  (Off-
 ences)  Amendment  Bill,  974

 Though  this  is  a  smal]  piece  of  legis-
 lation,  yet  it  concerns  a  vast  majority
 of  our  rural  people  in  cur’  country.
 The  hon.  Deputy  Miniter  in  her  intro-
 ductory  speech  stated  that  during
 1974-75  the  production  of  smali  coins
 would  be  of  the  order  of  22.30  crores.
 In  1973-74,  the  production  of  small
 coins  was  2.65  crores.  Yet,  we  find
 that  in  all  the  rural  areas  of  our  coun-
 try  there  is  acute  snoriage  of  smal]
 coins.  It  is  common  knowledge  that
 the  vast  majority  of  our  people  are
 harasssed  fer  want  of  small  coins,  In
 these  circumstances,  I  wonder  whether
 the  ivailability  ‘of  ‘small  coins  was
 increased  ०४  2.65  crores  during  1973+
 74.  I  would  also  urge  upon  the  Go-
 vernment  that  the  targeted  production
 of  22.30  crores  of  small  coins  should
 be  achieved  at  all  costs  during  1974-
 117 है

 The  hon.  Deputy  Minister  in  her
 introductory  remarks  stated  that  the
 melting  of  small  coins  continues  un-
 abated  inspite  of  the  fact  that  the
 metal  has  been  substituted.  I  -would
 like  to  know  from  the  Government
 what  concrete  steps  have  been  taken
 to  curb  this  tendency  of  melting  small
 coins  hy  the  undesirable  elements.

 Sir,  we  find  that  the~hoarders  of
 small  coins  are  being  proceeded  against
 under  the  Defence  of  India  Rules.  I
 wonder  why  the  provisions  of  the
 Smali  Coins  (Offences)  Act  have  not
 been  made  applicable  in  the  cases  of
 hoarders  of  small  coins.  I  do  not
 also  know  whether  under  the  DIR.
 the  hoarders  are  being  adequately
 punished.  The  hon.  Deputy  Minister
 of  Finance  should  in  her  reply  to  the
 debate  state  what  prevents  the  Gov-
 ernment  from  extending  the  provi-
 sions  of  the  Small  Coins  (Offences)
 Act  te  the  hoarders  of  small  coins.

 Sir,  there  is  a  system  in  the-  Reserve
 Bank  of  India  of  weighing  the  small

 .coins  and  handing  them.  over’  tq,  the
 ‘customer.  In|  this  system  there  is.  a

 drawback.  If  there  द  some  shortage
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 in  the  value  of  smal]  coins  received
 by  the  customer  and  when  he  appro-
 aches  the  Reserve  Bank  of  India  autho-
 rities,  they  refuse  to  accept  his  pleas
 and  make  good  the  shortage.  I  sug-
 gest  that  this  system  of  weighing  the
 small  coins  should  be  replaced’  by  a
 fooiproof  system  under’  which  the
 customer  is  not  made  to  lose  for  no
 fault  of  his.  I  hope  that  the  Govern-
 ment  would  take  necessary  steps  in
 this  direction.

 Some  days  back  there  was  a  ques-
 tion  in  this  House  about  the  printing
 of  several  one  rupee  notes  with  a
 same  number.  The  hon.  Minister  of
 Finance  replied  that  on  account  of
 some  mistake  in  the  numbering  mach-
 ine  this  kind  of  printing  of  several
 one-rupee  notes  with  the  same  number.
 had  taken  place.  Does  this  not  show
 the  inefficiency  and  negligence  on  the
 part  of  the  Government  in  the  matter
 of  handling  the  currencies  of  this
 country?  Such  small  mistakes  affect
 greatly  the  economy  of  the  country.
 Similarly,  counter-feit  coins  are  also
 circulating  in  the  country.  I  do  not
 think  that  effect  steps  have  been  taken
 by  the  Government  to  eradicate  this
 evil,  which  also  adversely  affects  the
 economy  of  the  country.  On  account
 of  this  wide-spread  malady,  the  gul-
 libie  rural  people  are  the  worst  affect-
 ed.  I  suggest  that  the  -  Government
 should  exercise  the  greatest  caution
 in  the  matter  of  printing  small  notes
 like  one  rupee  notes  and  the  small
 coins  which  are  handled  by  the  larg-
 est  number  of  our  people  throughout
 the  countryside.

 Finally,  before  I  conclude,  I  would
 point  out  that  some  years  before  the
 small  coins  used  to  have  their  denomi-
 nations  embossed  on  them  in  all  the
 official  languages  of  the  country.  I
 regret  to  point  out  that  only  English
 and  Hindi  language  denominations  are
 embossed  on  thé  ‘regional  languages.
 In  view  of  the  fact  that  the-small  coins
 are  used  by  the  vast  majority  of  our
 rural  people  knowing  only  the  lang-
 uages  spoken  in.  those  regions;  it:  is
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 imperative  that  their  denominations
 are  embossed  in  other  official  languages
 also  as  was  done  some  years  ago.
 At  present  the  people,  especially  illi-

 *terate  people  are  greatly  handicapped.
 I  request  that  the  hon,  Deputy  Minis-
 ter  will  look  into  this  and  take  neces-
 sary  action  immediately.

 iP.  iG"  MAVALANKAR
 (Ahmedabad):  I  warmly  support  this
 Bill.  The  objective  is  good  and  I  do
 not  think  it  needs  much  discussion.
 But  there  are  two  or  three  problems,
 especially  because  people  with  smaller
 means  who  are  in  large  numbers  are
 involved  and  it  is  they  who  mostly
 utilise  these  coins.  Talking  of  small
 coins,  I  am  reminded  of  a_  quotation
 from  winston  Churchill;  once  he  said:
 it  is  only  when  small  man  with  a
 small  pencil  goes  to  a  small  booth  and
 puts  a  small  cross  on  a  small  ballot
 paper,  it  makes  a  big  democracy.
 After  all  small  people  produce  won-
 derful  results.

 MR,  DEPUTY-SPEAKER:  Why  not
 quote:  Take  care  of  the  pennies  and  the
 Founds  will  take  care  of  themselves.

 SHRI  P.  G.  MAVALANKAR:  AI-
 though  I  agree  with  the  hon.  Minister
 when  she  says  that  the  shortage  has
 now  become  much  less,  I  should  point
 Gut  that  in  the  rural  areas  and  even  in
 seme  urban  areas  a  large  number  of
 smal}  people  use  small  coins  and  they
 find  it  difficult  to  get  the  necessary
 change  and  for  a  man  earning  a  rupee
 or  two  rupees  per  day,  even  a
 change  of  0  paise  constitutes  a  much
 bigger  proporation  than  to  a  middle-

 ‘class  or  upper  class  person.  But  for
 a  small  man’  who  earns  a  rupee  or
 two  per  day,  to  lose  even  0  paise
 means  losing  a  considerable  part  of
 his  wages.  I  hope  the  minister  will
 Jook  after  this  problem  of  shortage  of
 ‘small  coins.

 I  read  im  the  tewspapers  that  the
 minister  or  her  colleague  assured  the
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 other  House  that  Government
 considering  actively  bringing  out  one
 rupee  coins  because  the  one  rupee
 notes  get  soiled  very  soon.  I  hope
 the  minister  will  give  a  firm  reply
 today.

 Often  one  finds  that  small  changes
 are  withhold  not  only  by  taxi  dri-
 vers,  rickshawallas  etc.  but  even  by
 goverament  agencies  like  post  offices,
 railways  and  other  public  corpora-
 tions.  Instead  of  small  change,  the
 Post  office  gives  you  some  stamps  or
 postcards.  I  may  be  able  to  use  the
 stamps,  but  a  small  man,  he  may  re-
 quire  the  balance  change  for.  going
 in  the  bus  and  the  bus  conductor  will
 not  accept  the  stamps.  So,  at  least  the
 government  agencies  should  be  well
 stocked  with  smail  coins,  so  that  the
 common  people  are  not  put  to  any  loss
 er  inconvenience.

 SARDAR  SWARAN  SINGH  SOKHI
 (Jamshedpur):  Sir,  I  rise  to  support
 this  Bill,  Melting  of  coins  is  a  crime
 and  the  Government  should  try  to
 make  research  and  make  coins  out  of
 such  a  metal  which  should  not  fetch
 higher  price  than  the  actual  value  of
 the  small  coins  when  melted.  Gov-
 ernment  should  ask  the  National  Met-
 allurgical  Laboratery  at  Jamshedpur,
 which  is  in  my  constituency,  to  take
 up  research  of  such  a  metal,  which
 shoulq  be  equivalent  to  the  small
 coins  when  manufactured,  this  would
 not  only  discourage  the  hoarders  of
 small  coins  but  would  totally  stop
 such  melting  of  small  coins.  The  Gov-
 ernment  should  go  to  the  root  cause
 of  this  melting  and  destruction  of
 small  coins.

 Everywhere  in  the  country  small
 coins  are  in  short  supply.  especially
 v2  the  northern  part  of  the  country.
 The  one  rupee  notes  we  get  even  from
 the  State  Bank  are  rotten,  torn  ones
 and  I  want  to  know  why.

 What  action  has  been  taken  by  the

 the  Government  against  such  persons
 who  are  found  hoarding  and  smug-

 are
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 gling  truck  loads  of  small  coins  in  the
 chech  postg  at  Delh:  oorder  iteelf
 which  i6  the  capita]  of  our  country?
 Bveryhbody  says,  when  it  cannot  be
 checked  at  the  capita)  itself  and  its
 borders,  by  the  Government,  how
 ean  they  eneck  if  elsewhere?

 It  as  very  difficult  for  the  public  to
 detect  which  of  the  small  coms  are
 counterfeit  and  which  are  genuine  be-
 cause  of  the  short  upply  of  small
 coins  People  have  no  option  but  to
 acgept  even  the  counterfeit  small  coms
 winch  ale  very  much  वा  cirevlation  aim

 the  country  What  action  9  the  Gov-
 ernment  going  to  take  about  it?  This
 Bill  6  no  doubt  meant  to  check  such
 egal  offences  but  unless  the  Gov-
 ernment  machner,  is  disciplined  no
 Act  would  be  useful  I  have  come
 to  know  that  even  the  Government
 mints  are  making  and  induleing  =  in
 these  counterfeit  coins

 Government  should  be  very  careful
 about  one  tupee  coins  which  are  hkely
 to  he  reintioduced  I  should  say  that
 the  metal  of  the  coin  should  he  such
 that  rt  does  not  pay  more  valve  when
 re-melted,,  and  doe<  not  fetch  less
 vue  when  i  5५  manuf  icture  ard  then
 Only  re  melting  and  counterfeiting  of
 coins  would  be  stopped  If  the  Gov-
 ernment  7९  serious-I  think  they  can
 Produce  such  a  meta]  in  the  metallu-
 fecal  laboratory  at  Tamshedpur

 There  should  be  a  ceiling  fixed  on
 the  amount  of  «mal!  coins  which  any
 person.  a  shopkeeper  or  hoteher  can
 keep  im  his  possession  Thx  would
 check  the  hoarding  and  re-melting  of
 the  same  T  had  persona)  experience
 of  this  at  Srinagar  where  old  notes
 could  be  exchanged  wth  new  noter
 for  a  commiwion  of  5  ta  10  per  cent
 This  sort  of  thing  should  he  checked
 With  these  words  I  support  the  जि

 ची  बाजारों  सिंह  (होशियारपुर )
 डिपुटी  स्पिनर  हिस  मुझे  इस  बिल  पर  कोई

 स्पीच  नही  करनी  है  1  मैं.  सिर्फ  यह  कहता

 रहता  हैं  कि  सिक  कम  मिलते  हैं  खास  कर
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 सरकारी  इदारा  में  1  दूसरी  जगह  तो  व
 शायद  मिल  जाये  लेसली  बहा  बिल्कुल  नही
 मिलते  है।  पार्लियामेट  हाउस  के  काफी  हाउस
 के  सिवाये  हमे  यही  सिक्‍के  नहीं  मिलते  है  ।
 कगर  किसा  टैक्सी  वाले  की  तरफ  दस  बीस  11
 पचास  चैस  तक  बचत  है  ता  वह  कहता  है  fr
 मर  पारू  नहीं  है  ।  मिनिस्टर  साहब  हँसें  का
 इन्तजाम  बर  1

 मरा  छान है  नि  वे  नम्बर  बड़ी  महर-
 बानी  कर्म  अगर  ६. 3  सिक्का  पर  रिजनल
 लैग्वज़  के  इस्तमाल  की  माग  ने  +रे  ।  झगर
 यही  सिलसिला  चला  ता  सिक्कों  पर  लोकल
 और  कोजाक्वियन  लेवल  के  इस्तेमाल  की
 न  कही  जायेगी  |  इन  सबका  को  सेल
 गवर्नमेंट  चलाती  है  ।  उन  पर  सब  ज़बान  में
 न)  लिखा  जा  सकता  है  |  सवाल  नों  यह  है
 ि  आज  सिक्‍के  हमे  नहीं  मिल  पाते  है  भोर
 उस  लिए  ऐसा  इन्तजाम  करना  चाहिए  ॥  व
 मिल  पाये  |

 सिक्‍के  एसे  हाने  चाहिए  जा  कही  गिरने
 पर  मिल  जाये  t  are  के  सिक्‍का  को  कोई
 परवाज़  नहीं  होती  है।  अगर  कोई  सिक्का
 गम  हो  जाता  है  तो  उसक  पता  नहीं  चलता
 हे

 ग्राम  नाटा  की  क्‍या  हालत  होती  है  ?

 उनकी  बाकायदा  मालिश  होती  है  7  लोग  पान
 खा  कर  उनको  हैडन  बरत  हैं  और  वे  खराब
 हा  जात  हैं।  इसलिए  खराब  नोट  का  रिप्लेस-
 मत  करना  चाहिए  ।  जाली  नोट  छापने  की
 तरफ  भी  ध्यान  दना  चाहिए  1

 SHRIMATI  SUSHILA  ROHATGI
 Su  I  am  cxtremel)  zrateful  to  the
 hon  Membems  for  the  various  sugges-
 tions  they  have  made  4t  the  outset,
 I  would  hhe  to  refer  to  the  statement
 ef  Sarda:  Svaran  Singh  Sokhi  that
 cat-loada  of  these  coins  are  avail-
 able  at  checkposts  Even  if  in  one
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 particular  checkpost  these  coing  are
 available  to  that  extent  we  would  laky
 action  under  either  the  DIR,  iPC  or
 Small  Coins  Offences  Act.

 PROF,  MADHU  DANDAVATE  (Ra-
 japur):  The  truck  he  referred  to  was
 the  small  car.

 SARDAR  SWARAN  SINGH  SOKHI:
 So  many  truck-loads  were  caught  at
 the  check-post  somewhere  between
 UP-Delhi  border.

 SHRIMATI  SUSHILA  ROHATGL:
 Apart  from  that,  some  very  relevant
 Points  have  been  raised,  I  am  very
 happy  that  all  the  members  belonging
 to  the  various  political  ideologies  have
 agreed  that  this  is  a  welcome  measure,
 A  point  was  raised  about  the  weight
 of  the  smal!  coins  and  the  Jansangh
 member  literally  showed  how  a  coin
 could  be  wifted)  away.  Well  I  to
 now  know,  even  a  whiff  of  the  hon.
 Member  tke  him  can  be  a  stormy
 whiff  also.  All  the  same,  we  have  to
 take  various  factors  into  considera-
 tion.  At  no  time  should  the  metallic
 value  of  the  coin  be  more  than  its
 face  value  Otherwise,  there  will  be
 a  tendency  to  melt  the  coins  for  a
 more  lucrative  purpose.  That  tem-
 ptation  is  always  there,

 So  far  as  counterfeiting  arid  other
 things  are  concerned,  as  I  have  stated
 already,  that  comes  under  a  different
 Act,  the  Indian  Panel  Code  and  the
 DIR.  also  looks  after  it  As  regards
 the  melting  of  the  coins,  that  tempta-
 tion  must  always  be  checked  It  de-
 pends  on  supply  and  demand  There
 is  always  a  temptation  that  at  some
 future  dute,  it  may  fetch  more  value.
 That  temptation  is  there  and  it  must
 be  checked.

 At  the  time  when  this  Act  came  into
 operation,  there  was  a  shortage  of
 colng,  Hence,  this  Act  was  put  into
 operation.  In  the  meantime.  we
 have  taken  various  steps  to  remove
 the  shortage  of  coins.  The  Mint  has
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 started  a  double  shift,  The  produc-
 tion  of  coins  has  gone  up  from  I2  lakh-
 pieces  which  were  being  pro-
 duced  daily  to  75  lakh  pieces  daily
 now,  We  want  to  increase  jt  further.
 We  want  to  achieve  the  target  that  is
 eet  by  the  R.B.I.  I  would  like  to
 quote  the  figures  for  the  information
 of  the  hon.  Members.  The  coinage
 programme  for  1973-74,  as  it  stood  ac-
 cording  to  the  RBI  requirements  was
 2,400  millian  pieces.  We  have  been
 able  to  produce  2,I65  million  pieces,
 There  is  only  a  small  shortfall.  But
 this  year,  the  target  for  1974-75.  was
 2,425  million  pieces  whereas  we  ulti-
 mately  hope  to  produce  2.295,  million
 Pieces,  80,  we  are  coming  nearer  the
 mark  The  gap  is  no  longer  there

 In  case  there  is  any  shortage  of
 small  coms  at  certain  places  where
 the  people  are  experiencing  diffi  ulty,
 they  can  he  rushed  to  those  places
 The  R.BI.  is  thinking  of  opening  new
 depots  where  the  small  coins  can  be
 taken  and  made  available  to  the
 people  in  rural  areas.  At  public
 piaces,  institutions,  at  bus  sips,
 hotels  and  other  places,  they  are  More
 available  now

 Then,  some  hon  Members  asked  a
 specific  question  about  the  double
 numbers.  |  think,  the  hon,  Member
 uf  the  C.P.M.  said  that  it  happened
 in  his  constituency.  The  RBI.  has
 gone  inte  those  eases.  They  have
 found  that  it  is  due  to  some  mechani-
 eal  errors  We  have  many  old  ma-
 chines.  We  are  thinking  how  those
 machines  can  be  replaced  so  that  these
 things  do  not  recur  in  future.

 Ahout  one-rupee  note  and  its  Tée-
 placement  by  the  coin,  it  is  under  the
 consideration  of  the  Government.  We
 are  considering  whether  we  can  h®ve
 one-rupee-cupro-nickle  coins.  Out  of
 the  entire  circulation  of  currency  75
 per  cent  are  one-rupee  notes,
 six  months,  they  become  very  vety
 dirty  und  it  becomes  a  waste.  Hence,
 the  Government  js  considering  wh*-
 ther  one-rupee-cupro-nickle  all should  also  be  issued.
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 Some  Hon.  Members  have  _  asked
 about  the  number  of  seizures,  prose-
 cutions  and  all  that.  I  do  not  have
 all  the  figures.  But  I  can  say  that  in
 the  first  year  of  its  operation,  small
 coins  worth  about  Rs;  80,000  were
 seized  and  a  number  of  prosecutions
 launched.

 The  main  fact  before  the  House
 today  is  not  the  shortage  of  small
 coins.  It  is,  more  or  less,  over.  There
 is  no  menace  of  shortage  of  coins  nor
 there  is  a  menace  of  counterfeiting  of
 coins.  That  is  also  a  very  negligible
 amount.  I  would  not  say  that  there
 are  these  two  menaces,

 I  think,  I  have  covered  all  the
 points  raised  by  the  hon.  Members....

 SHRI  P.  6.  MAVAANKAR:  Why
 can  the  Government  agencies,  the  post
 offices,  the  railways,  not  make  avail-
 able  small  change  to  the  people?

 SHRIMATI  SUSHILA  ROHATGI:
 The  Reserve  Bank  has  sent.  instric-
 tions  ic  all  the  public  _  instituticns
 government  institutions,  hostels,  banks
 etc.,  that  they  shouid  have  more  of
 these.  so  that  the  public  does  not  face
 any  aifficulty.

 the With  these  words,  I  commend
 Bill  to  the  House.

 SARDAR  SWARAN  SINGH  SOKHI:
 The  hon,  Minister  has  not  replied  to
 One  question  as  to  what  action  Gov-
 ernment  is  going  to  take  where  notes
 are  exchanged  with  commission—it
 you  give  00  old  notes,  90  new  notes
 are  given.

 SHRIMATI  SUSHHLA  ROHATGI:
 ~That  is  not  done  at  the’  government

 level.

 MR.  DEPUTY-SPEAKER:  The

 question  is:
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 “That  the  Bill  to  amend  the
 Small  Coins  (Offences)  Act,  1971,

 as  passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now  wea
 take  up  clause-by-clause  considera-
 tion.  I  think,  I  will  put  them  aul
 together,

 The  question  is:

 “That  Clause  2,  Clause  l,  the
 Enacting  Fomula  and  the  Title  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2,  Clause  1  the  Enacting
 Formula  and  the  Title  were  added  to
 the  Bill.

 SHRIMATI
 Sir,  I  move:

 SUSHILA  ROHATGI:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:
 question  is....

 The

 SHRI  P,  G.  MAVALANKAR:  Al-
 though  it  is  a  small  Bill,  let  it  be
 passed  by  a  properly  constituted
 House,  Let  it  not  go  on  record  that
 it  was  passed  by  members  below  93.

 MR,  DEPUTY-SPEAKER:  Let  the
 Quorum  Bell  be  rung....

 Now  there  is  quorum.

 The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
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 SICK  TEXTILE  UNDERTAKINGS
 (NATIONALISATION)  BILL—contd,

 MR,  DEPUTY-SPEAKER:  Now  we
 take  up  clause-by-clause  considera-
 tion  of  the  Sick  Textile  Undertakings
 .Nationalisation)  Bill.  Before  we  take

 ap  the  Clauses,  there  is  one  motion
 given  notice  of  by  Shri  Ss.  M.  Banerjes
 that  the  Attorney-General]  he  called
 to  the  House  to  wive  ius  wpiien  on

 a  particular  Clause.  J  would  lke  to
 ascertain  from  Shri  s.  M,  Banerjee
 whether  he  would  like  to  move  it  now
 ‘or  when  that  Clause  is  taken  up.

 SHR]  S.  ४.  BANEnJne  (Kanpur):
 Let  that  Clause  come.

 MR.  DEPUTY-SPEAKER:  Very
 well,  Now  we  take  up  Clause  2.
 Clause  2  —(  Definitions).

 MR.  DEPUTY-SPEAKER  1  think
 Mr.  Maurya  is  here.  I  think  the
 amendments  that  stand  in  the  name

 of  Shri  Pai  happen  to  be  the  same  as
 those  that  stand  in  the  name  of  Shri
 Maurya.
 $  hrs.

 So  you  all  move
 yer

 amendments.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.  MAU-
 RYA):  I  beg  to  move:

 Page  2,

 for  lines  8—9,  substitute—

 tb)  “bank”  m.  Nae

 G3 of 852

 (i)  the  State  Bank  of  India
 constituted  under  the  State  Bank
 of  India  Act,  1965;  (28  of  1955).

 th)  4  subsidiary  bank  ag  de-
 fined  in  the  State  Bank  of  India
 (Subsidiary  Banks)  Act,  ‘1959;
 (38  of  1959).
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 (पं)  a  corresponding  new
 bank  constituted  under  section  3
 of  the  Banking  Companies  (Ac-
 quisition  and

 9766  oF  पड

 Under-
 takings)  Act,  DIG  of

 (iv)  any  other  bank,  being  &
 scheduled  bank  as  defined  in
 clause  (९)  of  section  2  of  the
 Reserve  Bank  of  India  Act,  934;°
 a  of  904)  (39),

 Page  2,

 after  line  22,  insert—

 ‘(fa)  “Ordinance”  means  the
 Sick  Textile  Undertakings  (Na-
 tionahsation)  _Ordinanee,  1974)"
 Gr  (tz  of  1417  7

 Page  2,
 lines  So-27,  tor  “sick  textile  under-

 taking”;  substitute  “textile  com-
 pany”  (44),

 Page  2,
 line  28,  for  “such  liquidator”

 substitute  “includes  such  liquidator”
 (42).

 Page  2,
 line  29,  for  “and  includes",  substi-

 tute  “and  also  imeludes™,  (643),
 Page  2,  after  line  29,  inzsert—

 ‘(ga)  “prescribed”  means  pres-
 cribed  by  rules  made  under  this
 Act:  (44),

 Page  2,  line  29,—

 after  “manager  of  such  owner”.
 ingert—

 “but  does  not  include  any  person
 or  body  of  persons  authorised  under

 Regulation  a  5  का  कि  व
 Development  and

 agar  गा

 Act,  ‘1981,  the  Sick
 of  J95])  >  Textile  Undertakings

 (Taking  ण्  Management)  Act,
 ian,  fo  take  tion of  JOv2)}the  man-
 agement  of  the  whole  or  any  part
 of  the  sick  textile  wundertaking:”
 (230)
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 DR,  LAXMINARAYAN  PANDEYA
 (Mandsaur).  {  beg  to  move:

 Page  2,  line  25—

 omit  ‘or  lessee  or  occupier”  (158)
 Page  2,  line  29,—

 omit  ra  and  includes  any  agent  07
 manager  of  such  owner”  (159).
 SHRI  C.  M.  STEPHEN

 (Muvatyhu puzha):  I  beg  to  move:

 Page  2,  line  29,—

 add  at  the  end—

 “but  shall  not  include  the  autho-
 rised  person  appointed  by  the  Cen-
 tral  Government  after  the  take-over
 of  the  management”.  (214).

 I  do  not  know  whether  the  Minis-
 ter’s  amendments  have  taken  care  ot
 my  amendment  which  is  with  respect
 to  the  definition  of  the  ‘word  ‘owner’.
 Here,  ‘owner’  means  ‘any  person  or
 firm  who  or  which  is,  immediately
 before  the  appointed  day,  the  imme-
 diate  proprietor  or  lessee  or  occupier
 of  the  sick  textile  undertaking  or
 any  part  thereof.’  This  would  mean
 the  ‘owner’  would  include  the  occu-
 pier  immediately  before  the  appointed
 day  or  with  respect  to  all  these  mills
 the  National  Textile  Corporation  or
 the  State  Textile  Corporation  as  the
 case  may  be.  In  a  subsequent  clause,
 clause  5,  they  say  that  for  the  dues  ०
 the  workers,  the  workers  shall  go  t»
 the  ‘owner’  and  they  say  that  the
 Central  Government  or  the  Textile
 Corporation  shall  not  be  liable  which
 means  that  the  residuary  concerns  wii!
 be  the  State  Textile  Corporation.
 That  is  to  say  that  the  State  Textile
 Corporations  and  the  National  Tex-
 tile  Corporation  who  were  in  manage-
 ment  of  these  mills  and  who  were  the
 owners  and  by  a  subsequent  clause.
 the  liability  for  these  dues  is  taken
 away  from  the  Central  Textile  Corpo-
 ration  and  so  only  the  State  Textile
 Corporation  is  tert.  That  will  be  the

 effect  of  this  definition.  Therefore,  !
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 have  said  that  this  definition  shall  not
 include  those  authorised  persens  who
 were  in  management  of  these  mills
 Otherwise  there  would  be  immedia-
 tely  a  distinction  that  the  State  Tex
 tile  Corporations  will  be  answeraol?
 but  the  Central  Textile  Corporatio:
 will  not  be  answerable,  Either  botn
 must  be  answerable  or  neither  must
 be  answerable.  This  may  be  an  uni-
 ntended  implication  of  inis  definition.
 I  have  just  pointed  out  that  this  defi
 nition  has  got  this  imnlication  and  +»
 am  clear  in  my  mind  that  this  impli
 cation  is  inescapable.  It  also  shows
 how  carelesslv  these  things  are  beiry
 drafted  by  the  Lega!  Department  ana
 how  careless  is  the  drafting.  let  us
 not  take  this  as  the  last  word  of  wis-
 dom.  This  is  =  clear  case  whics:
 demonstrates  that  the  Legal  Depart-
 ment  is  absolutely  inequipped  for  th
 purposes  of  drafting.

 श्री  लक्ष्मी  नारायण  पाण्डेय  :  मेन  जो

 संशोधन  प्रस्तुत  किये  हैं  में  समझता

 हैं  कि  में  जहां  स्वामी  की  व्याख्या  दी  गई  है

 इस  में  पट्टेदार  शब्द  निरर्थक  हूँ,  इस  को

 निकाल  देना  चाहिये  क्योंकि  ओनर  शब्द  की

 व्याख्या  में  पटूटदार  और  अधिष्ठाता  दोनो

 को  सम्मिलित  किया  जा  .सकता  है।

 इसे  तरह  से  जैसा  अन्त  में  कहा  गया

 ह--लिक्विडेटर  तथा  रिसीवर---इस  के  बाद

 अलग  से  एजेन्ट  या  मेजर  को  जोड़ने  की

 ग्रावश्यकवा  नहीं  ह।  ग्राम  इन  को

 इन्क्लूड  न  किया  जाय  तो  भी  जो  डेफिनीशन

 दी  गई  हैँ,  वह  सम्पूर्ण  हे  और  इन  के

 न  जोड़ने  से  कोई  विपरीत  प्रभाव  नहीं

 पडता  8)

 सलीक़े  में  आशा  क  ता  हूं  कि  मानकीय

 पदवी  जी  मेरे  संशोधनों  का  स्वीकार  करेंगे  |
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 SHRI  B,  P,  MAURYA:  Regarding
 Mr.  Stephen’s  amendment  I  would  like
 to  submit  that  we  have  accepted  tnc
 amendment  in  spirit.  By  way  0.
 abundant  caution  we  have  made  :i
 clear  in  our  amendment  No,  330  I
 will  be  failing  in  my  duty  if  ¢  do  not
 express  my  heartfelt  to  the
 hon,  Member’;  wisdom,  We  have  put
 it  in  legal  form  and  ]  have  already
 moved  that  amendment  which  I  re-
 quest  the  House  to  accept.  Regard-
 ing  Mr.  Pandeya's  amendment,  we
 have  made  the  definition  in  such  a
 manner  yo  that  any  occupier  or  lecsee
 may  not  escape  the  liability.  That  is
 why  I  cannot  accept  his  amendment

 MR.  DEPUTY-SPEAEKER:  Does
 Mr.  Stephen  want  to  press  in  view  >°
 what  the  Minister  has  said?

 SHRI  C.  M.  STEPHEN:  No,
 I  do  nét  want  to  press,

 Sir,

 MR.  DEPUTY-SPEAKER:  Los  be
 have  the  leave  of  the  House  to  with-
 driw  his  amendthent?

 SOME  HON,  MEMBERS:  Yes,

 SHRI  C.  M.  STEPHEN:  I  w:th-
 draw  my  amendment,  No.  2i4,

 Amendment  No.  2]4  was  by  leave
 withdrawn

 MR.  DEPUTY-SPEAKER:  Now  !
 चारी  put  the  Government  amendments
 Nos.  39,  40,  41,  42,  43,  44,  and  230

 The  question  is:

 Page  ©,

 for  lines  3—,  substi¢ute-.

 ‘(b)  “bank”?  means.
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 (Hi)  a  subsidiary  bank  as  defined
 in  the  State  Bank  of  India  (Stitsi-
 diary

 Banksy  Act,  ण्ष्करि

 G  of
 970  9)

 (ii)  a  corresponding  new  barr
 constituted  under  section  4  of  the
 Banking  Companies  (Acquisicon

 ~—and
 “Transfer  a  Undertakings)  Act,

 हक; ५४

 ft  (iv)  any  other  bank,  being  ४
 scheduled  bank  as  defined  in  clause
 (९)  of  section  2  of  the  Reserve
 Bank  of  India  Act  फ्  (39)

 ~

 Page  2

 after  line  22,  nsert—
 -

 uz  of t974D
 a  (fa)  “Ordinance”  metihs  thi  Sick

 ff {  Textiy-Tn  (Nationalisa-
 Fon)  Gratsonce,  मई ,  OTe;.  (40१,

 Page  2,

 Lines  26-27,  for  “sick  textile  under
 taking”,  substitute  “textile  com-
 pany”,  (4I).

 Page  2,

 line  28,  for  “nich  liquidator  subéti-
 tute  “includes  such  Hquidatot".  (a.

 Page  2,

 line  29,  for  “and  includes",  sulats-
 tute  “and  also  includef”,  (os),
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 Page  2,

 after  Ime  29,  insert—

 (ga)  “prescribed”  mean,  pres-
 uribed  by  rules  made  und~r  =  this
 Act,’  (44)

 Page  a,  hne  70—

 after  “manager  of  such  owner
 wasert—  €

 ‘but  does  not  include  uny  pers
 or  body  of  persons  authonsed  unde;
 the  Industries  (Development  an?
 Regulation)  Act  285]  (65  of  1341),
 ह".  the  Sick  Textile  Undertakings
 {Taking  Over  of  Management)  act
 1972,  (72  of  1972),  to  take  over  the
 management  of  the  whole  or  inv
 part  of  the  sick  textile  under-
 taking”  (230)

 The  motion  wa,  adupted

 WR  DEPUTY  SPEAKER  lo  wit
 now  put  Dr  Pendeya's  amendments
 Nos.  I58  and  158

 Amendments  Nos  58  and  l5v  were
 put  and  negatvea,

 MR  DEPUTY-SPEAKER  Th
 question  is:

 Pegi  Clause  2,  as  amended,  stan?
 part  of  the  Bill’

 The  motion  was  adoptec

 Clonée  2  cx  amended  was  ह  हम
 the  Bill

 Clase  3—(Acquistron  eo  nights  of
 owners  in  respect  of  sick  tertile

 undertakings).

 (Natiwnalisatron)  Bill
 SHRI  §  R  DAMANI  (Sholepur)

 I  am  not  moving  my  emendment,

 MR  DEPUTY-SPEAKER  I  will
 now  put  Government  amendment.  to
 the  vote  of  the  House

 Amendments  made

 Page  3

 hine  lb  after  ‘appointed  day'  imsert
 “every  sick  textile  undertaking  and”
 (45)

 Page  3

 ding  27)  for  ‘every’
 ‘every  such’  (48)

 (Shr:  B  P  Maurya)

 substitute

 MR  DEPUTY-SPEAKER  The
 question  is

 “Clause  3  a,  amended,  stand  part
 ef  the  Bll”

 The  motion  was  adopted

 Clause  3  as  amended  was  added  tn
 the  Bill

 Clause  4—(General  effect  of  vesting)

 MR  DEPUTY-SPEAKER  Now,
 we  take  up  Clause  4  There  are
 Government  amendments  No  47,  48
 49,  50,  51,  I6  and  23i

 SHRI  छ  P
 move

 MAURYA  I  veg  ०

 Page  3

 hne  30  jer  ‘textile  company  in
 Felation  tu  substitute  ‘owner  of
 ६47)

 Page  3

 hne  4  for  ‘this  Act  receives  tre
 assent  of  the  President",  substitute

 \  an
 Ordinance  wag  promulgate”
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 Page  4,

 lines  39  and  20,  for  “undertaking  of
 the  textile  company  is  pending  by  ©!
 against  the  textile  company”,  substi-
 tute  “undertaking,  instituted  or  ptefer-
 red  by  or  against  the  textile  company,
 is  pending”.  (48),

 Page  4,

 line  23,  omit  “of  the  textile  corr-
 pany”.  (50),

 Page  4,

 lines  26-27,  for  “this  Act  receives
 the  assent  of  the  President,  is  in  Pos-
 session  of.  or  has”.  substitute  “the
 Ordinance  was  promulgated  was  in
 possession  of,  or  had”.  (51).

 *
 Page  3.

 lune  $2,--after  ‘relating  thereto’
 insert—-“and  shall  also  be  deemed  to
 include  the  liabilities  and  obligation.
 specified  in  sub-section  (2)  of  section
 Ss",  (116),

 Page  4,

 line  9—for  “business  of  the  ».ck
 textile”,  substitute  “matter  speciiled
 in  sub-section  (2)  of  section  5  in
 respect  of  the  sick  textile”.  (231),

 MR.  DEPUTY-SPEAKER:  There  !4
 amendment  No.  179  in  the  name  of
 Shri  Erasmo  De  Sequeria.  Are  yuu
 moving?

 SHRI  ERASMO  vE  SEQUEIR.
 (Marmagoa):  IT  beg  to  move:

 Page  3,—

 after  line  38  msert—

 Provided  that  Government  shal!
 remain,  liable  to  discharge  an}
 amount  against  such  obligationg  as
 aforesaid  as  may  be  determined  by
 the  appropriate  court  to  be  the  dif-
 ference  between  the  amount  paid  for

 Sick  Tegtile  Under:  ६...
 takings  (Nationalization)
 such  property  and  the  amount  held
 to  be  fair  market  value  thereof."
 (I79),

 Sir,  if  you  will  look  at  page  3  sub-
 section  2  of  Clause  4  you  will  finc
 that  a  new  concept  is  being  introduced
 in  our  legislation  because  by  virtue  of
 this  sub-Section  all  property  shail
 vest  in  the  Centra]  Government  and
 shall,  by  force  of  such  vesting,  be
 freed  and  discharged  from  any  trust,
 obligation,  mortgage,  charge  Hen  and
 all  other  incumbrances  affecting  it.
 The  problem  fhat  arises  is  that  us  you
 will  see  from  the  Schedule  of  thi-
 Bill  a  particular  amount  has  been  spe
 cified  as  compensation—or  if  you  do
 not  like  that  word—or  amount  fur
 the  assets  taken  over.

 Sir,  I  had  raised  a  point  of  order  on
 this,  which  the  Chairman  was  pleased
 to  rule  out.  I  then  wrote  to  the
 Ruies  Committee,  and  it  peins  me  tv
 see  that  even  after  one  week  |  have
 not  heard  anything  We  are  supposed
 to  be  the  guardians  of  the  People:
 money  and  we  are  asked  to  appro-
 priate  it  without  bemg  given  any
 detail.  This  is  ‘a  matter  whith  shoulc
 be  of  great  concern  to  the  House

 My  point  is.  that  if  there  i,  an
 asset  which  is  taken  over  by  =  th-
 Government  and  against  that  asset
 some  money  has  been  lent  by  some
 person  or  institution  on  the  security
 of  that  asset  and,  mind  you,  this  per-
 son  hag  nothing  to  do  with  the  sick
 textile  undertaking.  It  is  some  other
 person  who  having  seen  an  asset  came
 to  the  conclusion  that  the  loan  tha!
 he  was  making  was  secured  by  that
 asset  and  hag  made  that  loan,  you  ar
 by  virtue  of  this  sub-section  takint
 away  from  him  literally  the  right  to
 recover  hig  money.  Therefore,  I  say
 in  my  amendment  that  while  the  asset
 ig  taken  over  by  Government,  Gov-
 ernment  shall  remain  liable  to  dis-
 charge  the  liability  that  attaches  to
 that  asset  to  the  extent  that  there  375
 difference  between  the  price  that  hes
 been  paid  for  that  asset  and  fair  ma”
 ket  value  of  that  asset.

 tee  rk
 “Amendmest  No,  Tre  was  moved  with  the  eocammendation  of  tne  शिलडवाए ६  ent.
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 Therefore,  Sir,  ]  would  like  to  press
 this  amendment  because,  in  thi.
 House,  we  should  not  be  a  party  to
 the  creation  of  anything  that  goes
 against  the  basic  tenets  of  the  rule  of
 law.  And,  one  of  the  basic  tenets  is
 this,  There  is  an  act  which  permit:
 mortgage  and  pledging.  As  a  result
 of  that  act,  whatever  be  the  item  of
 mortgage.  if  is  the  first  to  be  attached
 in  case  the  money  ig  not  paid.  And.
 by  this  enactment,  by  this  sub-clause.
 we  are  taking  away  that  principle
 To  this  T  would  like  to  object  in  the
 strongest  possible  terms.

 Sir.  I  preas  my  amendment.

 SHRI  B,  P,.  MAURYA.  M.  Deputy-
 Speaker,  Sir,  about  the  objection
 which  my  hon.  friend  raised.  at  the
 time  when  the  Bill  was  going  tu  le
 pressed  for  the  clause  by  clause  consi-
 deration,  at  that  time,  the  Chairman
 was  kind  enough  to  give  a  ruling  and
 again  the  hon.  Member  18  raising  that
 Under  Rule  69,  the  financial  memo-
 randum  needs  giving  the  recurring  and
 non-recurring  amounts  of  expenditure.
 How  the  amount  is  going  to  be  cal-
 culated  is  not  needed  under  rule  69
 At  that  time  ruling  was  given  by  the
 Chair,

 About  this  amount,  the  entire  sys-
 tem  is  divided  intn  two—the  pre-
 management  takeover  period  and  thu
 post  management  takeover  period.
 We  take  the  entire  responsibility  of
 the  postmanagement  takeover.  Regard-
 ing  pre-management  takeover.  there
 are  workers’  ques  and  there  are  cer-
 tain  amounts  that  are  to  be  met  ac-
 cording  to  Schedule  II.

 SHRI  ERASMO  de  SEQUEIRA:  |
 am  talking  about  the  capital  account
 and  not  revenue  account.  There  is  a
 basic  difference  between  the  capital
 account  and  revenue  account.

 SHRI  B.  P.  MAURYA:  I  am  com-
 ing  to  that.  Please  be  patient.  ac-
 cording  to  Schedule  2,  Part  B,  if  there
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 is  any  amount  due,  whatever  be  the
 amount  that  is  calculated  in  meeting
 the  priorities,  when  it  comes  to  the
 loan  or  advance  or  mortgage,  that
 amount  will  go  to  them.  Excepting
 this,  the  hon,  Member  has  not  got
 any  other  point.  As  vou  know,  Sir,
 when  the  Constitution  was  amended,
 in  place  of  the  word  ‘compensation’
 the  word  ‘amount’  was  =  substituted.
 That  amount  should  not  be  illusory

 In  this  case,  the  amount  is  not
 illusory  and  whatever  amount  is  fixed
 and  mentioned  in  Schedule  I,  is  fixed
 having  kept  the  labilities  in  mind
 which  are  there.  I  therefore  submit
 that  I  cannot  accept  his  amendment.

 MR.  DEPUTY-SPEAKER:  Before
 IT  put  the  amuudments,  1  would  like
 to  clarify  the  position,  Mr,  Sequeira
 raised  a  point  of  order  at  a  particular
 stage  of  the  discussion,  That  was  with
 respect  to  the  financial  memorandum,
 Your  point  was  whether  the  financial
 memorandum  was  adequate  in  view  of
 the  fact  that  it  did  not  give  any  indi-
 cation  as  to  how  you  have  arrived  at
 a  particular  amount.  That  is  what  you
 were  saying.

 Now.  the  Chairman  who  was  in  the
 Chai:  at  that  time,  ruled  that  the
 Financial]  Memorandum  was  adequate
 and  that  discussion  could  go  on.  You
 have  written  to  the  Rules  Committee
 and  I  am  told  that  that  is  being  cons:-
 dered.  That  is  the  point  I  want  to
 clarify.  Since  you  have  referred  to
 it,  I  thought  that  I  should  clerify  the
 position

 Now,  I  shall  put  all  these  amend-
 ments  of  Shri  Maurya  to  the  House.

 The  question  is:

 ‘Page  3,

 line  30,  for  ‘t:xtile  company  in
 relation  to"  ‘ubstitute  “owner
 of",  (47)
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 “Page  3.

 hne  4I,  for  “this  Act  receives  the
 assent  of  the  President”,
 substitute  “the  Ordinance
 Was  ptomtfigated".  (48).

 “Page  4,

 lines  49  and  20,  for  “undertaking
 of  the  textile  company  is
 pending  by  or  against  the
 textile  company”,  substitute
 “undertaking,  instituted  or
 preferred  by  or  against  the
 textile  company,  is  pending”.
 (49)

 Page  4,
 line  23,  omit  “of  the  textile  com-

 pany”  (50)

 Page  4,
 lines  26-27.  पणि  “this  Act  recerv

 the  assent  of  the  President,  is
 in  possession  of,  or  has”,
 substitute  “the  Ordinance  was
 promulgated,  was  in  posses-
 sion  of,  or  had”.  (51)

 Page  8,  line  32,—

 after  “relating  thereto”  insert—

 “and  shall  also  be  deemed  to  in-
 clude  the  liabilities  and  obli-
 gations  specified  in  sub-sec-
 tion  (2)  of  section  5”  (118)

 Page  4,  line  9,—

 for  “business  of  the  sick  textile”,
 asnbstitute—

 “matter  specified  in  sub-section
 (2)  of  section  5  in  respect  of

 the  sick  textile’.  (231)

 The  motwn  wag  adopted.

 MR.  DEPUTY-SPEAKER:  I  would
 now  put  Amendment  No.  178  to  clause
 4  moved  by  Shri  Erasmo  De  Sequeira
 to  the  vote  of  the  House.

 Amendment  No.  779  wes  put  and
 negatived,

 DECEMBER  10,  974  Sick  Textile  Uniier-  276
 takings  (Nationalisation)  Bill

 7

 MR  DEPUTY-SPEAKER:  The
 question  is:

 “That  clause  4,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  A  as  amended,  was  added  to

 the  Bull,
 Clause  5—  (Central  Government  or

 National  Textile  Corporation  not  to  be
 liable  for  prior  Habilities.)

 MR,  DEPUTY-SPEAKER:  We  now
 take  up  Clause  5.

 SHRI  B  P  MAURYA:
 to  move:

 Page  5,

 Sir,  I  beg

 line  28,  after  “I972",  insert —

 “and  ‘neludve  the  West  Benga!
 State  Textile  Corporation
 Limited  which  has  advanced
 amounts  to  sick  textile  under-
 takings  in  the  State”  (53)

 *Page  4,—

 for  the  marginal  heading  to  clause
 §,  substitute—

 “Owner  to  be  hable  for  certain
 frior  liabilities.”  47)

 *Page  4,  line  37,—

 for  “Every  liability”  substitute—

 “Every  liability,  other  than  the
 liability  specified  in  sub-sec-
 tion  (2)""  (118)

 *Page  4,  line  4],—

 for  “Provided  thet  any  hability”

 substitute—

 “(2)  Any  Hability”  (ig)

 “Page  5.  lines  4  and  9.०

 for  “be  the  liability  of  the  Na-
 tional  Textile  Corporation  and
 shall  be  discharged  by  that
 Corporation,”

 “The  Amendment  was  moved  with
 til  uaaeneen  mene

 the  recommendation  of  the  President.
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 stbstitute—

 “be  the  liability  of  the  Central
 Government  and  shall  be  dis-
 charged,  for  and  on  behalf  of
 that  Government,  by  the  Na-
 tional  ‘Textile  Corporation”
 (I20)

 “Page  5,  line  8,—

 jor  “(2)7  substitute  #3)"  (121)

 *Page  5,  Mine  6,—

 after  “claim  or  dispute”  insert—

 “Gn  relstion  to  anv  matter  net
 ‘eferred  to  in  sub-section
 (2),  (122)

 Page  5,  line  0,—

 omit  “pension,  grutuity”  (227)

 DR  LAXMINARAYAN  PANDEYA.
 Sir,  I  beg  to  move:

 Page  4,  line  39,—

 for  “of  such  owner  and  shall  be
 enforceable  against  him  and
 not  against  the"

 substitute—

 “of  the”  (76)

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  I  beg  to  move:

 Page  5,  line  2—

 after  “in  respect  of  any  period”.

 insert  “prior  to  and”.  (77)

 SHR]  RAM  SINGH  BHAI  (Indore):
 Sir,  I  beg  to  move:

 Page  4,  fine  27,—

 after  “undertaking",  insert

 “except  the  liability  of  the  em-
 ployees,"  (83)

 Page  §,  line2,—

 fer  “after”  «  swhatitute
 (mm

 “pyefore”
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 Page  5,  line  4,—

 unaft  on  and  from  the  appointed
 day,”  (85)

 Page  5,  line  9,—
 omit  “no”  (86)

 Page  5,  lines  ]  and  2,—
 omit  “in  respect  of  any  period

 prior  to  the  appointed  day”
 (87)

 SHRI  DINEN  BHATTACHARYA
 (Serampore}):  Sir,  J  beg  to  move:

 Page  4,  line  40.—

 add  at  the  end—

 “save  and  except  the  liabihty  for
 the  legal  dues  of  the  emplo-
 yees.”  (90)

 Page  5,  line  22,—
 add  at  the  end—

 “except  in  case  of  any  habihty
 for  not  implementing  any.
 thing  regarding  the  interest
 of  the  employees”  (91)

 SHRIMATI  ROZA  DESHPANDE
 {Bombay  Central):  Sir,  1  beg  ta
 move:

 Page  5,  lines  2  and  3,—
 omit  “im  respect  uf  any  period

 after  the  Management  of  such
 undertaking  had  been  taken
 over  by  the  Central  Govern-
 ment,”  (93)

 Page  5—

 omit  lines  9  to  3  (94)

 Page  5,  line  1 —

 after  “undertaking”  insert

 “excepting  that  relating  to  any
 employee/employees  arising
 out  of  industria]  dispute’.”
 (95)

 5नेता  SEZHIYAN  (Kumbakonam):
 Sir,  I  beg  to  move:

 “The  amendment  was  moved  withthe  recommendation  of  the  President.
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 Page  5,—

 after  line  3,  msert—

 (d)  all  guarantees  given  by  a
 State  Government  or  by  a
 State  Textile  Corporation  to
 the  banks  and  other  financial
 institutions  in  respect  of  Joans
 given  to  the  sick  texfile  wun-
 dertakings  and  all  loans  ad-
 vanced  to  such  undertakings
 by  banks  and  other  financial
 mmstitutions  and  any  credit
 availed  of  for  thy  purpose  of
 trade  o:  manufacturing  ope-
 rations  in  the  period  afte
 take-over  of  the  manage-
 ment”  (108)

 SHRI  VASANT  SATHE  (Akola)
 Sir,  I  beg  to  move

 Page  4,  line  39

 for  “such  owtver  and  shall  be  en-
 forceable  against  him  and

 '  not”

 substitule—

 the  Central  Gevernment  or  the
 National  Textile  Corporation
 and  shall  be  enforceable  =  (l4))

 Page  5,  line  2,—

 after  “period”  insert  “before  or
 (110)

 Page  5,—
 omst  hires  §  to  22  (i2)

 SHRI  TRIDIB  CHAUDHURI  (Ber-
 hampore)  Sir  I  beg  to  move

 Page  4,  line  37,—~

 after  “undertaking”  tnsert—

 “with  the  exception  of  the  labuli-
 ties  specifically  mentioned  in
 the  provisos  (a)  (b)  atid  te)
 to  this  section”  (181)

 Page  be

 for  ines  and  2,  substitate—
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 “(c)  wages,  salaries,  provident
 fund,  pensions,  gratuities  and
 other  dues  of  employees  of  the
 sick  textile  undertakings  in
 respect  of  any  period  both  be-
 fore  and  after  the  manage-
 ment,”  (182)

 Page  5,  line  5,—

 after  “undertaking”  insert

 “other  than  those  relating  to
 claims  of  wages,  salaries,  pro-
 vident  fund,  pension,  gratuity,

 and  other  dues  of  employees
 of  the  undertaking”  (133)

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore)  Sn,  I  beg  to  move:

 Page  5,—

 after  line  3,  insert

 “(d)  all  amounts  paid  to  these
 undertakings  as  fixed  deposits
 by  individuals  in  respect  of
 any  period  prior  to  the  take-
 over  by  the  Centra]  Govern-
 ment,”  (135)

 SHRI  5  R  DAMANI
 to  move

 Page  4,  lune,  44  and  45,—

 for  “after  the  managemett  of  such
 undertaking  hed  .been  taken
 over  by  the  Central  Govern-
 ment.”

 substitute  4  rod

 “at  any  timeffpr  the  purpose  of
 preventing  the  closure  of  such
 und  g  and  for  main-
 taining’  78  working,”  (i38)

 Page  4.  line  46  to  43,—

 for  “after  the  management  of  such
 undertaking  had  been  taken
 over  by  the  Central  Govern-

 ™m en’  द

 substitute—

 “at  any  time  for  the  purpise  of
 preventing  the  closure  of  such

 Sir,  I  beg
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 Undertukings
 undertaking  and  for  maintain-!  Governmcnt,  or  the  National
 ing  ats  working”  (139)

 Page  5,  lines  4  and  5,—

 after  “Textile  Corporation”  msert
 “or  the  State  Textile  Corporation,

 as  the  case  may  be,”  (140)

 Page  5,  line  43,
 add  at  the  end—

 “or  the  State  Textile  Corpora-

 Textile  Corporation,  or  the
 State  Textile  Corporation,  on
 behalf  of  the  sick  textile  un-
 dertaking  whether  before  or
 after  taxing  over  of  its
 Management  under  the  Indus-
 tnes  (Development  and  Regu-
 lation)  Act,  95l  or  under  the
 Sick  Textile  Undertakings
 (Taking  over  of  Management)
 Act  1972"  aT)

 tien”  (141)  SHRI  RAJA  KULKARNI  (Bombay-
 North-East)  Sur.  ]  beg  to  move.

 Page  6,  line  8,—
 Page  4,  hne  45

 add  at  the  end—
 add  at  the  end—

 “or  the  State  Textile  (  orpora-
 tion"  (142)

 Page  5,  line  22,—

 add  at  the  end—

 “or  the  State  Textile  Ca  pora-

 or  the  State  Wovernmen’  =  in-
 cluding  the  amounts  advanced
 by  the  State  Government  dur-
 ing  the  period  the  Mills  were
 taken  over  on  lease  and
 licence.  by  the  State  Govern-
 ment  'State  Textile  Corpora. tion™  148)  tion”  (172)

 Page  4,  Page  5.—

 for  lines  42  to  45.  substitute—  after  line  7,  imsert—

 ‘(a)  loans  advanced  by  the  Cen-  “(lA)  Any  liability  arisang  out  of
 tral  Government  or  ४  State
 Government,.or  both,  to  a
 sick  textile  undertaking  (to-
 gether  with  interest  thereon)
 after  the  management  of  such
 undertaking  had  been  taken
 over  hy  the  Central  Govern-
 ment,  or  the  State  Govern-
 ment,  including  the  amount
 advanced  by  the  State  Gov-
 ernment  during  the  perod  in
 which  the  sick  textile  under-
 taking  had  been  taken  over

 On  lease  and  heence  basis  by
 the  Stale  Government,  or  ‘he
 State  Textile  Corporation”

 the  guarantees  given  by  the
 Centra]  Government,  State
 Government,  National  Textile
 Corporation,  or  the  State
 Textile  Corporation  to  the  sick
 textile  undertakings  whether
 before  or  after  the  taking
 over  of  their  management
 under  Industries  (Develop-
 ment  and  Regulation)  Act.
 95]  and  Sick  Textile  Under-
 takings  (Taking  over  of
 Management)  Act.  972  shall
 he  discharged  by  the  National
 Textile  Corporation  if  and
 when  these  guarantees  are
 invoked  by  the  financial  insti- (146)
 tutions”  (7'73)

 Page:  Sr  SHRI  0  M  STEPHEN  (Muvathu-
 after  line  a  insert—  puzha)’  Sir  T  beg  ta  move:

 Page  5.  line  16

 tral  Government,  or  the  State  after  “claim  or  dispute”  insert
 tidy  guarantees  given  by  the  Cen-
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 “other  than  those  relating  to  dues
 owing  to  the  employees”  (i63)

 Page  5,  line  2,—~

 edd  at  the  end—

 “and  includes  the  Kerala  Textile
 Corporation”  (184)

 Page  5,  line  2,—

 for  “appointed  day”  substitute

 “take-over  of  management  by  the
 Central  Government”  (194)

 Page  sn  line  I7--

 tor  “that  day"  substitute

 “the  take-over  of  management  9६
 the  Central  Government
 (195)

 Tage  5,  hne  20—

 for  “appointed  day’  substitute

 ‘takeover  of  management  by  the
 Central  Government”  4196

 Syr.  before  we  proceed  with  the
 decussion,  I  rise  on  appoint  of  order
 with  respect  to  this  clause.  My
 submission  is  that  this  clause  as
 framed  and  which  5  now  before  us
 has  got  two  sub-clauses  which  are
 Mutually  contradictory.  If  this
 dis  ugsion,  I  rise  on  a  point  of  order
 ‘Uabse  came  as  two  separnie  rlaouses
 and  one  clanse  was  passed,  |  would
 have  taken  objection  that  the  succeed-
 mg  wiause  is  Mm  contradiction  to  the
 former  clause  and  that  this  should  eh
 be  taken  up

 Now  that  they  are  clubbed  together,
 I  want  to  raise  a  point  of  order  The
 details  are  there.  If  you  read  sub-
 clause  (2)  Any  hability  arising  in
 respect  of  ’  and  come  to  (c)
 ‘Wages,  salaries  and  other  dues  of
 employees  क

 MR  DEPUTY-SPEAKER.  Which
 are  you  reading?

 Sick  Textije  U:
 takings  (Hattonatnation  tee
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 SHRI  C,  M,  STEPHEN,  I  am  read-
 Ine  ce  wuse  5(2)(¢)

 MR.  DEPUTY-SPEAKER:  Here  it
 is  ‘no  liability...  .’.

 SHRI  B.  P  MAURYA:  Page  5,  line
 l  as  a  new  clause,  because  I  have
 moved  an  amendment,

 MR.  DEPUTY-SPEAEGR:  You  are
 referring  to  the  clause  or  amendment?

 SHRI  C  M.  STEPHEN:  I  am  re-
 ferring  to  the  clause  as  in  the  Bill—
 ‘Provided  that  any  liability  arising...

 MR.  DEPUTY-SPEAKER  That  is
 clause  5()  (८)

 SHR]  C  M  STEPHEN:  Yes.  I  am
 SOLLY

 “Wage,  salaries  and  other  dues
 of  employees  of  the  sick  textile
 undertaking,  un  respect  of  any
 period  after  the  management  of
 such  undertaking  had  been  taken
 over  by  the  Central  Government
 shall  be  the  habihty  of  the
 National  Textile  Corporation  and
 shall  be  discharged  .  ”

 That  is  to  say  the  entire  liability
 alter  the  date  of  takeover  of  the
 management  is,  according  to  this  sub-
 clause  the  habihty  of  the  Corporation.
 But  coming  to  the  next  clause,  it
 sa}  5.

 “Por  the  removal  of  doubts,  it  is
 hereby  declared  that—

 “(a)  gave  as  otherwise  provided
 elsewhere  in  this  Act,  no  claim  for
 wages,  bonus,  rate,  rent,  taxes,  pro-
 vident  fund,  pension,  gratuity  and
 any  other  dues  in  relation  to  a  sick
 textile  undertaking  in  respect  of
 any  period  prior  to  the  appointed
 day  shall  be  enforcible  against  the
 Central  Government  or  the  National
 Textile  Corporation”.

 What  I  am  submitting  is  dues  to  the

 employees  in  the  former  clause  are
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 defined  ag  wages,  salaries  and  other
 dues;  subsequently  it  is  stated  wages,
 bonus,  provident  fund,  pension,
 gratuity  and  all  that.  Here
 a  difficulty  arises,  Sub-clause
 (cy)  that  all  liability  subse-

 quent  to  the  date  of  take  over  is
 the  liability  of  the  Corporation.  But
 m  (ce)  of  sub-clause  (2).  they  say
 that  no  Hability  prior  to  the  appoint-
 ed  day  shall  be  the  liability  of  the
 Corporation.  Appointed  day  is  1
 April  ‘1974.  But  the  takeover  day
 a  from  969  onwards.  In  one  sub-
 clause  they  say  that  all  liabilities  sub-
 sequent  to  the  date  of  takeover  are
 the  liabilities  of  the  Corporation;  in
 the  other  sub-clause,  they  say  ‘For
 the  removal  of  doubts,  it  is  hereby
 declared  that  no  liability  prior  to  the
 appointed  day  shall  be  the  liability
 of  the  Corporation’.  Clearly  these  are
 two  mutually  contradictory  positions
 I  know  they  will  come  out  with  the
 amument  that  ‘Save  us  provided
 elsewhere  in  this  Act’  will  save  the
 tlause.  My  submission  is  that  ‘save
 as  provided  elsewhere  in  this  Act’
 must  be  exclusive  of  this  clause.  We
 art  passing  a  clause  When  you  say
 ‘civewhere  in  this  Act’,  it  cannot  mean
 m  the  same  clause,  So  whatever  ts
 specified  jin  that  clause  is  covered  by
 th..  ‘Elsewhere  in  the  Act’  can  only

 te  elsewhere  in  the  Act  exclusive  of
 this  dlause,  some  other  clause,  not
 the  same  clause.

 So  there  are  two  mutually  con-
 iredictory  positions.  It  is  a  stultifica-
 tion;  it  a  statutory  fraud  and  snould
 not  be  permitted.  If  these  had  come
 in  two  separate  clauses,  I  could  have
 vbjected  afer  the  first  clause  was
 passed  saying  that  this  is  covered  by
 the  previous  clause  and  you  shall  not
 pass  the  second  clause.  But  they  are
 clubbing  the  two  together.  So  |  am
 barred  from  raising  my  objection  that
 way,  But  in  essence  the  contradiction
 is  embedded  in  this  clause.

 Therefore,  my  submission  is  that
 this  is  a  clause  inherently  contradic-
 tory  and  consequently  nugatory  which
 is  befere  us  and  should  not  be  allowed
 te  be  put  io  the  House.  Hence  my
 point  of  order.
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 MR.  DEPUTY-SPEAKER:  I  am
 Betting  a  little  confused  myself  about
 it.  You  have  raised  a  very  pertinent
 point  of  order;  you  say  that  you  are
 giving  by  one  hand  and  taking  away
 by  another;  that  is  what  you  have
 said.

 SHRI  8,  P.  MAURYA:  I  shail
 start  with  the  same  wording  which
 the  hon.  Member  quoted:  “Save  as
 other  is  provided  elsewhere  in  this
 Act...."  There  are  two  definite  posi-
 tions  covered  by  clause  5.  Sub-clause
 l(c)  deals  with  the  post  take-over
 period  as  the  hon,  Member  was  kind
 enough  to  say.  Sub-clause  2(a)  deals
 with  the  period  before  the  appointed
 day  The  hon.  Members  view  is  that
 so  far  as  the  liabilities  of  the  post
 take-over  periog  are  concerned,  they
 are  being  owned  by  the  Government,
 but  according  to  sub-clause  (2)  (a).
 So  far  as  the  liabilities  including  the
 dues  of  the  workers  before  the
 appointed  day  are  concerned,  they
 are  not  the  liabilities  of  the  Govern-
 ment.  This  is  the  idea  of  contradic-
 tion  behind  that  provision.

 The  hon.  Member  further  cbjected:
 how  this  “save  as  otherwise  provided
 elsewhere  in  this  Act”  can  be  affective
 against  une  part  in  the  very  body  of
 this  clause.  The  Benthan’s  theory  of
 legislation  da  very  clear  on  this  point.
 Every  part  of  the  clause  has  an
 identity  of  its  own,  They  may  be
 having  different  character.  Not  only
 this  part  will  be  applicable  to  the
 other  section  of  the  Act,  but  shall
 apply  to  its  main  body  also.  Any-
 where  if  there  is  any  provision  con-
 trary  to  this,  ३.९७  sub-clause  2a),
 it  will  also  be  covered.  That  is  my
 submission.

 SHRI  SEZHIYAN:  You  say  ‘else-
 where  in  this  Act’,  you  do  not  say
 ‘clause’,  One  clause  can  be  taken  as
 an  entity:  vou  can  refer  to  the  same
 clause,  It  will  apply  to  some  other
 clause,  not  the  same  clause.

 SHRI  VASANT  SATHE:  Unfor-
 tunately  the  explanation  given  by  the
 hon,  Minister  has  made  confusion
 worse  confounded.  I  am  sure  that  if
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 [Shri  Vasant  Sathe]
 he  apples  his  legal  mind,  he  will  see
 the  contradiction  which  is  so  glaring.
 We  must  take  this  as  one  clause,
 clause  5;  we  are  going  to  pas:  clause
 5  as  one  clause.  |  and  2  are  sub-
 clauses  of  clause  5  We  are  not  going
 to  vote  separately  sub-clauses  4  and
 2.  Therefore  clause  5  must  be  taken
 as  a  whole.  Clause  5(])(c)  says:
 Wages,  salaries  and  other  dues  of  the
 employees  of  the  sick  textile  under-
 takings  in  respect  of  any  period  after
 the  management  of  such  undertaking
 has  been  taken  over  by  the  Central
 Goveinments  1s  a  lability,  shall  be  a
 hability  on  and  from  Ist  April  1974,
 of  the  National  Textile  Ca:  poration
 and  shall  be  discharged  This  is  what
 we  want  and  the  hon.  Minister  is  right
 when  he  says  that  we  take  this  res-
 ponsibility.  You  are  taking  the
 responsibility  from  the  date  of  the
 take-over.  Let  us  not  confuse  the
 date  with  The  appointed  date,  not
 from  ist  April  1974  but  in  some
 cases  even  earlier.  For  instance,  the
 Model  Mills  were  taken  over  by  the
 Government  in  3950  under  the  In-
 dustries  (Development  and  Regula-
 tion)  Act.  You  say  that  from  7959
 onwards—or  whatever  be  the  date  in
 the  case  of  various  other  mills—.we
 shall  be  liable  by  virtue  of  sub-clause
 {i)(c).  We  are  happy  you  are
 accepting  this  liability.  But  before
 the  ink  has  dried,  you  say  in  sub-
 plause  (2)  “For  the  removal  of
 doubts  oe  ete.  If  sub-clause  (2)
 was  an  independent  clause,  then  the
 interpretation  you  ure  giving  is  al)

 Yight  But  that  is  not  so  here  Sub-
 clause  (2)  precisely  refers  to  all  thet
 has  preceded  and  says,  “For  the  re-
 moval  of  doubts....°  Which  are  the
 doubts?  Doubts  created  by  sub-clause
 (b,  So,  af  there  was  any  doubt  in
 anybodv’s  mind  that  worker:  are
 going  to  get  anything,  we  are  making
 it  clear  now  and  it  says,  “Save  as
 otherwise  provided  elsewhere  in  this
 Act"  Elsewhere  we  do  not  know
 where  it  is;  we  have  to  search  for  it

 ¥t  is  clear  as  sunlight.
 “Ne  claim  for  wages,  bonus....

 DECEMBER  i0,  974  Sick  Textile  Under~  288
 takings  (Nationalisation)  Béll

 o:  any  other  dues  in  relation  to  any
 sick  textile  undertaking  im  respect
 of  any  period  prior  to  the  appomted
 date  shall  be  enforceable  agwnst  the
 Central  Government  or  the  National
 Textile  Corporation.”

 That  means,  the  period  from  i959  to
 i974  goes  with  one  stroke.  This  is
 blowing  hot  and  cold  jn  the  same
 breath.

 SHRI  s.  M.  BANERJEE:  Sir,  I
 appreciate  Mr.  Stephen’s  point  of
 order  If  you  kindly  read  line  of
 page  5,  it  says:

 “wages,  salaries  and  other  dues
 of  employee.  in  relation  to  u  sick
 textile  undertaking  in  respect  of
 any  period  after  the  management
 of  such  undertaking has  been  taken
 over  by  the  Central  Government.  a

 In  my  amendment  No.  77,  ]  have  said,
 “m  respect  of  any  period  prior  to  and
 after  the  management  of  such  under-
 taking  has  been  taken  over  by  the
 Central  Government”  I  have  said
 that  the  period  prior  to  the  taking
 over  also  should  he  taken  into
 account

 MR.  DEPUTY-SPEAKER:  What
 are  your  amendments’?

 SHRI  &  M.  BANERJEE:  Nos.  77
 and  99  I  would  only  request  you  to
 ask  the  hon,  Minister  to  clarify  the
 doubts  and  accept  one  of  the  amend-
 ments,  either  Amendment  No.  94  or
 99.

 MR  DEPUTY-SPEAKER:  Sefore
 coming  to  the  amendments,  let  us  deal
 with  the  point  of  order,

 हप्ता  8.  M.  BANERJEE:  This
 particular  doubt  can  be  removed
 only  by  accepting  these  amendments.

 MR  DEPUTY-SPEAKER:  We  wil!
 come  to  that.

 SHRI  ERASMO  de  SEQUEIRA
 Besides  the  point  so  well-explained
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 by  Shri  Sathe,  I  would  ike  to  bring

 some  sort  of  absurdity,  because  in
 sub-clause  (c)  it  is  stated  that  this
 shall  be  the  liability  of  the  National
 Textile  Corporation  and  shall  be  dis-
 charged  by  that  Corporation.  Then,
 for  the  removal  of  doubts  it  is  stated

 that  it  shall  not  be  enforceable  against
 the  National  Textile  Corporation.  In
 one  breath  you  say  “I  accept  the
 liability”  and  immediately  you  say
 “you  cannot  take  action  against  me".
 This  is  a  delightful  law.  In  every
 second  sentenéé  you  have  something
 like  this,

 Slo  लक्ष्मी  नारायण  पाध्या  उपाध्यक्ष

 महोदय)  जैसा  कि  प्रभी  यहां  व्यवस्था  का
 टशन  उठाया  गया  है,  उस  में  जो  एप्याइंटेड
 डे  बताया  है  यदि  उस  को  नहीं  निकला  जाता
 है,  उस  के  इन्दर  संशोधन  नहीं  किया  जाता  है
 तो  यह  कन्फ्यूजन  बना  रहेगा  कि  आखिर  इस
 का  दायित्व  किस  का  होगा,  कब  से  होगा?
 इसलिए  इस  का  सम्बोधन  करना  आवश्यक  है
 शौर  इस  दृष्टि  से  इस  को  सुसंगत  बनाना
 भ्रावश्यक  है।  जो  प्यार  साफ  धार  र  उठाया
 गया  है  ठस  का  निराकरण  होना  चाहिए।
 अन्यथा  इस  खण्ड  को  पारित  करने  से  औैर
 कठिनाइयां  बढ़ेगी  1

 SHRI  8.  P  MAURYA:  Just  now
 this  august  House  has

 position  very  clear  that
 provisions  at  different
 Bill  where  the  saving  clause  ig  pro-
 vided.

 Fa
 ed  °

 Then,  sub-clause  (2)(a)  of  Clause
 5  is  not  an  independent  clause.  It
 cannot  have  an  independent  effect.  I
 have  been  submitting  in  the  very
 beginning  that  thtis  will  not  be  con-
 tradictory,  if  enacted,  to  sub-clause
 a)  (९)  of  clause  5,  It  {s  just  an
 abundant  precaution  that  is  being
 taken  by  providing  this  that  whatever
 litigation  is  there  about  the  dues
 before  the  appointed  day,  they  are  to
 go  against  the  owner.  That  is  my
 submission.  |  think,  this  should  make
 the  position  very  clear.

 SHRI  SEZHIYAN:  Sir,  clause  4,
 sub-section  (6)  says:

 “If,  on  the  appointed  day,  any
 suit,  appeal  or  other  proceeding...  ”

 Suppose  there  is  no  suit,  there  is  no
 appeal,  and  there  is  a  clear  liability
 already  decided.  What  will  happen?
 That  will  not  be  covered  by  clause
 4,  sub-section  (6).

 ह-१:1:4 6  ERASMO  DE  SEQUERIA:  I
 would  suggest,  if  you  say,  “save  88
 otherwise  provided  elsewhere  in  this
 chuuse  or  Act”,  that  will  make
 position  clear.

 the

 SHRI  C,  M,  STEPHEN:  Sir,  the
 meore  you  look  at  it,  the  thore  confus-
 ing  it  becomes....
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 MR.  DEPUTY-SPEARER:  can tell  you  I  am  alt  confusion  myself,
 SHRI  C.  M  STEPHEN:  if  you leok  at  it,  in  (७),  you  say,  “wages salaries  and  other  dues”.  Mr  Baner-

 jee  has  moved  an  amendment,  asking for  the  Solicitor  General's  opinion,  to
 explain  what  is  meant  by  “other
 dues",  Subsequently,  you  have  omit-
 ted  “salaries”.  In  the  place  of  “wag>s and  salaries”,  you  say.  “wages  and
 bonus",  Then,  you  bring  in  “rent,
 taxes  and  all  that”  which  have  noth-
 ing  to  do  with  the  workers.  And  then,
 you  say,  “provident  fund,  pension  and
 gratuity”,  This  is  all  provided  in
 (c)...,

 SHRI  B.  P,  MAURYA:  If  the  hon.
 Member  is  coming  to  provident  fund,
 pension  and  gratuity,  I  can  clarify
 that  position,

 SHRIC.  M.  STEPHEN:  I  am  not
 bothered  about  that  now.  I  am  now
 only  bothered  about  the  framing  of
 it.

 The  first  question  is  as  to  whether
 “save  as  otherwise  provided”  will  by
 all  canons  of  interpretation  of  a  statue
 have  the  @ifect  fhat  “save  ag  other-
 wise  provided”  will  cover  the  other
 sentences  in  the  same  clause,  It  will
 not,  according  to  me.  This  is  a  mat-
 ter  on  which  legal  opinion  ig  neces-
 sary.

 Then  the  other  question  is  as  to
 whether  “other  dues”  will  include
 provident  fund,  pension,  gratuity  and
 all  that.

 My  submission  is  that  if  these  wages,
 salaries,  bonus,  provident  fund,  pen-
 sion,  gratuity,  all  these  things,  subse-
 quent  to  the  date  of  take-over  are  ex-
 pected  to  be  taken  over  by  the  Central
 Government  and  are  expected  to  be
 enforceable  against  the  Central  Gov-
 ernment  or  the  Textile  Commissioner,
 why  must  there  be  this  clause?  I  do
 not  understand.

 If  this  is  put,  why  does  this  thing
 come?  The  only  purpose  can  be  that
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 all  the  dues  prior  46  the  stipointed
 day  arg  set  at.  naught  bx  the  subse-

 sa  clause.  ‘This  mutual  cantradic-
 ion  should  not  be  accepted.  The

 Statut@Wien  willbe  a  mockery,  We
 must  not  allow  that,

 SHRI  S.  M.  BANERJEE:  I  would
 draw  your  attention  to  page  5  of  the
 Bill  where  it  is  stated:

 “(c)  wages,  salaries  and  other
 dues  of  ermployees  of  the  sick  tex-
 tile  undertaking,  in  respect  of  any
 period  after  the  management  of  such
 undertaking  had  been  taken  over
 by  the  Central  Government.”

 ‘Prior  to  take-over’  was  not  covered, and  that  is  why  I  have  moved  my
 amendment.  Fy

 In  Clause  2  the  phrase  ‘Save  as
 otherwise  provided  in  the  Act’  will
 nulhfy  the  whole  thing,

 SHRI  VASANT  SATHE:  Mr,  Mau-
 rya  is  an  eminent  lawyer.  But,  as  a
 colleague,  I  would  like  to  bring  to  Ins
 notice  one  thing  before  he  replies.
 He  also  knows  that  there  is  one  very
 well  known  principle  of  interpreta-
 tion,  ie.  Generatta  specialibus  rion
 derogant....

 SHRI  C  M.  STEPHEN:  What  is
 the  spelling?

 MR,  DEPUTY-SPEAKER:  There  I
 Plead  complete  ignorance.

 SHRI  VASANT  SATHE:  It  means
 that,  if  a  general  provision  and  7  a
 cial  provision  appear  in  the  same
 Place,  the  special  provision  shall
 prevail  and  not  the  general  provision.
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 tention  is  to  save  that,  But  the
 mRoment-you  say  that  the  wages,  bonus,
 provident  fund,  pension,  gratuity  and
 other  dues  shall  not  be  the  liatility,
 by  special  provision,  you  are  taking
 away  the  entire  effect.  This  will  heave
 the  effect  of  nullifying  the  whole  thing
 completely.
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 SHRI  Cc  M,  STEPHEN:  I  want  to
 make  one  more  submission.  Apart
 from  ali  these  and  withogt  prejudice
 to  the  contentions  that  are  being  put
 forward,  I  want  to  point  out  that
 there  is  another  aspect  to  it.  There
 are  two  legal  concepts:  ong  concept
 ig  that  there  can  be  a  liability,  the
 other  concept  ig  enforceable  liability
 and  non-enforceable  liability,  For
 example,  if  a  debt  is  time-barred,  it
 will  remain  a  liability,  but  the  only
 thing  is  that  it  cannot  be  enforced,
 it  is  not  enforceable.  Here  they  fay
 that  they  take  over  the  liability,  but
 in  the  subsequent  clause  they  say
 that,  although  they  take  over  the  a.
 bility,  they  hereby  declare  that  it
 shall  not  be  enforced  against  them.
 This  is  the  total  crudeness  of  the
 whole  picture  that  is  emerging.  In  one
 sense,  you  accept  liability  and  at  8
 subsequent  place  you  ड़  that  it  shall
 not  be  enforced.  And  you  say  that
 that  is  not  the  meaning.  Then  the
 mutual  contradiction  arises.  It  rs  an
 absurd  proposition  that  is  coming
 forward,

 SHRI  VASANT  SATHE:  It  is
 utterly  dishonest.

 SHRI  C.  M,  STEPHEN:  Yes;  it  ts
 utterly  dishonest.

 SHRI  TRIDEB  CHAUDHURI  (Ber-
 hampore):  I  would  put  just  one
 dueation.  Whst  prevents  him  from
 putting  tthese  two  Clauses  in  line  and
 making  them  eonsisteat?  The  po«t-
 take-over  Habilifies  afte  aceepted.  §,
 in  élause  7  you  also  put’  that  so  that
 they  ate  consistent.

 SHRI  ERASMO  DE  SEQUEIRA:
 Now  let  him  come  out  with  the  real
 intentions.
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 BHAI  BL  P.  MAURYA:

 bef
 sub-

 mission  fs  that  the  hon.  Mem  Rave
 raised  two  points,  One  is  a  legal
 isgUe  and  other  about  the  scope  at

 the  lidbility.  So  far  as  the
 ape  Ot

 ते the  Mability  is  concerned,  that  7
 the  issue  at  present,  At  present,  the
 issue  is,  ag  raised  by  Shri  Stephen,  gud also  by  other  friends,  how  a  provision
 which  is  provided  in  sub-clause  ww
 (e),  the  same  ig  being  taken  away]
 by  another  provision  sub-clause  es  ;
 (a).  That  is  the  only  issue  at
 present,

 So  fur  as  the  scope  of  the  liability  ,
 is  concerned,  when  we  come  to  that,
 We  will  be  discussing  it  dn  detail  As
 I  was  submitting.~in  clause  4  pre-
 viously—if  you  are  kind  enough  to  8९९
 clause  4—~one  amendment  ig  moved
 by  me.  That  is  amendment  No.  116.
 ae.

 SHRI  C.  M.  STEPHEN:  That  has
 nothing  to  do  with  this,

 SHRI  B.  ए,  MAURYA:  ....which
 says:

 Page  3,  line  32,—

 after  “relating  thereto”  insert.

 “and  shalt  also  be  deemed  to  in-
 clude  the  habilities  and  obligations
 specified  in  «sub-section  (2)  of
 section  Fr,

 Sub-section  (2)  is  basically  sub-
 section  (I)  prviso  and  according  to
 the  amendmenf  moved  by  me,  it  will
 become  sub-section  (2)  af  Section  ०
 if  passed  by  this  House..  Thus,  it  has
 already  been  provided.  The  arEgu-
 ment,  of  Shrj  Stephen--I  am  not
 seeing  पति  here  now,  I  wish  he  was
 here—as  alsp

 iy  oe
 t  of  Shri  Sathe  is

 that  you  cannot  away  the  right
 given  in  one  sub-clause  in  the  same
 clause  by  anofher  sub-clause.  That,

 has  also  been  said  by  other  hon.  Mem-
 bers.  ,  '

 MR  DEFPUTY-SPEAHER:  Let  me

 get  it  clarified.  The  more  we  argue,
 the  more  confused  we  are.
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 SHRI  SEZHIYAN:  Take,  for  ex-
 ample,  amendment  No.  52.  There,
 trying  to  amend  the  clause,  they  are
 going  to  exclude  the  section,

 SHRI  B.  P,  MAURYA:  I  am  not
 pressing  that  amendment,  as  J  said
 earlier.  Ba

 SHRI  8.  M.  BANERJEE  rose,

 MR,  DEPUTY-SPEAKER:  Mr.
 Banerjee,  why  not  let  me  understand
 as  to  what  are  the  issues  involved.

 SHRI  S.  M.  BANERJEE:  I  want  to
 understand.  Now  amendment  No.  6
 of  Shri  Maurya  is:

 “Page  3,  line  32,—

 after  ‘relating  thereto’  insert—

 “and  shall  also  be  deemed  to  in-
 Clude  the  liabilities  and  obligations
 specified  im  sub-section  (2)  of  sect-
 tion  5”.

 It  means  sub-section  2  of  section  5
 which  says:

 “For  the  removal  of  doubts,  it  is
 hereby  declared  that,—

 (a)  Save  ag  otherwise  provided
 elsewhere  in  this  Act,  no
 claim  for  wages,  bonus,  rate
 rent,  taxes,  provident  fund,
 pension,  gratuity  or  any
 other  dues  m  relation  to  a
 sick  textile  undertaking  in
 respect  of  any  period  pnor
 to  the  appointed  day,  shall
 be  enforceable  against  the
 Central  Government  or  the

 ४  National  Textile  Corpora-
 tion;”

 He  is  actually  including  these  liabili-
 ties  also  and  obligations  specified  in
 sub-section  (2),  What  is  the  necessity
 of  having  this  provisiow  at  all?

 46  00  hre.

 SHRI  B.  P.  MAURYA:  I  can  tell
 him  that  iffer  the  amendment  it  will

 takings  (Nationalsatien)  BI
 become  sub-clause  (3).  We  refer  to
 sub-clause  (2)  ag  amended.  That  is,
 clause  7  will  become  2,  and  clause  2
 will  become  3.  So  we  are  mentioning
 proviso  one,

 MR,  DEPUTY-SPEAKER:  Where
 is  Mr,  Stephen?  He  raised  this  very
 important  point,  He  is  not  here...

 SHRI  VASANT  SATHE:  I  am
 here.

 MR.  DEPUTY-SPEAKER:  I  am
 sorry,  he  shoul@  be  here.  He  has
 raised  certain  points,  I  aid  a  little
 while  ago  that  ‘the  more  I  hear  the
 arguments  the  more  confused  I  be-
 come’,  Well.  in  the  first  place,  I  am
 not  a  lawyer  but  I  have  a  strong  com-
 mausense,  After  all,  law  boils  down
 to  commonsense.  I  have  never  stu-
 died  law  in  my  life.  Let  me  make  this
 confession.....

 SHRI  S.  A.  SHAMIM  (Srinagar):
 You  have  not  missed  much,  I  did!

 MR.  DEPUTY-SPEAKER:  But  the
 law  that  we  make  here  affects  not
 only  lawyers,—the  vaguer  a  law  is,
 the  more  of  a  paradise  it  is  for  the
 lawyers,—but  we  are  making  a  law

 for  the  common  people,  for  those  who
 will  be  affected  by  this  law;  they  also
 should  wnderstand  this,  Now,  uf  a
 person  like  myself  finds  it  difficult  to
 follow  what  is  going  on,  then  I  can
 very  wel]  see  that  there  is  argument
 that  a  deeper  look  into  this  particular
 provision  should  be  made.  Why  I
 tell  you  this  is,  I  have  the  duty  to
 see  that  a  particular  Bill  before  the
 House  is  passed.  I  also  have  the  duty
 to  see  that  the  Bill  is  passed  in  all
 seriousness,  in  all  responsibility,  That
 is  not  only  my  duty,  it  is  also  the
 duty  of  the  House  to  see  we  do  not
 just  pass  things  just  like  that.  And
 when  anything  is  brought  to  the
 attention  of  the  House  we  must  pey
 attention  to  that  and  to  this  extent
 I  am  grateful  to  Mr,  Stephen,  Mr.
 Sathe  and  other  Members  for  having
 brought  this  to  the  attention  of  the
 House.
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 Whenever  I  come  to  this  Chair  to

 preside  I  hurriedly  go  through  every
 Bill,  the  Statement  of  Objects  and
 Reasons,  the  Financial  Memorandum,
 certain  other  provisions  and  so  on  and
 so  forth  so  that  I  may  know  what  is
 the  general  trend  but  it  is  not  possi-
 ble  for  any  Presiding  Officer  to  go
 through  every  Bill  clause  by  clause.
 It  is  not  possible,  It  is  not  possible
 for  any  Member  also.

 SHRI  SEZHIYAN:  Even  Ministers
 do  not  go  into  them,

 MR.  DEPUTY-SPEAKER:  Minister
 or  anybody.  It  is  only  those  Members
 who  specialise  in  that  particular  field
 who  take  a  very  keen  look  into  these
 matters.  Take  this  case  of  textiles.
 How  many  Members  specialise  them-
 selves  in  this?  It  is  only  those  who
 deal  with  textiles,  Mr.  Damani  for  ins-
 tance,  who  are  expected  to  know
 much  more  about  this  and  persons
 like  Mr.  Banerjee,  Mr.  Stephon,  Mr.
 Sathe,  deal  with  the  workers  and  the
 employees  of  textiles  and  they  take
 this  up,  Now,  as  far  as  J  could  under-
 Stand  from  the  arguments  there  are
 two  or  fhree  issues  to  be  clarified,

 I  will  take  first  a  minor  issue  and
 this  is  connected  with  Mr,  Banerjee’s Motion  seeking  ,  legal  clarification.
 I  would  like  the  Minister  to  note  down
 these  points  and  help  us  to  understand.
 In  5{i)(c)  you  speak  of  wages,  sale-
 ries  and  other  dues  of  employees  with-
 out  specifying  what  are  the  other
 dues  whereas  in  5  (2)  (e)  you  spell
 them  out.  Now,  whether  the  other
 dues  at  5(l)  (ey  will  also  include  the
 other  dues  at  5(2)  (8)  is  a  question  of
 legal  interpretation,  Why  should  the
 Vagaeness  be  left  there?  Because  it  is
 Provided  leaves  room  for  doubt,  Who
 will  settle  thig  question?  It  meang
 only  courts,  Why  shoulg  you  put  the
 Workers  in  that  position  that  they  will
 have  to  resort  to  court  to  get  any
 Tedressal?  Why  not  make  it  very
 clear  here  so  that  there  is  no  question
 °f  going  to  court  and  getting  legal

 Then  at  5  (l)  (९)  you  say  that
 these  will  be  the  liability  of  this  Cor-
 poration  in  respect  of  any  period  after
 the  management  of  such  undertaking
 had  been  taken  over,  that  is,  from
 the  date  that  the  undertaking  has
 been  taken  over  which  was  some  time
 in  1959.  As  from  the  appointed  day
 which  was  April  1974,  all  the  Habili-
 ties  after  the  taking  over  will  be  the
 liabilities  of  the  Corporation  as  from
 the  appointed  day.  That  is  what  you
 say  at  5  (l)  (c).

 SHRI  B.  P,  MAURYA:  You  are
 confused,  Sir,

 MR.  DEPUTY-SPEAKER:  I  may
 be  confused,  I  want  to  understand.
 At  §()(c)  you  say  very  clearly
 that  any  liability  in  respect  of  wages
 and  other  things  from  the  day  the
 undertaking  is  taken-over  will,  as
 from  the  appointed  day,  be  liabilities
 of  the  Corporation.  But  here  in  (5)
 (2)  (a)  you  say:

 “(2)  For  the  removal  of  doubts,
 it  fs  hereby  declared  that.—

 (a)  save  as  otherwise  provided
 elsewhere  in  this  Act,  no
 claim  for  wages,  bonus,  rate,
 rent,  taxes,  provident  fund,
 pension,  gratuity  or  any
 other  dues  in  relation  to  a
 sick  textile  undertaking  in
 respect  of  any  period  prior
 to  the  appointed  day,  shall  be
 enforceable  against  the  Cen-
 tral  Government  or  the  Na-
 tional  Textile  Corporation.”

 This  is  a  contradiction  as  far  as  we
 can  see.

 SHRI  8,  P.  MAURYA:  There  is
 no  contradiction.

 MR.  DEPUTY-SPEAKER:  Even  if
 we  believe  there  is  no  contradiction
 yet  this  question  has  to  be  decided
 by  the  courts.  You  leave  it  open for  the  courts  to  decide,  Ultimately, who  will  interpret  and  lay  down  the
 law?  It  will  be  the  courts,

 That  is  to  say,  you  are  putting  the



 289  Sick  Textile  Under-  DD
 takings  (Nationalisation)  meee

 (Mr.  Deputy-Sneaker}
 which,  they  cannot  afford,  That  5
 number  2.

 Then  you  say  this.  The  third
 point,  as  I  understand  it,  is  this.
 You  afte  saying  here  ‘save  88  other-
 wise  provided  elsewhere  in  this  Act’-
 That  is  to  say,  this  will  over  rule
 something  which  is  a  contradiction
 within  the  Clause.  That  is  what  you
 want  to  say,

 Regrrding  the  clause  ‘save  as  other-
 wise  Frovided  elsewhere  in  this  Act’,
 that  is  if  it  is  otherwise  provided  in
 this  att  anywhere,  than  that  will
 overrule.  There  :s  ७  contradiction
 in  this  clause  Am  4  clear?  We  37९
 discussing  something  very  serious  and
 Iam  frying  to  understand  the  objee~
 tion.  छू

 SHRI  VASANT  SATHE:  You  are
 right  there

 MR.  DEPUTY-SPEAKER-  Now,
 You  tried  to  refer  to  clause  4(6),  You
 referred  to  that  just  now  and  then
 you  also  referred  to  clause  4(l)  and
 you  said  that  some  amendments  had
 been  adopted  and  therefore  this  difi-
 culty  will  not  arise.  That  fs  what
 you  say.

 Now  I  would  point  this  out  to  you.
 Again  I  am  coming  to  the  basic  ques
 tion.  It  is  a  question  of  interpre
 tation.  Just  as  you  are  trving  to
 interpret  here  for  our  enlightenment
 and  for  our  acceptance,  the  same
 thing  may  be  claimed  that  this  has  to
 be  interpreted  by  the  court  and  the
 poor  workers  will  have  to  go  to  the

 court.  May  I  now  point  out  the
 rules  of  this  House?

 The  Members  have  made  it  very
 clear  just  now  that  this  is  a  question
 of  a  contradiction  within  a  clause,  If
 it  is  the  clause  as  a  whole,  then  ‘as
 otherwise  provided  in  this  Act’  will
 apply.  But,  when  it  is  a  subclause
 within  the  clause,  there  if  is  a  ques-
 tion  of  interpretation  and  it  is  for
 the  court  to  decide  whether  the  pro-
 vision  of  8  subclause  with  in  a  clause
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 will  exclude  the  application  of  the
 provisions  in  the  Act.  It  is  a  question
 of  interpretation.

 In  this  connection,  I  would  like  to
 draw  your  attention  to  the  fact  that
 the  rules  of  our  House  are  very  clear
 on  this.  The  rules  say,  that  wherever
 any  special  provision  is  made  for  any
 particular  Committee—we  have  Com.
 muttees  in  this  House—there  are  cer-
 tain  general  rules  that  are  applied  to
 al]  the  Committees.  I  think  we  are
 clear  about  it.  We  have  certain  and
 particular  rules  reference  to  a  par-
 ticular  Committee,  e¢.g.,  the  Estimates
 Committee  and  the  Public  Accounts
 Committee.  We  have  a  provision
 here  that  a  rule  applying  to  any  par-
 ticular  Committee  will  prevail  over
 the  general  rule.  I  hope  I  am  clear
 Now,  I  shall  read  out  to  you  Rule
 No.  286  If  you  have  the  rules  buok,
 you  can  just  look  at  it

 It  says:

 “Except  for  matters  for  which
 specia]  provision  is  made  in  the
 rules  relating  to  any  particuler
 Committee,  the  general  rules  in
 this  Chapter  shall  apply  to  all
 Committees:  and  if  and  so  far  as
 any  provision  in  the  specia]  rules
 relating  to  a  Committee  is  incon-
 sistent  with  the  general  rules,  the
 former  rules  shall  prevail.”

 I  think  the  Members  have  got  it
 clear.

 SHRI  C.  M.  STEPHEN:  That  5
 what  Mr.  Sathe  said  in  brief.

 MR,  DEPUTY-SPEAKER:  I  am

 saying  that  the  special  rules  prevail.
 My  point  is,  where  something  is  spe-
 cifically  provided  in  a  clause,  whe-
 ther  that  special  provision  within
 the  clause  will  not  prevail  within
 that  clause  over  what  is  provided  in

 the  points  of  order  raised  by  Mr

 Stephen,  Mr,  Sethe  and  other  Mem-
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 bers  are  very  very  valid  peints.  We
 have  to  go  into  this  question.  We
 have  to  go  into  this  matter  thorough-
 ly.  I  would  not  say  that  they  are  right
 and  that  you  are  wrong.  I  cannot
 say  that.  Off  hand,  I  cannot  do  that.
 Ultimately,  it  will  be  for  this  House
 to  decide,  Ultimately,  right  or
 wrong,  this  House  will  decide.  But,
 I  owe  it  to  the  House  and  we  owe
 it  to  the  House  that  whatever  we  do
 must  be  with  a  clear  understanding.
 Now.  I  tried  to  listen  to  you  very
 very  carefully.  I  have  not  been  able
 to  convince  myself.  I  say,  I  got  more
 confused,  Therefore,  I  put  it  to  you
 whether  it  will  not  be  in  the  interest
 of  passing  a  proper  law  that  we  con-
 sider  this  question  at  leisure  and  a
 little  more  at  length.  I  have  a  po-
 wer  in  my  hands.  I  do  not  know
 whether  I  should  enforce  that.  Rule
 89  gives  me  this  power.  It  says:

 “The  Speaker  may,  if  he  thinks
 fit.  postpone  the  consideration  of  a
 clause.”

 I  personally  feel  that  he  should
 come  more  prepared.

 SHRI  B.  P.  MAURYA:  I  am  pre-
 pared,  Sir.  I  would  like  to  submit  my
 points  before  you  give  your  observa-
 tion  or  your  ruling  on  this.

 मैं  माननीय  सदस्यों  की  भावनाओं  वा  आदर
 करता  हूं।  उन्होंने  मिलों  में  काम  करने  वाले

 मजदूरों  के  हितों  का  हनन  ने  हो  इस  सिद्धांत

 को  सामने  रख  सर  यह  व्यवस्था  का  सवाल

 उठाया  है  ।  लेकिन  प्र केले  मजदूरों  के  ही

 हितों  बा  प्रश्न  नहीं  है  ।वे  तमाम

 जिम्मेदारियां,  वें  तमाम  ऋण,  वे  तमाम

 समझौते  जो  इन  मिलों  के  मालिकों
 मे  इस  से  पहले  दिए  हैं  उनका  भी  सवाल

 है।  जहां  तबा  मजदूरों  के  वेतन  का,  उसके

 प्रॉविडेंट  फंड  का,  उसकी  ग्रेजुएट  का  तथा

 उनके  तौर  समूज  का  सवाल  है  उसने  तमास
 के  लिए  व्यवस्था  इसमें  जितना  म्‌म्क्िन
 हो  सकता  था  की  गई  है।  उस  पर  जब

 आएगे  तो  हम  चर्चा  करेगे  t  में  धन  झोर  ग्रे  चू-
 डटी  पहले  से  ही  निश्चित  कर  दी  गई  है  कौर
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 कह  दिया  गया  है  चाहे  प्री  टेक  रोवर  पीरियड
 हों  aT  पोस्ट  टेकर  ओवर  पीरियड,  उसकी
 नौकरी  के  पूरे  समय  को  ध्यान  में  रखा  जाएगा
 झोर  उसका  लाभ  उसको  सिलेगा।  अगर  मान-
 लो  दस  बरप  प्री  टेक  ओवर--पीरियड  उसकी
 नौकरी  का  है  और  बीस  बप  पोस्ट  टेक  ओवर
 पीरियड  नौकरी  दाग  है  तो  जिस  समय  बह
 'रिटायर  होगा  पेंशन  और  ग्रेचुइटी  का  लाभ
 उसको  तीस  सार  का  मिलेगा  ।  यह  व्यवस्था  इस
 में  है  ।  जहां  लदा  मजदूरों  के  शोर  अखबारों
 का,  उसकी  तनख्वाह  ना,  उसके  ड्पूज  का  प्रश्न
 है  3स  समस्या  को  बड़ी  हद  तक  और  बहुत
 बड़ी  तादाद  में  हल  करने  का  प्रयत्न  किया  गया
 है।  लेकिन  अकेले  मजदूरों  को  तनख्वाह  का
 प्रश्न  नही  है।  उत  तमाम  कानूनी  और  गेर-

 कानूनी,  गलत  या  सही  तमाम  लायाबिलिटिज
 को  जो  इन  बीमार  मिलों  के  मालिकों  की  थो
 उनका  इससे  रास्ता  खुल  जाएगा  मैंने  निश्चय-

 पूर्व के  कोशिश  की  थी  सदन  को  और  आपकों,
 जो  कुछ  भा  मैं  समझता  हू  जो  कुछ  भी  मैंने

 इसके  बारें  में  जाना  है  बताने  की  बौर  न
 लिलियन  मारने  की।  ब  इस  नियम  के  प्राकार

 पर  केवल  व्यस्था  का  प्रश्न  यह  उठाया  गया

 है  कि  एक  ही  गैकशन  में,  ए:  ही  इलाज

 में  दो  कट्रेंडिक्ट्री  अनाज  नहीं  हो  सकते  हैं।
 नलिन  निश्चयपूर्वक  लेजिस्लेशन  का  नियम

 पूरी  दुनिया  में  यह  रहा  है  कि  एक  ही  इलाज  में

 साग  इलाज  हो  सकते  हैं।  ौर  वह
 मेवात  अनाज  बहुत  सी  रीतियों  नीतियों

 में  मुख्य  अनाज  के  विपरीत  जाती  है  इसका

 यह  ्य  हरगिज़  नहीं  होता  कि  मन  इलाज

 को  सेविंग  क्लोज  गे  ने  करेगा।  मैं  कॉस्ट-

 ट्यूशन  में  ऐसे  बहुत  से  उदाहरण  दिखा  सकता

 हू  प्रोवाइडरों  हमेशा  होता  है।  पर  मुख्य
 इलाज  को  गर्दन  नहीं  करता  v

 SHRI  RAJA  KULKARNI,  This  js

 not  a  saving  clause;  this  ry  removal

 of  doubts  clause.



 3०3  Sick  Textile  Under-
 takings  (Nationalisation)  Bill

 ah  dto  पौ०  भौर्थ  :  गरीबों  के  लिए
 शी  राजा  कुलकर्णी  कै  मन  में  जितनी  भावना
 है,  उस  से  लेश-मित्त  भी  कम  मेरे  मने  में  नहीं
 है।  मैं  ने  श्राप  से,  शौर  बाप  क  द्वारा
 माननीय  सदस्यों  स  यह  निवेदन  किया  है  कि
 इलाज  4  में  जो  व्याया  की  गई  है,
 उससे  यह  समस्या  हल  हो  जाती  है।  जहा  तक
 लायबिलिटीज  का  सवाल  है,  वे  सभी  इसी
 सब-क्लॉज  से  गव  होंगी।  खाली  मजदूरों
 की  नौकरी  का  प्रयत्न  नही  है,  यदि  प्री-टेक
 ओवर  काल  में,  एपायटिड  डे  से  पहले,  कोई
 समझोता  था  राजीनामा  किया  गया  है,  कोई
 लिटिगेशन  है,  मिल  को  गिरवी  रखा  गया  है,
 उस  पर  कोई  कर्जा  है  या  उस  पर  शौर  बहुत
 सी  लायबिलिटिज  है,  तो  उन  की  जिम्मेदारी

 पहले  मालिकों  की  होगी,  सरकार  या  एन०
 टी०  सी०  की  नही  |

 यदि  कुछ  माननीय  सदस्य  महसुस  करते

 हैं  कि  इस  बिल  में  यह  जो  व्यवस्था  की  गई  है,
 उस  को  समाप्त  मारने  से  गरीबों  का  हित  होगा,
 तो  इस  सम्बन्ध  में  उत  के  जो  संशोधन  जायेगे,
 इस  सदन  की  भावना  का  आदर  करते  हुए,
 बौर  गरीबों  तथा  मजदूरों  के  हितों  को  सामने
 रख  कर,  मुझे  उन्हें  स्वीकार  करने  पर  कोई
 एतराज  नही  होगा  t  लेकिन  इस  को  एक  हाथी--
 यार  बना  कर  इस  बिल  को  ब्लाक  न॑  किया
 जाये  |  इस  तरह  तो  यह  बिल  ब्लाक  हो  रहा  है  ।
 माननीय  सदस्य  इस  के  लिए  संशोधन  लायें
 यदि  हम  उचित  समझेगे,  तो  हम  उन्हें  स्वीकार

 कर  लेगे  ।  लेकिन  इस  बिल  को  पास  करने  की

 कार्यवाही  जारी  रहनी  चाहिए,  यही  मैं  हाथ

 जोड़  कर  बाप  से  दिवेदन  करना  चाहता  हू  ।

 शी  एस०  एम०  बाणों  :  उपाध्यक्ष

 महोदय,  मन्त्री  महोदय  जो  संशोधन  लाये  हैं,
 खने  के  लिए  हम  उन्हें  पहल  भी  बधाई  दे  चुके

 हैं  कौर  राज  भी  दे  रहे  है  हमारा  भ्रभिष्राय

 यह  नहीं  है  कि  इस  बिल  को  हम  पास  ने  होने
 दे--इस  को  ब्लाक  कर  दे,  और  न  कोई  इस
 के  लिए  सत्याग्रह  करने  जा  रहा  है  ।  मेरा
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 निवेदन  यह  है  कि  यह  कानून  बनने  के  बाद
 झगर  इस  में  कोई  खामी  रह  जाये,  तो  आखिर
 कोई  टेक्सटाइल  मजदूर,  जिसकी  हम  सब  यहां
 नुमाइंदगी  करते  हैं,  हाई  कोर्ट  या  सुप्रीम  कोर्ट
 तक  तो  नहीं  जायेंगी।  हम  लोगों  से  एमेंडमेंट
 मूल  किया  है  कि  पेज  5  पर  लाइन  9  से  3
 तक  तो--कलाम  5(2)  (ए)  को--झोमिट
 कर  दिया  जाये।  अगर  मन्त्री  महोदय  इस
 एमेंडमेंट  को  मान  ले,  तो  कोई  गलती  नहीं
 रहेगी  t

 SHRI  J.  MATHA  GOWDER:  Re.
 fer  it  to  a  Select  Committee.

 MR.  DEPUTY-SPEAKER:  Order,
 order,  I  have  no  doubt  at  all  in  my
 mind  that  the  Minister  feels  pas-
 sionately  for  the  workers.  Nobody
 has  any  doubt  about  that;  specially-
 this  is  a  personal  note—he  comes  from
 that  stratum  of  society  where  he  has
 more  reason  to  feel  more  concerned
 about  them  than  others.  I  can  also
 understand  his  anxiety  to  get  the
 Bill  through  as  quickly  as  possible.
 We  share  it  with  him.  He  has  made
 a  very  impassioned  speech.  Al]  the
 same,  I  feel  that  certain  legal  ques-
 tions  have  got  to  be  answered.  Mem.
 bers  have  raiseq  some  legal  points
 and  I  also  tried  to  clarify  those  legal
 points  in  the  form  of  questions.  It
 will  be  only  fair  if  the  Minister
 should  come  forward  with  a  well-
 thought-out  statement  meeting  all
 these  points  that  have  been  raised.

 SHRI  B,  P.  MAURYA:  I  have  met
 all  the  points  so  far  as  the  proceed-
 ings  are  concerned.  I  made  all
 pants,  If  you  pardon  my  interrup-
 tion  I  have  suggested  that  they  could
 move  amendment  and  there  is  no
 objection.

 MR.  DEPUTY-SPEAKER:  I  have
 tried  to  formalise  those  points  and
 summarise  the  points  of  Members.
 There  should  be  answered  one  by
 one....I  am  not  able  to  carry  on,  I
 hear  too  much  of  hissing  sound.  I

 g
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 am  dealing  with  something  very  im-
 portant.  He  says:  If  you  bring  in
 amendments  in  order  to  remove  this
 road  block  I  am  prepared  to  accept
 those  amendments.  That  is  what  you
 said?

 SHRI  B,  P.  MAURYA:  Yes  Sir.

 MR.  DEPUTY-SPEAKER:  That
 means  that  you  yourself  are  consci-
 ous  that  there  is  a  road  block.

 SHRI  B.  P.  MAURYA:  Pardon  me
 tf  I  have  given  you  that  impression.
 If  this  is  the  impression  I  am  sorry
 for  that  impression.  What  I  said
 Was:  we  are  now  on  clause  by  clause
 considerafion: “Tf  there  38  something
 which  canno;  be  agreed  upon  or
 if  there  is  something  objectionable
 to  the  Members  they  have  every
 right  fo  move  amendments  and  they
 have  already  moved  amendments.
 They  can  move  amendments  to  cor-
 rect  those  mistakes  if  there  was  any
 mistake  according  to  their  under-
 standing.  When  we  come  to  that
 stage  we  shall  consider  if  there  is
 any  mistake  and  I  shall  try  to  satisfy
 th  and  I  shall  try  to  satisfy  you
 also  up  to  the  last  moment.  We  are
 now  on  clause  by  clause  considera-
 tion.  If  there  is  any  amendment
 from  the  side  of  any  hon.  Member
 that  could  be  considered.  But  ac-
 cerding  to  me  this  is  in  order  and  I
 have  tried  to  satisfy  the  House  about
 it.  When  we  come  to  that  starge  we
 shal]  consider  it.

 MR,  DEPUTY-SPEAKER:  wil
 you  allow  me  to  finish  my  observa-
 tion.  We  all  appreciate  that.  In  the
 light  of  the  discussion  that  we  have
 had,  you  on  your  own  or  some  other
 hon.  Members  may  feel  it  necessary
 to  table  amendments  in  the  light  of
 the  discussion  that  we  have  had.

 SHRI  B,  P.  MAURYA:  Not  me.

 MR.  DEPUTY-SPEAKER:  [If  the
 other  Members  want  they  also  need
 some  time.  They  could  give  amend-
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 ments  today  in  order  that  they  could
 come  up  tomorrow.  You  cannot  have
 amendments  just  like  that.

 SHRI  B,  P.  MAURYA:  There  are
 amendments  that  have  already  come.

 MR.  DEPUTY-SPEAKER:  We  are
 not  talking  of  amendments  now.  We
 are  talking  of  certain  legal  implica-
 tions  of  this  particular  clause.  A
 point  of  order  was  raised  by  Mr.
 Stephen.  We  are  not  discussing  the
 amendments,  Therefore  I  have  said
 that  it  is  right  and  proper  that  you
 should  come  or  the  senior  Minister
 or  even  the  Law  Minister  should
 come  and  clarify  the  legal  implica-
 tions.  I  am  sorry.  I  will  have  to
 hold  up  further  discussion  on  this
 clause  until  that  comes.  Meanwhile
 we  can  continue  with  the  other
 clauses.  This  particular  clause  is
 held  over.

 «  SHRI  SEZHIYAN:  Sir  I  appre~
 ciate  the  decision  given  by  you  that
 we  can  hold  over  al]  the  further  dis-
 cussion  of  this  clause  and  go  to
 clause  6,-“But  clause  6  makes  refe-
 rence  to  clause  5,

 MR.  DEPUTY-SPEAKER:  You
 can  point  it  out  at  tha  time.  Clause
 5  is  held  over.

 SHRI  SEZHIYAN:  If  you  refer  to
 the  proviso  it  makes  a  reference  to
 clause  5  Unless  you  perfect  that
 clause,  clause  6  also  cannot  be  dis-
 :  a  g  ;  ;  i  s  g
 provision
 and  5;  so  that  clause  also  cannot
 adopted.  Again  if  you  go  to  clause
 8  it  depends  upon  clause  9  which
 again  makes  a  reference  to  clause  5.

 MR.  DEPUTY-SPEAEKER:  You  can
 move  a  motion.

 SHRI  RAJA  KEULEARNI:  Be-
 cause  of  your  ruling,  what  happens
 to  the  amendments  to  clause  57

 MR.  DEPUTY-SPEAEKER:  Natu-
 rally  they  are  held  over  along  with
 the  clause.
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 SHRI  VASANT  SATHE:  I  know

 the  anxiety  of  the  Minister  and  the
 Government  to  pass  the  Bill  as  eariy
 as  possible.  In  view  of  the  ordi-
 nance,  it  has  to  be  passed  in  this
 session.  If  we  have  an  informal
 committee  of  members  interested  in
 this  from  both  the  Houses,  they  can
 go  through  this  Bill  and  the  amend-
 ments  and  submit  their  report  within
 3  days

 SHRI  SEZHIYAN:  I  accept  this
 suggestion.  There  are  38  clauses  in
 the  Bill  and  Mr  Maurya  himself  has
 tabled  74  amendments.  That  means
 it  us  not  a  simple  Bill.  I  assure  ‘you,
 there  is  no  attempt  on  our  part  to
 obstruct  the  passing  of  this  Bill  and
 we  shall  cooperate  to  the  extent
 possible  to  see  that  this  Bill  is  passed
 in  this  session.  I  agree  with  Mr.
 Sathe  that  this  Bull  may  be  sent  to
 a  committee  and  the  committee
 should  be  asked  to  give  its  recom-
 mendations  before  the  coming  Mon-
 day.

 SHRI  S.  R.  DAMANI-  TI  have  also
 moved  505९  amendments.  There  are
 80  many  ambiguities  in  the  Bill.
 Maharashtra  Government  have  taken
 over  about  8  or  9  mills  and  advanced
 about  Rs.  4  crores  What  will  hap-
 fen  to  those  amounts?  There  is  no
 provision  about  them

 MR.  DEPUTY-SPEAKER:  I  am
 not  stopping  you.  I  think  you  follow
 what  we  are  discussing  just  now.
 Clause  5  has  been  held  over,  post-
 poned.  in  view  of  the  submissions
 made  by  the  members  We  are  con-
 cerned  with  what  follows  What  is
 the  next  step?

 SHRI  8  R  DAMANI  4  support
 the  suggestion  that  it  should  be  re-
 ferred  to  a  Select  Committee  so  that
 all  pomts  could  be  cleared.

 wit  ह क  जिले  :  पग्रध्यक्ष  महिंदा,  हर

 एक  विधेयक  के  साथ  प्रा जबल  यहा  हता  है
 और  इसलिए  भ्रध्मादेश  के  जरिए  कानून  पास
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 करने  के  मैं  किराम  हू  क्योंकि  पार्लियामेंट  की
 ज्वाइंट  कमेटी  को  या  सेलेक्ट  कमेटी  को  मौका

 नहीं  मिलता  है  और  इसीलिए  राज  यह  से  कट
 उत्पन्न  हुआ  है।  इसलिए  श्री  वसत  साठे  ते

 बहुत  ही  एक  व्यावहारिक  सुझाव  भाप  के.सामने
 रखा  है  कि  झनौपनारिक  लग  से  तीन  दिन  के
 लिए  या  चार  दिन  के  लिए  एक  कमेटी  बसाइए,
 उस  में  इसे  अंतिम  जामा  पहनाइए  और  यतीम
 रूप  देने  के  बाद  बाप  इसे  ले  आए  |  फिर  यह
 एक  दो  घटे  में  पास  हो  जायगा।  इसलिए  इस
 बिल  के  ऊपर  मेरा  सुझाव  है  कि  अब  बहस  को
 स्थापित  क्या  जाय।  इतना  ही  नही  मेरा  यह
 भी  सुझाव  है  कि  कब  सप्लीमेंट्री  डिवाइस  पर

 बहुत  १  र  ली  जाय  यादि  यह  श्याम  नदी  मिश्र
 वाला  आइटम  नहीं  लिया  जा  सकता।

 ध  (व्यवधान.  अगर  इस  विधेयक  पर

 बहस  स्वागत  करना  हूँ  ता  भ्र गला  आइटम  भी

 हम  लागा  को  छाड़ना  पड़गा  और  सपोप्लामेंद्री
 डिवाइस  पर  बहस  शुरू  करनी  होगी ।

 SHRI  Ss.  M.  BANERJEE:  Since
 you  have  Rfhdly  agreed  that  a  de-
 tailed  examination  is  necessary  about
 clause  5  of  the  Bull,  I  would  request
 you  not  to  proceed  with  clause  6
 also,  because  they  are  inter-con-
 nected.

 MR  DEPUTY-SPEAKER:  That
 point  has  been  made  by  other  mem-
 bers,

 SHRI  S.  M.  BANERJEE:  There
 can  be  another  round  of  discussion
 with  the  Minister  and  we  can  com-
 Plete  at  by  Saturday  or  Sunday.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  So  far  88  this  proposal  of
 Shri  Sathe  regarding  this  Bill  is  con-
 cerned,  if  you  please  look  at  rule  74,
 it  deals  with  motions  in  regard  to
 Bills.

 MR,  DEPUTY-SPEAKER:  I  have
 not  accepted  Shri  Sathe’s  suggestion
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 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  He  has  given  a  suggestion
 that  it  should  be  an  informal  com-
 mittee.  I  submit  that  the  rules  do
 not  provide  for  a  Bill  being  referred
 to  an  informal  committee

 डा०  लक्ष्मी  माध्यम  पैंकिंग  उपाध्यक्ष जी,
 बुक  कुछ  दवाओं  के  बरस  घारा  5
 को  स्थगित  किया  गया  है  और  उस  के  बाद
 6,  7,  8,  9  और  i0  भी  बिल्कुल  उस  की

 परि पुरवा  धराएं  हैं  इसलिए  बागे  इस  बिल
 पर  चर्चा  सम्भव  नहीं  है।  इसलिए  जो  सुझाव
 मारन  प्प्श्री  मत  लिये  ज॑।  ने  रखा  है  कि  इस

 विधेयक'  पर  चर्चा  को  स्थापित  या  जाये  वह
 बिल्कुल  उचित  है।  अरब  इस  विधि  पर  चर्चा
 स्थगित  की

 जाए  ौर  दु रूस  प्राइम  लिया
 जाय  ह. 12  थे  दवाएं  और  बढ़ता  जाएगी।
 तथा  ca  gy  गरारों  को  पारित  4रूप  और  कुछ
 को  Whitin  पख  जाना  इस  स्थान  से  विधेयक

 पूणेत्त  पोस्ती  नहीं  हा  सकना  है  आर  बह

 ह.  होगा।  मत  इस  पर  पुरा  तार  से
 बाद  में  ।विचार  हा।

 SHRI  ERASMO  DE  SEQUEIRA:
 The  first  pumt  is  that  any  discussion
 that  takes  place  between  the  Minis-
 ter  and  the  members  will,  if  anyth-
 ing,  help  the  passage  of  the  Bull  and
 not  delay  it  in  any  manner.  I  think
 it  has  been  very  rightly  pointed  out
 that  the  rules  do  not  provide  for  the
 creation  of  an  informal  committee.  I
 fully  support  Shri  Goswami  that  we
 should  not  create  precedents  with-
 out  thinking  about  them.  So,  I
 would  appeal  to  you,  if  you  agree,
 that  the  discussion  should  be  post-
 poned,  and  the  Minister  should  hold
 informal  discussion  with  the  mem-
 bers.

 MRE.  DEPUTY-SPEAKER:  Let  us
 be  very  clear  and  take  a  decision,
 Let  us  not  have  a  further  discussion.
 I  have  held  over  the  discussion  on
 clause  5.  ft  had  said  that  we  can  pro-
 ceed  with  other  clauses  Some  Mem.
 bers  have  pointed  ott  that  because

 ब  और  at
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 other  clauses  are  related  to  clause  5,
 it  would  be  much  better  if  we  ad-
 journ  the  discussion  on  the  BHI  Ht.
 self.  Now,  the  adjournment  of  the
 discussion  on  the  Bill  can  be  only  on
 a  motion  to  be  moved  by  a  Member
 under  rule  100,  It  is  not  in  my
 hands  That  is  for  the  House  to
 decide.  *

 IT  had  also  said,  tee

 SHRI  8  M  BANERJEE:  I  have
 also  given  a  motion  to  get  the
 opinion  of  the  Attorney-General.

 MR  DEPUTY-SPEAKER:  I  am
 not  concerned  with  that  now:  I  am
 concerned  with  the  adjournment  of
 the  discussion  Why  don't  the  Mem-
 bers  listen  to  me?  If  you  listen  to
 me,  the  things  will  be  settled  in  no
 time  Please  don't  mix  up  that  mo.
 tion  with  this  I  am  now  concerned
 with  the  adjournment  of  the  dis.
 cussion  This  is  for  the  House  to
 decide

 SHRI  MADHU  LIMAYE:  Mr,
 Raghu  Ramaiah,  don't  coerce  Mem-
 bers  I  object  to  this  proceeding?

 MR  DEPUTY-SPEAKER:  Order, please  I  find  it  very  difficult  bee

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  RAM-
 AIAH)  I  am  trying  to  help.

 MR  DEPUTY-SPEAKER:  if  you want  to  help  me,  kindly  allow  me
 two  minutes  When  everybody  talks,
 I  cannot  formulate  my  observation,
 In  holding  over  this  particular  clause,
 T  had  also  said  (Interruptions)
 It  beeomes  really  very  difficult  This
 is  important.  This  is  my  direction,

 To  holding  over  this  particular
 clause,  I  had  asked  the  Minister  to
 come  forward  before  the  House  with
 a  well-prepared  statement,  mesting the  legal  objections  raised  by  Mr,
 Stephen,  Mr.  Sathe  and  others,  and
 also  certain  observations  which  I  had
 made  after  summarising  al]  these €
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 [Mr.  Deputy-Speaker)

 AN  HON,  MEMBER:  Tomorrow.

 MR.  DEPUTY-SPEAKER:  When-
 ever  it  suits  his  convenience.

 He  should  come  forward  before
 the  House  after  taking  legal  advice
 or,  better  still,  if  there  are  question
 to  be  asked  by  Members,  the  Law
 Minister  comes  and  clarifies  the  issues
 before  we  proceed  further.

 Now,  about  a  committee  proposed
 by  Mr,  Sathe,  I  do  not  think  that  is
 admissible.  We  have  agreed  on  this
 that  we  must  pass  this  Bill  as  quick-
 ly  as  possible  because  there  are  con-
 stitutional  questions  involved.  It  is
 a  Bill  to  replace  the  Ordinance,  It
 must  be  done.  The  Members  on  this
 side  also  have  said  so.

 Informally,  it  is  upto  the  Govern-
 ment,  when  it  sees  all  these  troubles,
 to  call  the  Members,  take  them  to
 confidence  and  sort  things  out  with
 them.  If  they  all  agree,  the  things
 will  go  smoothly.

 I  think,  in  view  of  this,  I  will  ac-
 cept  these  motions  under  rule  09  to
 adjourn  the  discussion.  There  is  8
 motion  given  by  Mr.  Sezhiyan  and
 there  is  also  a  motion  given  by  Mr.
 Limaye.  I  think,  only  one  will  do,  I
 will  put  it  to  the  House.  He  can
 move  it  or  Mr,  Raghu  Ramaih  can
 move  it.

 Let  us  understand  it.  The  arrange-
 ment  of  business  is  that  of  the  Go-
 vernment  end  the  Speaker.  For  the
 moment,  we  adjourn  this  discussion

 ‘,  and,  if  the  Government  comes  for-

 ft  ward  before  the  House  tomorrow
 ‘  with  the  same  Bill,  we  will  take

 4  it  up.
 ’  gaRI  K.  RAGHU  RAMAIAH:  If

 we  leave  it  at  that  indefinitely,
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 again  a  fresh  motion  has  to  come
 that  the  discussion  be  resumed.

 Sir,  you  have  indicated  certain
 legal  points  tobe  clarified.  We
 accept  that.  I  would  also  like  to
 point  out  that  this  Bill  has  to  be
 Passed  not  only  liere  but  it  has  also
 to  go  to  the  Rajya  Sabha.  There  is
 that  urgency  also.  We  may  say,
 therefore,  here  and  now,  that  the
 Bill  will  come  up  tomorrow.  By  that
 time,  my  collesgue  will  be  ready
 with  the  necessary  statement  accord-

 ing
 to  the  direction  that  you  have

 given.

 MR.  DEPUTY-SPEAKER:  I  would
 request  the  Minister  of  Parliamen-
 tary  Affairs  himself  to  move  the  mo-
 tion  as  he  wants  it.

 SHRI  MADHU  LIMAYE:  Let  it
 be  adjourned  to  the  next  week.  You
 can  put  my  motion  to  the  vote  of
 the  House.

 SHRI  0  M.  STEPHEN:  I  move
 the  following  amendment  to  the  mo-
 tion  moved  by  Shri  Madhu  Limaye:

 for
 ‘next  week’

 substitute

 ‘next  day,  December  I,  1974"

 MR.  DEPUTY-SPEAEKER:  I  think,
 this  matter  can  easily  be  sorted  out.
 I  will  accept  Mr.  Stephen's  amend-
 ment,  though  moved  verbally.

 SHR]  MADHU  LIMAYE:  How  is
 it  possible  to  take  it  up  tomorrow
 itself?  We  have  to  examine  various
 amendments,

 SHRI  S,  M.  BANERJEE:  Sir,  I
 have  gone  through  the  amendments
 moved  by  the  hon.  Members  and  by
 the  hon.  Minister.  70  to  80  per  cent

 narrowed  down,  I  would  request
 that  this  BI]  be  taken  up  tomorrow
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 iteel?,  tomorrow  afternoon,  and
 finished.

 MR,  DEPUTY-SPEAKER:  Now,
 let  me  put  it  to  the  House.  I  think,
 in  view  of  the  controversy....

 AN  HON.  MEMBER:  There  is  no
 «controversy.

 MR.  DEPUTY-SPEAKER:  Con.
 ‘ttroversy  about’  ‘upto  when  it  will  be
 adjourned’.  We  may  agree  to  any-
 thing,  but  I  have  to  put  it  to  the
 House.  I  will  take  Mr.  Madhu
 Limaye's  motion.....

 SHRI  SEZHIYAN:  My  motion  is
 ‘there.

 MR.  DEPUTY-SPEAKER:  It  comes
 to  the  same  thing.

 SHRI  SEZHIYAN:  I  gave  it  first,

 MR,  DEPUTY-SPEAKER:  I  have
 selected  Mr.  Madhu  Limaye's  motion
 because  he  has  mentioned  the  spe-
 cific  time.  I  would  also  accept  the
 amendment  moved  by  Mr.  Stephen
 to  this  motion,  so  that  we  come  to  a
 -decision,

 I  will  read  out  Mr.  Madhu  Limaye’s
 ‘motion:

 “Under  rule  i09,  I  move:

 ‘That  the  debate  on  the  Bill  be
 now  adjourned  to  the  next  week’.”

 Mr,  Stephen  will  go  on  record  as
 chaving  moved  his  amendment,
 ‘namely,

 “for
 ‘next  week’

 substitute

 ‘next  day,  December  i,
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 ‘next  day,  December  I,
 1974."

 The  motion  wag  adopted.
 MR.  DEPUTY-SPEAKER:  Now,  I

 put  the  motion  moved  by  Shri  Madhu
 Limaye,  as  amended,  to  the  vote  af
 the  House.

 The  question  is:

 “That  the  debate  on  the  Bil  be
 now  adjourned  to  the  next  day,
 December,  ll,  1974."

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now  what
 do  we  do?  We  go  on  to  the  next  item.

 कूचे:  क्रो  शव  देव  निश्  हूँ
 नहा,  सप्लीमेंट्री  डिमान्ड  लोजपा  1

 MR.  DEPUTY-SPEAKER;  The
 Minister  for  Parliamentary  Affairs  can
 help  me  here.

 Here,  we  have  a  ticklish.  .(Interrup-
 tions).  Why  don't  you  listen  to  me?  I
 want  the  Minister  of  Parliamentary
 Affairs,  in  particular,  to  listen  to  me
 because  he  can  help  here.

 SHRI  MADHU  LIMAYE:
 not.

 He  can-

 MR.  DEPUTY-SPEAKER:  We  have
 here  another  ticklish  situation.

 SHRI  MADHU  LIMAYE:  He  is  an
 incompetent  Minister.

 SHRI  K.  RAGHU  RAMAIAH:  What
 did  you  say?

 SHRI  MADHU  LIMAYE:  I  said,
 “Mr,  Raghu  Ramaiah  is  an  incompe-
 tent  Minister”.

 SHRI  K.  RAGHU  RAMAIAH:  ‘Tn
 competent  Minister’?  You  make  that
 statement  outside.  You  will  be  sued
 for  defamation.  |
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 MR.  DEPUTY-SPEAKER:  Order,
 please.

 SHRI  P.  G.  MAVALANKAR:  Please
 do  not  get  excited.

 SHRI  DARBARA  SINGH:  He  has
 used  a  language  which  he_  should  not
 have  used.

 SHRI  MADHU  LIMAYE:  ‘Incompe-
 tent’  is  unparliamentary?

 SHRI  DARBARA  SINGH:  This  is  not
 the  language.

 SHRI  C.  M.  STEPHEN:  He  arraigns
 the  Prime  Minister  everyday  and
 uses  abusive  remarks.

 MR  DEPUTY-SPEAKER:  Order,
 ‘Please.  Let  me  take  the  thing  upon
 myself,  call  me  the  incompetent
 Presiding  Officer.

 SHRI  VASANT  SATHE:  Fortunate-
 ly,  neither-you  nor  Shri  Raghu  Ramaiah
 need  a_  certificate  from  Shri  Madhu
 Limaya,  of  course.  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Let  us  get
 on  with  the  business.  We  have  another
 ticklish  situation  in  our  hands  and  I
 would  like  the  Members  to  help  me
 out.  Nobody  expecteg  that  this  kind
 of  a  situation  would  arise  when  the
 debate  on  this  Bill  would  have  to  be
 adjourned.  Therefore,  naturally,  Shri
 Shyamnandan  Mishra  in  whose  name
 the  statutory  resolution  stands  for  the
 next  Bill  is  not  here.  What  do  we  do
 in  the  matter?

 SHRI  MADHU  LIMAYE:  I  have  al-
 ready  suggested  that  we  adjourn  the
 House.

 AN  HON.  MEMBER:  How  can  it  be?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  DE-
 PARTMENT  OF  .-PERSONNEL  AND
 ADMINISTRATIVE  REFORMS  AND
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  OM  MEHTA):  Every
 Member  is  expected  to  be  here  when
 an  item  of  business  in  his  name  has
 been  put  down  in  the  List  of  Business.
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 SHRI  MADHU  LIMAYE:  If  they
 want  our  co-operation,  this  is  not  the:
 way.  If  they  want  to  ride  rough-shod,
 all  right,  we  are  also  ready.

 SHRI  VASANT  SATHE:  Shri  Shyam-
 nandan  Mishra  asked  me  _  Shrimati
 Roza  Deshpande  was  atiso_  there,
 ‘Do  you  think  this  Bill  will  go  on  for
 the  whole  day?’  I  thought  with  all
 the  commonsense  that  I  had  that  this
 Bill  with  so  many  amendments  would:
 go  on  for  the  rest  of  ‘the  day.  So,  L
 had  expressed  inadvertently.....

 MR.  DEPUTY-SPEAKER:  We  never:
 anticipated  that  this  would  happen.

 SHRI  VASANT  SATHE;  So,  I  thought:
 that  the  Bill  would  go  on  for  the  whole:
 of  the  day  and  had  expressed  that  to:
 him.  So,  I  cannot  blame  Shri  Shyam-
 nandan  Mishra.

 SHRI  8,  M.  BANERJEE:  May  I  make:
 a  submission?

 MR.  DEDPUTY-SPEAKER;  Let  me:
 hear  him.  Mr.  Banerjze,  you  have
 a  tendency  of  becoming  very  impatient.
 nowadays.

 SHRI  VIKRAM  MAHAJAN  (Kan--
 gra):  There  are  many  other  movers  of
 the  Resolution  amongst  whom  Shri
 Mishra  ig  one.  So,  it  is  not  necessary
 that  he  shoulqd  move  the  resolution.

 SHRI  S,  M.  BANERJEE:  It  may  not
 be  necessary,  strictly  speaking  and
 technically  speaking  that  is  correct.
 but  we  do  not  go  on  by  mere  techni
 calities  here.  He  is  the  leading  mover
 of  the  resolution.  So  we  can  take  it.
 up  tomorrow.  Now  we  may  take  up:
 the  Supplemetary  Budget.

 MR.  DEPUTY-SPEAKER:  We  are
 passing  through  very  very  difficult
 times  and  troubled  times  when  the-
 emotions  are  very  न-
 tions).  Now  why  do  not  Members.
 listen  to  me?  You  go  on  talking.  I
 will  be  here  just  to  listen  to  you.
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 SOME  HON.  MEMBERS:  Hete  comes
 Mishra,  Sir.

 SHRI  SHYAMNANDAN  MISHRA:
 Mr.  Mishra  ts  not  ready  to  take  it  up
 to-day.  I  am  not  in  a  position.

 SHRI  C,  M,  STEPHEN:  We  were  even
 oa  the  point  of  postponing  it  till  to-
 morrow....  (Interruptions).

 SHAI  SHYAMNANDAN  MISHRA:
 Can  anything  be  taken  up  at  any
 time?

 SHRI  SEZHIYAN:  We  can  adjourn
 now.  Tomorrow  we  can  sit  ome  hour
 more,

 SHRI  K.  RAGHU  RAMAIAH:  There
 is  half-an-hour  discussion.

 SHRI  SEZHIYAN:  We  will  sit  up
 to  7  O'clock  tomorrow.

 SHRI]  K.  RAGHU  RAMAIAH:
 There  is  half-an-hour  discussion,  At
 5-30  if  the  Members  don't  agree?

 AN  HON.  MEMBER:  We  all  agree.

 SHRI  SEZHIYAN:  We  can  sit  one
 hour  more  and  make  up  for  the  time
 lost  today.

 MR.  DEPUTY-SPEAKER:  Nobody
 wants  to  listen  to  the  Chair.  They  only
 want  to  talk  among  themselves.  My
 difficulty  is,  Memberg  don’t  want  to
 hsten;  they  want  to  talk  among  them-
 selves,  If  they  want  to  talk  among
 themselves,  I  will  give  them  time,  halt-
 an-hour,  You  go  on  talking  among
 yourselves,...-

 PROF.  MADHU  DANDAVATE;  We
 agree  with  the  Minister  of  Parllamen-
 tary  Affairs.

 SHRI  K.  RAGHU  RAMAIAH:  Sir,  ]
 have  talked  to  our  friends  there.  We
 have  all  agreed  that  tomorrow  we
 will  sit  till  8  O’clock  and  finish  as
 much  business  as  possible.

 SHRI  8S.  M.  BANERJEE:  I  can  com
 mit  myself  only  after  consulting  ay
 wife.
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 SHRI  K,  RAGHU  RAMAIAH:  Half-

 an-hour  discussion  will  have  to  be
 Postponed  by  agreement  to  ancther  day.

 SHHI  P.  G.  MAVALANKAR;:  The
 Member  is  absent  and  this  is  an  impor-
 tant  discussion.  We  don’t  want  this
 discussion  to  be  cancelled,

 SHRI  K.  RAGHU  RAMAIAH:  The
 House  can  decide  that  it  can  be  post-
 poned  to  another  day.

 SHRI  P.  G.  MAVALANKAR:  Next
 week  is  the  only  week  that  is  avail-
 able.  Please  gon't  cancel  the  half-an-
 hour  discussion.  Half-an-hour  discus-
 sion  has  to  take  place  in  regaré  to  the
 subject  of  industrial  development  in
 Gujarat.  That  is  very  important.

 SHRI  K.  RAGHU  RAMAIAR:  It  can
 Zo  to  any  other  day—the  Chair  can
 decide,—not  tomorrow,  Chair  can  de-
 eide  any  other  day.

 SHRI  P.  G.  MAVALANKAR:  During
 this  session?

 SHRI  K.  RAGHU  RAMAIAH:  Yes,
 yes.

 MR.  DEPUTY-SPEAKER:  If  Mem-
 mers  are  prepared  to  listen  to  the
 Chair,—because  the  Chair  should  not
 join  in  lung-power  in  whatever  it
 does,—firstly  I  will  say  that  Mrs.
 S.  M.  Banerjee  must  be  the  luckiest
 lady  in  India  today  because  when  an
 honourable,  semor  alert,  witty,  effec-
 tive,  parliamentarian  says  that  he  has
 got  to  take....

 SHRI  Ss.  M.  BANERJEE:  There  is
 confusion.  |  said  I  have  to  consult  Mrs.
 Mukul  Banerjee.

 MR.  DEPUTY-SPEAKER:  Then  I
 think—I  don't  know—whether  Mrs.
 Banerjee  would  serve  you  dinners  to-
 night!

 7.00  hrs.

 SHRIMATI  7.  LAKSHMIEKAN-+
 THAMMA  (Khammam):  Wives  will.
 make  better  ‘Parliamentarians;  next.
 time  we  should  have  all  wives  as,
 Members  of  Parliament!
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 MR.  DEPUTY-SPEAKER:  Now,  in
 view  of  the  consensus  arrived  at,  I
 think,  we  shall  proceed  with  that,
 namely,  tomorrow  we  sit  till  8  O'  clock
 and  the  half-an-hour  discussion  5
 postponeg  to  another  suitable  early
 date.

 SHRI  P.  5.  MAVALANKAR:  The

 point  is  very  few  days  are  left  of  this
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 PROF.  MADHU  DANDAVAH#@#ir
 hope  this  adjournment  does  not  ina
 vofve  any  censure.

 MR.  DEPUTY-SPEAKER:  It  is
 gentlemen’,  agreement.  ,

 1701  hrs.

 The  Lok  Sabha  then  adjourned  till
 Bleven  of  the  Clock  on  Wednesday,
 December  ,974/Agrahayana  20,  896

 (Saka)
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